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 LOK  SABHA  DEBATES

 LOK  SABHA

 Friday,  December  8,  972/Agrahayana
 12,  894  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock

 [Mr,  Spraker  tn  the  Chatr]
 ORAL  ANSWERS  TO  QUESTIONS

 Take-over  of  Entire  Iwport  and
 Export  Trade  by  Government

 ‘B61.  SIRI  BIRENDER  SING
 RAO’  Will  the  \tiniler  ७  FOREIGN
 TRADE  be  pleased  io  state:

 (a)  whether  Government  have  taken
 any  decision  tu  take  over  the  entire
 import  and  export  trade;

 (b)  whether  the  All-India  Manu-
 facturers  Oiganisation  has  approach-
 ed  Government  to  exclude  the  small
 scale  sector  from  the  purview  of  Gov-
 ernment’s  decision;  and

 (९)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C  GEORGE):  (a)  No,  Sir.

 (bb)  and  (c).  Do  not  arise.

 SHRI  BIRENDER  SINGH  RAO:
 ‘Would  the  hon  Minister  be  pleased
 to  say  what  is  the  annual  turnover
 approximately  of  import  and  export
 trade.

 SHRI  A.  0.  GEORGE:  Sir,  in  97l-
 72  our  annual  export  was  to  the  tune
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 of  Rs,  605  crores  and  our  mmport  was
 to  the  extent  of  Rs.  1825,  croves.

 SHRI  BIRENDER  SINGH  RAO:  In
 view  of  the  fact  that  there  is  a  very
 large  amount  of  turnover  in  this
 tiade,  Government  can  make  a  Int  of
 piofit  if  this  is  nationalised.  Also
 L  would  lke  to  know  whether  Gov-
 ernment  hus  considered  taking  over
 this  trade  in  view  of  the  fact  that  al-
 most  every  day  there  are  reports  that
 there  i5  misutili.ation  of  import  licen-
 ces  The  public  mind  is  still  agitated
 over  the  wool  rag  scandal)  that  came
 to  ght  recently.  In  view  of  all  these
 things.  I  would  like  to  know  the  rea-
 sons  why  Government  does  not  want
 to  nationalise  the  export  and  import
 trade.

 SHRI  A.  C.  GEORGE:  Both  in  im-
 ports  and  exports,  it  is  the  poly  of
 the  Government  of  India  to  progres-
 sively  canalise  these  items.  In  the
 case  of  import,  in  1968-69,  the  share
 of  State  tiading  was  40  per  cent;  in
 1969-70  it  wag  45  per  cent;  in  ‘1970-71
 it  was  52  per  cent;  and  in  1971-72.  the
 share  of  the  public  sector  is  64  per
 cent.  Like  that,  in  the  export  field
 also  we  have  been  progressively  in-
 creasing;  last  year,  the  share  of  the
 public  sector  in  export  was  more  than
 6  per  cent.

 SHRI  BIRENDER  SINGH  RAO:  My
 question  has  not  been  answered.  I
 wanted  to  know  the  reasons  why  im-
 mediately  Government  could  not  take
 it  over.  There  are  allegations  cvery
 day  about  licences  being  issued  out  of
 favour,
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 SHRI  A.  C.  GEORGE:  The  prefer-
 ence  is  about  taking  over  of  imports
 more.  As  regards  exports,  this  is  a  sub-
 ject  where  the  necessary  expertise  and
 skill  have  to  be  built  up.  Over  a
 period  of  time,  it  is  the  intention  of
 the  Government  of  India  to  take  over
 exports  also.

 ot  gee  चन्द  कछवाय  :  मंत्री  जी  ने

 बताया  है  कि  आयात  निर्वात  दा  व्यापार

 सरकार  मरने  हाथ  में  लेना  नही  चाहती  है  परन्तु

 क्या  इसका  मूल  कारण  यह  भी  है  कि  जिन्हे

 लाइसेंस  दिया  जाता  है  आयात  करने  के  लिए

 वे  स्वयं  उसका  उपयोग  नहीं  करते  है,  इसरो
 को  उसे  बचते  हे.  पैर  लाइट्स  देते  समय

 आपके  मना लय  में  कुछ  बेकर  बढ़ी  मात्रा

 में  पैसे  लेते  है  तो  यह  सब।  चन्द  हो  जायेगा

 इसी,  वा  इस  व्यापार  का  सरकार  ऑयन

 हाथ  में  नहीं  लेना  चाहती  है  ?

 झप्पी  महोदय

 है  या  बाय  हो  रहा  है  ?
 यह  प्रीत  हों  रहा

 SHRI  A.  C.  GEORGE:  I  do  not  con-
 tribute  to  the  view  of  the  hon.  Mem-
 ber.

 अपयश  महोदय  :  आप  पहले  इनसे  बात

 कर  लेने  कौन  लेता  देता  है  ।

 Withdrawal  of  Import  Duty  on
 Raw  Wool

 #363,  SHRI  D.  क्,  CHANDRA  GOW.
 DA:  Wall

 =
 ster  of  FINANCE

 be  pleased  to  $

 (a)  whether  the  abnormal  rise  in
 the  prices  of  raw  wool  in  the  Inter-
 national  market  and  heavy  Customs
 duty  has  hit  hard  a  number  of  small
 factories;
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 (b)  whether  against  90  paise  a  Kg.
 in  May  and  June,  the  raw  wool  price
 spurted  to  Rs,  2.02  in  September  and
 October  last;

 (९)  if  so,  whether  the  high  price
 and  Customs  duty  would  affect  inter-
 nal  sales  and  export  of  woollen  fab-
 rice  from  India;

 (d)  if  so,  whether  Government  pro-
 pose  to  withdraw  the  import  duty  on
 greasy  wool  to  save  the  industry?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R.
 GANESH):  (a)  to  (o.  पा  view
 of  the  shortage  of  availability  of
 taw  wool  and  the  abnormal  rise  in
 the  prices  of  imported  raw  wool,  some
 representations  have  been  received
 from  shaddv  manuf  icturers  agd  others
 urging,  inter,.  alia,  abolition  of  cv
 toms  duty  on  imported  raw  wool.  The
 prices  quoted  for  different  qualities  of
 raw  wool  at  Australian  auctions  were
 between  74  and  97  pence  (ne.  Rs.  3.86
 and  Rs.  18.17)  per  Kilo  on  28rd  June,
 972  whereas  on  3{h  October,  1972,
 these  prices  varied  frum  746  to  4065
 pence  (2e¢.  Rs.  27.35  to  Rs.  30.90)
 Actual  impact  on  internal  sales  and
 export  will  be  known  only  after  some
 time  when  sales  of  finished  goods  for
 the  next  scason  commence.

 (d)  Representations  from  Federa-
 tions  and  Associations  of  woollen  ma-
 nufacturers  are  under  examination.

 SHRI  B.  8.  CHANDRA  GOWDA:
 May  I  know  from  the  hon.  Minister
 whether  there  ig  any  relation  between
 the  recent  rag  scandal  and  the  price
 spurt?

 SHRI  K.  R.  GANESH:  The  price  of
 raw  wool  in  the  international  market
 has  gone  up.  it  has  no  relation  with
 the  rag  scandal.

 SHRI  D.  B.  CHANDRA  GOWDA:
 In  view  of  the  fact  that  the  wool  in-
 dustry  completely  depends  upon  im-
 port  of  wool.  is  there  any  proposal
 under  consideration  of  the  Govern-
 ment  of  India  to  see  that,  internally,
 the  wool  production  ig  improved?



 है  SHRI  K.  R.  GANESH:  There  is  a
 proposal  before  Government  to  in-
 crease  the  production.  Sheep-breed-
 ing  has  been  improved  and  the  quan-
 ‘tity  of  wool  produced  has  increased.

 ‘Loans  provided  to  Adivasi  Areas  in
 Orissa  under  concessional  rate  of

 interest

 *365.  SHRI  C.  M.  SINHA:  Will  the
 Minister  of  FINANCE  be  pleased  to
 state:

 (a)  the  amount  of  financial  assist-
 ance  provided  by  the  Central  Gov-
 ernment  to  the  Adivasi  areas  in  the
 State  of  Orissa  under  the  scheme  of
 concession  rate  of  interest  for  certain
 categories  of  borrowers  started.  by
 Public  Sector  Banks;  and

 (b)  the  number  of  persons  benefit-
 ed  thereunder  during  the  current
 year?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):

 (a)  and  (b).  Public  sector  banks  have
 completed  identification  of  the  bran-
 ches  where  the  scheme  of  Differential
 Rate  of  Interest  is  to  be  implemented
 and  have  commenced  lending  under

 ‘the  ‘Scheme  only  ‘racentily.  Reports
 received  so  far  indicate  that  in  Orissa
 State  26  branches  have  been  selected
 ‘and  of  these  6  are  in  tribal  districts.
 Details  of  the  total  amount  disbursed
 under  the  scheme  as  well  as  the  num-
 ‘ber  of  persons  benefited  in  Orissa
 State  are  not  yet  available.  In  this
 connection  it  may  be  mentioned  that
 the  banks  do  not  maintain  statistics
 separately  for  Adivasis,  Scheduled
 Castes  and  Scheduled  Tribes  on  the
 one  hand  and  the  other  borrowers  on
 the  other.

 Request  made  by  Kerala  Government
 for  fixation  of  prices  of  essential

 commodities

 *367.  SHRIMATI  BHARGAVI
 "'THANKAPPAN:  Will  the  Minister  of
 FINANCE  be  pleased  to  state:

 shops.

 that  if  there

 a  '
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 (a)  whether  the  State  Government
 of  Kerala  have  made  a  request  to  the
 Prime  Minister  for  fixation  of  prices
 of  essential  commodities;  and

 (ip)  if  80,  the  reaction  of  Govern-
 ment  thereto?  /

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  The  Government  of  Kerala  have
 made  a  request  for  the  public  distri-
 bution  of  essential  commodities.  like
 foodgrains,  pulses,  sugar,  cloth,  edi-
 ble  oils  etc.  at  fixed  prices.  through

 ‘fair  price  shops.

 (b)  There  ig  already  a  net-work  of
 fair  price  shops  distributing  wheat
 and  rice  at  fixed  prices.  Levy~sugar
 is  also  being  distributed  through  fair
 price  shops.  In  certain  States  a  limi-
 ted  quantity  of  edible  oil  and  pulses
 is  being  distributed  through  fair  price

 A  decision  has  also  been  taken
 to  sell  the  entire  production  of  con-
 trolled  cloth  through  fair  price-  shops
 approved  by  the  State  Governments,
 Super  Bazars,  Fair  Price  Shops  affi-
 liated  to  the  National  Co-operative
 Consumers  Federation  and  mills’.  re--
 tail  shons.

 SHRI  INDRAJIT  GUPTA:  What  has
 it  got  to  66  with  his  Ministry,  Sir?  I
 think  it  has  nothing  to  do  with  his
 Ministry.  Is  his  Ministry  a  Ministry
 cf  ‘shock  absorbers’?

 SHRIMATI  BHARGAVI  'THANK-
 APPAN:  Will  the  Minister  consider
 increase  of  fair  price  shops  in  Kerala?

 SHRI  YESHWANTRAO  CHAVAN:
 I  am  sorry  I  won’t  be  able  to  give  the
 figure  of  fair-price  shops  in  Kerala.
 For  theentire  area  I  do  not  have  the
 figure  with  me.  Kerala  State  is  one
 of  the  States  where  ‘there  ig  a  very
 good  organisation  of  the  fair-price
 shops.  And,  it  is  because  of  this,  that
 the  Chief  Minister  has  pointed<-out

 is  supply  of  essential
 commodities:  they  can  make  g  better
 distribution.
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 SHRIMATI  BHARGAVI  THANK-
 APPAN:  How  many  other  States  have
 approached  the  Central  Governnient
 with  this  request  for  the  same  facili-
 ties?  Has  any  assurance  been  given
 by  the  Central  Government  in  that  re-
 gard?

 SHRI  YESHWANTRAO  CHAVAN:
 Most  of  the  States  are  asking  for  the
 same  facilities.

 SHRI  N.  SREEKANTAN  NAIR:  Ke-
 rala  is  one  State  which  38  most  defi-
 cit  an  foodgrains.  Will  Government
 consider  giving  special  consideration
 to  the  request  of  the  Chief  Minister  of
 Kerala?

 SHRI  YESHWANTRAO  CHAVAN:
 Every  Chief  Minister's  request  will
 have  40  be  considered  in  this  matter.
 Because,  this  year  75  not  a  normal  jear
 Even  the  so-called  surplus  States  have
 because  of  drought  condition,  become
 deficit  States.  So  the  normal  criteria
 of  deficit  States  and  non-deficit  States
 will  be  rather  unrealistic  now.  But,
 naturally,  Kerala  has  a  problem  It  is
 one  of  the  States  which  has  a  deficit
 every  year

 मिल  किशोर  सिंगा :  हमारे  देश

 में  कितनी  फेयर  प्राइस  शॉप्स  है  ?

 SHRI  YESHWANTRAO  CHAVAN:
 It  is  one  lakh  and  odd

 अध्यक्ष  महोदय  :  मौजूदा  सवाल  तो

 महज  केरल  गव्नेंमेट  द्वारा सेंटर  को  पब्लिक

 डिस्ट्रीब्यूशन  एसोशियन.  फर्माडिषटीज  के

 करने  की  'रिक्वेस्ट  दफा  महदूद  है  ।

 SHRI  R.  BALAKRISHNA  PILLAI:
 Sugar  price  in  Karala  is  very  high
 compared  to  other  parts  in  the  eoun-
 try.  Will  the  Government  allot  more
 levy  sugar  for  distribution  through
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 fair-price  shops  as  it  is  already  done
 there?

 SHRI  ATAL  BIHARI  VAJPAYEE
 How  does  it  arise?  How  can  the  Fin-
 ance  Minister  reply  in  regard  to  sup-
 ply  of  sugar  in  Kerala?  It  is  tu  be
 answered  by  some  other  Minister.

 MR.  SPEAKER’  The  question  e-
 fers  to  fixation  of  prices  of  essentia:
 commodities.

 AN  HON.  MEMBER.  Sugar  is  an
 essential  commodity

 श्री  अटल  बिहारी  बाजपेयी  :  चीनी  के

 के  बारे  में  पूछा  जा  सकता  है।  क्या  चीनी

 में  एक्साइज  ड्यूटी  कम  करने  का  विचार

 है  इस  का  वित्त  मंत्री'  जी  जव  व  दे  सकते  है  ।

 अन्य  महिला  प्री  इस  तरह  से  सित-

 सिवा  शुरु  हो  जायेगा  तो  बद  करना  मुश्किल

 हो  जायगा  |  अलबत्ता  Only  with  respect

 to  Kerala.  जवाब  दे  दें।

 SHRI  YESHWANTRAO  CHAVAN
 That  I  will  certainly  answer.  The
 levy  sugar  arrangement  came  with
 effect  from  ist  October,  throughuit
 the  country.  The  retail  price  of  Rs  -
 per  kg.  would  be  increased  by  20  pai  c
 after  taking  into  account  the  increas
 ing  cost  of  sugarcane  etc.  Howeve'
 partly  this  increase  is  neutralised  hy
 the  reduction  in  rate  of  excise  duty
 from  30  per  cent  to  26  per  cent,  anJ
 the  retail  price  eifective  for  the  new
 season  would  be  somewhat  less.

 SHRI  R.  BALAKRISHNA  PILLAI
 My  question  was  this,  Open  market
 price  in  Kerala  for  one  kg.  of  sugal
 fe  nearly  Rs,  4.50.  Considering  thi-
 fact,  will  Gevernment  also  more  sugal
 for  distribution  through  fair-price
 shops?

 AN  HON.  MEMBER:  Same  is  the
 case  with  Maharashtra  also.
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 SHRI  YESHWANTRAO  CHAVAN:
 As  far  as  levy  sugar  is  concerned,  it
 is  sold  through  public  distribution
 agencies.  So  far  as  allocation  is  con-
 cerned  I  am  _  sure  the  Agriculture

 «Minister  will  take  into  consideration
 the  requirements  and  the  population
 of  the  area.

 SHRI  INDRAJIT  GUPTA:  How  is
 the  Finance  Minister  concerned  with
 this  question?  I  hope  you  would  not
 mind  questions  on.  Income-tax  being
 answered  by  the  Food  Minister!

 SHRI  DINEN  BHATTACHARYYA:
 The  Finance  Minister  is  ably  replying
 to  this  question,  although  it  does  not
 fall  exactly  within  his  jurisdiction.
 What  are  the  articles  that  are  consi-
 dered  essential  for  -which  fair-price
 shops  are  asked  to  be  opened  in
 Kerala?

 SHRI  YESHWANTRAO  CHAVAN:
 Normally  the  essential  articles,  which
 the  Chief  Minister  had  also  mentioned,
 are,  cloth,  food,  particularly  wheat  and
 rice,  and  kerosene  oil.  To  some  extent,
 drugs  also.  So  many  other  things  can
 be  considered  as  essential  commocifies,
 but  these  were  some  of  the  commodi-
 ties  which  he  had  mentioned.

 Disverity  in  the  Pay  Scales  and  condi-
 ticns  cf  service  of  the  two  classes  of

 income-tax  Officers

 *370.  SHRI  PHOOL  CHAND  VER-
 MA:  Will  the  Minister  of:  FINANCE
 lbe  pleased  to  state:

 (a)  whether  there  are  two  Classes
 of  Income-tax  -Officerg  performing  the
 same  type  of  work  bearing  equal  res-
 ponsibilities;  and

 (b)  if  so,  the  reasons  for  disparity
 in  pay  scales  and  service  conditions
 of  the  two  classes  of  Income-tax..Offi-
 cers.and  .Government’s  reaction  there-
 to?
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 THE  MINISTER  OF  STATE  EN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.
 R.  GANESH):  (a)  There  are  two
 classes  of  Income  Tax  Officers  name-
 ly,  Income  Tax  Officers  Class  I  and
 Income  Tax  Officers  Class  Ii.  The
 statutory  duties  and  resronsibilities  of
 both  are  similar  inasmuch  as  they  de-
 rive  their  powers  from  the  Income
 Tax  Act,  equally.

 (b)  Several  Committees  and  Com-
 missions  viz.,  First  Pay  Commission,
 Direct  :Taxes  Administration  Enquiry
 Committee  of  1958-59,  ~the  Second
 Pay  ‘Commission,  Administrative  Re-
 forms  Commission  and  Direct  Taxes
 Enquiry  Committee  (Wanchoo  Com-
 mittee)  have  expressed  views  about
 the  existence  of  two  classes.  Govern-
 ment  would  take  a  final  decision
 about  the  existence  of  two  separate
 classes  after  the  report  of  the  Third
 Pay  Commission  has  been  received.

 a
 श्री  फूल चन्द  वर्मा  :  अध्यक्ष  महोदय  ,

 अप्रैल,  7968  में  लोक  लेखा  समिति  -ने

 यह  सिफारिश  की  थी  कि  इनकम  टैक्स  ऑफ-

 सर्व  का  क्लास  2  का  कैडर  समाप्त  कर

 दिया  जाये,  लेकिन  अभी  तक  यह  कैडर

 समाप्त  नहीं  हुआ  है  ।  -मैं  मंत्री  'महोदय  से

 आनना  चाहता  हूं  कि  क्या  यह  लोक  लेखा

 समिति  की  उपेक्षा  नहीं  है  /  यदि  यह  लोक
 लेखा  समिति  करे  प्रतिवेदन  की  उपेक्षा  है

 तो  जिन.  अधिकारियों  ने  इस  की  उपेक्षा  की

 'है  उन  के  खिलाफ  मंत्री  महोदय  ने  क्या  कार्प

 वाई  की  है  ?

 me  दूसरी  बात  मैं  यह  जानना  चाहता  हूं

 कि  क्या  यह  सत्य  है  कि  प्रशासनिक  सुधार

 आयोग  के  विंग  ग्रुप  ने  तीं  विभाग  के

 उच्च  अधिकारियों  को  प्रथम  और  द्वितीय

 वेतन  आयोग  के  समक्ष  भ्रामक  शब्दों  का

 उपयोग  करने  का  दोषी  ठहराया  था  ?  क्या
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 यह  भी  सत्य  है  कि  सरकार  इस  प्रकार  का

 कदम  उठाने  का  विचार  कर  रही  है  जिस  में

 सगी  बतन  आयोग  के  समक्ष  अधिकारियों

 का  व्यवहार  पहले  जैसा  न  हो  ?

 SHRI  K.  R.  GANESH:  The  hon.
 Member  has  asked  three  questions.
 Firstly,  he  has  asked  whether  the
 PAC  hag  recommended  the  abolition
 of  class  II  officers’  cadre  in  the  In-
 come-tax  Department.  I  am  inform-
 ed  that  the  PAC  did  recommend  this,
 but  the  Department  later  on  discuss-
 ed  it  with  the  PAC,  and  the  PAC  was
 persuaded  to  withdraw  this  position.

 As  far  as  the  ARC  is  concerned,  it
 is  correct  that  the  working  group  had
 recommended  it,  but  the  ARC  ay  a
 whole  in  their  report  had  not  accept-
 ed  the  recommendation  of  the  work-
 ing  group.

 As  far  as  the  Third  Pay  Commis-
 sion  ig  concerned,  Government  are
 awaiting  their  report,  and  on  the  ha-
 sis  of  their  report,  they  will  make
 their  views  finally  known.

 श्री  मूलचन्द  बर्मा  :  इस  समय  उनका

 टैक्स  आफिसर  क्लास  2  के  करीब  2200

 पद  है  और  000  के  लगभग  बनास  I  इन-

 कम  टैक्स  फिगर  है।  दस  वर्ष  की  प्रविधि

 हो  गई,  न  2200  क्लास  2  इनकम  टैक्स

 आफिस से  में  से  एक  को  भी  प्रमोट  कर  के

 बलास  i  गजटेड  आफिसर  नहीं  बनाया  गया,

 जब  कि  395  व्यक्तियों  को  डाइरेक्ट ली

 रेक्ुट  कर  के  क्लास  1 गजटेड  भझाफिसर  बनाया

 गया  है।  मैं  जानना  चाहता  हूं  कि  पिछले

 दस  या  सात  वर्षों  में  एक  भी  क्लास  2  इनकम

 टैक्स  भ्राफिसर  को  क्लास  i  अाफिसर  के

 पद  पर  पदोन्नति  न  देने  का  क्‍या  कारण  है,
 कौर  इस  संबंध  में  यदि  कुछ  प्राधिकारी  दोषी

 हैं  तो  कया  आप  उन  के  खिलाफ  उचित  का  -

 लंबाई  करेंगे  ?
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 अध्यक्ष  महिला  आप  एक  एस  प्रश्न

 पूछ  रहे  हैं  जो  मूल  प्रश्न  से  बिल्कुल  अलैहदा

 है  ।  ड्राप  सीधा  सवाल  पूछिए  ।  श्राप  ने

 पूछा  था  कि  जो  दो  बनास  है  उन  की  एक

 करना  है  या  नही  ।  शब  श्राप  इस  मे  पड़  गए

 कि  कितनों  को  तरक़्की  दी  है  कीमतों  को

 नहीं  दी  है  -  इस  तरह  से  कैसे  पूछ  सकते

 है  ?  आप  को  कुछ  तो  री जने बन  होना

 चाहिए।

 SHRI  INDRAJIT  GUPTA:  May  I
 draw  your  attention  tu  the  main  ques-
 tion  which  reads  thus:

 “(a)-whether  there  are  two
 classes  of  income-tax  officers  per-
 torming  the  same  type  of  work
 hearing  equal  responsibilities,”?

 The  answer  to  this  part  of  the  ques-
 tion  is  ‘Yes’.  Part  (b)  of  the  muin
 question  is.

 “if  so.  the  reasons  for  disparity
 m  pay  scales  and  service  condi-
 tions  of  the  two  classes  of  income-
 tax  officers  and..”

 Shri  Phool  Chand  Verma  is  asking  a
 question  about  the  promotional  oppor-
 tunities.  Surely,  that  is  part  of  the
 service  conditions.

 MR.  SPEAKER:  But  the  hon.  Mem-
 ber  wil]  see  that  Shri  Phool  Chand
 Verma’s  question  ig  something  more
 than  that.  He  is  asking  whether  so
 many  were  promoted,  so  many  were
 not  promoted  and  so  on.  He  can  ask
 about  disparity  of  pay  scales.  That
 was  what  I  had  told  him.

 SHRI  ATAL  BIHARI  VAJPAYEE:
 What  about  promotion?

 MR,  SPEAKER:  The  main  question
 is  only  regarding  disparity  of  pay
 acales.
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 SHRI  JYOTIRMOY  BOSU:  May  १
 read  out  the  question  once  again  for
 the  benefit  of  ine  House’7..

 MR.  SPEAKER:  Let  the  hon.  Mem-
 ber  kindly  sit  down.  Shii  Phool
 Chand  Verma  is  asking  abvut  the
 number  of  people  promoted  and  so
 on,

 श्री  अटल  बिदार  'बाजयेयों  aera

 महोदय,  क्या  प्रमोशन  अपा्तनिटीज  सर्विस

 कडिशन्स  का  हिसा  नहीं  है  ?

 श्री  जालायरात्र  जोगी.  वह

 पह  साल  से  एक  हो  स्थान  पर  काम  कार  रेट

 है,  यह  सी  में  आता  है

 लॉग

 SHRI  JYOTIRMOY  BOSU:  I  want
 Lo  point  out  that  the  question  is  quite
 relevant.

 MR  SPEAKER:  Let  him  kindly  sit
 down.

 SHRI  K.  R.  GANESH:  The  _  hon.
 Member's  information  is  not  correct
 that  during  the  last  ten  ycars  no  class
 II  officer  has  been  promoted  to  class
 I  in  the  Income-tax  Department.  Ac-
 tually,  from  958  onwards,  over  500
 class  II  officers  have  been  promoted  to
 elass  I.

 SHRI  INDRAJIT  GUPTA:  Is  the
 hon.  Minister  aware  that  not  only  are
 the  duties  and  responsibilities  of  these
 two  classes  of  officers  substantially  the
 same  but  that  in  West  Bengal  in  all
 the  important  income-tax  circles  or
 wards  as  they  are  called,  charge  is
 held  in  80  per  cent  of  them  by  class  II
 officers  aud  not  by  clasg  I  officers  and
 yet  they  are  not  being  paid  scales  and
 other  emoluments,  salaries  and  so  on
 which  class  I  officers  get?  We  want
 to  know  why  this  kind  of  institution-
 alised  discrimination  is  being  carried
 on  and  ig  being  made  permanent  in
 this  Department.

 AGRAHAYANA  I7,  894  (SAK.‘)  Oral  Answers  .  7  4

 SHRI  K.  R.  GANESH:  Firstly,  be-
 cause  there  are  two  grades  of  income-
 tax  officers,  namely  class  I  and  class
 II,  therefore,  naturally,  their  service
 conditions  and  emoluments  will  differ.
 That  is  the  answer  to  the  first  part
 of  the  hon.  Member's  question.

 MR.  SPEAKER:  His  question  is  very
 clear,  He  hag  asked  whether  in  West
 Bengal  charge  iy  held  by  a  large  num-
 ber  of  class  II  ofticers.

 SURI  INDRAJIT  GUPTA:  In  80  per
 cent  of  them.

 Suikt  K  R  GANESH:  |  cannot  say
 whether  at  is  80  per  cent,  but  there
 are  quite  a  substar.tial  number  of  in-
 come-tax  officers  in  class  IT  who  are
 m  voerious  nnportant  charges  in  West
 Bengal,

 SHRI  INDRAJIT  GUPTA:  My  ques-
 tion  has  not  heen  answered.  He  hus
 rephed  ta  the  question  m  two  parts.
 Will  he  try  to  connect  the  two  parts
 of  Ins  answer?)  Let  him  try  to  relate
 the  two  parts  of  his  own  reply.  First,
 he  has  said  that  there  are  two  classes
 and  therefore  .there  must  be  differ-
 ence.  At  the  same  tune.  he  says  that
 in  West  Bengal  it  is  true  that  clasy  IT
 peoyic  are  holding  charge  of  these
 posts  of  class  I  officers.  What  is  the
 relation  Yetween  the  two  parts  of  his
 reply?  Is  there  not  an  obvious  con-
 tradiction  in  his  reply?  He  must  say
 something  about  it.

 SHRI  K.  R.  GANESH:  Right  from
 the  First  Pay  Commission,  the  Second
 Pay  Commission,  the  Direct  Taxes
 Administration  Enquiry  Comnuttee,  the
 Wanchoo  Committee.

 MR.  SPEAKER:  Where  has  the  hon.
 Mnnister  gone?  His  question  was  very
 simple.

 SHRI  K.  R.  GANESH:  He  asked  me
 whether  there  is  any  link  between  the
 two  parts  of  the  answer  I  have  given.
 With  your  permission,  |  would  say  that
 many  commissions  have  gone  into  it..
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 MR.  SPEAKER:  I  am  afraid  when
 you  go  to  the  Wanchoo  Commussion,
 everything  will  be  forgotten  and  only
 Wanchoo  will  come  in.  You  are  ex-
 posing  yourself.  I  do  not  come  in.

 SHRI  K.  R.  GANESH.  I  was  only
 trying  to  submit  that  these  commis-
 sions  have  gone  into  the  prevalence  of
 class  II  in  the  Income-tax  depart-
 ment.  Most  of  these  commissions  have
 not  agreed  that  class  II  should  be  abo-
 lished  But  the  Finance  Ministry  rea-
 lises  there  is  a  strong  trend  of  opinion
 as  far  as  the  class  If  Officers  are  con-
 cerned.  That  was  why  he  asked  about
 the  Third  Pay  Commission  report  and  I
 have  said  that  after  at  is  received,  Gov-
 ernment  will  apply  its  mind  so  that  a
 balanced  view  can  be  taken  on  this.

 SHRI  S.  R.  DAMANI.  May  I  know
 whether  a  dispute  3»  pending  con-
 cerning  officers  directly  recruited  or
 departmentally  recruited  since  long
 and  they  have  gone  to  court?

 SHRI  K.  R  GANESH:  The  Sup-
 reme  Coury  in  thoy  judgment  of  16-8-72.
 have  given  a  decision  On  that  basis,
 the  seniority  hst  will  be  worked  out.

 श्री  अचल  सिह  क्या  यह  सच  है  कि

 कुछ  इनकमटैक्स  आफिसर  को  50  वर्ष  की

 जरायु  मे  ही  रिटायर  किया  जा  रहा  है

 कम्पलसैरेली  यदि  हा.  पो  ऐसा  क्‍यों  किया

 जा  रहा  है  ।

 भ्रशयक्ष  महोदय  यह  तो  बलास  ]  आर

 2  की  बात  चल  रही  है.  रिटायरमेंट  की

 तो  बाद  में  कराएगी

 SHRI  JYOTIRMOY  BOSU:  Is  it  a
 fact  that  an  assurance  has  recently
 been  given  by  the  Chaitman,  Centra.
 Board  of  Direct  Taxes,  at  Madras  that
 promotions  of  class  II  ‘to  ह  will  be
 completed  before  3]  December?  If
 #0,  is  it  going  to  be  implemented?
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 SHRI  K.  R,  GANESH:  JI  am  not
 aware  ‘of  any  assurance.

 SHRI  JYOTIRMOY  BOSU:  Are
 Government  going  to  do  anything
 like  that  before  3l  December  or  take
 a  final  decision  on  it  betore  that

 date?

 SHRI  K.  R.  GANESH:  I  hase
 rephed  that  after  the  Third  Pay
 Commussion’s  report  is  received
 Governemnt  will  appl,  its  mind  —  tu
 this  question.

 Supply  of  Coal  to  Bangladesh

 *37l.  SHRI
 Will  the  Minister  otf
 TRADE  be  pleased  to  stare

 JHARKHANDE  RAI-
 FOREIGN

 (a)  whether  Goverr.ment  9706  ४०
 to  supply  coal  to  Bangladesh,  and

 (b)  ४४  so,  how  it  watild  be  trans-
 ported  to  Bangladesh  ?

 THE  DEPUTY  MINISTER  IN  THF
 MINISTRY  OF  FOREIGN  TRALE
 (SHRI  A.  C.  GEORGE).  (a)  To  me‘
 the  urgent  requirements  of  Bangla
 desh,  the  Government  of  India  09१९
 supplred  50.000  tonnes  of  coal  under
 their  Cammodity  and  Rehef  Grant
 Besides  this,  there  is  provision  fo:
 commercial  exports  of  coal  to  Bangla-
 desh  to  the  extent  of  Rs.  4  crores  under
 the  Trade  Agreement  between  the  two
 countries.  In  terms  of  this,  the
 M.M.T.C,  has  concluded  contracts  fo:
 Supply  of  460,000  tonnes  of  coal  to
 Bangladesh.

 (b)  Movement  of  coal  to  Bangladesh
 is  at  present  being  arranged  by  rail
 as  well  as  by  sea,  Bangladesh  18),
 ‘however,  examining  the  feesibility  of
 moving  some  quantities  pf  coal  by
 viver  craft  ahd  by  réad.
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 श्री  झारखंड  राय  :  जब  से  पूर्वी  पाकिस्तान
 बंगला  देश  बन।  है  तब  से  पाकिस्तान  के

 मित्र  राष्ट्रों  ने कोयले  की  स्मार्ट  बंगला  देश

 को  बिल्कुल  बद  कर  दी  हे  इस  कारण

 से  वहा  कोयले  की  बहत  कमी  है  ।  जो  कुछ
 भारत  ने  कोयला  देने  का  वचन  दिया  है  या

 दे  रहा  है  वह  बहुत  कम  है  बगला  देश  क्रि

 जनरलों  के  हिसाब  मे  ।  मै  जानना  चाहता  हैं
 कि  बगला  देश की  कोयले  की  मांग  कितनी  है
 और  उम्र  माग  का  क्‍या  प्रतिशत  आप  पूरा
 कर  रहें  है  ?

 SHRI  A.  C.  GEORGE:  As  was
 rephed  tu  already  we  have  suppled
 already  39,000  tonnes  of  coal  under
 their  Commodity  and  Rehef  Grants.
 Over  and  above  that,  MMIC  have
 made  a  contract  for  supply  of  4  lakh
 tonnes  of  coal  valued  at  Rs  0.0  crores.
 This  38  bemg  moved.  There  were
 some  trunsport  difficulties.  The  ori-
 ginal  idea  was  tu  transport  if  by  rail
 and  sea.  Since  there  was  some  wagon
 hold-up,  we  thought  of  some  alterna~
 tive  arrangemcnts.  Now  the  Bangla
 Desh  Government  are  =  suggesting
 transport  03  barges  and  road.  This
 is  being  expedited.

 क्रि  झारखंड  राय  :  बगला  देश  की  सरकार

 मे  कितना  कोयला  चाहा  था,  उनकी  माग

 क्या  थी  और  सरकार  ने  उसका  कौन  सा  हिस्सा

 पूरा  किया  है  और  जो  बाकि  की  उसकी  डिमाड

 है,  उसको  पूरा  करने  के  लिए  सरकार  क्‍या

 कर  रही  है  ?

 Their
 It  i8

 SHR]  A,  C.  GEORGE:
 demand  is  for  4  lakh  tonnes.
 being  met.

 SHRI  JAGANNATH  RAQ:  What
 is  the  rate  per  tonne  at  which  coal  is
 agreed  to  be  supplied  to  Bangla  Desh?
 Is  it  higher  than  the  domestic  rate
 and  is  it  fob.  or  f.o7.?
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 SHHI  A.  C  GEORGE:  I  may  not
 able  to  give  this  information  now.

 PROF.  MADHU  DANDAVATE:
 What  is  the  reaction  to  the  sugges-
 tion  thal  low  grade  col  rnould  be
 utilised  in  the  thermal  power  plants
 and  high  grade  coal  should  be  expor-
 ted  {o  countries  like  Banzla  Desh?

 MR.
 tion,

 SPEAKER:  It  is  9  sugges-

 PROF.  MADHU  DANDAVATE:  it
 is  not  merely  a  suggestion;  discussion
 is  on  on  this  issue  at  the  national
 level.  It  is  very  relevant  for  the
 export  of  coal  to  Bangla  Desh.

 SHRI  A.  C  GEORGE:  Quality
 requirements  are  to  be  speciliei  by
 the  concerned  government,  namely,
 the  Bangla  Desh  Government.

 इंजीनियरों  के  एक  शिष्टमंडल  की

 एशिया  तथा  जापान  की  यात्रा

 *374.  डा०  लक्ष्मी  नारायण  पांडेय  :

 क्या  विदेश  व्यापार  मंत्री  यह  बसाने  की

 कृपा  करेंगे  कि  :

 (क)  क्या  इंजीनियरिंग  एसोसिएशन

 आप  इंडिया  के  एक  शिष्ट  मंदल  ने  एशिया

 तथा  जापान  का  दौरा  किया  था  ;

 (ख)  इस  शिट  मंडल  द्वारा

 प्रतिवेदन  की  मुख्य  बातें  क्या  है  ?
 प्रस्तुत

 (ग)  क्‍या  सरकार  ने  प्रतिवेदन  पर

 विचार  कर  लिया  है  ;  भर

 (ध)  यदि  हां,  तो  इस  बारे  में  सरकार

 का  विचार  बा  कार्यवाही  करते  का  है  ?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 {SHRI  A.  C.  GEORGE):  (a)  to  (d).
 A  statement  is  laid  on  the  Table  of
 the  House.

 SHRI  SEZHIYAN  :  What  is  this
 squestion  about  “Asia  and  Japan’?

 *STATEMENT

 (a)  Yes,  Sir.

 (b)  The  report  ‘submitied  by  the
 ‘delegation  highlights  the  prospects
 for  increaseq  exports  of  engineering
 goods  to  South  East.  Asian  Countries
 -and  also  mentions  the  scope  for  estab-
 dishing  more  of  Indian  Joint  ventures
 ‘and  labour  intensive  small  scale  in-
 ‘dustries  in  several  fields.  The  dele-
 gation’s  main  recommendations  are:

 (l)  A  programme  of  providing
 training  facilities  for  suitable  candi-~
 dates  from  the  developing  countries
 in  this  area  in  different  branches  of
 ‘engineering  and  management  services
 should  be  undertaken  py  Government
 of  India.

 (2)  The  existing  Office  of  Engineer-
 ing  Export  Promotion  Council  at
 Singapore  should.  be  strengthened  and
 two  more  offices  one  at  Bangkok  and
 ‘another  at  Tokyo  should  be:  establish-
 ed.

 (3)  The  Indian  Investment  Centre
 sshould.  establish  an  Office  at  Tokyo.

 (4)  A  team  of  small.  scale  indus-
 ‘trialists  should  be  sent  to  Malaysia  to
 ‘study  opportunities  for  establishment

 ‘of  labour  intensive  small  scale  indus-
 -tries.

 (5)  Delegations  from.these.  coun-
 tries  should  be  invited  to  visit  Engi-
 neering  works  and  manufacturing

 ‘facilities  in  India.

 (6)  Organisation  of  State  Trading-
 should  be»: Corporation  at  Bangkok

 -Strengtheneg.  and  -its  showraom  impro-
 veg  and  another  office  of  STC  should

 ‘be  established  at  Hongkong.
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 (7)  An.  exhibition  of  India  Products
 should  be  organised  at  Bangkck.

 (8)  All  possible  steps  should  be
 taken  to  project  image  of  Industrial
 India  in  Japan.  °

 (9)  Establishment.  of  Free  Trade
 Zoneg  at  Dum  Dum  ang  Haldia  should
 be  expedited  in  order  to  nable  Japa-
 nese  firms  to  establish  industries  in
 these  Zones  for  export  to  Japan  and
 Third  Markets.

 (c)  and  (d),  The  report  of  ‘the
 team  is  under  examination.  Neces-
 sary  action  in’  consultation  with  the
 authorities  concerned  is  being  taken
 for  the  implementation  of  tha  recom-
 mendations,

 डा०  लक्ष्मीना राय रा  पांडेय  :  प्रतिनिधि

 मंडल  ने  अपने  प्रतिवेदन  में  कहा  है  कि

 अनेक  क्षेत्रों  मे ंअधिक  भारतीय  संयुक्त  उद्यम

 तथा  श्रम  प्रधान  लघु  उद्योग  स्थापित  करने

 की  गुंजाइश  है।  उत्तर  में  यह  भी  बताया

 गया  है  कि  कुछ  चर्चा  पदाधिकारियों  की  'चल

 रही  है  ॥.  मैं  जानना  चाहता  हूं  कि  किन  किन

 देशों  से  आपने  चर्चाए  की  हैं  और  उनका

 क्या  परिणाम  निकला  है?

 SHRI  A,  C,  GEORGE:  The  hon.
 member  is  referring  to  the  recom-
 mendations  made  by  the  delegation.
 of  Engineering  Association.  We  are
 ‘not  referring  to  any  particular  nego-
 tiation  doéne  by  the  Government  of
 India.  I  may  not  be  able  to  give  a
 reply  about  any  particular  negotiation
 conducted  by  this  Associaton.

 Sto  लक्ष्मीनारायण  पांडेय  :-जो  स्टेट-

 मेंट  तथा  सभा  पटल  पर  रखा  गया  है  उसमें

 साफ  लिखा  हुआ  है  कि  अधिक  भारतीय

 संयुक्त  उद्यम  तथा  श्रम  प्रधान  लघु  उद्योग

 स्थापित  करने  की  गुंजाइश.  है।  मैं  जानना

 ह"

 “d
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 चाहता  हूं  कि  उस  संम्बन्ध  में  क्या  कार्यवाई

 की  गई  है,  किन॑  किने  देशों  से  चर्चा  की  है।

 अन्त  में  यह  भी  लिखा  है  कि  सम्बन्धित  पदा-

 अधिकारियों  से  परामर्श  करके  झ्रावश्यक  कार्य-

 वाही  की  जा  रही  है।  में  जानना  चाहती

 हूं  कि  क्या  कार्यवाही  की  जा  रही  है  ?

 SHRI  A.  C.  GEORGE,
 neering  Association  spons:.

 The  Engi-
 red  a  dele-

 gation:  They  visited  many  countries
 iAStHE  Far  Hast  after  which  -  they

 + subihitiegs-@  report:  -We-are  not
 aWate  GP  MMy-particular’  negotiation.  Pa

 1  लेक्ष्मीनोराथरों  पाण्डे  :  प्रतिनिधि-
 मॉडल  द्वारा  प्रस्तुत  प्रतिवेदन  की  सिफारिशों

 में  कहा  गया  है  कि  डमडम  तथा  हल्दिया  में

 'निवासी  व्यापार  क्षेत्रों  की  शीघ्र  स्थापना  की

 जानी  चाहिए  ताकि  जापानी  फर्म  जापान

 तथा  तृतीय  बाजारों  को  निर्यात  करने  के  लिए

 इन  क्षेत्रों  में  उद्योग  स्थापित  कर  सके।  मैं

 जानना  चाहता  हूं  कि  इस  सम्बन्ध  में  क्‍या

 _ कार्यवाई  की  शुई  है  क्योंकि  इस  क्षेत्र  में  वे
 hae,  PAS
 उग:  स्थापित:  करने  को  तत्पर  हैं  ?

 SHRI  A.  C,  GEORGE:  We  hava  a
 free  trade  zone  now  functioniny  in
 Kandla  and  there  aré  sotrie>  prelimi-
 nary  works  going  on  about  improving
 the  functioning  of  the  free  trade  zone.
 Only  after  the  Government  of  India
 is  satisfied  about  its  working,  the
 intention  to  move  to  further:  free
 trade  ;.zones  will  be  taken  up.

 SHRI  B.  K.  DASCHOWDHURY:  Ir.
 view  of  hon.  “Minister’s  reply  in  para
 9  that  the  establishment  of  free  trade
 zone  at.  Dum  Dum  and  Ualdia  should
 be  expedited  in  order  to  enable  the
 Japanese  firms  to  establish  industries
 in  'these  zones  for  export  to  Japan  and
 thirg  country  markets,  |  ‘would  like
 to  know  from  the  hon.  Minister  what
 specific  attempts  have  been  made  in
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 this  regarg  to  develop  free  trade  zone
 area  in  Dum  Dum  and  Haldia.

 SHRI  A,  C.  GEORGE:  At  the-
 present  stage,  I  can  only  say  that.
 these  proposals  are  under  _  active.
 consideration.

 Assistance  Under  United  Nations:
 Development  Programme

 3875.  SHRI  M.
 Will  the  Minister
 pleased  to  state:

 KATHAMUTHU  *
 of  FINANCE  ke.

 (a)  whether  serious’  differences”
 have  arisen  between  the  two  impor-
 tant  wings  08  the  Uniteq  Nations,  the
 UNIDO  ‘and  UNDP,  regarding  the
 method  ‘of  approval  of  projects  for
 assistance;

 (0)  whether  these  ‘differences  have*
 adversely  affected  the  U.N,  assisted.
 development  programmes  in  Indie;
 and

 (c)  if  so,  whether  Indig  has  taken.
 any  initiative  in  resolving  these  differ--
 ences.

 THE  MINISTER  OF  FINANCE
 (SHRI  “YESHWANTRAO  ~CHAVAN):
 (a)  Some  time  —  ago,-  thetle  was  a

 divergence  of  views  between  the  Ad-
 ministrations  of  UNICO  and  UNDP
 regarding  the  formulation,  appraised
 and  approval  of  industrial  projects.
 These  were,  however,  harmonised
 through  consultations  betwean  the
 two  organisations  and  their  iuter-gov-
 ernmental  governing  bodies;

 (b)  Ne,  Sir,

 ‘(c)  Does  not  arise,

 SHRI  M.  KATHAMUTHU:  Jt  has
 been  admitted  that  there  are  differ-
 ences...I  want  to  know  from  the  hon.
 Minister  what  is  the  nature  of  the
 difference  ang  how  had  it  -affecteq  us
 in  getting  approval  of  our  projects?
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 SHRI  YESHWANTRAG  CHAVAN:
 These  two.  bodies  are  complementary
 to  each  other.  UNIDO  has  the  specific
 work  of  co-ordinating  industrial  pro-
 jects,  schemes,  etc.,  mostly  these  are
 financed  by  the  UNDP.  ©  That  was,
 a  major  difficulty  of  making  i,  more
 effective.  There  was  some  difference
 of  approach,  but  UN  itself  passed  re-

 ‘solutions  and  certain  ad  hoc  commi-
 tiees  were  appointed  which  went  into
 the  procedures  and  other  matters.  Dis-
 cussions  were  held  as  a  result  of  which
 they  have  found  out  a  way,  so  as  to
 harmonise  their  activities  in  this  parti-
 cular  matter.  I  think  as.a  result  of

 ‘this,  things  would  possibly  move  more
 effectively.

 SHRI  M,  KATHAMUTHU:  I  want  to
 know  what  happened,  whether  there

 ‘was  no  delay  in  getting  approval.

 SHRI  YESHWANTHAO  CHAVAN:
 I  do  not  think  so.

 ez  बैंक  साफ  इण्डिया  में  श्रनुसचित
 जातियों  के  लिये  स्थानों  का  प्रसारण

 न

 *3970  श्री  ध  शाह  प्रधान  :
 श्री  महा  दीपक.  सिह  शावक  :

 क्या  वित्त  मन्त्री यह  बताने  की  कृपा

 करेगे  कि  :

 (क)  क्यों  स्टेंट बैंक  ऑफ  इन्डिया  की

 अनेक  शाबाभों  में  अ्रभुसुचित  जातियों  के

 “लिए  स्थानों  के  आरक्षण  का  दूंढ़तां  से  पालन

 नहीं  किया  जा  रहा  है।

 (@)  क्या  स्टेट  बैंक  आफ  इण्डिया[[में

 आलू  वर्ष  के  दौरान  अनुसूचित  जातियों

 केलिए  भारतीय  पदों  में  से  59  से.  7  3  प्रतिशत

 .  सके  स्थान  दूसरी  जातियों  के  प्रत्याशियों  से

 अरे गथिपीं ए  भाए
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 (a)  यदि  हाँ,  तो  इस  सम्बन्ध  में.

 सरकार द्वास, कया कदम स  क्या  कदम  उठाए  जा  हे  हैं  ?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 A  statement  is  laid  on  the  Table  of  the
 House,

 StaTEMENT

 From  the  information  given  ty  the
 State  Bank  of  India,  the  position  re-
 garding  recruitment  to  the  reserved
 posts  for  Scheduled  Castes  and  Seche-
 duled  Tribes  is  not  satisfactory.  The
 reserved  posts  could  not  be  filleq  in
 hy  candidates  kt  longing  to  Scheduled
 Castes  and  Scheluled  Tribes  for  yari-
 ous  reasons,

 With  a  view  {o  improving  represen-
 tation  cf  these  communities  in  its
 employment,  the  bank  hus  stated  that
 it  has  taken  the  following  special
 measures:—

 (i)  Instructions  have  been  issued
 that  all  vacaneies  in  the  sub-
 ordinate  cadre  should  be  filled
 from  S.C./S.T.  candidates  as
 far  as  possible  till  such  time
 as  the  backlog  in  their  recruit-
 ment  is  cleared,

 (ik)  Minimum  educetional  quatifi-
 cation  fer  recruitment  to  cle-
 rical  ‘grade  has  been  relaxed

 -for  Scheduled  Castes  /Sche-
 duled  Tribes,

 ii)  Qualifying  standard  in  the
 written  test  for  selection  cf
 Probationary  Officers  and
 Clerks  is  relnxea  for  the  Sche

 ‘duied  Castes/Scheduled  Pribea
 candidates,

 (iv  Vacancies  ‘will  uso  be  notified:
 to  the:  special  bodies  og  the

 7  Scheduled  Contes  “and  'Sche-
 .  ‘dled  Tribe,  RO  thiit  they  can
 *  )spomsor  gttatie  -candidétes:
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 भी  घनशाम  प्रयास  :  अरब  तक  बैंकों  में

 झापके  सामने  क्‍या  दिक्कतें  आई  हैं?  यह
 बात  सही  है  कि  स्थानों  का  जो  कोटा  प्र वसू चित

 जनजातियों  के  लिए  सुरक्षित  रहता  है,
 उनको  भरने  का  प्रयत्न  नहों  किया  जाता  है  ,

 “इस  कोटे  को  पूरा  करते  के  लिए  16  कौन

 से  ठोस  कदम  उठाते  जा  रहे  हैं  ?

 SHRI  YESHWANLEAO  CHAVAN:
 If  the  hon.  Membe:  sees  the  statement
 that  was  laid  on  the  Table  of  the
 House,  he  w  illfind  that  I  have  myself
 stated  that  the  situation  is  not  very

 ‘sati:factory.  I  have  said  that  instruc-
 tions  have  keen  issued  that  all  vacan-
 cies  in  the  subordinate  cadre  should
 be  filled  from  SCST  candidates  as  far
 as  possible  till  such  time  as  the  back-~
 log  in  their  recruitment  is  cleared.

 “There  was  difficulty  about  educational
 qualification,  So  the  minimum  edu-
 cational  qualification  for  recruitment

 ‘to  clerical  yrade  hag  heen  relaxed  for
 SCST.  The  qualifying  standard  in  the
 written  test  was  also  presenting  some
 difficulty.  It  was  coming  in  the  way
 as  some  sort  of  a  disincentive  for  the

 CST  candidates  to  get  qualifying
 marks.  We  have  tried  to  minimise  that
 also,  Vacancies  weer  also  notified  to
 the  special  bodies,

 Normally  the  method  is  that  the
 -vacancies  are  notified  and  people  have
 to  register  themselves  with  the  employ-

 “ment  exchanges.  The  employment  ex~
 ‘change  is  becoming  somewhat  difficult

 and  act  as  a  blockade  in  this  matter.
 ‘Therefore  we  have  now  under  con-

 sideration  without  even  going  through
 ‘the.  employment  exchange  they  can
 directly.  make  an  application  and  they
 can  be  taken  in.  These  are  some  of  the
 ‘practical,  procedurat  difficulties  that
 -came  in  the  way,  which  we  have  tried
 “to  tackle  on  practical  basis.  (Interrup-
 tions).

 ue  श्री :  घना  प्रदान  :  जो  नई  वाल्व

 खोलने  जा  रहे.  हैं,  उनमें  इनका.  कोटा

 भरने  की  क्‍या  झावश्यक्ता  है?  क्‍या  यह
 बात  आपके  नोटिस  में  कराई  है  कि जिन  उम्मीद-

 बारों  को  भरती  करना  होता  है,  उनका  निर्णय

 पहले  से  ही  कर  लिया  जाता  है  भ्र ौर  झूंठ-मूँठ
 विज्ञापन  भी  दिया  जाता  है  ?

 श्री  यशवंतराव  खब्हाण :  आप  कहते

 हैं  तो  न  कैसे  करूं,  लेकिन  ऐसी  कोई  सूचना
 मेरे  पास  नहीं  है।  शाप  कोई  सूचना  देग

 तो  एल्ववाइरी  करा  लूंगा,  लेकिन  ऐसा  नहीं

 हो  सकता  है,  ऐसी  बाल  मैं  नहीं  कह  सकता

 हूं

 श्री  बिभूति  मिश्र:  स्टेट  बैंक  और  दूसरे

 में  जो  बहाली  होती  है,  उसमें  शे  ड्यूटी  काइट्स

 और  शेडयूल  ट्राइबल  के  आलावा  औरों

 की  बहाली  में  भी  बड़ी  धांधली  होती  है।

 श्राप  इसके  लिए  या  तो  कोई  कमीशन  बनायें

 जैसे  सर्विस  कमीशन--जों  दरख्वास्त  उनके

 पास  जाये,  उन  पर  बड़े  बड़े  प्रा फि सर्ज  इन्दर-

 व्यू  द  बौर  तब  बहाली  हो।  अगर  शाप

 इस  तरह  की  बात  सोचेंगे  तब  न्याय  होगा।

 मैं  जानना  चाहता  हूं  क्या  सरकार  ऐसा  करने

 के  लिए  तैयार  है?

 SHRI  YESHWANI?.\O  CIAVAN:
 I  think  the  idea  is  certainly  good.  But
 the  organisation  of  these  banks  is
 nation-wide.  There  are  4  banks.  The
 question  is.  certainly  engaging  our
 attention,  how  to  systematise  the
 method  of  recruitment  is  certainly
 4efore  us.

 SHRI  K.  s.  CHAVDA:  May  34  know
 whether  any  responsibility  has  been
 fixed  on  the  officer  who  is  not.  imple-
 menting  the  rules  fer  filliug  the  regerv-
 ed  quota  for  SCST  and  if  so  what
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 action,  hag  the  Governrient  taken  re-
 garding  the  failure  +f  ihe  officer  cun-
 cerned?

 SHRI  YESHWANTRAO  CHAVAN:
 Naturally,  if  anybody  deliberately  does
 not  observe  the  rules,  action  can  be
 taken  against  any  olfi‘er  or  any  re-
 cruitng  officer  concerned.  Unfortu-
 nately  so  far  my  experience  is  tnat  I
 have  not  get  evidence  against  any
 particular  officer,  I  find  the  system
 rather  defective.  Therefore,  we  have
 taken  steps  to  see  that  first  of  all  we
 rem?ve  the  defect  in  the  system  so
 that  we  can  see  better  results.  If  there
 are  any  complaints  about  anv  imdavi-
 dual  officer  and  if  these  are  brought  to
 our  notice  we  shall  ccrtamly  take  action
 against  them,

 SHRI  KARTIK  ORAON,  May  I  know
 from  the  hon.  Minister  whether  the
 Government  are  aware  of  the  proce-
 dure  for  recruitment  of  SCST  candi-
 dates  by  the  State  Banx  of  India?
 They  have  laid  down  fifty  per  cent
 marks  obtained  at  the  matriculation
 examination  for  elig.bihiy  to  apply
 but  by  subsequent  written  tesi,  and
 vivg  voce  they  are  not  found  suitable.
 If  so,  would  the  Govecnmeni  see  wis-
 dom  in  directing  ‘the  State  Bank  of
 India  to  take  SCST  candidates  straight-
 away  if  they  had  secured  50  per  cent
 marks  at  the  matriculation  examina-
 tion,  regardiess  of  what  marks  they
 secure  in  the  written  or  viva  voce
 tests?  Is  there  some  other  method  to
 get  over  these  corcumventive  designs.

 SHRI  YESHWANTRAO  CHAVAN:
 If  the  hon.  Member  tries  to  see  the
 statement  again,  we  have  tried  to
 minimise  the  qualifving  marks  in  the
 test;  thus  we  are  trying  to  make  it
 easy  for  the  SCST  candidates  to  get
 through.  If  even  this  fails  and  does
 not  come  to  improve  the  position,  we
 shail  have  to  take  into  consideration
 the  Grastic  suggestion  that  fg;  made  by
 Mr,  Orson.
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 Indo-Soviet  Talks  on  Annual  Trade
 Plan

 +

 “378,  SHRI  ONKAR  LAL  BERWA:
 SHRI  K,  LAKKAPPA;

 Will  the  Mhnister  of  FOREIGN
 TRADE  be  pleased  to  state:

 (a)  whether  the  Indo-Soviet  talks  on
 the  annua}  trade  plan  for  the  next
 year  were  held  in  New  Delhi  on  the
 3th  November,  1972;  and

 (b)  if  so
 the  meeting?

 the  decisions  arrived  at

 THE  DEPUTY  MINISTER  in  THE
 MINISTRY  OF  FORFIGN  TRADE
 (SHRI  A  C.  GEORGE):  (a)  Yes,  Sir.
 The  talks  were  hold  from  i3th  to  25th
 November,  1972.

 (b)  The  Trade  =  Prot.col  for  973
 finalising  the  list;  of  gouds  to  be  ex-
 changed  between  India  and  USSR  and
 envisaging  a  trade  turnover  of  over
 Rs.  4ll  crores  has  been  signed  as  a
 result  of  these  negotiations,

 eft  tigre  लाल  देखा.  यह  व्यापार

 कितने  करोड़  रुपये  का  है,  उसमें  कितना  आयात

 किया  जायेगा  और  कितना  निर्यात  किया

 जाएगा  और  इन  दोनो  को  समतल  बताने

 के  लिए  सरकार  क्या  कार्यवाई  कर  रही

 है?

 GHRI  A,  C.  GEORGE;  In  1973,  the
 imports  are  expected  to  be  Rs  5.9
 crores  and  exports  Rs.  259.8  croren,
 The  inibalance  ig  expected  to  be  ba-
 lanced  from  special  facilities  given
 by  USSR  Government,
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 श्री  प्रोक्टर  लाल  बैरवा:  मैंने  पूछा

 है  कि  भ्र भी  तक  जो  तीन  सौ  करोड़  रुपये  का

 फर्क  है,  उसको  किस  तरह  समतल  बनाया
 *

 जायगा  और  क्या  क्या  चीजे  भायात  की  जाएगी
 झर  क्या  क्या  चीजें  निर्यात  की  जाएंगी  ।

 SHRI  A.  C.  GEORGE:  I  am  afraid
 the  hon.  member  has  gone  wrong  in
 his  arithmetic.  I  said  the  imports
 will  be  Rs.  53.9  crores  and  exports
 Rs,  259.8  crores.  The  difference  ‘<  not
 Rs.  300  crores.  The  imbalance  is  ex-
 pected  to  be  met  bv  imports  repay-
 ments  and  payments  due  to  USSR
 durng  973  against  various  economic
 credits  extended  by  USSR  in  the  past

 श्री  औंकार  लाल  वरुवा  :  जितना  आयात

 किया  जायेगा,  वह  राज्य  सरकारों  या  केन्द्रीय

 सरकार  द्वारा  किया  जायेगा  या  प्राईवेट
 फर्मों  द्वारा  किया  जाएगा?

 SHRI  A.  C.  GEORGE:  In  regard  to
 different  items  where  the  import  is
 eanalised  even  otherwise  by  the  State
 Trading  Corporation,  such  imports  will
 be  thinug*  the  State  Trading  Corpora-
 tion.  Other  items  will  be  allowed
 through  the  private  operators.

 की  आवेश  :  क्या  यह  सच  है  कि  यहां
 से  भ्रमणी  लेदर  स्कीम्ज़  बाहर  एक्सपोर्ट  हो

 रहीं  हैं,  जिसकी  वजह  से  हिन्दुस्तान  में  बरच्छा

 माल  नहीं  रह  पाता  है  कौर  अच्छी  चीजें

 नही  बन  पाती  हैं  कौर  इसी  कारण  स्टेट  को

 लेदर  इंडस्ट्री को  इम्प्रूव  करते  में  कठिनाई

 हो  रही  है?

 झटका  महोदय  :  यह  सवाल  लेदर  के

 बारे  में  नहीं  है।  यह  सवाल  एनीमल  षड्
 प्लान  के  बारे  में  है।
 21  LS—~2,

 Oral  Answers  AGRAHAYANA  I7,  894  (SAKA)  Oral  Answers  30

 st  प्रकाश  :  हमारी  लेदर  इंडस्ट्री  र्ल्ड

 मार्केट  में  काकपिट  नही  कर  पाती  है,  इस  का

 सबसे  बड़ा  कारण  यह  है  कि  ,  .

 श्री  अटल  बिहारी  वाजपेयी  :  माननीय

 सदस्य  इससे  अगले  सवाल के  बारे  में  सप्लीमेंटरी

 कर  रहे  है  1  ५

 अध्यक्ष  महो दय  :  इसमें  लेदर  का  सवाल

 नही  है।

 श्री  अटल  बिसारो  बाजपेयी  :  अगर  भाप

 इजाज़त  दें  तो  मैं  इस  सवाल  में  भी  लेदर  ले

 शाम  ?

 कभी  तक  सोवियत  रूस  को  हम  जो  जूते
 निर्यात  करते  थे,  उसमे  प्राईवेट  पार्टीज  को

 भी  मौका  दिया  जाता  था  कि  वे  जूते  भेज

 सक  |  क्‍या  यह  सच  है  कि  सरकार  ने  फैसला

 किया  है  कि  यह  व्यापार  राज्य  भागने  हाथ
 में  ले  लगा  ?

 MR  SPEAKER:  The  question  is
 whether  the  Incto-Soviet  talks  on  the
 annual  trade  plan  for  the  next  year
 were  held  in  the  New  Delhi  or  not
 and  if  so,  the  decisions  arrived  at  in
 the  mecting.  He  has  already  replied
 to  if,

 SHRI  ATAL  BIHARI  VAJPAYEE:
 Is  it  one  of  the  decisions  arrived  at
 that  hence  forward  shoes  to  Soviet
 Union  wili  be  exported  by  the  STC
 and  private  parties  will  not  be  allowed
 to  export  shoes?

 MR.  SPEAKER:  Is  this  relevant,
 what  was  wrong  with  Shri  Ambesh’s
 question?  You  better  reply  to  both.

 SHRI  A.  C.  GEORGE;  About  leather
 export,  there  is  a  question  No.  379
 coming,  immediately  after  this  and  I
 will  answer  it  then,  About  Mr.  Vaj-
 payee’s  question,  last  month  we  have
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 «nalised  export  of  shoes  not  only  to
 Soviet  Union  but  to  al]  the  countries
 throggh  the  ST?

 Unsatisiactory  Role  of  Leather  Indus-
 try  in  World  Market

 जडो9  SHRI  PAMPAN  GOWDA  Will
 the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state

 (a)  whether  our  Leather  Industry
 js  not  playing  satisfactory  role  in  the
 world  marxets,  and

 (b)  if  so  the  reasons  therefor  and
 the  steps  Government  have  taken  to
 exploi>  the  markets  for  lJeathe:  and
 Jeathe:  goods?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  [RADE
 (SHRI  A  C  GEORGE)  (a)  Export
 perfoimance  of  our  Jeuther  industry
 has  been  very  mmpressive  over  the  past
 several  years

 (b)  Does  not  arise

 SHRI  PAMPAN  GOWDA  May  I
 Enow  how  this  year’s  export  figure
 compares  with  the  figures  for  the  last
 two  years?

 SHRI  A  C  GEORGE  In  ‘1971-72  the
 total  earning  of  'fereign  exchange  from
 semi-finished  Igather  and  leather  goods
 wa  Re  686  crores  The  semi  finish-
 €@  ektner  alone  accounted  for  Res.  84
 c¥ofes.  This  year  within  six  months,
 we  have  exceeded  the  total  figure  of
 1971-72,  That  may  be  the  reason  for
 the  small  crisis  in  the  finished  leather
 or  leather  geotis  hidustry.  yy
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 औ  भाषीय  भंवर  मस्ती  महोदय  ने

 बताया  है  कि  शबमडे  का  व्यापार  ठीक  तरह
 से  चल  रहा  है  मैं  यह  जानना  चाहता  हू
 कि  जो  अमला  निर्यात  किया  जाता  है,  उम्मे

 कितनी  कस्मे  हैं  श्लोक  उन  किस्मों  मे  कोन

 सा  चमड़ा  बरच्छा  है,  जिसकी  मन्दी  मे  ज्यादा
 माग  है  शौर  जिसकी  ज्यादा  कीमत  मिलती  है  ।

 SHRI  A  C  GEORGE  About  leather
 exports  there  are  three  general  cate-
 gories  (i)  Raw  hides  and  skins  (2)
 ET  tanned  and  Chrome  tanned  leather
 under  semi-finished  leather  and  (3)
 leather  goods  including  hoes  and
 chappals  3  will  not  be  able  to  go
 into  the  details  of  different  sphit-up  of
 leather  goods  But  this  year  our  per-
 formance  has  been  goo!  Abo.t  semi-
 finished  leather,  that  has  a  ready
 fetched  us  more  than  the  total  of  last
 vear

 Land  for  Construction  of  Quarters  for
 the  Employees  Working  in  Central
 Excise  and  Income-Tax  Departments,

 Patna

 380  SHRI  RAMAVATAR  SHAS-
 TRI  Will  the  Minister  of  FINANCE
 be  pleased  to  state

 (a)  whether  the  Central  Board  of
 Revenue  had  sanctioned  a  sum  of
 Rs  8,50,000  in  the  year  964  to  pur-
 chase  land  at  Patna  for  the  corstruc-
 tion  of  residential  quarters  for  the  em-
 ployees  working  in  the  Central  Excise
 and  Income-Tax  Departments  at  Pat-
 na;

 (b)  whether  the  representative  of
 Central  Excise  and  Income-Tax  Unions
 discussed  this  issue  with  him  07  the
 9th  August  1971;  and

 {c)  if  80,  what  action  has  been
 taken  until  now  to  purchase  the  land
 in  question  and  when  the  purchasing
 of  the  lend  wilt  be  finalised?  res
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 K.  है,  GANESH):(a)  Yes,  Sir.

 (b)  Yes,  Sir

 (c)  Out  of  the  amount  of  Rs  350
 lakhs  sanctioned  for  purchase  of  land
 at  Patna  in  1964,  a  sum  of  R.  270
 lakhs  was  deposited  with  the  Patna
 Improvement  Trust  for  the  purpose.
 Acquisition  was  delayed  on  account  of
 a  writ  filed  i  the  ligh  Court  St  b-
 sequently  however,  the  State  Govern-
 ment  released  all  the  land  proposed
 jor  acquisition  and  the  Patna  Improve-
 ment  Trust  consequently  returned  the
 amount  deposited  with  them  in  Noy-
 ember,  3968  Since  then  strenuous
 efiorts  have  been  made  to  purchase  a
 suitable  place  of  land  through  the
 State  Government,  private  agencies,
 etc.  but  without  any  success  so  far,
 The  efforts  are  still  continuing

 ot  रामावतार  शास्त्री  क्‍या  उत्पाद

 और  आयकर  कर्मचारी  संघ  पटना  की  ओर

 से  7.79  एकड  गैरमजरूओआ  जमीन  के  बारे

 में  उत्पाद  और  आयकर  कमिश्नर  को  24-

 8-72  को  कोई  पत्र  लिखा  गया  है  ?  यदि
 हा, तो  उस  का ब्योरा क्या क्‍या  है  ?

 श्री  Ro  कार  गणेश  :  पाया  कलेक्टर

 को  लेटर  लिखा  गया  या  नही  लिखा  गया

 बहू  जबाव  मेरे  पास  नही  है।  मेरे  पास  यह
 जबाब  है  कि  यह  जो  कमेटी  कलेक्टर

 ने  बनाई  है  सेंट्रल  एक्साइज  कलेक्टर

 और  कस्टम  कलेक्टर  की  उस  में  अधि-

 कारी  भी  हैं  और  जो  प्रार्गेनाइजेशन  है

 वह  भी  है।  इस  कमेटी  का  काम  है  जमीन

 सलम  करना  जमीन  वह  मालूम  कर  रहे

 हैं।
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 aft  रामावतार  शास्त्री  :  अगर  यह  मालूम

 नही  है  तो  क्या  यह  मालूम  है  कि  वहां  के

 कलेक्टर  ने  जिस  जमीन  का  मैंने  भ्र भी  जिक्र

 किया  उसके  बारे  मे  आपके  अ्रधिकारियों

 को  कोई  चिट्ठी  लिखी  2?  ग्रदि  लिखी  हैं

 तो  उसके  बारे  में  श्राप  का  क्या  कहना

 है?

 अध्यक्ष  महोदय  :  यह  इसके  स्कोप  के

 बाहर  है  ।

 श्री  रामावतार  शास्त्री  भ्रध्यक्ष  महोदय

 इसका  जबाब  दिलावइए  |

 झप्यकष  मही दय  :  कैसे  दिलवाए  जबकि

 क्वेश्चन  उसके  स्कोप  के  बाहर  है  ?  क्वेश्चन

 ओवर  खत्म  हो  गया  |

 WRITTEN  ANSWERS  TO
 QUESTIONS

 Turnover  of  Export/Import  Trade
 with  U.E.,  U.S.A,  COMECON  and

 Middle  East  Countries

 *362.  SHRI  BHOGENDRA  JIIA  Wall
 the  Minister  of  FOREIGN  TRADL  be
 pleased  to  state

 (a)  the  total  turnover  of  export  and

 import  trade  with  UK.,  U.S.A.,  NATO
 countries  and  of  the  COMECON  and
 those  of  the  West  Asia  during  the  last
 three  years,  and

 (9)  what  attempts  are  being  made
 fo  balance  import  with  exvort  or
 develop  foreign  trade  with  rupee-
 payment  countries  in  order  to  reduce
 the  deficit  of  foreign  exchange?

 THE  MINISTER  OF  FOREIGN
 TRADE  (SHRI  L  N  MISHRA):  (a)
 Total  turn-over  of  exports  and  amports
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 with  NATO,  COMECON  and  West  Asia

 (Rs.  Crores)

 1969-70  I970-78,  &  I97I-72

 (7)  NATO  -  7  73360  7405  7606
 of  which

 @UK  .  ०.  ७०  ७  ७  .  268  297  386
 (४)  US.A  द  द  705  660  680

 (Il)  COMECON  न  5.8५  480  577

 (IT)  West  Asia  232  253  283

 b)  In  order  to  improve  the  balance
 of  trade  position,  all  possible  eftorts
 to  promote  exports  and  to  save  on  im-
 ports  to  the  extent  feasible  are  being
 made  A  close  watch  38  being  kept
 cn  the  trends  of  exports  and  appro-
 Friate  action  is  taken  as  and  when
 the  need  arises

 Among  the  steps  taken  to  utilise  the
 potential  of  expanding  exports  to  East
 European  countries  are  annual  bila-
 teral  trade  negotiations  with  these
 countries  Indian  firm  Public  Sector
 Urganisalions  and  Export  Promotion
 (nunens  are  encouraged  to  participate

 a  fairs  exhibitions  held  in  these  coun-
 tules  from  time  to  time  Sales-cum-
 stidy  teams  and  market  surveys  have
 been  airanged  to  study  export  fros-
 pects  in  these  countries  Purchase  dele
 gations  from  those  countries  ate  given
 facilties  to  visit  the  various  manufac-
 turing  centres  in  our  country  connected
 w.th  exports  to  those  countries

 Soviet  Union’s  decision  to  buy  Barium
 Carbonate

 S64  SHRI  C  K  JAFFER  SHARIEF
 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state

 (a)  whether  the  Soviet  Union  has
 decided  to  buy  from  India  10,000
 tonnes  of  Barium  Carbonate  every
 year  beginning  from  1974,  and

 (b)  3£  so  the  broad  outlines  of  the
 dea]  struck  in  this  regard?

 THE  DEPUTY  MINISTER  IN  TIE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A  C  GEORGE)  (a)  and  (b}
 An  Indian  firm  ५  reported  to  have
 contracted  for  the  supply  ot  000
 tonnes  of  Barium  Carbonate  Powder
 to  USSR  during  °72  73

 Unchecked  Export  of  Hides  and  Skins

 366  SHRI  SARJOO  PANDEY  Will
 the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state

 (a)  whether  the  large-scale  un-
 checked  export  of  hides  and  skins  has
 created  a  crisis  in  the  footwear  indus-
 try,

 (9)  if  so,  the  steps  Government
 intend  to  take  to  put  an  end  to  the
 unchecked  export  of  hides  and  skins,
 and

 (c)  whether  this  unchecked  export
 would  hamper  the  supply  of  the  order
 of  5  lakh  pairs  of  shoes  to  the  Soviet
 Union*

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A  C  GEORGE):  (a)  It  is
 correct  that  the  footwear  industry  is
 experiencing  shortage  of  leather  :e-
 quired  by  it
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 (b)  Steps  to  regulate  the  exports  of
 semi-processed  hides  and  skins  are
 under  Government’s  consideration.

 (c)  State  Trading  Corporation  is
 hopeful  of  executing  this  oxcer.

 तीसरे  वेतन  आयोग  की  रिपोर्ट

 *368.  डा०  गोविन्द  दास  रिछारिया:

 क्या  बित  मंत्री  यह  बताने  की  कृपा  करेंगे

 कि  सरकार  को  चालू  वर्ष  के  अन्त  तक  तीसरे

 वेतन  आयोग  की  रिपोर्ट  मिलने  पर  बह  उस

 पर  अन्तिम  निर्णय  करने  में  कितना  समय

 लेगी  ?

 वित्त  मंत्रालय  में  राज्य  मंत्रो  (श्री  क०

 कार  गणेश)  :  तृतीय  वेतन  आयोग  की

 सिफारिशों  पर  अन्तिम  निर्णय,  यथा सभ व्र

 शीघ्र,  करने  की  पूरी  कोशिश  की  जायेगी  ।

 परन्तु,  कभी  तक  जब  कि  स्पोर्ट  ही  पानी  है,

 इस  बारे  में  भ्रपेक्षित  समय  का  प्रनुमान  बताना

 सम्भव  नहीं  है  ।

 जीवन  बीमा  निगम  हारा  मध्य  प्रदेश  में
 उद्योगों,  आवास  परियोजना भों  और

 कम्पनियों  में  लगाई  गई  पूंजी

 * 369.  श्री  गंगा  चरण  दीक्षित

 क्या  बित  मंत्री  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  जीवन  बीमा  निगम  ने  गत  तीन

 वर्षो  में  मध्य  प्रदेश  में  विभिन्न  उद्योगों,

 आवास  परियोजनाओं  और  सरकारी  कम्प-

 नियों  में  कितनी  पूजी  लगाई  ;

 (ख)  जिन  उद्योगों  और  परियोजनाओं

 में  पूंजी  लगाई  गई  है  उनकी  मुख्य  बातें  क्या  हैं  ;

 भ्र ौर

 (ग)  प्रत्येक  पूंजी  निवेश  पर  कितना

 लाभ  प्राप्त  हुआ  है  ?

 विस  मंत्रालय  में  उप-मंत्री  (हमतो

 सुशीला  रोहतगी)  :  (क)  और  (ख).  जीवन

 बीमा  निगम  ने  मध्य  प्रदेश  मे,  पिछले  तीन

 वर्षों  में  विभिन्न  उद्योगों,  श्रीवास  परि-

 योजनाशों  तथा  सरकार  द्वारा  संचालित

 कम्पनियों  में  निम्नलिखित  तौर  से  निवेश

 किये  है  i

 sant

 (लाख  रुपयों  में)

 1969-  1970-  97I-
 70  1  072

 कोयला  0.38

 सूती  बस्त्र  0.50

 बिजली  का

 सामान  0.02  4.87  0.54

 खनन  4.39

 चीनी  तथा
 शराब  के

 कारखाने  35.00

 वस्त्रोद्योग

 (सूती  बस्तों

 से  भिन्न)  49.29  7.62  3.  8४

 विविध.  0.25  0.63

 23.70  43.72  40.55
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 (लाख  रुपयों  में)  Shortfall  in  Jute  Procurement

 *372.  SHRI  RAM  BHAGAT  PAS-
 1969~  970-  97I~  WAN:  Wili  the  Minister  of  FOREIGN

 70  74  72  TRADE  be  pleased  to  state:

 Pe  (a)  whether  there  hag  been  a  short-
 TT.  (i)  विभिन्न  fall  in  jute  procurement  in  the  coun-

 आवास
 बा

 योजनाओं  (b)  77  so,  the  reasons  therefor?
 के  लिये
 मध्य  प्रदेश  न

 THE  MINISTER  OF  FOREIGN

 को
 RADE  (SHRI  L.  N.  MISHRA):  (a)

 सरकार  and  (b).  Internal  procurement  of  jute
 ऋण  55,00  55.00  65.00  is  being  handled  by  the  Jute  Corpora-

 tion  of  India,  while  procurement  from
 (ii)  जीवन  abroad  is  being  jointly  handled  by  this

 Corporation  and  the  State  Trading
 बीमा  लीग  Corporation  of  India.  The  quantities
 की  विभिन्न  to  be  procured  have  to  be  determined

 बन्धक
 from  time  to  time  taking  into  account

 योजना पों
 various  factors  such  as  the  volume  of

 योजनाकारों  the  crop,  price  trends  etc.  The  jute
 के  प्रन्तगंत  and  mesta  crop  in  the  country  छा

 आवास
 1972-73,  is  estimated  at  only  57  lakh
 bales,  and  the  shortage  is  sought  to

 निर्माण  के  be  made  up  through  imports.  In  view
 *  *  of  the  fact  that  prices  of  jute  in  all लिये  ऋण  393  82

 the  jute  growing  States  have  been
 ruling  above  the  minimum  support

 sag  सूचना  वित्तीय  बर्ष  969-70  prices  fixed  by  Government  on  a
 statutory  basis,  no  support  operations wit  i970-7:  के  लिये  जीवन  बीमा  have  been  conducted  by  the  Jute  Cor-

 निगम  के  पास  उपलब्ध  नहीं  है  ।  poration.  Commercial  purchases  are,
 however,  being  made  taking  into  ac-

 पा.  जीवन  बीमा  निगम  ने,  पिछले  तीन
 हरा  the  short

 crop  and  the  needs  of

 fate  वर्षों  में  समय  प्रदेश  में,  सरकारी

 'कं मं पतियों  तथा  सरकार  हारा  संचालित

 कंपनियों  में  कोई  निवेश  नहीं  किये  हैं  ।

 (ग)  जीवन  बीमा  निगम  को'  ऋणों  से  4373.  SHRI  E.  V,  VIKHE  PATIL-
 YAVAN:

 भाव  ऋणों  पर  वसूल  हुये  ब्याज  से  होती  है  ।
 Het  द 2  VE

 ५
 कम्पनियों

 Will  the  Minister  of  FOREIG
 कम्पनियों  के  शेयरों  में  किये  गये  निवेशों  के  TRADE  te  pene  i  cae
 मामले  में  लाभ  का  पता  लाभांशों  की  घोषणा

 ta)  whether  tado-Bulgaria  contro
 होने.  पर  चलता  है  ।  निगम  को,  एक  पब्लिक  hes  been  signed  for  the  supply  of

 लिमिटेड  कॉस्पी  के  ऋण-पत्तों  के  परिशोधन  Indian  goods  to  Bulgaria;  and

 o7l—-  (b)  ४  go,  the  main  features  of  the
 सेव  (97i-724%  9448 रपये  का  लाभ

 en  and  what  are  ie  the

 हुमा  q  be  exported  to  Bulgaria?

 Indo-Bulgaria  Trade  contract
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 ,7HE  MINISTER  OF  FOREIGN
 TRADE  (SHRI  L.  N.  MISHRA):  (a)
 No.  Sir.  The  Trade  Protocol  for  973 *
 is  to  be  negotiated  and  finalized  at

 Sofia  during  Decemher,  972—  January,
 1973,

 (b)  Does  not  arise.

 Money  stolen  from  Reserve  Bank  of
 India,  Bomhay

 4376.  SHRI  PURUSHOTTAM
 KAKODKAR:

 SHRI  M.  8.  SIVASWAMY-

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  a  bundle  of  00-Rupee
 notes  worth  Rs.  4  lakh  was  stolen  from
 the  Reserve  Bank  of  India.  Bombay
 on  the  40th  November,  1972;

 (e)  if  so,  whether  any  enquiry  has
 been  conducted  in  this  regard;  and

 (९)  ॥  so.  the  outcome  of  the  en-
 quiry?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  to  (०).  The  Reserve  Bank  of  India
 Kave  reported  that  on  Thursday  the
 9th  November,  972  the  Deputy
 Treasurer  (Banking)  of  the  Bombay
 Office  of  the  Bank,  while  rechecking
 the  currency  notes  fhat  had  been  put
 in  two  different  boxes  for  meeting  cer-
 thin  indents  received  from  two  tellers,
 found  000  pieces  of  Rs.  I00  denomina-
 tidn  notes—that  is  Rs.  1,00,000  in  all—
 missing  from  one  of  the  boxes,  After
 satisfying  themselves  that  no  trace  of
 tiie  missing  buridle  was  available,  the
 Bank  reported  the  matter  to  the  police
 and  investigations  by  the  Police  are  in

 progress.

 Assistance  from  World  Bank  for
 Chambal  Valley

 3525,  SHRI  N.  K.  SANGHI:  Will  the
 Minister  of  FINANCE  be  pleased  to
 state:

 (a)  whether  a  World  Bank  team  re-
 cently  visited  the  Chambal  Valley
 areas  and  expressed  the  view  that  the
 World  Bank  project  can  be  completed
 in  five  years’  time;

 (9)  whether  the  World  Bank  team
 has  given  any  assurance  for  giving
 assistance  for  this  scheme  and  if  80,
 the  main  features  thereof;  and

 (c)  whether  pursuant  to  the  visit
 of  the  team,  Government  have  for-
 warded  their  own  estimates  of  the
 amount  required  for  the  project  and
 if  so,  the  details  thereof?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  A  World  Bank  Team  had  recently
 visited  the  Chambal  Command  Area
 in  Rajasthan  to  see  the  steps  being
 taken  for  utilising  the  irrigation
 potential  to  the  maximum  extent.

 (9)  The  team  had  given  an  indica-
 tion  that  a  project  for  the  develop-
 ment  of  the  Command  Area  in  the
 Chambal  Valley  could  be  considered
 by  the  Bank  for  assistance,

 (c)  A  Project  Report  for  Chambal
 Command  Area  Development  is  under
 preparation.  It  is  not  possible,  there-
 fore,  to  indicate  at  this  stage  the
 finance  required  for  the  project.
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 केसरी  झौशोगिक  संस्थानों  में  विदेशी
 तकली शन  तथा  इंजीनियर

 3526.  शी  हुकम  बाद  करवाया  क्‍या

 वित्त  मत्  केन्द्रीय  औद्योगिक  संस्थान  के

 विदेशी  तकनीशियनो  तथा  इंजीनियरों  के  बारे

 3  o.  अगस्त,  972  के  झ्र तारांकित  प्रश्न

 सख्या  B11  के उत्तर  के  सम्बन्ध  मे  यह  बताने

 की  कपा  करेगे  कि

 (क)  क्या  प्रश्न  वे  भाग  (ख)  मे

 उल्लिखित  जानकारी  इस  बीजच|एकत्न  कर  ली

 गई  है  और  इसको  सभा-पटल  पर  कब  रखा

 जायेगा  ,  और

 (ख)  यदि  नहीं,  तो  इनका  एकत्र

 करने  मे  कितना  समय  लगेगा  ?

 विस  मवा लय  में  राज्य  मो  श्री  दकन
 कार  गणेश)  (क)  सूचना  इकट्ठी  की

 जा  चुकी  है  भ्र ौर  वह  इस  प्रकार  हे

 केन्द्रीय  सरकार  के  सम्बद्ध  औद्योगिक

 और  वाणिज्यिक  प्रतिष्ठानो  मे  प्राप्त  सूचना
 के  अनुसार,  स्थायी  रूप  से  तथा  अल्पावधि

 के  लिये  नियुक्त  विदेशी  तकनीकी  अधिकारियो

 पर  भारतीय  मुद्रा  मे किया  गया  व्यय  लगभग

 30  लाख  रुपये  प्रतिवर्ष  है  ।

 (से)  यह  प्रश्न  उपस्थित  नही  होता  ।

 Reduction  in  Jute  Exports  by  Jute
 Owners

 3527  SHRI  MADHUKAR  Will  the
 Mimster  of  FOREIGN  TRADE  be
 pleased  to  state

 (a)  whether  jute  owners  in  the
 country  have  recent,  reduced  the  ex-
 port  of  jute  in  order  to  frustrate  Gov-
 ernment’s  action  of  lev\ing  duty  on
 export  of  jute,  and
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 (b)  whether  Government  have  cut
 down  the  duty  imposed  on  export  of
 jute  under  ther  pressure,  ifso,  the
 reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A  C  GEORGE)  (a)  Exports
 of  jute  goods  during  the  first  6
 months  of  the  current  financial  year
 have  been  somewhat  lower  than  the
 corresponding  figures  of  the  last  year
 This  has  been  largely  due  to  keen  com-
 petition  from  synthetics  and  other
 factors  ang  the  high  prices  of  jute
 goods  resulting  from  shortage  of  raw
 jute  this  year

 (b)  The  export  duty  on  primarv  jute
 carpet  backing  cloth  weighing  9  oza
 and  above  per  sq  yd  has  been  reduc-
 ed  by  Rs  400  per  tonne  from  ‘111-1972
 to  make  this  item  competitive  with
 Synt  ic  ९  primaries

 Special  Measures  to  Modernise  the
 Taken-over  Textile  Mills

 3528  SHRI  M  S  SIVASWAMY  Will
 the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state

 (a)  whether  Government  have  iaken
 any  special  measures  to  modernise  the
 taken-over  textile  mills  in  the  country,
 and

 (b)  if  so,  the  State-wise,  cetails
 thereof?

 THE  DEPUTY  MINISTER  IN  TBE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A  C  GEORGE)  (a)  and  (b)
 Out  of  the  57  cotton  textile  mills,  the
 management  of  which  has  been  taken
 over  by  Government  under  the  Indus-
 {mes  (Development  and  Regulation)
 Act  1981,  modernisation  programmes
 in  respect  of  45  mulls,  Involving  a  total
 financjal  out-lay  of  Rs  68597  lakhs,
 have  been  sanctioned  so  far  State
 wise  details  thereof  are  given  in  the
 Statement  laid  on  the  Table  of  the
 House  [Placed  wn  Library.  See  No.
 LT-2950/  72)
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 Seniority  of  Income  Tax  Officers
 recruited  in  968

 3529.  SHRI  K.  LAKKAPPA;  Will  the
 Minister  of  FINANCE  be  pleased  to
 state:

 (a)  whether  the  method  of  recruit-
 ment  of  200  Income-tax  Officers  in  968
 through  the  Union  Public  Service  Com-
 mission  was  similar  to  the  one  adopted
 in  making  special  Recruitment  to  the
 Indian  Admnnistrative  Service  in
 1956;

 (b)  if  so,  whether  the  seniority  of
 these  directly  reeruited  Income-Tax
 Officers  has  also  been  determined  on
 the  same  principles  as  adopted  in  fix-
 ing  the  seniority  of  special  Recruits  to
 the  Indian  Administrative  Service:  and

 de)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K,  R.
 GANESH):  (a)  No,  Sir.  The  method
 ef  recruitment  of  Income-Tax  Officers
 (Class  II)  in  ‘1968  against  200  posts
 decided  to  be  filled  in  by  ad-hoc
 recruitment  through  the  Union  Public
 Service  Commission  was  in  many  res-
 pects  not  similar  to  the  method  adopt-
 ed  for  the  selection  of  candidates  for
 appointment  to  the  Indian  Administra-
 tive  Service  by  Special  Recruitment
 in  1956.

 ()  and  (०).  No,  Sir.  Their  seniority
 was  determined  in  the  light  of  the
 existing  instructions  regarding  the
 seniority  of  Income-tax  Officers  (Class
 II),

 Economic  Aid  from  USA

 3530.  SHRI  RANABAHADUR
 SINGH:  Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  whether  the  House  of  Represen-
 tative  in  U.S.A.  has  demanded  resump-
 tion  of  economic  aid  to  India;  and

 (b)  ४  s@  the  extent  of  economic
 aid  India  was  expecting  from  US
 Government  and  how  it  would  alieet
 the  economic  development  in  India?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CIIAVAN):
 (a)  No,  Sir.

 (b)  Does  not  arise.

 Request  from  Madhya  Pradesh  Gov-
 ernment  for  developing  tourist  facilities

 during  Fifth  Plan

 ‘B5aL,  SHRI  MARTAND  SINGH  GF
 REWA:  Will  the  Minister  of  TOURISM
 &  CIVIL  AVIATION  he  pleased  tu
 state  whether  the  Government  o£
 Madhya  Pradesh  have  requested  the
 Central  Government  to  help  the  State
 in  developing  tourist  tacilities  during
 the  Fifth  Five  Year  Plan  and  if  so,
 the  reaction  ot  Central  Governmet
 thereto?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  No  specific  request  has  be
 received  by  the  Department  of  Tour-
 ism  from  the  State  Government,

 Marketing  of  Rubber

 3532,  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  FOREIGN  TRADE  :¢
 pleased  to  state:

 (a)  whether  Section  8(2)  of  iue
 Rubber  Act,  947  clearly  states  that
 improving  the  marketing  of  rubber  is
 the  function  of  the  Rubber  Board:

 (b)  if  s0,  the  reasons  for  entru%t-
 ing  the  marketing  of  rubber  to  the
 State  Trading  Corporation  while  the
 Rudler  Board  ig  fully  equipped  im
 terms  of  funds,  technical  and  scientific
 personne]  as  well  as  organisational
 facilities  required  for  the  purpose;
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 (ec)  whether  there  is  any  proposal  to
 form  a  new  set  up  with  the  Rubber
 Board  replacing  the  State  Trading

 Corporation  at  the.  apex  level  and  the
 co-operative  societies  working  88
 Liaison  between  the  growers  and  the
 Board;  and

 (d)  if  so,  the  salient  features
 thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN’  TRADE
 (SHRI  A.  [on  GEORGE):  (a)  Yes,  Sir.

 (b)  The  idea  in  entrusting  the  pur-
 chase  and  marketing  of  Rubber  to
 S.'T.C.,  was  with  a  view  to  increase
 purchase  from  small  growers  and
 creating  a  buffer  stock  of  rubber  if
 necessary  to  ensure  stability  in  the
 market  prices  of  rubber  which  were
 below  the  Notified  prices.  Entrusting
 this  operation  to  the  Rubber  Board,
 apart  from  sapping  away  their  time.
 energy.  and  -resources,  would  have
 necessiated  setting  up  of  a  separate
 department  under  the  Board  with  con-
 comitant,  financial  ramifications.  It
 was  felt  that  this  would  defeat  the
 very  purpose,  namely,  development  of

 rubber  industry,  for  which  it  was  set
 up.

 (०)  and:  (a),  The  Rubber  ‘Board  has

 recently  sought  the  approval  of  the

 Government  of  India  under.  Section

 ‘8A  of  the  Rubber  Act,  1947,  to  :pur-

 chase  Rubber:  in  the  internal  market

 20,080  tonnes
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 “the.manufacturers  and
 They  have  also  pro-

 ion  ‘of  ad:  buffer  ‘stock  .  of
 f  Natural  Rubber  “to

 nop  “up  the  surplus.  rubber  from  the.
 |  troliere  has  adversely:  affected  their

 ‘tached  to  the  post

 Written  Answers  Be

 Proposal  to:bet  up  Centtal  ind  Regional Processing  Centres  under  Rubber  Board
 3533  SHRI  VAYALAR  RAVI:  wit

 the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state

 (a)-.whether  there  is  any  proposal  to
 set  up:  Central  Processing  Factories
 and  Regional  Processing  Centres  under
 the  auspices  of  the  Rubber  Board  at
 important  rubber  growing  Centres

 (b)  if  so,  the  broad  features  there-
 of;  and

 (c)  if  not,  whether  Government  pro-
 pose  to  take  the  initiative  for  the
 opening  of  such  Centres?

 THE  DEPUTY  MINISTER  IN:  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GEORGE):  (a)  to  (c).
 Rubber  Board  have  submitted  pro-
 posals  for  (i)  Establiishment  of  a  pro-
 cessing  unit  for  production  of  Techni-
 cally  Specified  Natural  Rubber  under
 the  Rubber  Research  Institute  of  the
 Board;  and  (li)  Establishment  of  pro-
 cessing  Centres  through  Co-operatives.
 These  are  being  examined.

 Pay  Seale  of  Coutroller  of  Imports
 and  Exports

 3534.  SHRI  VAYALAR  RAVI:  Will
 the  Minister..of  FOREIGN.  TRADE  be
 pleased  .  to  “state  oa

 (a)  whether  the  scales  of  pay:  of  the
 post  of  Controller  of  Imports  and  Ex-
 ports  is  not  commensurate  with  the
 heavy  :duties  and.  responsibilities  at-

 fl  merger  of  the  posts
 of  Assistant.  Controlldrs  .  arid.  .  Con

 te)  whether  Government  prapose  to

 the  whole  matter  de-novo?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GEORGE):  (a)  The
 existing  scale  of  pay  (Rs.  400—800)  of
 the  post  of  Controller  (Class  II),  which
 is  an  improvement  on  the  original
 scale  (Rs.  350-350-380-380-30-650)
 was  prescribed  by  the  Second  Pay
 Commission,  having  regard  to  the
 duties  and  responsibilities  attached  to
 the  post,

 (b)  No,  Sir.  On  the  contrary,  with
 the  abolition  of  the  erstwhile  posts
 of  Controller  (Class  I),  due  to  the
 Reorganisation  of  the  I&ETC  organisa-
 tion,  Asstt.  Controllers  (re-designated
 as  Controllers—Class  II)  have  now
 ecome  elligible  for  promotion  direct
 {o  the  higher  grade  of  Deputy  Chief
 Controller  (Rs.  900-50-1250),

 (c)  The  Third  Pay  Commission  is
 already  examining  the  pay  structure
 ef  all  the  posts  under  the  Central
 Government,  including  the  posts  in  the
 I.  &  E.T.C.  Organisation.

 Assurance  for  Compensation  to  Hosiery
 Industry

 3535.  SHRI  BISHWANATH  JHUN-
 JUUNWALA:  Will  the  Minister  of
 FOREIGN  TRADE  be  pleased  to  state:

 (a)  whether  his  Ministry  has  given
 an  assurance  to  compensate  the  hosiery
 industry  which  has  suffered  heavily  as
 a  result  of  the  “rags”  scandal;

 (b)  whether  the  representatives  of
 the  hosiery  industry  met  the  represen-
 tatives  of  his  Ministry  towards  the  end
 of  October,  972  and  expressed  their
 grievances  about  the  offers  that  were
 made  by  Government  to  them;  and

 (c)  if  so,  the  nature  of  the  offer  for
 compensation  made  by  Government
 and  the  reasons  why  it  did  not  find
 favour  with  the  industry?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  0.  GEORGE):  (a)  No,  Sir.

 (b)  and  (c),  Does  not  arise.

 tent  भंकसजोज  लिमिटेड,  बनाई  की  |
 शोर  बकाया  प्राय-कर

 3536.  श्री  हुकम  चन्द  कछवाय  :  क्‍या
 वित्त  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (8)  मेसर्स  मैकेनिज़म  लिमिटेड,  59

 अ्रपोलो  स्ट्रीट,  बम्बई  नामक  फर्म  का  राय-कर

 निर्धारित  किस  वर्ष  तक  हुआ  है  ;

 (ख)  शीराज़ तक  इस  कम्पनी  की  ओर

 कितना  आय-कर  बकाया  है  तथा  यह  राशि

 किस  वित्तीय  वर्ष  के  हिसाब  में  बकाया

 है  ;॥

 वित्त  मंत्रालय  में  राज्य  मंत्री

 बनी  Go  कार  गणेश)  :  (क)  “बैस

 मैकेनजीज  लिमिटेड,  59  एपोलो  स्ट्रीट,  ब  सवाई,

 के  कर-निर्धारण,  निर्धारण-बर्ष  967-68

 तक  के  पूरे  किये  गये  हैं  t

 (ख)  बकाया  श्रेयस्कर  की  रकम,  कर

 निर्धारण  वर्ष,  जिनसे  वह  सम्बन्धित  है  तथा

 वित्तीय  वर्ष  जिनमें  मांग  जारी  की  गई,  निम्न
 प्रकार  है  ;

 कर-निर्धारण  देय  बकाया  वित्तीय  वर्ष

 वर्ष  रकम  जिसमें  मांग
 जारी  की

 गई

 1959-60  36,357  97i-72

 1963-64  1,35,035  97I~72

 1987-63  94,957  1972-73

 (a)  कर-बसूली  अधिकारी  को  वसूली

 प्रमाण-पत॒  जारी  किये  गये  हैं।  तथापि,
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 न्यायालय  ब्रायन  (कोर्ट  रिस् ती बर)  द्वारा,
 जिनके  पास  विभाग  ने  दावा  दायर  किया  है,
 कम्पनी  की  परिसम्पत्तियों  अपने  अधिकार

 मेले ली है।

 Number  of  Indians  and  Foreigners
 who  have  occupied  Rooms  in  Five
 Star  Hotels  during  ‘1970-71,  and  igi

 72

 3537  SHRI  K  P  UNNIKRISHNAN.
 Will  the  Minister  of  TOURISM  AND
 CIVITIL  AVIATION  be  pleased  to  state
 the  number  of  Indians  and  foreigners
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 who  occupied  rooms  in  the  5-Star
 hotels  in  the  country  durmg  ‘1970-71
 and  97i-72?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH)  A  statement  showing  the
 number  of  Indians  and  foreigneis
 checking  m  at  hotels  during  297  and
 4972  (January-September)  Is  laid  on
 the  Table  of  the  House

 STATEMENT
 Number  of  Indians  and  Foreigners  checking-m  Hotels

 Name  of  Hotel

 Hotel  Oberoi  Place,
 Hotel  Clarks  Sh  ray,  Agra
 Ashoka  Hotel,  New  Delhi  न
 Hotel  Obero:  ‘Inter  onan  n  al,  New  Delhi

 Te;  Mahal  Hotel,  Bombay
 Sun-N-Sand  Hotel,  Bombay
 Hon  Rambagh  Palace  Jaipur
 Lake  Palace  Hotel,  Udaipurtt

 Srinagart  .

 7977  January  -September
 3972

 Indians  Foreigners  Indians  Foreigners

 2,642  2  096  3,035  ॥  2५2

 43307  21,851  2,572  9795
 333760  35:447  20,040  23,730
 35,768  =  76.156.  (21,207  $43700

 3292  28,029  3,607  22,196

 1249  3,684,

 {Hotel  remains  closed  during  January-March  on  account  of  winter.

 {}Hotel  remained  closed  from  May  to  August  7977  for  renovation.
 N.A.  Not  available.

 Appointment  of  Workers  on  the  Board
 of  Directors  in  Public  Undertakings
 wnder  the  Ministry  of  Tourism  and

 Civil  Aviation

 3588  SHRI  CHANDRA  SHEKHAR
 SINGH.  Will  the  Mimater  of  700«
 RISM  AND  CIVIL  AVIATION  be
 pleased  to  state

 (a)  the  names  of  the  public  sector
 undertakings  under  his  Ministry

 where  workers  have  been  appointed
 on  the  Board  of  Directors  together
 with  the  names  of  the  individual:
 appointed  so  far,

 (9)  af  not,  the  reasons  for  delay,

 (c)  when  workers  are  going  to  be
 appointed  on  the  Board  of  Directors
 an  all  the  public  sector  undertakings
 under  his  control.  and
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 (da)  the  names  of  such  undertakings

 which  have  been  selected  so  far  for
 trying  this  experiment  to  begin  with?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  Shr:  S  Madhusudan,
 General  Secretary  of  the  Civil  Avia-
 tion  Department  Employees  Union  is
 a  part-time  member  on  the  Board  of
 the  International  Airports  Authority
 of  India.

 (b)  to  (a).  Govrenment  have  de-
 eided  to  introduce  on  a  trial  basis,  a
 scheme  for  the  appointment  of
 woikers’  representatives  on  the
 Boards  of  management  of  a  few  pub-
 lie  sector  undertakings,  other  than
 financial  or  commercial  units.  In  the
 first  instance,  it  has  been  decided  to
 implement  the  scheme  in  the  Hindus-
 tan  Antibiotics  Limited,  Pimpri.

 Wicgal  import  ef  Woollen  garments  by
 Firms

 3539.  SHRI  M.  NAGESHWAR
 RAO:  Will  the  Minister  of  FOREIGN
 TRADE  be  pleased  to  refer  to  the  re~
 ply  given  to  Unstarred  Question  No.
 937  on  the  777  November,  7972९  re-
 gaiding  the  illegal  import  of  ‘wool-
 len  garments  and  state  the  names
 and  addresses  of  the  firms  and  in-
 dividuals  who  were  given  import
 licences  for  the  said  purpose  and  the
 value  of  the  licences?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GEORGE):  Particulars
 of  all  import  licences  and  Release
 Orders  issued  by  the  Import  and  Ex-
 port  Trade  Control  Organisation,  in-
 cluding  the  name  and  address  of  the
 party,  the  items  to  be  imported  and
 the  value  thereof,  are  published  in
 the  weekly  Bulletin  of  Industrial
 Hicences,  Import  Licences,  and  Ex-
 port  Licences,  copies  of  which  are
 supplied  to  the  Parliament  Library.

 Inadequate  Fire-Fighting  Units  at
 Airfields  in  the  Country

 3540.  SHRI  K.  KODANDA  RAMI
 REDDY:  Will  the  Minister  of  TOU-
 RISM  AND  CIVIL  AVIATION  be
 pleased  to  state:

 (a)  whether  the  Indian  Airlines
 Pilots  have  protested  against  inade-
 quate  fire-fighting  units  at  airfields
 in  the  country;

 (b)  if  so,  the  reasons  for  the  inade-
 quacy;  and

 (e)  the  steps  Government  propose
 to  take  to  improve  the  position?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  to  (०),  The  Indian
 Commercial  Pilots’  Association  feels
 that  fire  fighting  arrangements  at  a
 few  airports  should  be  strengthened.
 Action  is  being  taken  to  import  some
 crash  fire  tenders  and  to  accelerate
 the  manufacture  of  this  equipment  in
 the  country.

 Shortfall  in  Exports  of  Handloom  and
 Silk  Goods  in  4977

 3541.  SHRI  K.  KODANDA  RAMI
 REDDY:  Will  the  Minister  ef
 FOREIGN  TRADE  be  pleased  to
 state:

 (a)  whether  there  was  a  shortfall
 in  the  export  of  handloom  and  Silk
 goods  in  97l;  and

 (b)  if  so,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.C.  GEORGE):  (a),  Exports

 of  cotton  ang  woollen  handloom  goods
 in  97l  were  higher  than  those  in
 1970,  but  exports  of  silk  handloom
 goods  declined  in  1971,

 (b)  The  fall  in  the  export  of  silk
 handioom  goods  in  1971,  was  mainly
 due  to  the  fall  in  demand  for  scarves
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 and  stole;  and  changes  in  fashion
 trends  ४  for  countries  as  well  as
 the  high  prices  of  raw  silk  in  India
 which  yesulied  in  higher  :profluctiqn
 cost.  af  silk  goods.

 Trade  with  Israel

 3542  SHRI  EBRAHIM  SULAIMAN
 SAIT  Will  the  Minister  of  FOREIGN
 TRADE  be  pleased  to  state

 (a)  the  names  and  addiesses  of
 Indian  Companies  which  have  been
 trading  with  Israel,  and

 (b)  what  As  the  main  export  to
 Israel  from  India  and  import  to  India
 from  Israel,  year-wise,  durmg  the
 last  three  years  and  what  is  the  total
 foreign  exchange  gained  by  our  coun-
 try  by  such  transactions?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A  C  GEORGE)  (a)  and  (b)

 This  information  35  already  available
 im  published  documents  of  Chief  Con-
 troller  of  Imports  and  Exports  and
 those  of  Director-General  Commercial
 Intelhgence  and  statistics,  Calcutta

 Rules  for  giving  Selection  Grade  to
 Central  Government  Officers

 3543  SHRI  AMBESH  Will  the
 Mimster  of  FINANCE  be  pleased  to
 state.

 {a)  whether  Government  have  laid
 down  rules  govermng  the  grant  of
 selection  grade  to  the  Central  Govrn-
 ment  employees;  and

 (b)  माँ  so,  whether  a  copy  of  these
 ules  will  be  laid  on  the  Table  of  the
 00827
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 THE  MINISTER  OF  STATE  IN  THE
 MINSTRY  OF  SINANCE  (SHRI  K.
 R  GANSSH).  (a)  and  (b).  Certain
 broad  guidelines  have  been  laid  down
 by  the  Second  Pay  Commission  mn
 para  20  of  Chapter  X  of  their  report
 regarding  the  provision  of  Selection
 Grade,  Specific  proposals  when  re-
 ceived  from  Ministries/  Departments
 are  considered  on  merits  of  each  case
 in  the  light  of  those  principles

 Amendments  in  Monopolies  ant
 Restrictive  Trade  Practice,  Act

 3544  DR  H  P  SHARMA  Will  the
 Minister  of  COMPANY  AFFAIRS  be
 pleased  to  state

 (a)  whether  the  forme:  Chairman
 of  the  Monopolies  Commission  Shi
 Aligiriswamy  had  suggested  some
 modifications  m  the  Monopolies  and
 Restrictive  Trade  Practiccs  Act

 (b)  3f  so  the  modifications  sugge  t
 ed  by  him,  and

 (c)  whether  Government  propose
 to  amend  the  Act  in  the  light  thereof,
 if  so,  py  what  tune”

 THE  MINISTER  OF  COMPANY
 AFFAIRS  (SHRI  RAGHUNATHA
 REDDY):  (a)  Yes,  Sir

 (b)  The  modflifications  suggested
 are  in  regard  to  adminastratrve,  pro-
 cedural  and  verbal  changes  relating
 to  some  provisions  of  the  Act  with  a
 view  t6  removing  what  may  appear
 to  be  certam  anomahes  and  ensuring
 the  effective  implementation  of  those
 provisions.

 (c)  The  matter  is  under  examuna-
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 Report  of  Enquiry  into  Belapur  Sugar
 and  Allied  Industries
 Bee  *  ०

 3545,  SHRI  KRISHNA  CHANDRA
 HALDAR:

 SHRI  GNKAR  LAL  BERWA:

 Will  the  Minister  of  COMPANY
 AFFAIRS  be  pleased  to  state:

 (a)  whether  Government  have  re-
 ceived  the  report  of  enquiry  into
 Belapur  Sugar  and  Allied  Industries
 set  up  by  the  Law  Board;

 (b)  if  so,  when  and  what  are  the
 salient  points  therein;

 (c)  the  steps  taken  by  Government
 on  the  basis  of  report?

 THE  MINISTER  OF  COMPANY
 AFFAIRS  (SHRI  RAGHUNATHA
 REDDY):  (a).  The  Government  have
 received  the  report  of  inspection  con-
 ducted  under  section  209(4)  of  the
 Companies  Act,  1956,

 (b)  and  (c).  The  inspection  report
 was  received  on  ‘5-10-1972.  It  is
 being  examined  by  the  Company  Law
 Board.

 Suggestion  by  the  Chairman  of
 Engineering  Export  Promotioh
 Council  regarding  Export  of  Goods

 3546.  SHRI  P.  M.  MEHTA:
 SHRI  P.  GANGADEB:

 Will  the  Minister  of  FOREIGN
 TRADE  be  pleased  to  state:

 (a)  whether  attention  of  Govern-
 ment  has  been  drawn  to  the  statement
 made  by  the  Chairman  of  the  Engi-
 neering  Export  Promotion  council  as
 published.  in  the  ‘Hindustan  Times’

 of  Ist  October,  972  under  the  caption
 “Steel  shortage  a  drag  on  engineer-
 ing  goods  export”  that  the  theory  that
 domestic  demand  could  be  starved  to

 dyeresae  exports  and  forejgn  Exchange
 garning  wes  8  failure;  and

 (b)  if  so,  Government’s  reaction
 thereto  and  whether  Government  are
 considering  a  change  .in  their  policy
 to  stop  exports?

 ।
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GEORGE):  (a)  and
 (b).  The  Chairman  of  the  Engineer~
 ing  Export  Promotion  Council  has
 only  stressed  upon  the  need  for  fuller
 utilisation  of  the  capacity  and  increas-
 ing  the  production  so  that  enough
 surplus  is  created  for  export  at  a  rea-
 sonable  cost.  The  question  of  stop-
 ping  exports  does  not  arise.

 Foreigners  deployed  by  Ford
 Foundation  in  India  |

 3547.  SHRI  SHASHI  BHUSHAN:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  the  number  of  foreigners  work-
 ing  in  the  Ford  Foundation  in  India;

 (b)  the  number  of  foreigners  and
 their  names  who  came  to  India  to
 serve  in  the  Ford  Foundation  during
 the  last  three  years;

 (०)  whether  Government  are  av  “re
 that  in  the  recent  past,  the  number  of
 foreigners  working  in  the  Ford
 Foundation  suddenly  fell  down,  if  so.
 the  reasons  therefor  and  the  names  of
 persons  who  left  India  on  this  ac-
 count;  and

 (d)  whether  there  are  some  per~
 sons  in  the  Ford  Foundation  whose
 names  appear  in  the  printed  list  of
 known  personalities  of  C.I.A.  in
 American  newspapers  or  in  Journals
 in  German  Democratic  Republic;  if
 so,  the  reaction  of  Government  there-
 to.

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  Ten.

 (b)  Six.  Their  names  are  given  in
 attached  Statement  I  laid  on  the
 Table  of  the  House.
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 (c)  During  the  past  few  years  the
 Ford  Foundation  has  been  modifying its  methods  of  work  and  organization,
 After  consultations  with  the  Govern-
 ment  of  India,  the  Foundation  has
 indseated  its  preference  to  concen-
 trate  its  assistance  in  selected  areas,
 rather  than  in  ad  hoc  projects  or  insti-
 tutions,  Also  there  has  been  g  subs-
 tantial  growth  in  institutional  compe-
 tence  in  India  and  a  corresponding
 decline  in  the  need  for  advisers  and
 experts  from  abroad.  In  the  context
 of  our  progress  towards  self-reliance,
 assistance  is  being  accepted  on  the
 strictest  application  of  the  criterion  of
 essentiality.  Because  of  these  changes
 the  number  of  foreigners  working  in
 the  Ford  Foundation  has  declined.
 The  names  of  the  persons  working  in
 the  Foundation  who  left  India  during
 the  last  three  years  are  given  in
 Statement  IT  lad  on  the  Tabel  of  the
 House

 (d)  Not  to  our  knowledge

 Statement  I

 The  names  of  the  foreigners  who
 came  to  India  to  serve  in  the  Ford
 Foundation  during  the  last  three
 years’

 l  Mr.  Charles  R.  Bailey.
 2  Mrs  Catherine  E  Clark.

 Dr.  John  C,  Cool

 4.  Mr.  Davidson  R.  Gwatkm.

 5.  Dr.  Fred  Harvey  Harrington.

 ,  8  Mr.  Harry  के,  Wilhelm.

 Statement  If

 The  names  of  the  foreigners  who
 have  left  the  Ford  Foundation  in
 India  during  the  last  three  years  upon
 completing  their  assignments: —

 L  Mr.  Robert  8,  Queener.

 2.  Mr.  William  5.  Reed.

 3.  Dr.  Edward  A.  Kieloch.

 ry  Mr,  Ian  Martin.
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 5,  Dr.  Douglas  Ensminger.
 6.  Dr.  Robert  P.  Worrall.
 7.  Mr.  James  Q.  Harrison.
 8.  Mr.  Harold  Howe.

 9.  Mr.  Donald  A.  Williams.

 10.  Dr.  Norman  C.  Dahl.

 ll  Dr.  Martin  E.  Abel.

 12,  Dr.  Ralph  Retzlaff.

 13,  Mr.  Kevin  R  Mansell.

 14.  Dr.  James  L,  Goddard.

 5  Mr.  ्य,  Wesley  Cochrane.

 Import  of  Tractor  under  Gift  Scheme

 3548.  SHRI  RAM  BHAGAT  PAS-
 WAN:  Will  the  Minister  of  FOREIGN
 TRADE  be  pleased  to  state:

 (a)  whether  Government  propose  to
 have  bulk  import  of  tractors  under
 gift  scheme  through  the  publie  secto:
 Project  and  Equipment  Corporation
 and

 (b)  af  so,  the  main  features  of  the
 gift  scheme?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GEORGE):  (a)  and  (b)
 In  the  context  of  inadequate  supply
 of  tractors  a  peak

 i
 was  introduced

 in  968  by  which  agficulturists  in  the
 country  owning  agricultural  land  can
 import  for  their  own  use  tractors  as
 a  gift  from  near  relative  residing
 abroad.  This  Scheme  is,  at  present,
 valid  upto  3l-3-973.

 2.  The  applications  for  import  of
 tractors  under  this  Scheme  are  to  be
 supported  by  particulars  of  the  do-
 ners  as  certified  by  the  Indian  Mis-
 siona  concerned  abroad.  The  parti-
 culars  of  the  donee,  the  applicant  are
 certified  by  the  State  Revenue  Autho-
 rities  .  The  Customs  Clearanee  Per-
 mits  for  import  of  tractors  ate  grant-
 ed  to  the  eligible  donees  on  the  re-
 commendations  of  the  Ministry  of
 Agriculture,



 Or  Written  Answers  AGRAHAYANA  1%,  894  (SAKA)  Written  Answers  62

 3.  Only  specified  models  of  tractors
 are  allowed  to  be  imported  under
 this  Schetne.  Alongwith  the  tractors
 import  of  certain  specified  agricultu-
 ral  implements  ang  spare  parts  of
 tractors  is  also  allowed  upto  30  per
 eent  of  the  face  value  of  the  CCP.
 Indians  who  have  lived  abroad  and
 are  returning  to  India  are  also  eligi-
 ble  to  import  tractors  under  this
 Scheme  for  their  own  use.

 4,  The  Customs  Clearance  Permit  is
 issued  subject  to  the  condition  that
 tractors  to  be  imported  shall  be  ut?
 lised  by  the  applicant  for  his  own
 use  in  agriculture  and  that  he  will
 not  part  with  the  tractor  in  any
 manner  whatsoever,  without  the  writ-
 ten  permission  of  the  licensing  autho-
 rity.

 5.  Under  the  gift  scheme,  Customs
 Clearance  Permits  are  granted  to  the
 eligible  applicants  for  direct  import
 of  tractors.  However,  arrangements
 have  also  beén  made  for  bulk  import
 of  tractors  under  the  gift  scheme
 through  the  Projects  and  Equipment
 corporation  of  India  Ltd.  for  the
 benefit  of  the  agriculturists.  Eligible
 donors  and  donees  who  wish  to  avail
 of  this  facility,  can  approach  the  PEC
 for  import  of  tractors  through  ‘them
 provided  they  fulfil]  all  other  terms
 and  conditions  governing  the  Scheme.
 A  bulk  CCP  has  already  been  grant-
 ed  to  the  Project  and  Equipment  Cor-
 poration  of  India  Ltd.  for  this  pur-
 pose.

 Indo-U.5.  mutual  Cooperation  in
 Technical  Areas

 ‘$540,  SHRI  SHRIKISHAN  MODI:
 SHRI  P.  GANGADEB:

 ‘Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 a)  whether  Indo-U.S.  mutual  co-
 opeiition  in  technical  areas  in  future
 will  be  cUBfined  only  to  five  fields;

 285l  LS—8

 (b)  if  so,  what  are  these  five  flelds;
 and

 (c)  the  reasons  for  this  reduction
 in  areas  mutual  cooperation?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  to  (०).  Based  on  dialogue  unit
 the  USAID  Mission  in  India,  in  the
 context  of  our  progress  towards  self-
 reliance  and  of  our  selective  approach
 towards  foreign  assistance  and  colla-
 boration,  it  has  been  mutually  agreed
 that  for  the  present  bilateral  U.S.
 technical  assistance  to  India  would
 be  restricted  after  the  30th  September
 972  to  the  following  fields:—

 L  Agricultural  Universities  Deve-

 lopment.

 2.  Rice  Research
 Foods.

 3,  Soil  and  Water  Management.

 and  Nutritional

 4.  Rural  Electric  Cooperatives  De-
 velopment,

 5.  Science  Education  Improvement.

 6.  Indian  Farmers’  Fertilizer  Co-

 operative.

 Of  these,  two  projects  will  termi-
 nate  on  the  following  dates:—

 (i)  Nutritional  Foods
 ment.

 Develop-
 31-1-1973

 Gi)  Indian  Farmers  Fertilizer  Co-

 operative  30-4-1973

 The,  remaining  projects  have,  for
 the  present,  been  approved  for  conti-

 nuance  upto  the  30th  June  ‘1978.
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 हिन्दी  दैनिक  जीवन्तिका'  के  |... उ  आरोपों  की

 जांच

 3550  भी  gee  we  सकी

 क्या  विदेश  व्यापार  मंत्री  हिन्दी  दैनिक

 झमन्तिका  के  बारे  मे  i7  मई,  972  के

 अतारांकित  प्रश्न  संख्या  64885  के  उत्तर  के

 सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  सि  :

 (क)  दैनिक  समाचार  फ्ल  के  बिरद

 अखबारी  कागज  के  दुरुपयोग  के  बारे  में  भारोप

 आवश्यक  कार्यवाही  के  सिये  किस  भ्रमणकारी

 को  भेजे  गये  है  तथा  किस  तिथि  को  ;

 और

 (ख)  सम्बन्धित  अधिकारी  कब  तक

 अपनी  रिपोर्ट  सरकार  को  पेश  कर  देगा  ?

 विदेश  व्यापार  मन्त्रालय  में  उक चर त्री

 (श्री  to  सौ०  जाएं)  (क)  इस  मामले

 की  जॉच  ऐजेंसी  के  कानूनी  स्कंध  द्वारा  की

 जा  रही  है  ।  इस  भ्रवस्था  में  जांच  करने  वाली

 रिजेंसी  का  मॉम  बताना  लोकहित  में  नहीं

 है  ।  हिन्दी  के  दैनिक  समाचार  पत्र

 “भ्र वन् तिका”  द्वारा  भ्रखयारी  कासल  के

 दुऋपयोग  के  बारे  मे  विभागीय  रूप  से  जांच  की

 जा  रही  भी।  22-11-72 8 को  यह  मामला
 जाय  करने  वाली  उपयुक्त  एजेंसी  को  सौप

 दिया  गया  |

 (@)  हम  जांच  भी  चल  रही  है,
 अतः  इस  भ्रवस्था  में  यह  बताना  सम्भव  नहीं

 है  कि  एजेंसी  ह... द  तक  झपना  प्रतिवेदन

 सरकार  को  मस्तूल  कद  देगी  t
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 Sole  stiliag  agents  of  Hindalco

 ‘855%,  SHRI  JYOTIRMOY  BOsU:
 Will  the  Minister  of  FINANCE  .  be
 pleased  to  state:

 (a)  the  namey  and  addresses  of
 Hindaleo’s  sole  selling  Agents,  Can-
 Hgnment  Agents  atid  Stockists  in  the
 Eastern  region;

 (b)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  the  fact
 that  these  selling  agents  and  stockists
 do  not  maintain  any  godown,  yet  get
 goods  transferred  on  consignment
 basis  thus  depriving  the  Centre  and
 the  State  Governments  of  millions
 of  rupees  in  sales  tax;  and

 (९)  whether  Government  are  con-
 sidering  to  institute  a  thorough  in-
 vestigation  into  this  allegation?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  K.  R.  GANESH):  (a)  to  (¢).
 The  administration  of  sales  tax  (both
 local  and  Central)  vests  in  the  State
 Governments.  The  information  asked
 for  in  the  question,  has,  therefore,
 been  called  for  from  the  Government
 of  Uttar  Pradesh  and  the  same  will
 he  laid  on  the  Table  of  the  House  on
 its  receipt  from  the  State  Govern-
 ment,

 Absorption  in  other  State  of  Peace
 Corps  Votunteers  withdrawn  from

 3552.  SHRI  R.  है.  SINGH  DEO:
 SHRY  SHIV  KUMAR

 SHASTRI:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  the  Paace  Carps
 volunteers  to  be  withdrawn  from
 Haryana  State  are  likely  to  be  ab-
 sorbed  in  other  States;  and

 th)  ig  an,  the  rection  of  Govern-
 ment  of  India  in  this  ragerd?
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 THE  MINISTRY  OF  FINANCE
 (SHRI  YESHWANTRAQ  CHAVAN):
 (a)  and  (b).  Two  of  the  twelve  Ame-
 rican  Peace  Corps  Volunteers  with-
 drawn  from  Haryana  State  have  been
 allotted  to  Rajasthan  State  at  the  re-
 quest  of  the  Government  of  Rajas-
 than.  The  allotment  was  made’  by
 the  Government  of  India,  who  had  no
 objectign.

 Meeting  of  consultative  committee  of
 the  Colombo  Plan

 3553.  SHRI  P.
 BAIAH:

 SHRI  B.  S.  BHAURA:

 VENKATASUB-

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  the  meeting  of  the
 Consultative  Committee  of  the  Co-
 lombo  Plan  was  held  recently  in  New
 Delhi.

 (b)  if  so,  the  points  discussed;  and

 (c)  the  decisions  arrived  at?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN).
 (a)  Yes,  Sir.  .

 (b)  According  to  the  standard  prac-
 tice  followed  in  the  meetings  of  the
 Colombe  Plan  Consultative  Commit-
 tee,  certain  Major  issues  were  identi-
 fied  and  discussed  by  the  Ministers.
 These  were:—

 (39)  The  Economic  and  Social  Imp-
 lications  of  Drug  Abuse.

 (2)  International  Co-operation  in
 Agriculture  ang  the  Second  Genera-
 tion  Problems  of  the  Green  Revolu-
 tion.  !

 @)  The  Development  of  Appropri-
 ate  Fechnology  for  the  Utilisation  of
 Buman  Resources  and  the  Use  of
 Relenes  and  Technology  for  Economic
 and  Social  Development.

 (4)  The  Problem  of  Indebtedness
 of  Developing  Countries  including  the
 Terms  and  Quantum  of  Aid.

 (c)  The  Colombo  Plan  Consulta-
 tive  Committee  Meetings  are  held  in
 closed  sessions.  They  provide  a
 forum  for  an  exchange  of  views  on,
 and  discussion  by  the  Ministers  of
 matters  of  common  economic  and  de-
 velopmenta]  interest.  It  is  for  indi-
 vidual  member  governments  to  con-
 sider  the  various  issues  raised  and
 to  take  decisions  regarding  imple-
 mentation  according  to  their  respec~
 tive  policies  and  regulations  or  by
 bilateral  arrangements.

 The  majn  decisions  arrived  at  by
 the  Consultative  Committee  of  com-
 mon  applicability  to  all  the  member
 governments  were:

 (l)  The  Governments  of  Bangla-
 desh  and  Fiji  were  admitted  as  full
 memberg  of  the  Colombo  Plan  Con-
 sultative  Committee;

 (2)  The  Committee  agreed  to  the
 establishments  of  a  Regional  Centre
 for  Technician  Teacher  Training  to
 be  located  in  Singapore  and  designat-
 ed  the  Colombo  Plan  Staff  College
 for  Technician  Education;

 (3)  It  agreed  to  appoint  a  Drug
 Adviser  to  the  Colombo  Plan  Bureau
 for  the  coming  year;

 (d)  It  was  decideg  to  accept  the
 invitation  of  the  Government  of  New-
 Zealand  for  holding  the  next  meeting
 of  the  Consultative  Committee  of  the
 Colombo  Plan  at  Wellington  in  1978;
 and

 (e)  It  agreed  that  the  Special
 Topie  for  discussion  at  the  nex}  meet-
 ing  should  be  “Joint  Ventures:  their
 role  in  economic  development  and
 their  relationship  to  aid  programmes.”
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 AReged  scandal  regarding  dispesdl  of
 Polythelene  Powder  held  by  private

 Cable  Company

 3554,  SHRI  ह,  K.  P.  SALVE:  Will
 the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state:

 (a)  whether  Government  have  seen
 8  press  report  in  “Sconomic  Times”
 dated  the  20th  August,  4972  that  a
 Multi-Million  rupee  seandal  regard-
 ing  disposal  of  2200  tonnes  of  poly~ thelene  powder  held  by  a  private
 cable  Company  was  being  investigat- ed  by  the  CBI  ;  and

 (d)  whether  the  Union  Government
 in  the  Mipistry  of  Home  Affairs  have
 over-ruled  the  CBI.  objections  and
 allowed  the  firm  to  sell  the  same?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GEORGE):  (a)  Yes,  Sir.
 From  the  quantity  mentioned  in  the
 Economic  Times  report  dated  the  20th
 August,  1972,  it  seems  that  the  article
 refers  to  M/s.  Oriental  Power  Cables
 Co.  Action  is  being  taken  to  divert
 the  excess  quantity  of  about  2000
 tonnes  of  low  density  polythelene
 moulding  powder  imported  by  the
 company  to  other  Actual  Users  in
 exercise  of  the  powers  conferred
 under  the  Imports  and  Exports
 (Control)  Act,  947  and  Orders  issued
 thereunder.  Diversion  will  be  order-
 ed  purely  on  no-profit  basis.  C.B.I.
 had  not  given  any  opinion  about  the
 disposal  of  the  goods.

 In  regard  to  another  firm  viz.  M/s.
 Asian  Cables,  the  CBI  had  enquired
 info  the  matter,  359  tonnes  out  of
 960  tonnes  of  imported  Low  Density
 Polythelene  Moulding  Powder  was
 available  with  them.  CBI.  had  not
 expressed  any  opinion  in  regard  to

 doers  On  no  profit  basis.  7

 (by  ‘No,  Bir.  ‘

 DECEMBER  8,  972  Written  Answers  68

 Agreement  on  basis  of  Technical
 Creaits  with  foreign  conntries

 3555.  SHRI  YAMUNA  PRASAD
 MANDAL:  Will  the  Minister’  of
 FOREIGN  TRADE  he  pleased  to
 state:

 (a)  the  new  trade  agreements
 which  have  been  reached  on  the  basis
 of  technical  credits  with  some  foreign
 countries  and  the  Government  of
 India;

 (b)  the  commodities  covereg  by
 these  new  agreements  and  the  total
 value  thereof  to  be  exported  from
 India  and  to  be  imported  from  those
 countries  during  the  period  Ist  June,
 972  to  3lst  March,  ‘1973;  and

 (९)  the  other  salient  features  of  the
 agreements?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  con  GEORGE):  (a)  to  (०).  If

 is  not  in  the  public  interest  to  furnish
 this  information.

 Export  Target  during  1972-73

 8556.  SHRI  P.  GANGADEB:  Will
 the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state:

 fa)  whether  his  Ministry  is  aiming
 to  raise  the  export  target  during  ‘1972-
 93;  if  so,  by  how  much;

 (b)  what  hag  been  the  average
 rate  of  growth  in  the  past  three
 years;  and

 (e)  whether  there  was  poor  per-
 formance  last  year  in  the  export  tar-
 get  and  if  wo,  the  reations  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FORRIGN  TRADE
 (SHRI  A.  (,  GRORGE);  (a)  For  the
 currestt  fiiancial  year

 age  at Minister  hee  petained
 Rea.  2780  craves  (aa  given  ia  Fourth



 yoth  te  हे
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 Plan  Mid-term  Appraisal).  This
 would  imply  a  growth  rate  of  9.5
 per  cent  over  ‘1971-72.

 (b)  The  average  rate  of  growth  of
 our  exports  during  the  first  three
 years  of  the  Fourth  Plan  works  out
 roughly  at  a  compound  rate  of  5.8
 per  cent  per  annum.

 te)  The  growth  rate  in  respect  of
 cour  exports  during  ‘1971-72  was  4.6
 per  cent.  Factors  having  an  adverse
 effect  on  our  exports  included  main-
 ly:  (i)  continuing  shortages  of  domes-
 tic  supply  of  certair.  basic  raw  mate-
 rials  (steel,  non-ferrous  metals,  cotton
 ete.)  needeq  by  export  production,
 (ii)  Transport  bottlenecks  and  dis-
 location  in  shipments  due  to  Indo-
 Pak  hostilities,  (iii)the  international
 monetary  crisis  which  added  to  the
 uncertainties  of  foreign  trade,  (iv)  re-
 cession  in  world  steel  industry  which
 affected  export  of  iron  ore,  ferro-
 manganese  etc.,  (v)  restrictive  trade
 policies  pursued  by  certain  developed
 countries,  and  (vi)  inadequate  ship-
 ping  space  and  increasing  freight
 rates,

 Managerial  and  Directors  Posts  lying
 vacant  in  8.T.C.

 3557.  SHRI  SHYAMANANDAN
 MISHRA:  Will  the  Minister  of
 FOREIGN  TRADE  be  pleased  to
 state:

 (a)  the  number  of  Managerial  and
 Directors’  posts  lying  vacant  in  State
 Trading  Corporation  during  the  last
 three  years;  and

 (b)  the  duration  of  vacancy  in
 each  case?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GEORGE):  (a)  and  (b).
 ‘There  were  no  vacancies  in  Manage-
 tigi,  posts  in  the  S'T.C.  during  the
 jest  three  years.  As  regards  the  posts

 ae)

 of  whole  time  Directors  in  the  Cor-
 poration,  no  vacancies  occured  in
 1989-70  and  970-7i.  A  post  of  Direc-
 tor,  however,  fell  vacant  on  the  Ist
 September  97]  and  it  was  filled  on
 the  6th  May,  1972,

 निर्यात  लक्ष्य  प्राप्त  करने  में  असफलता

 *3558.  श्री  के०  एम०  मधुकर  क्या

 विदेश  व्यापार  मंत्री  यह  बताने  की  कृपा  करेंगे

 कि

 (क)  क्या  भारत  गत  दो  ब  में  निर्यात

 लक्ष्यों  को  प्राप्त  करने  से  असफल  रहा  है  ;

 (ख)  यदि  हा,  तो  गत  दो  वर्षों  में

 निर्यात  में  वृद्धि  करने  के  लिये  क्या  लक्ष्य

 निर्धारित  किये  गये  है  ओर  इस  सम्बन्ध  में

 कितनी  सफलता  मिली  है  ,  और

 (ग)  इस  सम्बन्ध  मे  अ्रसफलता  के

 क्या  कारण  है  ?

 विदेश  व्यापार  मंत्रालय  में  उपमंत्री

 (श्री  ए०  सी०  जाज )  :  (क)  तथा  (ख).

 भारत  के  निर्यात  पुननिर्माण  सहित,  970-71

 में  8,  6  प्रतिशत  तथा  i977-72  में

 4.6  प्रतिशत  बढ़े  ।  इस  प्रकार  पिछले  दो

 वर्षों  के  लिये  हमारी  निर्यातों  की  वृद्धि  दर

 चतुर्थ  योजना  के  7  प्रतिशत  विधिक  वृद्धि

 दर  के  लक्ष्य  के  मुकाबले  में  औसतन  6.6

 प्रतिशत  हम  शक्ति  है  ।
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 (ग)  भारत  के  निर्यात  की  भ्रांति

 तथा  बाहरी  दोनो  प्रकार  के  कई  प्रतिकूल

 बातो  से  नुकसान  पहुचा  है  इनमें  मुख्य  ये

 है  (a)  निर्यात  उत्पादन  के  लिये  आवश्यक

 मूलभूत  कच्चे  माल  (इस्पात,  अलौह  घातुये,

 रुई  शादी)  की  स्वदेशी  सप्लाई  की  लगातार

 कमी,  (2)  भारत-पाक  संघर्ष  के  कारण

 परिवहन  सम्बन्धी  कठिनाइप्रा  तथा  पोत-

 लदान  मे  व्यवस्था,  (3)  अन्तर्राष्ट्रीय

 मुद्रा  सकट  जिससे  विदेश  व्यापार  मे  भ्र निश्चितता

 बढ  गई,  (4)  विश्व  इस्पात  उद्योग  में

 मन्दी  जिससे  लौह  अयस्क,  फेरो  मैगनीज

 शादी  के  निर्यातों  पर  असर  पडा,  (5)

 कतिपय  विकसित  देशो  द्वारा  भ्रपनाई  गई

 निबन्धात्मक  व्यापार  नीतिया,  और  (6)

 जहाजो  मे  पर्याप्त  स्थान  तथा  भाडा  दरों

 में  वह  ।

 Steps  to  increase  Exports  during
 Fifth  Plan

 3559  SHRI  SARJOO  PANDEY
 Wili  the  Mimster  of  FOREIGN
 TRADE  be  pleased  to  state:

 (a)  whether  the  decisien  to  cut
 down  foreign  aid  drastically  and  to
 dispense  with  it  altogether  by  the  end
 of  the  Fifth  Plan  hag  necessitated  a
 rapid  and  sharp  increase  in  the  coun-
 try’s  export  during  the  Fifth  Pian;

 (b)  if  so,  whether  Government
 have  taken  any  steps  to  accelerate
 the  country’s  export  efforts  in  the
 eiming  five  years}  and
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C  GEORGE):  (a)  to  (c)
 The  policy  of  self-reHance  in  the
 sense  of  2९70  net  concessional  aid  by
 the  end  of  the  Fifth  Plan  te.  ‘1978-
 79  and  the  magnitude  and  kind  of
 efforts  required  on  the  different  as-
 pects  relevant  to  the  balance  of  pay-
 ments  (including  exports)  will  need
 to  be  carefully  worked  out  The  pro-
 gramme  and  policies  to  achieve  the
 objectives  to  be  set  forth  in  the  Fifth
 Five  Year  Plan  are  under  considera-
 tion  and  the  Approach  Document  on
 the  subject  by  the  Planning  Commis-
 gon,  when  finalised  will  be  laid  on
 the  Table  of  the  House

 भारत  &  यकीन  का  उत्पादन  शौर

 इसकी  सात

 3560.  भरी  एम०  एस०  पूरी  :  ज्या
 वित्त  मंत्री  यह  बताने  की  कृपा  करेगी  कि

 ©  (क)  भारत  मे  प्रतिवर्ष  कितनी  अफीम

 का  उत्पाद  होता  है  ।

 (ख)  विदेशों  को  प्रति  वर्ष  कितनी

 अफीम  नियति  की  जाती  है,  भारत  मे

 इसकी  कितनी  खपत  होती  है  ;  -ौर

 (ग)  भारत  मे  प्रतिवर्ष  कितनी  भ्रम

 दवाइया  तैयार  करने  के  काम  आती  है  कौर

 कितनी  अफीम  की  खपत  नशीले  पदार्थ  वे

 हाथ  'में  होतो  है  ?

 सि  मंत्रालय  भें  रे  चंगी  शी  के:  भार ०

 गणेश:  (क)  पिछले  तीन  ह ।  में.  इस
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 देश  में  उत्पादित  अफीम  कौ  माला  निशाना-
 सार  है

 -  चर्च

 868,248
 970  793,883
 97  682,521

 (वर्ष  972  के  आंकड़ों  का  कभी  भी
 हिसाब  लगाया  जा  रहा  हैं)  ।

 3969

 (ख)  और  (ग).  पिछने  कौन  बों  में
 ब््रीषलीय  तथा  वैज्ञानिक  उद्देश्य  के  सिये
 विदेशों  को  निर्यात  की  गई  अफीम  की  मात्रा
 के  आंकड़े  तथा  प्रौषधीय  उद्देश्यों  के  नये
 अफीम  के  रजिस्टर  ध्वनियों  को  सप्लाई
 करने  के  लिये  भारत  में  उपयोग  में  लायी
 मई  ध्रफीम  और  भ्रम  क्षार तत् कों  (प्रोपियम
 अलकालायड्स)  के  निर्माण  के  लिये  एवं
 अस्पतालों  इरादी  के  हस्तेप्नाल  के  लिये  देश  में_
 इस्तेमाल  की  गई  अ्रकीम  की  मात्रा  के  आंकड़े
 नीचे  दिये  अनुसार  है  :--

 ag  90  few  घनत्व  90  डिग्री  घनत्व  शर  90  डिग्री  घनत्व
 पर  निर्यात  की  oo  waite  के  ध्वनियों  पर  अफीम  क्षार-
 गयी  अफीम  की  को  सप्लाई  के  लिये...  तत्वों  के  निर्माण

 मात्रा  दी  गई  स्ट्रीम  की  के  लिए  तथा

 मात्ना  अस्पतालों  में
 इस्तेमाल  की  गई
 झमाझम  की  मात्रा

 बज  क्रिल्ोग्राम  (किलोग्राम  )  (किलोग्राम )

 969  662,658  (3,101  (63,996
 970  808,668  2,31  5  68,271
 97]  893,806  3,523  58,119 8  /  9

 Use  of  opium  by  the  youth  in  India
 (3561.  SHRI  M.  ’S.  PURTY:Will  the
 Minister  of  FINANCE  be  pleased  to
 state:

 (a)  whether  Government  have  re-
 efived  information  that  the  youth  are
 Decoming  addicted  to  opium  now-a-
 days;  and

 tb)  if  so,  the  steps  taken  by  Gov-
 ernment  to  check  this  tendency  among
 the  youth?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.
 R.  GANESH):  (a)  No,  Sir,  Exoept  for
 same  igplated  cases,  opium  addiction
 appears  generally  to  he  confined  to
 old  persons.  However,  a  tendency
 among  same  of  the  youth  sowards
 abuse  of  ganja  and  chanas  and  other
 turates,  etc,  hag  came  to  Gevarn-
 anent’s  notice.
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 (b)  All  the  concerned  enforcement
 agencies  both  of  State  and  Central
 Government,  such  a¢  the  State  हम
 cise,  Police,  Customs  ang  Central  Ex-
 cise,  Central  Bureau  of  Investigation,
 Border  Security  Foree,  Railway  Pro-
 tection  Force  are  engaged  in  the
 course  of  their  duties  in  suppression
 of  illicit  traffic  in  narcotics  and  other
 drugs.  The  Drugg  Control  authorities
 both  at  the  Central  and  State  Govern-
 ment  levelg  also  maintain  vigilance

 wand  take  preventive  measures  to  curb
 the  misuse  og  these  drugs.  The  Cen-
 tral  Bureau  of  Narcotics  under  the
 Narcotics  Commissioner  of  India  acts
 as  the  co-ordinating  agency.

 The  Government  have  also  taken
 the  following  measures  for  checking
 the  abuse  of  narcotics  such  as  opium,
 ganja  and  charas  and  other  drugs:  —~

 (i)  Oral  consumption  of  opium  for
 non-medical  purposes  has  been  pro-
 hibited  in  this  country  with  effect
 from  ist  April,  ‘1958;  after  that  date
 supplies  of  opium  are  made  to  the
 registered  opium  addicts  on  medical
 grounds;

 (ii)  Production  and  consumption  of
 charas  has  been  completely  prohibit-
 ed  in  India  for  a  long  time  (over  25
 years);

 (iii)  Consumption  of  ganja  for  non-
 medical  purposes  has  been  prohibited
 in  all  the  States  except  in  Bihar,
 Madhya  Pradesh,  Orissa,  West  Bengal
 and  Uttar  Pradesh;  ,

 (iv)  With  regeid  to  other  drugs,
 ie,  Barbitetipidd)  Aniphetamines,  etd,
 a  United  Setlikts  Convention  has  been
 concluded.  Provisional  controls  over
 import,  msnufacture  and  distribution
 of  these  drugs  are  under  considera-
 tion

 DECEMBER  6,  32978  Written  Answers  76

 Central  Aid  to  Kerala  for  Rubber
 Plantation

 3562.  SHRI  VARKEY  GEORGE:
 Will  the  Minister  of  FOREIGN  TRADE be  pleased  to  state:

 (a)  Whether  any  additional  assis-
 tance  hag  been  given  to  the  State
 Government  of  Kerala  for  Rubber
 Plantation  by  the  Plantation  Corp-
 ration;  and

 (b)  if  so,  the  quantum  thereof  and
 uf  not,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GEORGE):  (a)  No,  Sir.

 (9)  A  Centrally  sponsored  Scheme
 of  providing  loan  assistance  (100  per
 cent)  to  Kerala  Government  for
 planting  rubber  in  15,000  acres  of
 land  envisaging  an  outlay  of  Rs  4.5
 crores,  at  the  rate  of  Rs  3,000  per
 acre  was  included  in  ard  Five  Year
 Plan  The  entire  amount  of  Rs.  45
 crores  has  been  released  to  the  State
 Government.  With  effect  from  the  4th
 Pian  Period  the  Scheme  stands  trans-
 ferred  to  the  State  Sector  and  it  is
 for  the  Kerala  Government  to  provide
 for  the  necessary  funds  from  its
 coffers,

 Delegation  sent  Abroad

 3563,  SHRI  MADHURYYA  HAL-
 DAR:  Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  the  number  and  particulars  of
 the  official  ahd  semf-pfficial  delega-
 tions  sent  to  different  countries  during
 the  fret  eight  months  of  this  year;

 (b)  the  expenditure  incurred  on  each
 such  delegation;  and

 (९)  ह. . ज  impact  of  these  delegations
 on  the  said  countries?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.
 R.  GANESH):  (a)  to  (c).  The  infor-
 mation  is  being  collected  ang  will  be
 laig  on  the  Table  of  the  House  as
 soon  as  possible.

 Enauring  Remunerative  Price  for
 Cotton  Growers

 3564.  SHRI  VASANT  SATHE:  Will
 the  Minister  of  FOREIGN  TRADE£  be
 pleased  to  state:

 (a)  whether  the  Agricultural  Prices
 Commission  has  been  entrusted  with

 ‘the  job  of  recommending  guaranteed
 remunerative  prices  for  standard
 varieties  of  cotton  produced  in  different
 regions  of  the  country;  and

 (b)  if  so,  which  other  measures  are
 proposed  to  be  taken  by  Government
 to  encounter  sluggish  tendencies  in
 cotton  pricts?

 THE  DEPUTY  MINISTER  IN  THE
 MINSTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GEORGE):  (a)  and  (b).
 The  task  entrusteg  to  the  Agricultural
 Prices  Commission,  in  brief,  is  to
 advise  the  Government  on  the  price
 policy  for  a  number  of  agricultural
 commodities  of  which  cotton  is  one,
 with  a  view  to  evolving  a  balanced
 and  integrated  price  structure  in  the
 perspective  of  the  overall  needs  of  the
 economy  and  with  due  regard  to  the
 interest  of  the  producers  and  the  con-
 sumers.  While  recommending  the
 price  policy  and  the  relative  price
 structure,  the  Commission  may,  inter
 alia,  keep  in  view:

 4)  the  need  to  provide  incentive
 to  the  producer  for  adopting  improved
 technology  and  for  maximising  produc-

 need  to  ensure  rational  utili-
 of  land  and  other  productive  re-

 78

 (3)  the  likely  effect  of  the  price
 policies  on  the  rest  of  the  economy
 particularly  on  the  cost  of  living,  level
 of  wages,  industrial  cost  structure  etc.
 Following  steps  are  contemplated  to
 stabilise  cotton  prices:—

 (i)  Minimum  support  prices  of  cotton
 are  being  fixed  in  accordance  with  the
 recommendations  made  by  APC;

 a  Cotton  Corporation  of  India
 will  purchase  cotton  on  commercial
 basis;

 (in)  Stock  limits  in  respect  of  cotton
 have  been  lifted;

 (iv)  The  Reserve  Bank  of  India  has
 announced  the  cotton  credit  policy  in-
 volving  liberahsation  in  certain  direc-
 tions

 Officers  on  Deputation  to  Indlan
 Investment  Centre

 3565,  SHRI  JYOTIRMOY  BOSU
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  how  many  officers  are  at  present
 On  deputation  in  the  indian  Invest-
 ment  Centre  and  for  how  long  has
 each  of  them  been  there;

 (b)  whether  despite  Government
 having  prescribed  a  maximum  limit  of
 4  years  for  deputation,  the  deputa-
 tionists  are  being  retained  indefinitely
 in  the  Centre  and  some  of  them  are
 even  re-employed,  without  prior  ap-
 proval  of  the  Department  of  Person-
 nel;

 (c)  If  so,  the  reasons  therefor;

 (d)  whether  an  LA.S.  officer,  who
 had  been  deputed  as  Resident  Director
 New  York  Office  of  the  Indian  Invest-
 ment  Centre  was  allowed  to  draw
 Deputation  Allowante  in  addition  to
 his  cadre  salary  which  is  not  formally
 permissible;  and
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 fe)  if  so,  'छ  what  grounds?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  ‘CHAVAN):
 (a)  to  (c)  There  are  at  present  2i
 Government  officers  on  deputation  to
 the  Indian  Investment  Centre  of  whom
 4  are  on  deputation  for  periods
 exceeding  4  years.  Of  the  latter  4
 Officers,  the  permanent  absorption  of
 two  officers  in  the  service  of  the  Centre
 has  been  agreed  to  by  the  competent
 authority,  and  the  terms  of  their  ab-
 sorption  are  being  finalised  Another
 officer  will  be  shortly  reverting  to  his
 parent  department  As  for  the  re-
 maining  one  officer,  his  parent  depart-
 ment  has  agreed  to  his  continuing  on
 deputation  with  the  Centre  for  one
 ™ore  year  beyond  the  intial  4  years
 and  this  matter  is  now  under  consider-
 ation  of  Government.

 The  present  Executive  Duector
 joined  the  Indsan  Investinent  Centre
 on  deputatign  with  effect  from  18-3-
 970  and  he  superanouated  from
 Central,  Government  tervice  on  3-l2-
 972  He  has  been  re-employed  by  the
 Centre  for  a  period  of  2  years  from
 that  date,  for  which  Government’s
 approval  was  not  necessary,

 (a)  800  (e)  The  TAS  officer  m
 question,  who  was  appointed  as  Depu-
 ty  Resident  Director  at  the  New  York
 Branch  of  the  Indian  Investment
 Centre  in  966  had  been  required  to
 stay  at  the  head-quarters  office  at  New
 Delhi  for  a  period  of  about  6  weeks
 before  proceeding  to  New  York,  so  as
 to  enable  him  to  acquaint  himself
 with  the  working  of  the  Centre.  Dur-
 ing  that  period  he  was  paid  the  pay
 and  allowances  he  had  last  drawn  as
 Deputy  jn  the  Ministry  of
 Industry,  including  a  special  pay  of
 Be.  300  per  month:  The  payment
 made  to  the  officer  on  account  of  spe-
 clal  pay  far  the  period  of  bis  stay  ai
 head-quarters  amounted  to  about
 Rs.  400,  dt  has  been  found  that  this
 amount  was  inadmnigible  to  him  ana
 hence  recovery  of  the  ammount  hag  beer
 claimed  from  the  officer.
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 Study  Team  40  Korala  re  Reorganise-
 ton  of  Ovir  Indastry

 3608  SHRI  M,  K.  KRISHNAN:  Wall
 the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state:

 (a)  whether  Planning  Commission
 has  sent  a  team  to  Keraia  to  study
 the  coir  industry  in  the  State  and  sug-
 gest  measures  for  reorgatising  it  parti-
 cularly  in  the  codoperative  Sector;

 (b)  ४६  so,  whether  Government  have
 recerved  the  report  from  the  team;
 and

 (c)  if  so,  gist  of  the  report?
 4

 THR  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A  C,  GEORGE):  (a)  A  Study
 Group  was  set  up  by  the  Planning
 Commission  in  July,  969  to  examine
 the  Scheme  sent  by  the  State  Govern-
 ment  of  Kerala  to  evolve  a  develop-
 ment  programme  for  cuir  industry  885
 a  whole.

 (9)  Yas,  Sir.

 (c)  The  Study  Group  re-assessed
 the  hkely  financial  requirements  of
 the  State  Governments  Scheme  at
 Rs  [6899  crores  and  recommended  a
 provision  of  Rs.  354  crores  in  ‘the
 State  plan  during  the  4th  Plan  period
 for  reorganisation  of  the  cooperative
 sector  ‘hy  participation  in  share  capital
 and  by  giving  them  loan.  The  finan-
 cial  requirements  for  working  capital
 were  to  be  met  from  =  institutfonal
 finance  It  recommended  to  broad-
 base  the  research  und  training  by  the
 Coir  Board  for  product  development
 and  diversification.  The  study  Group
 also  recommended  opening  f  more
 ghow-ropms  ang  sales  depots,  control-
 Ung  the  pricey  of  raw  materldls  Hke
 raw  and  yétted  husks  and  dbéfishing
 the  gales  tax  on  finished  products  to
 increase  the  internal  market  for  coir
 and  coir  products.  To  increase  ex-
 porta,  its  recommendations  were:  s&bo-
 lition  of  export  duty  oh  ‘fore,  rettuc-
 tion  of  duty  on  yarn,  extention  of
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 quality  contro)  ang  pre-shipment  ins-
 pection  to  all  coir  products,  mechani-
 sation  of  creel  type  mats  and  explora-
 tion  of  fresh  markets.  There  were
 srecommendations  also  pertaining  to
 organisation  and  admunistraticn  of
 Coir  Board

 रेलवे  माल  खम्बों  के  लिये  विदेशों  से
 लिये  गये  बार्डर

 3507.  थ्रो  ईश्वर  चौधरी  :  क्या

 विदेश  व्यापार  पत्नी  यह  बताने  की  कृपा  करेंगे

 कि

 (क)  सरकार को  971-73  में  माल-

 'शब्बो  की  सप्लाई  के  लिये  कितने  शाइर

 विदेशों  से  मिले  ;

 [ख  कितने  आआछंरो  के  सम्बन्ध  में

 सप्लाई  की  जा  चूकी  है  श्र  कितना  के  मामले

 में  सप्लाई  मही  की  गई  है  ,  और

 (ग)  श्री  तक  सप्लाई  न  किये  जाने

 के  क्‍या  कारण  है  कौर  यह  सप्लाई  कब  तक

 की  जायेगी  ?

 विदेश  र्था पार  मंत्रालय  से  उसको

 (शी ए  सी०  जार)  (क)  कुछ  नहीं  ।

 (ख)  तथा  (ग).  प्रश्न  नही  उठते  ।

 High  Power  Radar  Unit  for  Cyclone
 Forecasting  at  Paradeep  (Orissa)

 3568.  SHRI  9.  K,  PANDA:
 SHRI  ARJUN  SETHI:

 Wil]  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 *{a)  whether  Governmétt  ‘have  de-
 cided  to  locate  a  high  power  radar
 unit  at  Paradeep  for  augmenting  cy-

 clone  forecasting  system  in  the  coastal
 areas  of  Orissa;

 (b)  if  so,  the  progress  made  in  this
 regard  and  when  it  will  start
 working;  and

 (c)  78  foreign  exchange  content?

 THE  MINISTER  OF  ‘TOURISM
 AND  CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  Yes,  Sir.

 (b)  The  equipment  is  expected  to
 arrive  shortly.  The  building  for  ims-
 tal  ation  of  the  radar  is  under  cons-
 tructron  and  is  likely  to  be  completed
 by  the  eng  of  February.  The  radar
 station  is  expected  to  start  function-
 ing  by  the  eng  of  March,  1973,

 (०)  About  Rs.  i6.20  lakhs,

 Export  of  Wagons  to  Socialist
 Countries

 3569.  SHRI  S.  M.  BANERJEE:  Will
 the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state:

 (a)  whether  wagons  are  being  ex-
 ported  to  some  of  the  socialist  count-
 ries;

 (b)  it  so,  which  are  those  countries;

 (c)  whether  fresh  agreements  have
 been  signed  with  some  of  the  count-
 ries  in  ‘1972;  and

 (d)  if  so,  which  are  those  countries?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  Of  FOREIGN  TRADE
 (SHRI  A.  rom  GHORGE):  (a)  Yes,  Sir.

 (b)  Wagons  are  being  exported  to
 Hungary,  Poleng  ang  Yugoslavia,

 (¢)  No,  Sir,

 (d)  Does  wot  arise,
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 ‘Strike  in  Woollen  Industry  in  Bombay
 Begion

 3870.  SHRI  GIRIDHAR  CAMANGO:

 SHRI  RAM  SHEKHAR
 PRASAD  SINGH:

 Will  the  Minister  of  FOREIGN
 ‘TRADE  be  pleased  to  state:

 (a)  whether  the  Indian  woollen
 industry  is  in  doldrums  due  to  the
 indefinite  strike  in  2l  out  of  the  22
 mills  in  the  Bombay  region;

 (b)  whether  the  workers  of  these
 mills  have  been  on  strike  since  llth
 October,  1972;  and

 (९)  if  so,  the  reasons  tor  the  strike
 and  whether  uptil  November  3  the
 industry  hag  lost  Rs,  3  crore  ang  there
 was  accumulation  of  finished  products
 worth  Rs,  5  crore?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GEORGE):  (a)  The  strike
 in  the  2l  woollen  mills  in  Bombay
 region  has  since  ended.  However,  88
 the  strike  was  during  the  season,  these
 units  have  suffered  substantial  losses
 and  the  production  of  woollen  textiles
 has  also  been  affected  adversely.

 ‘(b)  Yes,  Sir,

 (e)  The  workers  went  on  strike  to
 press  their  demands  for  wage  increase,
 bonus,  leave  and  other  matters.  Av-

 cording  to  Indian  Woollen  Mills  Fede-
 ration’s  estimate  23  unita  affected  by
 strike  suffered  a  loss  Re,  3  crores  and
 there  was  accumulation  tf  Anished
 products  worth  Re,  05  crores,
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 राज्य  व्यापार  लिंगम  द्वारा  भारतीय  फ़िल्मों  का
 मिर्ज़ा

 3571.  श्री  हरी  सिह  :  गया  विदेश

 ब्यावर  मंत्री  मह  बताने  की  कृपा  करेंगे

 कि  :

 (क)  क्या  राज्य  व्यापार  निभा  ने

 भारतीस  फिल्‍मों  का  निर्यात  करने  का  निर्णय

 कर  लिया  है  ;  और

 (ख)  यदि  हां,  तो  चालू  वर्ष  मे  तथा

 आगामी  दो  वर्षों  में  कौन  सी  भारतीय  फिल्में

 निर्यात  की  जायेगी  तथा  किन-किन  देशो  को

 निर्मित  की  जायेगी  ?

 विदेश  व्यापार  मंत्रालय  में  उपनगरों  (शी

 ए  सी०  जाज  ):  (क)  तथा  (ख).
 फिल्‍मो  का  निर्यात  i-li-!972  से  राज्य

 ब्यापार  निगम  के  माध्यम  से  मार्मिक ृत  किया

 जा  चुका  है  भौर  वही  संगठन  विदेशों  को

 भारतीय  फिल्‍मो  के  निर्यात  बढ़ाने  के  लिये

 योजानायें  बनायेगा  ।

 रह्ट्रीयकरत  बैंकों  द्वारा  बेरोजगार  शिक्षित

 व्यक्तियों  सौर  इंजीनियरों  को  वित्तीय

 सहायता

 3572.  भी  हरी  सिह  :

 शी  ईश्वर  चौधरी  :

 क्या  विश  मंत्री  यह  बताने  की  कृपा  करेंगे

 कि  +  4

 (क)  क्या  राष्ट्रीयकृत  बैंकों  ने  वे  रोज-

 गार  शिक्षित  व्यक्तियों  कौर  दंजीमिंगरों  को

 बीसीए  शारदा  देने  की  कोड  योजना

 ब्नाई.है.  ;  जौर  ,
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 (ख)  यदि  हां,  तो  उक्त  योजना  की

 मुख्य  बाते  क्‍या  है  ?

 ,... बिस  मंत्रालय  में  उपमंत्री  (मतों

 चुटीला  रोहतगी)  :  (क)  और

 (ख)  सरकारी  क्षेत्र  के  बैठो  ने  ऐसी

 विभिन्न  योजना  तकरार  की  है  जिनके  ग्रन्तर्गंत

 इंजीनियरों  सहित  शिक्षा.  बेरोजगार

 व्यक्ति  ऋण  सुविधायें  प्राप्त  कर  सकते  है
 बातें  कि  उनके  प्रस्ताव  सक्षम  हो।  थोजनाशरो

 की  मुख्य-मध्य  बाते  कुछ  हद  तक  हर  बैक

 की  झनम-अलग  होती  है।  भ्रामतोर  पर  ऐसे
 प्रस्ताव  स्वीकार  करते  समय,

 आवेदक  की  तकनीकी  अहंता  और  मैच-

 वित्तीय  किस्म  के  अन्य  विशिष्ट ताशों  का

 समुचित  अधिक  ध्यान  रखते  है।  जरूरत

 को  देखकर  ही  सहायता  का  अनुमान  लगाया

 जाता  है।  कौर  जहा  तक  सम्भव  होता  है

 इस  बात  ली  पक्‍की  व्यवस्था  की  जाती  है
 कि  झ्रावदकों  को  तीसरी  पार्टी  की  गारण्टी
 न  होने  के  कारण  ऋण  से  इन्कार  न  किया

 जाये  बातें  कि  आवेदक  भ्रन्यथा  सन्तोषजनक

 किस्म  के  हो  ।

 बैक

 Increase  in  Bank  Robberies
 3573.  SHRI  BIRENOER  SINGH

 RAO:  Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  whether  Bank-rooberies  in  India
 are  on  the  increase  for  the  last  2
 years:

 (b)  माँ  so,  the  number  of  bank  rob-
 béries  committed  during  the  sanie
 pétiod;

 (c)  the  names  of  the  cities  where
 these  robberies  were  committed;  and

 {d)  the  nature  of  action  taken  by
 frovernment  in  each  case?
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 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  to  (d)  As  all  criminal  offences
 including  bank  robberies  relate  to  the
 subject  of  law  and  order,  &  subject
 reserved  for  the  States,  Government
 of  India  do  not  maintain  complete  in-
 formation  on  the  subject.  However,
 there  have  been  two  cases  of  dacoity
 and  bank  hold  up  during  the  period
 from  -6-97i  to  0-4-1972,  in  the
 nationalised  banks  one  each  in  Khar-
 dah  in  24  Parganas  and  Mesra  Branch
 near  Ranchi,  As  the  number  is  small
 it  is  not  possible  to  infer  any  trend,  as
 such,  in  the  number  of  bank  robberies
 in  India.

 Organisation  for  taken-over
 Mills

 3574  SHRI  M.  S.  SANJEEVI  RAO:

 SHRI  BISHWANATH  JHUN-
 JHUNWALA:

 Will  the  Muimster  of  FOREIGN
 TRADE  be  pleased  to  state:

 (a)  whether  Government  propose  to
 form  any  Central  Organisation  which
 will  wholly  concentrate  on  the  Sick
 Textile  Mills  taken  over  hy  Giovern-
 ment,  and

 (b)  if  so,  the  broad  outlines  of  the
 proposals?

 THE  DEPUTY  MINISTER  IN  TIE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GEORGE):  (a)  and  (b).
 The  National  Textile  Corporation  is  a
 public  sector  undertaking  set  up  in
 968  to  look  after  the  sick  textile  units
 taken  over  by  the  Central  Govern-
 ment  48  such  the  question  of  setting
 up  a  new  organisation  for  the  same
 purpose  does  not  arise.

 Central

 Control  over  use  of  PL-48q  Funds

 3573.  SHRI  RAJDEO  SINGH:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  Goverument  have  got
 any  control  over  the  use  of  enormous
 PL-480  funds  in  India  by  the  US
 Mission:
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 (b)  if  mot,  whether  charices  are
 there  for  it  to  be  utilseg  for  certain
 unaccounted  purposes;  and

 (९)  if  so,  what  steps  Government
 proposes  to  take  to  scrutinise  the  use
 of  funds  in  India?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTBAO  CHAVAN).
 (a)  abd  (b)  The  PL.  488  funds  are
 available  for  US-uses  in  India.  These
 uses  have  been  defined  in  Section  0¢
 of  the  US  Public  Law  480,  a  eopy  of
 which  is  laid  on  the  Table  of  the
 House.  (Placed  ws  Library.  See  No.
 LT-395/72)  Uses  under  Sub-section
 (c)  thereof  are  not  permitted  in  the
 Agreements  with  India,

 Consultationg  are  heiq  with  the  US
 Embassy  in  the  beginning  of  each
 year  te  ascertain  the  level  of  their
 estimated  expenditures—including  their
 expenditure  on  Embassy  and  Consular
 functions  Bxpenditure  from  PL.  480
 funds  on  research  grants,  technical
 assistance  and  other  similar  pro-
 grammes  78  authorized  by  the  US,  in
 consultation  with  Government  of  India
 Government  have  no  reason  to  sup-
 pose  that  these  rupees  are  being  used
 for  purposes  outside  the  purview  of
 their  PL.  480  Law  and  our  Agreement:
 with  them,

 (c)  The  US  funds  are  held  mainly
 in  Government  of  India’s  Securities
 in  the  R.BI.  The  US  Embassy  has
 been  furnishing  information  relating  to
 ther  expenditures  from  time  to  time
 and  ho  further  steps  are  contemp-
 lated.

 Sik  Board  to  encourage  Silk  Industry
 jp  Kashreir

 3576,  बिस,  1"  दै  KRISHNAN:  Will
 the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state:

 (a)  whether  Government  of  Kashmir
 have  urged  the  Central  Government  to
 implement  the  proposal  r  set~
 ting  up  of  a  Board  regio  nd rage
 the  Silk  Industry  in  the  State  of  Kash-
 mir;  and
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 (9)  if  90,  the  reaction  of  Central
 Government  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  |
 (SHRI  A,  Cc  GEORGE):  (a)  No,  Sir

 (b)  Does  not  arise,

 Irregularities  in  the  National  Council
 of  Appited  Economic  Research,  New

 Delhi

 3577  SHRI  JYOTIRNMOY  8080:
 Will  the  Minister  of  FINANCE  be
 pleaseq  to  state.

 (a)  whether  on  the  4th  March,  1972,
 the  National  Council  of  Applhed  Eco-
 nomic  Research  Employees  Union
 (Regd)  in  a  memorandum  addressed
 to  the  Prime  Minister  had  drawn  her
 attention  to  a  number  of  serious  irre~
 gularities  in  the  Natzonal  Courcil  af
 Appbhed  Economic  Reseuth,  New

 Delhi;  4|

 (b)  whether  the  Employees  Union
 in  the  5४26  memorandum  had  demand-
 eq  CBI  enquiry  into  the  allegatiors;
 and

 (e)  if  go,  the  gist  of  the  said  memo-
 randum  and  the  action  taken  by  Gov-
 ernment  on  the  same?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN)-

 (a)  Yes,  Sir,

 (b)  Yes,  Sar,

 (९)  The  memorandum,  mter  alta,
 allaged:-~—~

 (i)  Improper  costing  of  projects
 undertaken  by  the  Council.

 du)
 That  the  Audit  Report  of

 C.R.  refers  to  “grave  fingncial
 irregularities”;

 (if)
 eee

 of  misappropriation

 =e

 tn  regard  the
 ood 7  of
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 Gv)  Supply  of  Punch  Carda  (con-
 dengeg  data)  to  USAID,

 (v)  Deputation  of  officers  for  train-
 ing  abroad  ignoring  the  higher  quali-
 fieations  of  some  employees,

 (vi)  Favouritism  in  recruitments,
 ‘promotions,  etc.,

 (vii)  Non-observance  of  labuur  laws,
 veitimisation  for  Union  activities,
 ate,

 Qn  inquiry,  these  allegations  were
 however  found  not  to  accord  with  the
 facts  and  dig  not  indicate  the  neces-
 sity  for  any  CBI  inquiry.  It  may  be
 added  that  the  Council  has  since  ar-
 rived  at  a  settlement  with  its  staff
 representative  and  is  also  setting  up
 an  appropriate  machinery  to  look  into
 the  needs  of  the  staff  and  its  pay
 structure.

 Import  of  Jong  staple  cotton
 3578.  SHRI  VASANT  SATHE.  Will

 ‘tthe  Minister  of  FOREIGN  TRADE  he
 Pleaseg  to  state:

 (a)  the  number  of  long  staple  cotton
 bales  imported  during  ‘1970-71  end
 ‘1971-72  and  the  rate  and  total  amount
 paid  for  the  same;

 (9)  the  quantity  of  cloth  manufac-
 tured  out  of  the  importeg  cotton  end
 its  value;

 (c)  the  quantity  and  value  of  cloth
 exported  and  foreign  exchange  earned
 out  of  cloth  manufactured  from  im-
 ported  cotton  anq  cloth/yarn  manu-
 factured  out  of  the  indigenous  cottun;
 and

 (९)  the  steps  proposed  to  be  taken
 to  reduce  the  import  of  long  staple
 cofton  with  a  view  to  achieving  self
 reliance  in  this  field?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (agai  A,  C.  GEORGE):  (a)  to  @.
 Approximiately  8,35,086  bales  of
 long  staple  cotton  valued  at  Rs.  99
 crores  at  an  average  rate  of  Rs,  270
 Per  candy  and  6,80,673  bales  of  long

 go

 staple  cotton  valued  at  Rs.  94  erores
 at  an  average  rate  of  Rs.  2050  per
 candy  were  imported  during  970-7l
 and  97i-72  respectively.

 Imported  cotton  is  used  in  fine  and
 superfine  varieties  of  yarn  and  cloth,
 not  always  exclusively  but  also  in
 admixture  with  domestic  cotton.
 While  bulk  of  the  production  in  de-
 centralised  sector  is  in  fine  and  super-
 fine  varieties,  in  mill  sector  produe-
 tion  of  fine  and  superfine  varieties
 constitutes  only  about  12,  per  cent  to
 45  per  cent.  It  5,  difficult  to  furnish
 exact  information  about  the  produc-
 tion  and  export  of  yarn|cloth  fabri-
 cated  from  foreign  cotton.  However,
 information,  on  basig  of  a  rough  esti-
 mate,  38  given  below:

 qd)  About  3327  million  metres  of
 cloth  was  manufactured  from
 imported  cotton  during  the
 years  i970  and  497l  together.
 It  38  not  possible  to  indicate
 the  value  of  this  production.

 (2)  During  the  two  years  of  2970
 and  97l,  the  following  quan-
 tities  manufactured  from
 foreign  cotton|indigeneous
 cotton  were  exported:

 Cloth  Yarn
 (Million  (Million
 murs.)  Kgs.)

 Foesign  cotton  788°38  7°08
 Domestie  cotton  ‘887+  60  35°76

 Steps  underway  to  reduce  the  im-
 port  of  long  and  extra  long  staple  cot-
 tons  are:—~

 (i)  development  of  indigeneous
 production  of  extra  long  sta-
 ple  varieties  like  Sujata,
 Suvin  etc.;

 (ii)  development  of  long  staple
 and  high  yielding  varieties  of
 cotton  like  MCU  8;

 (iii)  the  evotution  of  short  dura-
 tion  =  and  compact-habit
 strains;
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 (iv)  development  of  new  and  effi-
 clent  mixed  cropping  and
 inter-cropping  system,

 (v)  development  of  integrated
 disease-and-pest-contro]  sche-
 dules,

 (vi)  rmprovement  in  postharvest
 technology

 Steps  to  boost  production  in  public
 widert@kings

 3579  SHRI  BHOGENDRA  JHA
 Will  the  Minister  -of  FINANCE  be
 Pleased  to  state

 (a)  whether  the  question  of  boost-
 ing  pioduction  in  the  public  sector
 industrial  undertakings  has  been  con-
 sidered  by  Government,  and

 (b)  7४  so,  what  steps  Government
 propose  to  take  to  step  up  production
 in  the  public  secto:  industrial  units?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  K  R  GANESH)  (a)  and  (b)
 Government  keep  a  constant  watch
 over  the  production  of  public  enter-
 prises  to  agsist  them  m_  achieving
 highe:  levels  of  performance  Steps
 taken  in  this  regard,  as  a  result,  are

 (i)  better  maintenance  organi-
 sation  and  practices  to  re-
 duce  equipment  downtime,

 (a)  umprovement  in  product  on
 planning  and  control,  person-
 nel  management,  materials
 management,  industrial  en-
 gineering  etc

 Qh)  introduction  of  incentive
 sehermes  for  improying  mati-
 vation;

 tiv)  gxedter  emphasig  on  research
 and  development  ahd  better
 wetegration  of  research  and
 development  activities  with
 production;

 (९)  ézaining  at  all  levela  for  bet-
 snanagerial  performance

 and  increased  productivity:
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 (vi)  wherever  demand  has  been
 inadequate,  diversification
 and  greater  export  efforts
 haye  been  taken,  and

 (vi)  import  of  raw  materials  and
 components  wherever  neces-
 sary

 Government  have  also  recently  ap-
 pointed  the  Action  Committee  on
 public  Enterprises  under  the  Chair-
 manship  of  a  Member  of  the  Planning
 Commission  for  examining  the  pet-
 formance  of  the  enterprises  and  in)-
 trating  action  by  the  enterprises  and
 other  Government  agencies  in  the
 area  of  organsational  structure
 technology,  personnel  and  industrial
 relations  policy  training  research
 and  development,  etc  for  improving
 operations

 विदेशी  मुद्रा  ककी  राय  बुद्धि  करमे  के
 उपाय

 3580  भी  एम०  एस०  पूरी  :

 क्या  विदेश  व्यापार  मी  यह  बताने  की  क्या

 करेगे  कि

 (क)  क्या  चालू  चोथी  पंचवर्षीय  योजना

 की  झावश्यकताप्रो  को  पूरी  करने  के  लिये

 विदेशी  मु  Tt  का  अर्जन  करने  हेतु  सरकार  ने

 कुछ  विशेष  कदम  उठाने  हैं  ,  पौर

 (@)  यदि  हा,  तो  उनका  ब्यौरा  ब्या

 है  ?

 विदेश  व्यापार  बजालंय  में  उपमंत्री

 (मी  qo  Wo  ani)  :  (क)  तथा  (ख)

 निर्माता  तथा  परीक्षकों  से  सम्बन्धित  नीति

 की  कृप-  रेखा  के  अन्तर्गत  सरकार  द्वारा  जित

 उपाधि  की  चोयेणां  पहुंचे  ही  को  जा  चुकी

 है  उसके  लाना शोर कोई विहार कर  कोई  बेहर  बदम  तही

 खाएं गई  हैं
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 Wall  in  capital  raised  by  non-govern-
 ment  companies

 358i,  SHRI  K.  BALADHANDAYU-
 THAM:

 SHRI  H.  N.  MUKERJEE:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  the  capital  raised  by
 mon-Government  Companies  has  con-
 wistently  fallen  in  the  past  few  years
 as  assistance  given  to  them  by  public
 sector  financial  institutions  has  gone
 up;

 (b)  if  so,  the  reasons  for  the  con-
 sistent  increase  in  the  assistance
 given  to  the  private  sector  Compa-
 nies  by  the  public  sector  financial
 institutions;  and

 (c)  whether  Government  propose
 to  put  a  curb  on  the  flow  of  funds
 trom  the  public  sector  financial  insti-
 tutions  to  the  private  sector?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  to  (c).  The  capital  issues  made
 through  prospectus  by  all  non-
 Government,  non-financial  companies
 during  the  last  four  years,  1968-69,
 1969-70,  970-7l  and  97l-72°  were
 Rs.  47  crores,  Rs.  58.7  crores,  Rs.  42.7
 crores  and  Rs.  54.8  crores  respective-
 ly.  The  assistance  disbursed  to  their
 assisted  concerns  by  the  all  term
 financing  institutions  during  the
 aforesaid  four  years  were  Rs.  85
 erores,  Rs,  ll]  crores,  Rs.  83  crores
 and  Rs.  i62  crores  respectively.
 Separate  figures  of  capital  raised
 through  prospectus  by  the  assisted
 gompanies  is  not  readily  available.

 ‘he  term  lending  institutions  have
 ;fame  to  play  a  key  role  in  promoting
 gpund  industrial  projects.  The  re-
 Jative  quantum  of  capital  issues

 ,Naised  and  assistance  received  from
 the  Anancial  institutions  are  inter-
 0  to  the  projects  which  be-
 ome  ripe  for  implementation  from

 335]  LS—4.
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 year  to  year.  In  regard  to  the  contri-
 bution  made  by  the  promoters  to-
 wards  the  capital  cost  of  a  project,  the
 institutions  insist  on  the  large  in-
 dustrial  groups  contributing  a  higher
 Percentage  of  the  total  cost,

 Since  the  financial  institutions  meet
 the  legitimate  and  genuine  require-
 ments  of  credit  of  any  concern  so  as
 to  promote  and  sustain  the  desired
 levels  of  production  and  distribu-
 tion,  there  is  no  intention  to  deny
 financial  assistance  required  by  any
 company  for  productive  purposes,

 Contract  signeg  by  MMTC  with  Ger-
 man  Democratic  Republic  for  Ex-

 port  of  Mica

 3582.  SHRI  M  Ss.  SIVASWAMY:
 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state:

 (a)  whether  Minerals  and  Metals
 Trading  Corporation  has  signed  any
 contract  with  German  Democratic
 Republic  for  export  of  Mica;  and

 (b)  ४६  so,  the  broad  outlines  there-
 of?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  con  GEORGE):  (a)  Yes,  Sir.

 (b)  The  contract  envisages  export
 of  about  3425  tonnes  of  mica  blocks,
 mica  splittings  and  mica  scrap  over
 a  period  of  three  years  commencing
 from  1973.  The  prices  and  specifica~
 tions  of  mica  are  negotiable  each  year
 and  the  prices  are  to  be  paid  in  In-
 dian  rupees,  For  the  year  1978,  con-
 tract  for  sale  of  mica  valued  at  Rs.  4
 crore  has  been  concluded.
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 लाय  के  ब्रिर्पात  ले  विदेशी  मुद्रा  का  जत

 3563  जी  ग्र ह्म रोपक  fg  शव  :

 क्या  संदेश  व्यापार  £....1  यह  बताने  को  कृपा

 करेंगे  कि  जनवरी,  .972  से  जब  तक  भारत

 से  विदेशों  को  कुल  कितनी  चाय  का  निर्यात

 किया  गया  तथा  उससे  कितनी  विदेशी  मुद्रा
 अजित  की  गई  ?

 विदेश  व्यापार  मंत्रालय  में  उपबंधों

 (धी  ए०  सी०  जाने)  :  जनवरी  i97:  से

 3  अक्तूबर,  972  तक  भारत  से  *284  5

 करोड़  रुपये  मुख्य  की  कुल  3763  लाख

 कि०  मा  चाय  का  निर्यात  किया  गया  ।

 stop  Export  of
 Hard  Coke

 Representations  to
 bye-product

 3584  SHRI  RAM  BHAGAT  PAS-
 WAN  Will  the  Minister  of  FOREIGN
 TRADE  be  pleased  to  state’

 (a)  whether  representations  have
 been  made  to  Government  to  stop
 the  export  of  bye-product  hard  coke
 in  view  of  its  lumted  stock;  and

 (b)  if  so,  the  decision  taken  there-
 en?

 THE  DEPUTY  MINISTER  IN  THE
 द 4  OF  FORXIGN  TRADE

 (SHRI  A  0.  GEORGE):  (a)  Yes,  Sir

 (b)  The  matter  is  under  considera-
 tion

 हर  of  Minessly  from  (os

 ‘9585,  SHRt  Bf.  60,  DAGA:  ‘Will  the
 MINISTER  OF  FORBIGN  TRADE  be
 pleased  ta  state:

 (a)  whethet  Government  ate  aware
 ‘of  the  ह... ड  thet  fhey  are  unable  ta
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 peel  tod  |... ड
 full  quantity

 ह्  marae

 (h)  if  89,  tha  reasons  therefor;  and

 (c)  the  tyne  by  which  hurdles  in
 the  way  of  export  are  hkely  to  be
 removed?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A  C  GEORGE)  (a)  Yea,
 Sr

 (b)  and  (c)  All  the  ore  extracted
 from  munes  does  not  satisfy  export
 requirements  Only  exportable  grades
 from  which  there  is  demand  from
 foreign  buyers  can  be  and  are  bemg
 exported  Measures  have  been  under-
 taken  for  strengthening  the  basic
 infra-structure  for  a  sustained  growth
 of  exports  of  ron  ore  but  quite  a  few
 projects  are  to  be  completed

 Proposal  for  Trade  Agreement  be-
 tween  India  ang  U.  K.  in  2शकुनि

 3586  KUMARI  KAMLA  KUMARI:
 Will  the  Minster  of  FOREIGN
 TRADE  be  pleased  to  state

 (a)  whether  there  ys  any  fresh  pro-
 posal  for  Trade  agreement  between

 —
 and  U.K.  for  the  years  1978-75;

 an

 (b)  if  so,  the  salient  features  there-
 for?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  QF

 Zope
 Se hee  7०5०  ‘indi  ened ade

 oe  hog
 frort  the  British  entry

 Mader  eoptidannce
 Commo

 nity  tre  under  ation  gf  the
 two  Governments.

 | ntamanatintennnntensiginesan लक  जल  बल  कलम  अल
 पाक झर्ततिभ  हैं  भर  इनमें  संशोधन  हो  सकता  है।
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 ‘Coal  mining  companies  having  more
 than  500  shareholders

 $587.  SHRI  RANABAHADUR
 .  SINGH:

 SHRI  VARKEY  GEORGE:

 Will  the  Minister  of  COMPANY
 AFFAIRS  be  pleased  to  state  the
 number  of  Coa]  Mining  Companies  in
 the  country,  State-wise,  having  more
 than  360  shareholders?

 THE  MINISTER  OF  COMPANY
 AFFAIRS  (SHRI  RAGHUNATHA
 REDDY):  The  information  is  being
 collected  and  it  will  be  laid  on  the
 Table  of  the  House.

 “Agreement  for  loans  between  Indiz
 and  Sweden”

 3588.  SHRI  NAWAL  KISHORE
 SHARMA:

 SHRI  8.  K.  DASCHOW-
 DHURY:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  Whether  an  agreement  for
 3eans  has  been  reached  between  India
 and  Sweden;  .

 (9)  If  80,  the  full  particulars  of  the
 Joans  and  when  they  are  expected  to
 be  received?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 a)  Yes  Sir.  i

 (9)  By  the  ‘Development  Co-ope-
 tution  Agseements:!072'  signed  in
 ‘Mew  Delhi  onflth-  November,  ‘1072,
 ‘the  Swedish  Government  ‘gave  assist-
 ance  of  Swedish  Kroners  255  million

 bead
 alent  0  Rs.'36.56  crores  for  a
 “year  period.

 2

 ड

 Swedish  assistance  consists
 ‘red

 —
 ty  viz.  ‘Mineticiat  Re-

 quit,  Commodity  grant  and
 7
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 Technical  Assistance,  The  first  seg-
 ment  is  for  import  of  raw  materidls,
 compohents,  spares,  capital  equip~
 ment  etc.  Commodity  grant  is  meant
 for  import  of  certain  commodities  of
 Swedish  origin.  The  third  segment  it
 meant  for  support  of  certain  mutually
 agreed  technical  assistance  schemes
 including  family  planning  pro-
 gramme,  grain  storage  project  ete.
 Out  of  the  three  segments,  the  amount
 earmarked  for  the  Financial  Resour-
 ces  Tranche  is  a  loan  which  is  untied
 as  to  the  source  of  procurement.  The
 loan  is  on  current  soft  terms  of  Swe-
 dish  lending  to  India  wz.  repay-
 ment  period  of  50  years  including  &
 grace  period  of  0  years  The  loan
 is  entirely  interest  free  ang  covers
 only  a  service  charge  of  3/4th  of  one
 per  cent.  The  amounts  earmarked  for
 import  of  commodities  and  technical
 assistance  schemes  is  given  as  a
 grant

 Reservation  of  posts  for  ex-service-
 men  in  Public  Sector  wndertakiugs

 3589.  SHRI  K.  MALLANNA:  Wilk
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  the  directions  issued
 by  the  Government  of  India  to  alt
 the  Public  Sector  Undertakings  to
 reserve  certain  percentage  of  posts
 for  ex-servicemen  have  been  imple
 mented;  and

 (b)  if  so,  for  how  long  this  direc-
 tive  will  remain  in  force?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.
 ह.  GANESH):  (a)  Government  have
 issued  orders  i  January  972  to  wt
 the  Central  Government  Industeiat
 and  Commercial  Undertakings  re-
 garding  ‘reservation  of  posts  in  Classes
 Tit  and  IV  for  ex-seryicemen  and
 dependents  of  those  killed  in  action.
 These  orders  aré  mandatory,  Vortull
 directives  have  Been  issued  in  this
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 regard  and  where  the  Articles  of  As-
 sociation/Statute  of  the  Corporation
 require  to  be  amended  for  the  issue
 of  such  formal  directive  by  the  Gov-
 ernment,  the  Corporations  are  fol-
 lowing  the  orders  while  taking  neces-
 sary  action  for  the  amendment  of
 their  Articles  of  Association/Statute.
 Government  have  also  instituted  a
 machinery  for  reviewing  the  actual
 intake  of  the  ex-servicemen  and
 dependents  of  those  killed  in  action
 against  the  reserved  posts.

 (b)  These  orders  will  remain  in
 force  till  June  30,  974  in  the  first
 instance.

 Proposa]  to  Import  Cotton

 3590.  SHRI  BIRENDER  SINGH
 RAO:  Will  the  Minister  of  FOREIGN
 TRADE  be  pleased  to  state:

 (a)  whether  Government  propose
 to  import  cotton  to  meet  the  demand
 of  Textile  Industry;  and

 (bd)  if  not,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.C,  GEORGE):  (a)  Yes,
 Sir.

 (b)  Does  not  arise.

 Outstanding  credit  advanced  by  pub-
 lic  Institutions  to  75  Monopoly

 Houses

 ‘3601.  SHRI  BHOGENDRA  JHA:
 ‘Will  the  Minister  of  FINANCE  be
 Pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  889  on  the
 4th  dune,  972  regarding  Institutional
 Joan  owned  by  Monopoly  Houses  and
 state:

 (a)  the  total  outstanding  credit
 advanced  by  the  public  institutions
 referred  to  therein  outstanding  against
 the  seventy  five  monopqly  houses
 nemed  by  the  Monopolies  Commis-
 sion;  and
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 (b)  the  total  credit  advanced  by
 the  44  nationalised  banks  to  the  75
 monopoly  houses  during  the  last  three
 years?  ’

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (8)  and  (b).  Presumably  the  Hon’ble
 Member  is  referring  to  the  reply
 given  to  his  Unstarred  Question  No.
 72889  on  4th  May,  497  and  not  on
 4th  June,  ‘1972,  The  information  re-
 quired  is  being  collected  and  will  be
 laid  on  the  Table  of  the  House  to  the
 extent  available.

 Son-et  lurmere  at  Teen  Murti  House,
 New  Delhi

 3592.  SHRI  9.  B.  CHANDRA
 GOWDA:  Will  the  Monster  ot
 TOURISM  AND  CIVIL  AVIATION
 be  pleased  to  state:

 (a)  whether  Government  have
 decided  to  mount  Son-et-Lumiere
 projecting  the  hfe  of  great  leaders  at
 Teen-Murti  House,  New  Delhi;

 (9)  38  so,  when;  and

 (९)  the  broad
 decision?

 outlines  of  the

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  No,  Sir,  but  the  Jawa-
 harlal  Nehru  Memorial  Fund  is  con-
 sidering  such  a  project  on  the  lic
 of  Jawaharlal  Nehru.

 (b)  and  (९),  Do  not  arise.

 Loan  from  Internationa]  LDevelop-

 3893,  SHRI  Cc  K.  JAFFER  SHA-
 RIEF:  Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  whether  the  International
 Development  Association  has  an-
 nounced  a  I2  million  dollars  loan  fox
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 tthe  development  of  two  new  agricul-
 stural  Universities  in  India  and  if  so,
 the  .terms  of  the  loan;

 -€b)  the  ‘location  of  the  Universities
 along  with  the  facilities  going  to  be
 -provided  therein;  and

 (c)  when  the  construction  is  likely
 to  be  completed?  é

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  and  (b).  Government  of  India

 ‘has  signed  an  Agreement  with  the
 International  Development  Associ-
 ation,  on  the  l0th  November,  ‘1972,
 for  a  credit  of  2  million  US  dollars.
 for  an  Education  Project  comprising

 ‘the  Assam  Agricultural  University
 and  the  Rajendra  Agricultural  Uni
 versity  of  Bihar.  The  credit  amount
 is  meant  to  assist  in  the  development
 of  these  Agricultural  Universities

 ‘through  the  construction  of  educa-
 tional  facilities  such  as  lecture  halls,
 class-rooms  and  laboratories  and  staff
 housing  and  dormitories  ete.  It  will

 ‘also.  provide  technical  assistance
 through  fellowships  and  advisers.

 -and  additional  computer  facilities  at
 ‘the  Institute  of  Agricultural  Re-
 ‘search  Statistics.  The  IDA  Credit
 will  be  repayable  in  50  years  includ-
 ing  0  years  of  grace.  It  is  free  of
 interest  but  will  carry  a  _  service

 -eharge  of  3/4  per  cent  per  annum.

 (c)  The  project  is  expected  to  be
 completed  by  the  end  of  1978.

 Caleutta-Gauhati  flight  of  Indian
 -‘Air-lines  cancelled  due  to  Aijack

 8894.  SHRI  SARJOO  “PANDEY:
 ~  win  “the  Minister  of  TOURISM  AND

 “IVI:  AVIATION  be  ‘pledzed  to

 (a)  whether’  décetitly”  Catcutta-
 Sete  ft  *Aiflines

 (b)  how  many  times,  in  recent  past,
 because  ‘of  hijack  scare,  the  flights  of
 the  Indian  Airlines  were  cancelled;
 and

 (c)  what  concrete  steps  Govern-
 ment  have  taken  to  meet  this  prob-
 lem?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR.
 KARAN  SINGH):  (a)  Yes,  Sir.  On
 9th  November  972  Indian  Airlines
 flight  IC-209  from  Calcutta  to  Gau-
 hati  was  cancelled  following  an
 anonymous  hijacking  thrcat  com-
 municated  over  the  telephone.

 (0)  No  such  other’  incident
 come  to  notice  in  the  recent  past,

 has

 (०)  While  anti-hijacking  precau-
 tions  continue  to  be  taken,  there  is
 nothing  Government  can  do  about
 such  scares,

 श्रोत्रिय  फैक्ट्री,  गाजीपुर  के  श्रमिकों  को

 बोनस  दिया  जाना

 3595.  औ  सरजू  पांडे  :  क्‍या  वित्त

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  श्रोत्रिय  फैक्ट्री,  गाजीपुर  के

 श्रमिकों  को  8.  33  प्रतिशत  बोनस  न  दिये
 जाने  के  क्या  कारण  हैं;

 (ख)  क्या  श्रमिकों  ने  इस  सम्बन्ध  में

 कारें  को  कोई  ज्ञापन  भेजा  है;  और

 (ग)  यदि  हां,  तो  उसकी  मुख्य  बातें

 क्यों?

 विश  मंत्रालय'  में  :  राज्य'-  मंत्रों  (ली

 Bo  आकर  भेक)?  हकों  औद्योगिक

 कर्मचारियों  को  बोनस
 wes  अदायगी  {  जाना

 केवल  जर्क  वर्गों  के  कर्मचारियों  पर
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 होती  है  जिन  पर  बोनस  संदाय  श्रंघिनिंयम

 I965:  के  उपबन्ध  लागू  होते  हैं।।  धारा

 32  (iv)  *  अनुसार,  इस  अधिनियम  के

 उपबन्ध  केन्द्रीय  सरकार  अथवा  राज्य  सरकार

 के  किसी  विभाग  के  प्राधिकरण  अथवा  किसी

 स्थानीय  प्राधिकरण  द्वारा  अथवा  उसके

 अन्तर्गत  संचालित  किसी  भी  उद्योग  में  संलग्न

 किसी  संस्थापन  के  कर्मचारियों  पर  लागू  नहीं

 होते  ।  एंतद्नुसार,  गाजीपुर  कारखाने  के

 कर्मचारी,  कानूनन,  बोनस  की  श्रदायगी  के

 हकदार  नहीं  हैं  ।  परन्तु,  गाजीपुर  अफीम

 कारखाने  के  कर्मचारी-  उत्पादन  पुरस्कार  की

 अ्रनुग्रहपूवक  अ्रदायगी  की  एक  योजना  के

 अन्तर्गत  करा  जाते  हैं  ।  यह  पुरस्कार  उस

 स्थिति  में  देय  होता  है  जब  सरकार  द्वारा

 निर्धारित  कतिपय  प्रतिमान  पूरे  कर  लिये

 जाते  हैं  ।

 (ख)  तथा  (ग).  जी,  हां  ।  अफीम

 कारखाना  मज़दूर  संघ  ते:  सरकार  को  एक

 ज्ञापन  दिया  है  ।  ज्ञापनं-की-समुख्य-्मुख्य  बातें

 इस  प्रकार  हैं  —  :

 {@)  उत्पादन  पुरस्कार  कीं  अनुग्रह पूर्वक

 अदायगी  की  वर्तमान  योजना  दोषपूर्ण

 है  क्योंकि  यह  अदायगी.  उत्पादन  से

 संबद्ध  कर  दी  गई  है  जिस  पर  उनका

 कोई  नियंत्रण  नहीं  होता  |  जब  यह
 “४  “योजना  तैयार  की  गई  थी  उस  समय

 कर्मचारियों  से  परामर्श  नहीं  किया

 गया  था  शर  इसलिये यह  उन्हें

 स्वीकार्य  नहीं  है  EL  रे  :  ‘
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 _asked  to  finalise  the  rules

 Written  Answers  a  Of:

 -
 “भ्रैधिनियम,  965  के  श्रन्तंगत  रखा:

 जाना  चाहिए-।  प्ररन्तु:  संघ  इस-  बात

 को  समझता  हैः: कि.  चूंकि  अफीम

 कारखानों,  एक  विभागीय  उपक्रम  है

 इसलिए  बोनस  संदाय  अधिनियम  को

 इस  कारखाने  पर  लागू  करने  से  पहले-

 सरकार  को  इस  प्रकार  की  कार्यवाही

 की  प्रतिक्रियांत्रों  पर  विचार  करना

 होगा  ।  इसलिए  सरकार  को  एक  ऐसी

 वैकल्पिक  योजना  के  अपनाये  जाते पर

 विचार  करना  चाहिए  जिसके  संबंध  में:

 संघ  ने  कुछ  सुझाव  दिये  हैं  t

 Demands  of  Coir.  Board  .  Employees:

 3596.  SHRIMATI  BHARGAVI
 THANKAPPAN  Will  the  Minister
 of  FOREIGN  TRADE  be  pleased  to
 state

 (a)  whether  the  Employees  of  Coir
 Board  have  submitted  a  Memorandum
 of.  demands  to  Government  through
 their  Chairman  recently,  and

 (b)  “if  so,  their  demands  and  the
 decisions  ~  taken  by  Government:
 thereon?  =  हा

 THE  DEPUTY  MINISTER  IN  THE:
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GEORGE):  (a)  The

 of  the.Coir  Board.  have
 submitted  a  Memorandum  of  Demands.
 to  Government  directly.

 (b)  Their.  demands  are  regarding:
 finalisation  of  --<recruitment~  rules;
 constitution’  of  द्  staff  council,  and
 special“  leave  to  office  bearers  of  As-
 sociation.  The  Coir  Board  have-been.

 Their  re—
 quests  for  grant  of  special  leave  and!

 (  in)

 ere  कारखाने  को  बोनस  संदाय  |

 ब्रह्म  तथा  अफीम  परिशोधन  सर-  constitution  of  staff  councils  are  being
 examined.  ‘in  consultation  -  with  the:
 concerned.  Departments:.  ह  FES  ~
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 Non-avaiiability  of  Yarn

 3587.  SHRIMATI  BHARGAVI
 ‘TTHANKAPPAN:  Will  the  Minister
 of,  FOREIGN  TRADE  be  pleased  to
 state:

 (a)  whether  thousands  of  weavers
 in  various  parts  of  Kerala  have
 been  rendered  jobless  on  account  of
 the  non-availability  of  yarn;  and

 (b)  if  so,  the  action  taken  or  pro-
 posed  to  be  taken  to  remove  then
 un-employment  and  the  results  theze-
 of?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A  C  GEORGE):  (a)  and  (b)
 There  are  no  confirmed  reports  about
 ‘weavers  in  Kerala  having  been  ren-
 dered  jobless  on  account  of  non-
 availability  of  yarn.  Some  difficulty
 had  arisen  on  account  of  rise  im
 prices  of  yarn,  To  meet  the  situation,
 schemes  for  supply  of  different  kinds
 of  yarn  to  weavers  at  regulated
 prices  have  been  formulated  and
 brought  into  operation.

 Fimancial  Assistance  to  Kerala  outside
 the  Fourth  Five  Year  Plan

 provisions

 3598.  SHRIMATI  BHARGAVI
 THANKAPPAN:  Will  the  Minister  of
 FINANCE  be  pleased  to  state:

 (a)  whether  the  Central  Govern-
 ment  have  given  any  additional
 assistance  to  the  State  of  Kerala  for
 certain  specific  projects  of  the  State
 outside  the  Fourth  Five  Year  Plan
 provisions;

 {ey  the  petcentage  of  the  ह...
 amee  given  as  grant  and  as  Joan;

 (९)  whether  the  State  Government
 ef  Kerala  have  urged  the  Central

 pas  eer  tt
 to  give  them  certain

 his;  sind
 Ste
 (4),  हम  Ray  the  action  taken  in  this

 wait

 706

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 K.  R.  GANESH):  (a)  and  (b).  During
 the  current  year,  so  far,  no  non-Plan
 assistance  has  been  given  io  Kerala
 for  any  specific  project.

 (c)  and  (d)  The  Government  of
 Kerala  had  requested  additional  assis-
 tance,  outside  the  Plan,  for  the  Kut-
 tiadi,  Periyar  Valley,  Chitturpuzha,
 Pamba  and  Kanhirapuzha  Projects
 It  has  not  been  possible  to  agrec  to
 this  request,

 They  had  also  requested  for  addi-
 tional  assistance  to  meet  the  expen-
 diture  on  Idikk:  Project,  no  decision
 on  Anti-Sea  erosion  works  and  to-~
 ward  the  cost  of  duect  payment  of
 salarv  to  Private  College  Staff  As
 regards  the  Idikki  Project,  no  decision
 has  yet  been  taken  It  has,  however,
 been  agreed  to  provide  Rs  270  crores
 for  the  anti-sea  erosion  works  in  the
 current  year  as  also  to  provide  assist-
 ance  in  the  form  of  loan  for  pay-
 ment  of  salary  to  Private  College
 Staff  in  the  current  year  for  which
 the  quantum  of  assistance  is  yet  to
 be  finalised.

 Soft  Credit  from  U.K.  to  India

 3599.  SHRIMATI  BHARGAVI
 THANKAPPAN:
 SHRI  PAMPAN  GOWDA:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  the  Government  of
 United  Kingdom  have  recently
 agreed  to  grant  soft  credit  to  India;

 (b)  if  so,  the  amount  thereof;  and

 tc)  for  Wit  putpose?

 FINANCE
 (Gent  TEEROANTHNG  CEAVAN):
 ()  aa,  Bie.  ,
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 (b)  Agreements  for  two  loans
 amounting  to  nearly  Rs,  78  crores
 (६  4l  million)  were  signed  in  New

 Delh:  on  the  9th  November,  1972,  The
 first  loan  (the  UK  India  Maintenance
 Loan  972)  is  for  Rs  4742  crores

 ces  25  million)  and  the  second  loan
 (the  UK  /India  Mixed  Project  Loan,
 3972)  is  for  Rs  38035  crores  (£  6
 million)

 (c)  The  Maintenance  Loan  Agree-
 ment  covers  the  import  from  Britain
 of  raw  materials,  spare  parts  and
 components

 The  Mixed  Project  Loan  will
 finance  the  imports  from  Britain  of
 goods  and  services  required  for  cer-
 tain  large  value  projects  At  present
 three  fertiliser  projects  and  four
 ships  are  being  financed  under  these
 loans

 मध्य  प्रदेश  में  राष्ट्रीयकृत  बेबो  द्वारा  श्री  सूचित
 जातियो  लया  ग्रनुसुचित  जीजा  पियो

 को  विया  गया  ऋण

 3600.  भरी  गंगा  चरण  दीक्षित

 क्या  वित्त  मंत्री  यह  बताने  की  कृपा  करेगे

 किः

 (क)  मध्य  प्रदेश  में  राष्ट्रीयकृत  बैंको

 द्वारा  प्रनुसूचित  जातियो  कौर  भ्रनुसूचित

 जनजातियां  के  कितने  व्यक्तियो  को  ऋण

 दिया  गया;  कौर

 ख)  राज्य  के  छोटे  किसानों  तथा

 अन्य  व्यवसायों  में  लगे  लोगों  को  भ्रधिकतम

 कितनी  राशि  का  ऋण  दिया  गया  ?

 विस  मंत्रालय  में  उप्र मंदी  (औसती

 सुशीला  रोहतगी)  ४

 ह

 बैंक  अनुसूचित

 नबिसें, बर (घोर  मुर्ग  डुसु  के  ऋषि

 किताबों  शौर  दूसरी  भोर  अन्य  कर्मों  के कण
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 wa  के  कड़े  अलग-अलग  नहीं  रखते

 इसलिए  माननीय  सदस्य  द्वारा  पूछी  गयी

 सूचना  उपलब्ध  नही  है  ।

 (ख)  छोटे  किसानो  अथवा  अन्य  व्य-

 बसाया  के  व्यक्तियों  को  जो  ऋण  की  राशि

 दी  जा  सकती  है  बह  हरनेक  बातो  पर  निर्भर

 रहती है  जैसे  प्रस्ताव  की  क्षमता,  श्रावश्यकताए,
 छोटे  किसानो  के  मामले  में  भूमि  की  जोत  का

 प्राकार,  पिछला  अनुभव  श्र  व्यवसाय

 में  तकनीकी  क्षमता  इरादी  ।  बकाया  राशि  भी

 घटती  बढती  रहती  हे  7  इसलिए  यह  निश्चित

 करना  सम्भव  नही  है  कि  वीसी  व्यक्ति  विशेष

 को  किसी  एक  समय  पर  अधिकतम  कितना

 ऋण  दिया  गया  है  ?

 मध्य  प्रदेश  में  बेक  कर्मचारियों  की  संख्या

 360]  शी  पंगा  चरण  दीक्षित  :

 क्या  वित्त  पत्नी  यह  बताने  की  कृपा  करेगे

 कि;

 (क)  बैक  राष्ट्रीयकरण  के  समय  मध्य

 प्रदेश  में  राष्ट्रीयकृत  बैठो  में  कुल  कितने

 कर्मचारी  थे;  और

 (ख)  बैक  राष्ट्रीय कर रण  के  पश्चात्‌
 उनकी  संख्या  में  किरंती  वृद्धि  चायना  कमी

 दोह

 ह...  मैत्री
 (भी  बंगबन्तंराव  चूक तान)

 :

 (क)  कौर
 (ज).  सूचना  एकत्रित  किया

 रही  है  कौर  सभा-पाल  पर  रख  दी  जामगी: 8,
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 Setting  up  of  Wig  Factory  in  Delhi  by
 Private  Party

 3602.  SHRI  RAM  BHAGAT  PAS-
 WAN:  Will  the  Minister  of  FOREIGN
 TRADE  be  pleased  to  state:

 (a)  whether  a  private  party  has
 been  permitted  to  set  up  a  Wig  fac-
 tory  in  Delhi;  and

 (b)  if  so,  the  investment  m  the  Fac-
 tory  and  the  salient  features  of  the
 export  scheme  for  export  of  the  Wigs
 to  be  produced  in  the  Factory”

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GEORGE):  (a)  Since
 small  scale  sector  is  a  free  sectoi,  the
 question  of  grant  of  permission  does
 not  arise  However,  one  small  scale
 unit  has  been  provisionally  registered
 for  a  period  of  six  months  for  the
 manufacture  of  wigs,  wiglets,  wir-
 lashes,  carpets  and  wooden  items

 (b)  The  proposed  capital  invest-
 ment  of  the  unit  is  as  under

 Rs.

 Landing  &  Building
 ‘Plant  &  Machinerv

 Other  fixed  assets  नि
 Working  capital  ०

 I,2§,000°  00
 80,000'00
 48,000°00

 2:72;344°  §0

 TOoTAL  *  5:25,344°  50

 No  specific  scheme  of  export  has
 been  given  by  the  unit.

 Instrument  landing  system  at  Palam
 Airport

 8608,  SHRI  E.  V.  VIKHE  PATIL:
 4  SHRI  BISHWANATH  JHUN-

 JHUNWALA:

 Will  the  Minister  of  TOURISM  AND

 :  bad
 AVIATION  be  pleased  to

 “ptate:

 ,4a)  whether  the  Indian  Airlines
 flying  Fokker  Friendship  have

 m0

 been  complaining  about  the  instru-
 ment  landing  system  at  Palam  Airport
 for  quite  some  time;

 (b)  if  so,  the  nature  of  the  com-
 plaint  received;  and

 (c)  when  the  complaint  was  re-
 ceived  first  and  what  steps  have  been
 taken  to  rectify  the  defects?

 THE  MINISTER  OF  ‘'SOURISM
 AND  CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  to  (e)  Occasional  com-
 plaints  are  received,  and  the  equip- ment  35  invatiably  subjected  to
 thorough  ground  cher  5  So  far  no
 rectification  of  the  system  has  been
 found  necessary

 इण्डियन  एयरलाइन्स  द्वारा  उपयोग  में  लागे
 जा  रहे  एवरो  विमानों  की  संख्या

 360k  Sto  लक्ष्मीनारायण  पांडेय  :
 क्या  पर्यटन  शौर  नागर  विमानन  मंत्री  यह
 बताने  की  कृपा  करेगे  कि  :

 (क)  इण्डियन  एयरलाइन्स  द्वारा  इस
 समय  कितने  एवरो  विमानों  का  उपयोग
 किया  जा  रहा  है;

 (@)  इस  प्रकार  के  विमानों  का  उपयोग
 किन-किन  देशो  द्वारा  कब  भी  किया  जा
 रहा  है;

 (ग)  क्‍या  इस  प्रकार  के  विमानों  में
 यात्रियों  को  उपरोक्त  सुविधाएं  उपलब्ध

 नहीं  हैं  कौर  उनकी  गति  भी  तेज  नहीं  है;
 श्र

 (घ)
 यदि  हां,  तो  इस  मामले-में  सरकार

 कया  कार्यवाही  कर  रही  है  ?
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 ada  और  लागर  विभाग  सूत्रों

 (डा०  के  सिह)  :  (क)  i6

 (ख)  उपलब्ध  सूचना  के  भ्रनुसार

 एच  एस-748  विमान  निम्नलिखित  देशों  मे
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 (7)  जी,  नहीं  t

 (थ)  प्रश्न  तही  उठता  ।

 मध्य  प्रदेश  शौर  राजस्थान  में  रजिस्टर  की  गई

 प्रयोग  मे  लाये  जा  रहे  हैं  कम्पनियाँ[

 i  अर्जेन्टीना  3605.  डा०  लक्ष्मीनारायण  पड़ी  :

 2  ब्राजील  ता  कमी
 कार्य  पत्नी  यह  बताने  को  कृपा

 3  कनाडा  करेगे  कि  :

 4.  लिवाली  द्वीपसमूह  (क)  कम्पनी  अधिनियम  =  956

 5  श्रीलंका  के  अधीन  गत  दो  वर्षो  मे  मध्य  प्रदेश  और

 6  कोलम्बिया  राजस्थान  में  कितनी  कम्पनियां  रजिस्टर

 7  फिजी  की  गई  है  ,  और|

 8  फ्रांस  (ख)  उनमे  से  प्रत्येक  मे  कितनी  पूजी
 9.  मलाबी  लगी  हुई  है  ?

 00  मैक्सिको
 कल्पना  कार्य  मंत्री  (ओ  रघुनाथ  रेड्डी)  :

 i.  नेपाल

 12.  दक्षिणी  भ्र फ्री का  (क)  तथा  (@)  मध्य  प्रदेश  एक

 13.  युनाइटेड  किस्म  राजस्थान  राज्यो  में  970-71  एवं  972

 14.  वेनिजुएला  72  के  वर्षों  के  मध्य,  पंजीकृत  कम्पनियों  की

 15.  वेस्ट  इंडीज  सख्या  एवं  [उन  की  प्राधिकृत  पूजी  नीचे  दी

 16.  जाम्बिया  गईं  है  i;

 राज्य  1970-71  I97I-72

 कम्पनियों  कौ  प्राधिकृत पूंजी  कम्पनियों  की  ह... ...
 साया  (लाख  ०  संख्या,  जी

 भरे)  (साख  ॥
 में)

 नहें  प्रदेश  .  t9  BS  ke  |



 tt3  Written  Answers  AGRAHAYANA  1%,  I894  (SAKA)  Written  Answers  r  T4

 ae  te  we  wet  के  क्रमंचारियों  को
 इ्रंग्रेजी  में  ही  हत्या  करने  से  लिये

 बाध्य  करना

 3606.  डा०  लक्ष्मी  नारायण  पांडेय  :

 बया  बिस  श्री  यह  बताने  की  क्या  करेगे  कि

 (क)  क्या  स्टेट  बैक  श्राफ  इंदौर  के

 कुछ  कर्मचारियों  को  अपने  हस्ताक्षर  क्रेजी

 मे  ही  करने  को  बाध्य  क्या  जाता  है  शर

 इस  कारण  उनका  वेतन  भुगतान  भी  रोक

 लिया  गया  है  ग्रोवर

 (@)  यदि  हा  तो  इसके  क्या  कारण
 हैं?

 वित्त  मंत्री  (श्री  बशवन्तराब  चव्हाण)  :

 (क)  और  (ख)  स्टेट  बैंक  आफ
 इंदौर  पर्यवेक्षण  अधिकारी  संघ  ने  ya—9—
 I972  को  बैंकिंग  विभाग  को  एक  अध्यावदन

 भेजा  था  जिसम  कहा  गया  था  कि  स्टेट  बैक
 आफ  इंदौर  ने  अपने  भ्रध्िकारियो  को  हिन्दी
 में  हस्ताक्षर  करने  वी  अनुमति  नहीं  दी  और
 हिन्दी  मे  नमूने  के  हस्ताक्षर  स्वीकार  करने
 से  इकार  कर  दिया  कौर  यह  भी  कहा  गया  था
 कि  जिन  अ्रधिकारियो  ने  बैक  के  नियमों
 को  नहीं  माता  उन्हें  अनुशासनात्मक  कर्येवाई
 की  धमकी  दी  t

 2.  यह  मामला  स्टेट  बैक  धारा  इंडिया

 के  साथ  उठाया  गया  ।  यह  सूचना  दी  गयी

 है  कि  क्रातिकारियों  को  सपने  व्यक्तिगत  हैसियत

 के  मामलो  मे  ज॑  से  कि  वेतन  प्राप्ति  को  रसीद

 पर  हिन्दी  मे  हस्ताक्षर  करने  की  भ्र भू मति  है,

 किन  उन्‍हें  जैक  की  ओर से  /कीफ्डि ,  डाक-

 कतरण  (पेल  ट्रास्सकर),  साहसिक

 शमा  at  क़सीदों  भांति  जेसी  £; उ  द्वारा  जारी

 को  जाने  बाली  विभिन्न  सीखता  पर  हस्ताक्षर

 करण का  कलाकार  पिला  जाता  है  तो कहे

 बक  के  विनियम  मानने  पड़ते  हैं  और  उस
 भाषा  में  हस्ताक्षर  करने  पड़ने  है  जो  गैर-

 हिन्दी  भाषी  क्षेत्रों  मे  श्रम  तौर  से  समझी
 जाती  है  ।  ऐसा  इस  विचार  से  क्या  जाता  है
 कि  जिन  काय लियों  के  नाम  मे  लिखते  जारी

 की  गई  हो  और  जा  गैर  हिन्दी  भाषी  क्षेत्र  में

 स्थित  हनो  उन  कार्यालयों  को  कार्य  संबधी

 कठिनाई  से  बचाया  जा  सर्वे  आयु  एक्स्ट्रा

 सुविधा  तथा  आरक्षण  का  सुनिश्चियन  क्या

 जा  सर्वे  1

 Growth  rate  of  bank  deposits

 KATHAML  IHU
 of  FINANCE  he

 3607  SHRI  M
 Will  the  M  miter
 pleased  to  statc

 (a)  whether  the  growth  rate  ot  hank
 deposits  has  slowed  down  in  th  cur
 rent  yeur

 (})  at  ४०,  the  reasons  therefor  and

 (८)  whether  any  eftorts  are  beitg
 made  to  step  up  deposit  mobilisation”

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI)  (a)  The  latest
 available  figures  relate  to  the  week
 ended  l0th  November,  972  and  these
 reveal  that  since  the  commencement  of
 the  current  calendar  year  the  bank
 deposits  have  risen  by  3452  per  cent
 which  is  only  marginally  less  than  the
 growth  rate  of  498  per  cent  achieved
 during  the  corresponding  period  of  the
 previous  year.  However,  for  the  2
 month  period  ending  the  १७७  Novem-
 ber,  972  the  growth  rate  was  higher
 at  92  per  cent  compared  to  88  per
 ceet  for  the  preceding  2  month  period
 It  would  therefore  be  premature  to
 conciude  that  the  growth  rate  of  bank
 deppsits  in  the  current  yeer  bes  slowed
 down,

 (b)  Does  not  arise.

 हल्)  Biforts  Bir  cepoutt  obi  iention
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 are  being  made  on  a  continuing  basis
 and  wherever  possible  new  and  in-
 novative  schemes  for  attracting  more
 deposits  are  introduced

 Branch  expansion  programme  of
 Nationalised  Banks

 3608  SHRI  M  KATHAMUTHU
 Will  the  Minister  of  FINANCE  be
 pleased  to  state

 (a)  whether  one  of  the  aims  of  the
 branch  expansion  programme  of  Na-
 tionalised  Banks  was  to  eliminate
 money  lende:  from  the  rural  areas,
 and

 (b)  af  so  to  what  eatent  this  aim
 has  been  achieved?

 THE  DEPUTY  MINISTER  IN  THE
 MINISIRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI)  (a)  One  of  the
 important  objectives  of  the  branch
 expansion  programme  of  the  public
 sector  banks  7९  to  make  avatable  in-
 ५  easing  amount  of  credit  in  the  rural
 areas  to  meet  the  requirements  of  the
 different  sectors  This  would  defini-
 tely  help  to  reduce  the  dependence  of
 the  people  of  the  rural  areas  on  money
 lenders

 (b)  It  is  not  possible  to  give  a
 quantative  estimate  of  the  rmpact  of
 large  scale  extension  of  banking  facili-
 ties  n  the  rural  areas  It  is  however
 Significant  to  note  that  the  number  of
 agricultural  borrowal  accounts  with
 the  banks  has  recorded  a  substantial
 inerease  from  only  176  lakhs  on  the
 eve  of  nationalisation  to  953  lakhs  by
 March,  ‘1972.

 Low  expangion  of  bank  credit

 3609  SHRI  M  KATHAMUTHU
 ‘Will  the  Minisfer  of  FINANCE  be
 pleased  to  state

 (a)  whether  increviental  tank  credit
 248.0  proportion,  of  additional  depomts
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 mobilised  during  the  year  ended
 October,  972  was  only  33  per  cent,
 as  against  50  per  cent  m  the  preced-
 ing  year,  and

 (b)  at  so  the  reasons  for  the  low
 expansion  of  bank  credit  during  the
 year  ended  October  i972

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHASGI)  (a)  The  incre-
 mental  bank  credit  as  a  proportion  to
 additional  deposits  mobilised  during
 the  2  month  period  ending  27th
 October  972  works  out  to  304  per
 cent  as  agunst  526  per  cent  during
 the  preceding  12,  month  period

 (b)  The  lower  incremental  credit
 deposit  ratio  during  the  12  month
 perio!  ending  27th  Octoher  972  3५
 attiibutable  to  a  contraction  in  the
 advances  for  food  piocurement  while
 during  the  preceding  42  month  period
 there  was  actually  a  substantial  ex-
 pinsion  in  the  credit  for  food  procure-
 ment

 Proposal  to  set  up  a  bureau  to
 promote  convention  traffic

 3f!0  SHRI  M  KATHAMUTHU
 SHRI  P  GANGADEB

 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state

 (a)  whether  there  is  a  proposal  to
 8९  up  &  Bureau  to  promote  conven
 tion  traffic  which  has  become  a  big
 business  in  internatiohal  tourist  in
 dustry,

 (b)  if  so,  the  main  features  thereof
 "  {c)  what  w¥e  thé  additional  facil

 _  Hes  required.  for  promoting  conven-
 Ucn  ‘tratie:  abd  ~

 "tay  what  tg’  the  estimated  éxpend!-
 tere  fde-previding  thegefaciiiten?
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 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  Yes,  Sir.  A  proposal  is
 under  consideration  for  setting  up  of
 a  .Convention  Bureau  during  the  5th
 Plan  period  to  promote  convention
 traffic.

 (b)  The  proposed  bureau  will  be
 responsible  for:

 3.  Publicity  and  Promotion  in  re-
 gard  to  Conventions.

 2.  Servicing  conventions,  and

 3.  Assistance  to  hotels  etc.  for
 providing  conventions  facili-
 ties.

 (९)  Additional  facilities  required  to
 promote  convention  traffic  include  ade-
 quate  hotel  accommodation  in  selected
 convention  centres,  well-equipped  con-
 ference  halls,  simultaneous  interpre-
 tation  equipment,  transcription  equip-
 ment  and  a_  secretariat  for  servicing
 conventions.

 (d)  The  financial  implications  are
 being  worked  out.

 एशिया  72  में  कलाकृतियों  की  प्रदश नो

 36i.  &t  झ्लोंकार  सास  बैरवा  :

 कया  चिदेदा  व्यापार  मंत्री  यह  बताने  की  कृपा

 करेंगे  कि  :

 (क)  क्‍या  सरकार  ने  एशिया  ‘72

 में  कला कुतिया  बनाने  वालों  कौर  शिव-

 कारों  को  पुरस्कार  दने  को  घोषणा  की  थी  ;

 (@)  बया  i5  नवम्बर,  972  तक

 एशिया/72  के  मंडपों  में  कलाकृतियां  सजाई

 ही  नहीं  गई  थी  ;  भोर

 “(ग)  यदि  हां,  तो  इसके  क्या  कारण

 है?

 .
 बिदेश  व्यापार  [संजा लय  में  उसको

 (भी  ए०  सी०  जानें)  :  (क)  जी  नहीं  ।

 (ख)  कलाकृतियां.  जो  प्रांत रिक  प्रद--
 इन  का  ही  रंग  हैं,  3  नवम्बर,  972  को
 उद्यान  के  समय  से  ही  विभिन्न  मंडपों  में  सजाई

 गई  थी  I

 (ग)  प्रश्न  नहीं  उठता  ।

 एशिया”  72  मेले  में  काम  १रा  करने  के  लिए
 ठेकेदार  द्वारा  कोलतार  का  प्रयोग  किया
 जाना

 हैं

 3612.  श्री  सहा वो पक  सिह  टुँशाक्य  :
 थी  धन शाह  प्रधान  ॥

 क्या  विदेश  व्यापार  मंत्री  यह  बताने

 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  बर्मा शल  ने  एशिया  72

 मेले  के लिए  कोलतार  के  700  हम  सप्लाई

 किए  थे  t

 (a)  क्‍या  मेले  के  ठेकेदार  ने  काम:

 को  पूरा  करने  के  लिए  केवल  1,000  ड्रमों

 का  प्रयोग  किया  है  कौर  उसे  1,700  ग़मों
 की  कीमत  का  भुगतान  किया  गया  है  ;

 कौर

 (7)  यदि  हां,  तो  इसके  क्‍या  कारण

 हैं  और  इस  संबंध  में  सरकार  ने  कया  कार्यवाही

 की  है?

 बिदेश  व्यापार  मंत्रालय  में  उपमंत्री

 (भी  go  सौ०  जाओ)  :  (क)  प्रगति  मैदान

 के  प्रकार  की  सड़कों  पर  बि टू मन  बिछाने  के

 लिए  बर्मा शैल  ने  कुल  3,970  कम  सप्लाई

 किए  थे  ।
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 (a)  हेक्द्ारो'मे-सडक  सबंधी  निर्माण

 कार्यों  पर  सभी  बि टू मन  1...  का  उपयोग

 किया  शोर  ठेकेदारों  से  तद मस् तार  वसूलीयाँ
 की  जा  रही  है

 (ग)  उपरोक्त  (क)  तथा  (ख)  को

 देखते  हुए  प्रश्न  नहीं  उठता  ।

 Export  to  Qil-rich  countries  at
 concessional  price

 उ68  SHRI  K  LAKKAFPPA
 SHRI  P  'M  MEHTA

 Will  the  Minister  of
 TRADE  be  pleased  to  state

 FOREIGN

 (a)  whether  in  a  bid  to  give  a  new
 direction  to  its  export  promotion  drive
 India  has  oftered  to  sell  its  goods  at
 concessional  prices  to  same  of  the  oil
 rich  countries  of  the  Persian  gulf  on
 the  clear  understanding  that  the  latter
 can  re-export  them  at  higher  price,

 (9)  to  what  extent  this  decision  will
 help  India,  and

 (c)  the  names  of  the  countries  to
 which  this  offer  has  been  made  and
 their  reaction?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A  C  GEORGE):  (a)  to  (०).
 We  have  been  exploring  various  ways
 and  means  for  increasing  our  exports.
 In  the  West  Asian  region,  one  of  the
 mam  Jhurdles,  which  we  have  been
 facing  ४४  the  inability  of  some  ef  these
 countries  to  pay  for  their  imports  in
 foreign  exchange  At  the  same  time,
 there  are  some  rich  countries  hke
 Libya,  Kuwait  and  Abu  Bémbi  im  the
 region  who  have  ail  the  free  foreign
 exchange  to  spare.  In  these  cireuiny
 tances,  we  baye  begn  endeavouring  to
 explure  whether  any  of  these  countries
 could  buy-  some  of  cur  gotdd  against
 free  foreign  exchange  and  then  dis-
 pose  them  off  to  their  neighbouring
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 Arab  countties  at  terms  mutually
 agreed  upon  amongst  themselves.  So
 far  this  plan  is  only  in  exploratory
 stages

 Decision  to  buy  Urea  and  liquid  Am-
 monia  from  Kuwait.

 364  SHRI  PAMPAN  GOWDA  Will
 the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state

 (a)  whether  India  had  decided  to
 buy  Urea  and  howd  Ammoma  from
 Kuwait  in  I97é-74  and

 (b)  .f  ४0  the  terms  of  agreement
 reached  between  the  two  countries  in
 this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTEY  OF  FOREIGN  TRADE
 (SHRI  A  C  GEORGE)  (a)  and  (bd).
 As  regards  Urea  Fertilizer,  the  Ku~
 waiti  Delegation  which  visited  New
 Delhi  recently  indicated  the  availabi-
 lity  of  about  150,000  tonnes  annually
 with  eftect  trom  July  ‘1973,  We  are
 interested  in  this  Urea  availability
 indicated  by  the  Kuwaiti  side  but  no
 agreement  as  such  has  been  signed  so
 far.

 Regarding  Ammonia  from  Kuwait,
 negotiayons  axe  wm  the  final  stages
 and  an  agreement  in  this  resvect  is
 expected  to  be  conchuded  in  the  near
 tuture,

 Construction  of  badifings  for  the
 Offices  of  Collectorates  of  Central

 Excise,  Patna

 3615,  SHRI  RAMAVATAR  SHAS-
 TRI:
 SHRI  BHOLA  MANJHI:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 @  whether  the  Collector,  Central
 Excise,  Patna  Collectorate  had’  pur-
 chased  pieces  of  land  some  years  a0
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 at  Purnea,  Mauzaffarpur,  Chapra,
 Hajipur,  Singhara,  Dumka,  Raneganj,
 Banmankhi,  Sarshi,  Patevpur,  Raxaul.
 Jogbani,  Dhanbaba  and  Patna  Airport;

 ©)  if  so,  the  reasons  why  after  a
 fapse  of  long  period,  Government  have
 pot  been  able  to  construct  biiidings
 thereon  and  by  what  time  the  con-
 struction  will  be  completed,  .nd

 (c)  whether  residential  quarters  are
 going  to  be  constructed  at  any”  of
 these  places  and  if  so,  at  which  places
 and  if  not,  the  reasons  theretor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.
 R.  GANESII):  (a)  Yes,  Sir,  except
 that  a  purt  of  land  at  Raxaul  came  in
 possession  of  the  Department  in  972
 only.

 (b)  and  (c).  The  construction  acti-
 vity  remained  suspended  during  the
 period  of  emergency  declared  follow-
 ing  the  Chinese  aggression  ani?  also
 due  to  financial  stringency.  This  acti-
 vity  has  since  been  revived  and  the
 Collector  has  already  been  asked  to
 submit  specific  proposals  for  cons-
 truction  of  both  office  and  residential
 buildings  where  land  is  owned  by  the
 Department,  Proposals  already  made
 by  the  Collector  in  respect  of*two
 stations  are  under  consideration

 Setting  up  of  Regional  Councils  of
 Joint  Cwunsultative  Machinery  in  जान

 come-Tax  Department

 3616.  SHRI  RAMAVATAR  SHAS-
 “TRI:  Will  the  Minister  of  FINANCE

 be  pleased  to  state:

 (a)  whether  the  Central  Board  of
 Darect  Taxes  have  made  repeate:!  re-
 quests  to  Income-tax  employees  Fede-
 tation  to  eooperate  in  setting  up  the
 Regional  Councils  of  the  Joint  Consu’-
 tative  Machinery  at  Commissioners  nf
 Tncomertax  level  in  all  the  Commis-

 :sioner's  charges;

 (b)  whether  some  of  the  Assocta-
 tions/Union  of  Income-tax  empioyees
 are  insisting  on  the  Commissioners  to
 set  up  Regional  Council  of  the  Joint
 Consultative  Machinery  without  refer-
 ring  the  matter  to  the  Federation;  and

 reaction (c)  if  so,  Governmeut’s
 thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SITRI  K
 R  GANESH).  (a)  ०  such  “weguests
 have  been  made  bv  Central  Boird  of
 Direct  Taxes  to  the  Incometix  Frr-
 ployees  Federation.  Instrueticns  were
 issued  only  to  the  Commussi  ners  of
 Income-tux  for  formation  of  Regionel
 Couneils  in  their  charges  urvier  the
 Joint  Consultative  and  Comoulsory
 Arbitration  Scheme  in  consultation
 with  fhe  Federation  for  nomination
 of  representatives  on  Stafi-side  on
 these  Councils,

 (b)  and  (c)  The  information  is
 being  collected  and  will  be  laid  on  the
 Table  of  the  House.

 Promotions/Confirmation  of  Staff
 Working  in  Income-Tax  Department
 on  the  Basis  of  Confidential  Reports

 3617.  SHRI  RAMAVATAR  SHAS-
 TRI:  Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  the  Departmental  Pro-
 motion  Committee  of  Income-lax  De-
 partment,  Delhi  proposes  to  consider
 eligible  officials  for  prometion/confir-
 mation  to  the  post  of  L.D.Cs.,  U.D.Cs.
 flead  Clerks  and  Supervisors  strictly
 on  the  basis  of  the  principle  follov  ed
 by  the  Departmental  Promotion  Com-
 mittees  of  969  and  1970;

 (b)  whether  Commissioner  of  In-
 come-tax,  Delhi  has  assured  the  Delhi
 Income-tax  Non-Gazetted  Staff  Atso-
 ciation  that  there  would  be  no  super-
 session  in  the  ensuing  Departmental
 Promotion  Committee;  and
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 {c)  if  60,  the  reasons  for  deviation
 from  the  past  principle?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.
 R.  GANESH):  (a)  Yes,  Sir,

 (b)  No,  Sir.

 (९)  Does  not  arise.

 Assistance  given  by  L.LC.  to  States
 for  drinking  water  schemes

 3618.  SHRI  DHARAMRAO  AFZAL-
 PURKAR:  Will  the  Minister  of
 FINANCE  be  pleased  to  state  the  total
 amount  of  money  given  as  assistance
 by  thé  Life  Insurance  Corporation  to
 each  State  for  drinking  water  supply schemes  for  rural  areas  during  the
 current  financial  year?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SPFRIMATI
 SUSHILA  ROHATGI):  The  LIC  has so  far  advanced  during  the  current
 financial  year  Rs.  50  lakhs  for  supply of  drinking  water  in  rural  areas  in
 Kerala.

 .

 Payment  of  Arrears  Claimed  by  Assis- tant  Lectures  of  Delhi  University

 3619,  PROF.  NARAIN  CHAND
 PARASHAR:  Will  the  Minister  of
 FINANCE  be  pleased  to  state:

 (a)  whether  the  case  of  payment  of
 arrears  claimed  by  the  erstwhile
 Assistant  Lecturers  of  Delhi  Univer-
 sity  has  been  referred  to  the  Ministry of  Finance  by  the  University  Grants
 Commission  and  the  Ministry  of  Edu-
 eation;

 (b)  whether  any  decision  has  been
 taken  on  this  issue  and  if  80,  the  gist of  the  decision;  and

 (e)  if  not,  the  likexy  date  by  which
 the  decision  would  be  taken?
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 THE  MINISTER  OF  FINANCE
 (SHRI  ‘YESWANTRAO  CHAVAN):
 (a)  No,  Sir,

 (b)  ang  (c).  Do  not  arise.  P

 Setting  up  of  Tourist  Bungalows  and
 Hostels  in  Himachal  Pradesh

 3620.  PROF.  NARAIN  CHAND
 PARASHAR:  Will  the  Minister  of
 TOURISM  AND  CIVIL  AVIATION
 be  pleased  to  state:

 (a)  the  names  of  places  in  Hima-
 chal  Pradesh  where  the  Tourist  Banga-
 Jows  and  Hostels  are  being  proposed
 to  be  set  up  by  the  Central  Govern-
 ment  for  the  tourists;  and

 (b)  the  amount  of  money  sanction-
 ed  for  each  place?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  and  (b).  During  the
 Fourth  Five  Year  Plan,  the  Depart-
 ment  of  Tourism  is  putting  up  sup-
 plementary  accommodation  in  Hima-
 chal  Pradesh  at  the  following  places:

 ee

 Sl.  Nams  of  the  Project  Estimated
 No.  Cost

 I.  Tourist  Bungalow,  Rs.  8.82  lakhs
 Braramsele

 a  Youth  Hoatel,  RS.  4.47  33
 Dalhousie.

 Be  Reception  Centre,  Rs.  27.65  5s
 Simla,
 Camping  S'te  onthe  Rs.  3.00  ” 4
 Knlae  Manali
 Highway.

 nent

 A  provision  of  Rs.  20  lakhs  hag  80
 been  made  in  the  Fourth  Five  Year
 Plan  for  development  of  accommoda-
 tion  and  other  facilities  at  ulu-
 Manali.



 725  Written  Answers  AGRAHAYANA  17,  894  (SAKA)  Written  Answers  26

 A  Cafeteria  at  Gobind  Sagar  con-
 structed  at  cost  of  Rs.  .25  lakhs
 has  already  been  commissioned  and  is
 being  managed  by  the  India  Tourism
 Development  Corporation,  a  public
 sector  undertaking.  The  India  Touri-
 sm  Development  Corporation  is  also
 running  Travellers’  Lodges  Kulu
 and  Manali.

 Motor  Launches  for  Tourists  Visiting
 Gobind  Sagar  Lake  in  Himachal

 Pradesh

 362l.  PROF.  NARAIN  CHAND
 PARASHAR:  Will  the  Minister  of
 TOURISM  AND  CIVIL  AVIATION  be
 ple-sed  to  state:

 (a)  whether  the  Government  of
 India  have  sanctioned  the  purchase  of
 two  motor  launches  for  tourists  visit-
 ing  Gobind  Sagar  Lake  in  Himachal
 Pradesh;  and

 (b)  if  so,  the  date  by  which  these
 launches  would  be  put  into  service?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  Yes,  Sir.  An  order  for
 two  i5  seater  motor  launches  for  the
 use  of  tourists  visiting  Gobind  Sagar
 has  been  placeq  with  the  Central  In-
 land  Water  Transport  Corptiatior
 Limited,  Calcutta.

 (b)  The  launches  are  exvected  to  be
 delivered  at  site  by  March  1973.

 Agitation  by  Central  Government  Lm-
 ployees  Stationed  at  Simia

 3622.  PROF.  NARAIN  CHAND
 PARASHAR:  Will  the  Minister  of
 FINANCE  be  pleased  to  state:

 (a)  whether  the  Central  Govern-
 ment  employees  stationed  at  Simla
 have  been  agitating  and  submitting
 memoranda  to  the  Central  Govern-
 ment  for  the  grant  of  Special  Allow-
 ance  on  the  lines  of  the  allowance

 285i  LS—5.

 given  by  the  State  Government  to
 their  employees;

 (b)  if  so,  whether  Government  have
 taken  any  decision  in  the  matter  and
 if  so,  the  decision  taken;  and

 (c)  if  not,  the  likely  date  by  which
 a  decision  would  be  taken?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINAN  Clim,  (SHRI  K.
 R  GANESH):  (a)  Yes,  Sir.

 (b)  In  the  matter  of  grant  of  com-
 pensatory  allowances  to  their  emplo-
 yees,  the  Central  Government  have
 their  own  separate  pattern  which  is
 not  linked  with  the  practice  followed
 in  the  various  States.  Departure  from
 the  general  policy  is  not  possible  in
 the  case  of  Simla  alone.  The  Third
 Pay  Commission  which  is  currently
 engaged  in  a  review  of  the  conditions
 of  service,  emoluments  etc.,  of  the
 Central  Government  employees  is
 likely  to  go  into  such  matters  and
 their  recommendations  have  to  be
 awaited  before  any  change  in  the  pre-
 sent  policy  can  be  considered.

 (c)  Does  not  arise.

 Working  group  for  problems  of  Hand-
 loom  and  Powerloom

 3623.  SHRI  M.  RAM  GOPAL  RED-
 DY:

 SHRI  C,  K.  JAFFER  SHARI-
 EF:

 Will  the  Minister  of  FOREIGN
 TRADE  be  pleased  to  state:

 (a)  whether  a  Working  Group  has
 been  set  up  to  consider  the  problems
 of  the  handloom  and  powerloom  in-
 dustries;  and

 (b)  if  so,  the  composition  and  func-
 tions  of  the  group?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIG  TRADE
 (SHRI  A  C  GEORGE):  (a)  and  (b)
 A  statement  is  laid  on  fire  Table  of
 the  House.  [Placed  in  Library.  See  No.
 LT-3952/72.}

 Formation  of  three  New  Companies  to
 meet  growth  of  Aiy  Traffic

 3624  SHRI  M.  RAM  GOPAL  RED-
 DY:  Will  the  Minister  of  TOURISM
 AND  CIVIL,  AVIATION  be  pleased  to
 state

 (a)  whether  Indhan  Airlines  favours
 the  formation  of  three  new  Companies
 to  cater  to  the  growing  needs  of  traffic,
 and

 (b)  if  so,  the  reasoms  therefor  and
 Government's  reaction  thereto?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION:  (DR.  KARAN
 SINGH):  (a)  and  (b).  The  matter  is
 under  consideration  of  Indian  A:r’ines

 भारत  में  ह... &  से  बढ़े  ोद्योमिक  संस्थान

 3625.  श्री  ईश्वर  चौधरी  :

 श्री  झोंककर  लाल  बैरवा  :

 क्या  कम्पनी  बाय '  म्ड्ी  यह  बताने

 की  कृपा  करेंगे  कि

 (क)  देश  के  सबसे  बड़  प्रथम  30

 आद्योगिक  संस्थानों  के  नाम  क्या  हैं;  भोर

 (खि)  गत  तीन  £..: |  मे,  वर्षवार,

 उनमें  से  प्रत्येक  के  पास  कुल  सम्पत्ति  कितने

 सप् करि थी शोर |  जी  और  हमें  बाफ़िक बृद्धि को बुद्धि  की  गति

 कम्स  कया  रही  है  ?

 काम्य:  कायें  संगी  (भी.  'समूनसव,

 रेड्डी)  :  (क)  तथा  व).  r97K72
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 [में
 देश  मे,  परिसम्पत्तियों

 की  मारत्रॉनिसार
 30  सबसे  बढ़े  प्रौद्योगिक  संस्थानों  के  नम
 तथा  गत  तीन  वक्षों  के  मध्य  उनकी  वार्षिक

 वृद्धि  की  दर  के  साथ  उनकी  परिसम्पत्तियों
 का  मूल्य  विवरण  में  दिया  गया  हैं  जो  सभा
 पटल  पर  रख  दिया  गया  है  [ग्रंथालय  में  रखा
 गया  देखिए  सख्या  LT  3953/72.]

 राष्ट्रीय  राय  की  तुलना  में  प्र प्रत्यक्ष  करों  का

 अनुपात

 3626.  शी  ईश्वर  चौधरी  :

 श्री  शिकार  लाल  बैरवा:

 क्या  विस  मत्रो  यह  बताने  की  कृपा  करेगे
 फि

 (क)  सरकार  द्वारा  बे  =  1951-—

 52  मे  प्रत्यक्ष  कर।  के  रूप  मे  स्तिति  राशि

 वसूल  की  गई  पीर  राष्ट्रीय  राय  की  तुलना
 में  इसकी  प्रतिशतता  कितनी  थी,

 (@)  सरकार  द्वारा  वर्ष  971-72
 मे  '्रजत्वक  करो  के  रूप  में  कितनी  राजी

 क्त्र  की  गईं  शौर  राष्ट्रीय  आय  की  तुलना  में

 इस  की  प्रतिशतता  कितनी  थी,  ऑसू

 (ग)  प्रति  व्यक्ति  राय  में  वृद्धि  कौर

 अप्रत्यक्ष  करों  में  वृद्धि  का  अनुपात  कितना

 है  ?

 दिल  मंत्री  (ef  यशवंतराव  चव्हाण)  :

 (क)  :  केस्,  राज्यों  और  संघीय

 राज्य  क्षेत्रों  हारा  i95-52  में  संगृहीत

 भयाकका करों की कुल राशि करों  की  कुल  राशि  495  करों

 कार्यो  थीं  और  किस  क्षे  की.  राष्ट्रीय
 हम  wr  5  प्रतिशत  बढती  है  ।
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 (@)  297I-92  के  संशोधित  अबु-
 मानो  के  ग्रा धार  ५२,  971-72  ह:  अप्रत्यक्ष

 करो  क॑।  शशि  4399  करोड़  रुपया  थी  ।

 वर्ष  9171-72 के  राष्ट्रीय  राय  के  सरकारी

 अनुमान  अभी  भ्रन्तिम  रूप  से  तैयार  नही  किए

 गए  है  लिए  द्र्भी  यह  हिसाब  जगाना

 सम्भव  नहीं  ह  कि  उस  वर्ष  राष्ट्रीय  राय  की

 तुलना  मे  अ्बत्पक्ष  करो  का  प्रतिशत  कितना

 झा

 (ग)  चाल  सत्यों  के  आघार  पर  970—-

 72  और  1971-72  %  प्रति  व्यक्ति  आय

 के  सरकारी  अनुमान  अभी  अन्तिम  रूप  से

 तैयार  नहीं  किए  गए  है  7  951-52

 में  चालू  मूल्यों  के  अ्रनुसार  प्रति  व्यक्ति  आय

 274  2  रुपया थी  और  यह  बढ  कर  969—

 70  में  589  3  स्प्रे  (संशोधित  श्रखला)

 हो  गयी  ।  इस  प्रकार  प्रति  व्यक्ति  राय  मे

 95I-52%  लेकर  i969-70  तंक  4  9

 प्रतिशत  की  वृद्धि  हैँ  7  i95i-52  मे

 अत्त्वक्ष  [करों  का  सारी  495  करोड  रुपये

 के  हूपर  बौर  1969~70  तंक  डू समें
 553  9  प्रतिशत  की  वृद्धि  हुई  अर्थात्‌

 यहँ  3237  कं रीड  रुपए  का  हो  गया  ।

 राष्ट्रीय कत  बैंकों  हरा  बिहार  में  भ्रनुसूचिते
 जातियों  तवी  भनुसूर्चित  जनजातियों

 को  दिया  गया  ऋण

 3627.  भी  ईश्वर  चौधरी  :  क्‍या  किस
 वी  यह  बताने  को  कृपा  करेंगे  कि

 (क)  .97I-72  %  राष्ट्रीयकृत  बैंको

 $ 1146  बिहार  में  भ्र वूं सूचित  जातियां  ौर

 ैपुरपूरवित  जनजातियों  के  कितने  बचितथी

 की  ऋण  दिया  गया,  और

 (@)  राज्य  में  छोटे  किसानो  तथा

 अन्य  व्यापारियों  की  श्रेणी  के  व्यक्तिगत  की

 अधिकतम  कितना  ऋण  दिया  गया  ?

 वित्त  मंत्रालय  में  उपमंत्री  (श्रीमती
 सुशीला  रोहतगी):  (7)  बैंक  अनुसूचित  जातियो

 और  अनुसूचित  जनजातियों  के  ऋण  कर्ता

 और  दुसरी  झोर  न्य  वर्गों  के  ऋण-वर्तालाप
 के  आकड़े  अलग  अलग  नहीं  रखते  V  इस-

 लिए  माननीय  सदर  द्वारा  पूछी  गयी  सूचना
 उपलब्ध  नहीं  है  I

 (ख)  छोटे  किसानो  अथवा  अन्य  ब्य वे-

 सायो  के  व्यक्तियों  को  जो  ऋण  की  राशि

 दी  जा  सकती  है  वह  श्वेक  बातो  पर  निर्भर

 रहती  है  जैसे  प्रस्ताव  की  सुगमता,  आव-

 श्यकताएँ,  छोटे  सालों  के  मामले  में  भूमि
 की  जोत  का  आकार,  पिछला  अनुभव  और

 कारीगरो  तथा  व्यापारियों  के  मामले  में

 तकनीकी  क्षमता  शादी  ।

 बिहार  के  गया  जिले  में  राष्ट्रीयकृत  बेको  की

 शालाएं  खोलना

 3628.  शी  ईश्वर  चौधरी  :  क्या

 विस  मो  यह  बताने  की  कृपा  करेगे  कि

 (क)  बिहार  के  गया  जिले  में  राष्ट्रीय-

 कृत  बैंकों  की  कितनी  शाखायें  खोलने  का

 विचार  है  ;

 (@)  क्या  इत  बैंक  की  कोई  सायंकाल

 में  कॉम  करने  वाली  शाखा  (ईवनिंग  बोर्ड)

 भी  खोली  जायेगी,  शौर

 में)  कैदी  हीं,  तो  बहू  कंधों  पर  स्थापित

 की  जायेगी  ?
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 वित्त  मंत्रालय  में  उपमंत्री  (श्रीमती
 सुशीला  रोहतगी)  :

 (क)  बक  आफ  इंडिया  कौर  किनारा

 बक  दोनो  के  पास  बिहार  के  गया  जिले  में

 कार्यालय  खोलने  के  लिए  लाइसेंस  है  ।

 (छा)  और  (ग).  बैंक  की  किसी  विशेष

 शाखा  के  काम  के  घटे  बैक  तरा  स्थानीय

 परिस्थितियों  कौर  जनता  की  सुविधा  को

 ध्यान  मे  रखकर  निर्धारित  किए  जाते  है  ?

 Debt  Relief  Proposed  to  be  given  to
 India  by  U.S.A.

 3629  SHRI  P.  GANGADEB,

 SHRI  P.  M.  MEHTA:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  the  reported  decision  of
 the  U.S.  Government  to  grant  debt  re-
 lief  to  India  to  the  extent  of  $200  mil-
 hon  this  year  would  considerably  re-
 duce  the  strain  in  respect  of  instal-
 ments  on  loans  and  the  interest  charges
 on  them;  and

 (b)  the  broad  outlines  of  the  decision
 of  the  U.S.  Government  and  its  effect
 on  India's  commitments  during  the  cur-
 rent  year?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESWANTRAO  CHAVAN):
 (a)  The  United  States  Government
 has  informed  the  World  Bank  that  it
 would  participate  in  the  debt  relief
 exercise  being  ofganized  by  the  World
 Bank  as  the  Chairman  of  the  Aid-
 India  Consortium  to  the  extent  of
 $29.12  million.

 (b)  Thig  would  reduce  the  outgo  of
 foreign  exchange  on  account  of  debt-
 service  payments  to  the  United  States
 to  the  extent  mentiomed  above.
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 Forming  of  Reserve  Squad  of  young-
 men  to  curb  Price  Rise  and  Hearding

 of  Essential  Goods
 3630.  SHRI  P.  GANGADEB:  Will  the

 Minister  of  FINANCE  be  pleased  to
 state:

 द

 (a)  whether  Government  are  con-
 templating  to  form  reserve  squads  of
 youngmen  in  every  State  to  curb  price
 rise  and  hoarding  of  essential  goods;
 and

 (b)  ४६  so,  the  steps  taken  in  this
 regard?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWENTRAO  CHAVAN):
 (a)  No,  Sir.

 (b)  Does  not  arise.

 Development  Programme  Drawn  up  by
 LT.D.C.

 363I.  SHRI  P.  GANGADEB:

 SHRI  VARKEY  GEORGE:

 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state

 (a)  whether  the  India  Tourism  De-
 velopment  Corporation  has  drawn  up
 a  massive  development  programme  to
 cater  for  the  estimated  one  milhon
 tourists  who  will  be  coming  to  India
 annually  by  3980  and  if  so,  the  broad
 outlives  of  the  programme;

 (b)  whether  the  programme  |  ll  lay
 stress  on  beach,  mountain  and  w:ld
 life  tourism;

 (c)  whether  the  programme  will
 give  prionty  to  accommodation  outside
 the  luxury  category  for  foreign  and
 Indian  tourists;  and

 (d)  the  names  of  the  places  selected
 for  development  under  the  program-
 me?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a}  to  (d).  The  programme
 which  is  under  formulation  will  in-
 clude  the  development  of  beach,  moun-
 tain  and  wild  life  areas  and  provide
 accommodation  other  than  the  luxury
 type  also.
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 Study  Team  sent  abroad  by  Central
 ~  Silk  Board

 ,  3632.  SHRI  ए,  GANGADEB:

 SHRI  P  M.  MEUTA:
 Will  the  Mhunister  of  FOREIGN

 TRADE  be  pleased  to  state:

 (a)  whether  a  four-man  study  team
 was  sert  abroaq  by  the  Central  Silk
 Board  last  year  for  reversing  the  steep
 fall  in  export  of  silk  textiles;  and

 (b)  it  so,  whether  the  study  team
 had  suggested  creation  of  a  separate
 organisation  to  look  after  silk  exports:
 and

 a
 (ce)  if  so,

 thereto?
 Government's  reaction

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GEORGE):  (a)  and  (b)
 Yes,  Sir.

 (९)  At  present  nearly  95  per  cent  of
 exports  of  natural  silk  textiles  consist
 of  handlooms  ang  are  handlei  by  the
 Handlooms  Export  Promotion  Council,
 Madras.  The  Silk  and  Rayon  Textiles
 Export  Promotion  Council  will  handle
 the  export  of  powerloom  silk  fabrics.
 There  is,  apparently  no  need  for  a
 change,

 Assistance  from  Japan  for  Key  Sectors

 3633.  SHRI  B  K,  DASCHOWDHU-
 RY:  Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  whether  in  November,  972
 Government  had  sought  any  help  for
 key  sectors  from  Japan;  and

 (b)  if  so,  the  nature  of  assistance
 sought  and  the  response  of  Japar.
 Government  in  this  regow??

 THE  MINISTER  OF  FINANCE (SHRI  YESHWANTRAO  CHAVAN): ¢a)  and  (b).  Discussions  are  in  pro- 8ress  for  widening  the  area  of  econo- mic  co-operation  between  Japan  and India.

 Export  of  Kendu  Leaf
 द

 3634.  SHRI  B.  K.  DASCHOWDHU-
 RY:  Will  the  Minister  of  FOREIGN
 TRADE  be  pleased  to  state:

 (a)  whether  Kendu  leag  ts  being
 exported  to  foreign  countries,  if  so,  the
 quantum  of  export  last  year  and  the
 countries  to  which  exported;  and

 (b)  whether  Central  Government
 have  issued  any  instructions  to  the
 State  Governments  of  Orissa  and
 Madhya  Pradesh  for  taking  over  the
 Kendu  leaf  trade  and  if  so,  the  gist
 thereof  and  the  steps  taken  by  State
 Governments  in  this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A,  C.  GEORGE):  (a)  Yes,  Sir.
 A  quantity  of  28  lakh  kgs.  of  Kendu
 leaf  was  exported  to  Ceylon  ang  Nepal in  97l-72.

 (b)  Nationalisation  of  any  fores:
 product  including  Kendu  leaf  trade  in
 the  country  is  the  concern  of  the
 State/Union  Territory  Government.

 Smuggling  og  Jute  into  Nepal

 3635.  SHRI  B.  K  DASCHOWDHU-
 RY  Will  the  Minister  of  FINANCE
 be  pleased  to  state.

 (a)  whether  the  Indian  Jute  Mills
 Association  had  sent  a  note  of  warning
 to  Government  on  the  l5th  November,
 972  about  the  danger  arising  from
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 raw  jute  being  regularly  smuggled  in-
 to  Nepal;  and

 (b)  if  so,  the  contents  thereof  and
 the  steps  taken  by  Government  in  this
 regard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.

 R.  GANESH):  (a)  and  (b).  No  note
 of  warning  about  the  danger  arising
 from  the  smuggling  of  raw  jute  to
 Nepal  has-been  received  by  the  Gov-
 ernment  of  India  so  far  from  the
 Indian  Jute  Mills  Assuciation.  How
 ever  the  Government  has  seen  the
 pres,  note  releaseq  by  the  Indian  Jute
 Muls  Association  on  5-ii-972,  A
 copy  of  the  press  note  is  laid  on  the
 Table  of  this  House.  [Placed  im
 Library.  See  No  LT-3954/72].  Fol-
 lowing  steps  have  been  taken  to  check
 such  smuggling.

 a)  40  Customs  Preventive  Posts
 have  been  set  up  in  1969,  at  strategic
 places  on  the  Indo-Nepal  Border  and
 these  have  been  functioning  since
 then.

 (ii)  One  post  of  Collector  of  Customs
 (Preventive)  has  been  created  with

 Headquarters  at  Patna  for  supervising
 the  customs  work  relating  to  Indo-
 Nepal  trade  and  anti-smuggling  mea-
 sures  on  this  border.

 (in)  Several  mobile  Preventive  par-
 ties  have  been  set  up  on  the  Indo-Nepal
 border  to  check  smuggling  of  gcods
 from  Nepal  to  India  and  vice  versa.

 (iv)  A  number  of  jeeps  have  been
 provideg  to  make  the  staff  more  mobile
 and  effective.

 (v)  The  man-power  in  the  Preven-
 tive  parties  has  been  increased.  The
 staff  is  being  armed  to  resist  the
 armed  smugglers  operating  on  the
 Indo-Nepal  border;

 (vi)  Close  liasion  is  being  maintain-
 ed  with  the  State  authorities  on  the
 Indo-Nepal  hotter  to  check  smuggling
 of  goods  to  Nepal;

 (vii)  A  company  of  Central  Reserve
 Police  was  dlg>  stationed  in  this  area
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 early  in  969  and  continued  upto  June,
 1972  to  help  the  Customs  formations
 in  detecting’  and  preventing  jute
 smuggling  and  preventing  attacks  by
 the  armed  smugglers.  This  company
 has  been  replaced  in  July,  1972,  by  a
 company  of  Armed  Homegvards  sanc-
 tioned  by  the  Bihar  Government.

 (रा)  The  Jute  Corporation  of  India
 has  also  set  up  Purchase  Centres  at
 important  places  to  make  it  convenient
 for  jute  growers  to  sel]  their  jute.

 (ix)  The  matter  has  also  been  taken
 up  with  the  His  Majesty’s  Government
 of  Nepal

 The  statution  i,  being  reviewed
 constantly  to  take  suitable  measures
 to  prevent  the  smuggling  of  jute  into
 Nepal  from  India,

 Study  undertaken  regarding  payment
 of  Hotel  Bilis  in  Foreign  Currency

 by  Foreign  Tourists

 3636  SHRI  GIRIDHAR  GOMANGO

 SHRI  द  MAYAVAN:

 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state

 (a)  whether  a  study  undertaken  last
 year  covering  twenty  of  the  more  ex-
 pensive  hotels  revealed  that  only  43
 per  cent  of  tourists  from  abroad  paid
 theimhotel  bills  in  foreign  currency,
 and

 (b)  if  so,  what  are  the  other  points
 revealed  in  the  study?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR,  KARAN
 SINGH):  (a)  ang  (b).  No  such  study
 was  undertaken  by  the  Department  oi
 Tourism  last  year.  However,  in  96°.
 the  pattern  of  earnings  of  four  hotels
 in  Delhi,  Bombey  and  Calcutta  was
 examined,  Hotels  have  mow  been
 asked  to  receive  payment  of  the  hotel
 bills  of  foreigners  (except  for  certain
 exempted  categories)  in  foreign  ९९८
 change,
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 Compensation  Demanded  by  0,  T.  C.
 for  Losses  spffered  on  Bug  Services

 for  Asia  72

 3637.  SHRI  GIRIDHAR  CiOMANGO:
 SHRI  V  MAYAVAN:

 Will  the  Minister  of  FOREIGN
 TRADE  be  pleased  to  state:

 (a)'  whether  Delhi  Transport  Cor-
 poration  has  claimed  Rs,  28  lakhs  from
 his  Ministry  as  compensation  for  the
 heavy  losses  suffered  by  it  on  the  bus
 services  being  run  for  Asia  '72;  and

 (b)  if  so,  reaction
 thereto?

 Government's

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C  GEORGE):  (a)  Delhi
 Transport  Corporation  has  given  a
 projection  that  if  they  employed  500
 buseg  per  day  during  the  duration  of
 the  Fair  this  capacity  may  not  be
 fully  utilised  and  it  might  lead  to  a
 loss  of  the  order  of  Rs.  23  65  lakhs.

 (b)  Delhi  Transport  Corporation  has
 been  adviseg  by  the  Fair  Authority
 that  while  the  traffic  generated  by  the
 Fair  is  considerable,  the  transport  ope-
 ration  should  be  conducted  88  a  com-
 mercial  basis  and  the  fair  authority
 cannot  subsidise  the  operation,

 राष्ट्रीय कत  बैंकों  ह।रा  राजस्थान  में  कृषि
 कार्यों  के  लिए  दिया  गया  ऋण

 3633.  श्री  भाल जी  भाई  :  क्या

 बिस  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  राष्ट्रीय  कृत  बैंकों  द्वारा  राज  स्थान

 में  कृषि  कार्यों  क ेलिए  पिछने  छ  महीनों

 में  कितना  ऋण  दिया  बया  ;

 ख)  क्या  बैठो  ने  राजस्थान  मे  अन्य

 राज्यों  को  तुलना  में  किसानों  को  बहुत  कम

 ऋण  सुविधायें  दी  है  ;  और

 (ग)  यदि  हा,  तो  इसके  क्या  कारण  है  ?

 वित्त  मंत्रालय  में  उपमंत्री  (श्रीमती

 सुशीला  शेहतगी)  :  (क)  राष्ट्रीयकृत
 बैकों  द्वारा  दिए  गाए  सबसे  ताजा  उपलब्ध

 आकडो  के  अनुसार  मार्च,  972  के  तरन्त  मे

 राजस्थान  मे  प्रत्यक्ष  कृषि  अग्रिम  की  बकया

 रकम  520.  92  लाख  रुपए  थी  |

 (ख)  शौर  (ग)  :  स्पष्ट  है  कि  राज-

 स्थान  उन  राज्यों  में  से  एक  है  जहां  के

 किसानो  को  शौर  राज्यों  की  तुलना  मे  अपेक्षा

 कृत  कम  ऋण  मिलता  था  और  शब  भी  कम

 मिलता  है  यह  भूतकाल  की  घटना ग्रो

 का  परिणाम  है  और  इसके  बहुत  से  सामाजिक

 और  भारिक  कारण  है  जिनमे  समुचित  श्राधार-

 भूत  ढाचे  और  देहाती  शाखाओं  की  कमी  भी

 शामिल  है  ।  तथापि  बैंक  कार्यक्षमता  में

 सुधार  करने  का  प्रयत्न  कर  रहे  है  ।

 बे  97I-72  %  दुर्घटनाग्रस्त  हुए  एयर-

 लाइन्स  के  विमानों  की  किसमें

 3639.  श्री  लालजी  भाई  :  क्या

 पर्यटन  श्र  सागर  विमानन  मंत्री  यह  बताये

 की  कृपा  करेगे  कि  :

 (क)  वर्ष  :97I-72  8  दुर्घटनाग्रस्त

 हुए  इंडियन  एयरलाइन्स  के  विमान  किस

 किप  प्रकार  केस,  बौर
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 (a)  उन  मे  से  कितने  डकोटा  विमान

 थे  शरीर  इन  दुर्घटना  के  क्‍या  कारण  थे  ?

 पेंशन  कौर  नागर  विमानन  मंत्रों

 (डा०  कर्ण  सिह:  (क)  झीर  (ख).
 अपेक्षित  सूचना  शनि  वाला  एक  विवरण

 सभा  पटल  पर  रब्बा  गया  है  t  (ग्रथतालय  में

 रखा  गया  ।'देखिए  सख्या  LT  3955/

 72)  वर्ष  1971  व  i972  के  दौरान

 इडियन  एयरलाइंस  का  कोई  डकोटा

 विमान  दुर्घटना  ग्रीक  नही  हुआ  |

 issuing  of  Currency  Notes  covered
 with  Polythene

 3640  SHRI  LALJI  BHAI  Will  the
 Mituster  of  FINANCE  be  pleased  to
 State,

 (a)  whether  Government  propose  to
 issue  Currency  nptes  covered  with
 material,  like  polythene  to  prolong
 their  life;  and

 (b)  xf  80,  the  broad  outlines  of  the
 proposal?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  छू.

 R  GANESH)  (a)  No,  Sir.  There  is
 No  such  proposal  under  consideration
 of  Government  at  present,

 (b)  Does  not  arise,

 Reduced  Fares  on  Charter  Flights  and
 Excursion  Tickets  by  Air  India

 364]  SHRI  RAMKANWAR:  Will  the
 Mimster  of  TOURISM  AND  CIVIL
 AVIATION  he  please  to  state

 (a)  whether  Air  India  has  reduced
 fares  on  charter  fights  and  excursion
 tickets;  and
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 (b)  how  it  has  imported  the  reve-
 nue  position  of  Air  India?

 THE  MINISTER  OF  TOURISM  AND‘
 CIVIL  AVIATION  (DR  KARAN
 SINGH)  (a)  ang  (b)  Alr-India  hus
 established  a  Charter  Company  and
 has  introduced  a  number  of  promo-
 tional  fares  which  have  increased  7.8
 load  factors  and  revenues

 Study  by  I,  E.  ्,  T  regarding  Person-
 ne]  Manning  India’s  Trade  Missions

 Abroad

 3642  SHRI  8  C  BESRA  Will  the
 Minister  of  FOREIGN  TRADE  be
 pleased  to  state

 (a)  whether  a  study  by  the  Indian
 Institute  of  Foreign  Trade  revealed
 that  90  per  cent  of  the  personnel
 manning  India’s  Trade  Missions  abroad
 are  not  fit  for  their  jobs  ang  have
 neither  the  required  aptitute  nor  the
 background;  and

 (b)  ४  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A,  ध  GEORGE)  (a)  No,  Sir.
 The  study  entitlad  ‘Trade  Commis-
 sioner  Services  in  Selected  Countnes”
 completeg  by  the  Institute  of  Foreign
 Trade  (IIFT)  am  June,  4972  is  a  com-
 parative  study  of  the  Trade  Commus-
 sioner  Service  of  USA,  Canada,  U.  K,
 France,  Japan,  Australla  and  India.
 So  far  only  the  first  draft  of  the  report
 has  been  prepared  by  the  उप'  and
 there  ts  nothing  in  the  report  to  war-
 rant  the  assertion  made  by  the  Hon'ble
 Member

 (b)  Does  not  arise.
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 Demonstration  by  Employees  of  State
 Bank  og  India,  New  Delhi

 3643.  SHRI  SUKHDEO  VERMA:
 *  SHRI  HUKAM  CHAND  KACH-

 WAI:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  employees  of  the  State
 Bank  of  India,  New  Delhi  held  a
 demonstration  outside  the  Bank  office
 on  the  28th  September,  1972;  and

 (b)  7  so,  their  main  demands  and
 the  reaction  of  Government  in  regard
 thereto?

 THE  MINISTER  OF  FINANCE
 {SHRI  YESHWANTRAO  CHAVAN):
 (a)  About  500  workmen  staff  and
 supervising  officials  staged  a  demon-
 stration  in  the  bank’s  premises  on  the
 Parliament  Street  on  the  28th  Septem-
 ber,  972  after  office  hours,

 (b)  While  the  Supervising  Staif
 Association's  demand  related  to  the
 transfer  of  certain  individual  officers
 the  main  demands  of  the  Workmen
 Staff  related  to  the  withdrawal  of
 certain  suspension  orders  against
 ‘workmen,  absorption  of  temporary  em-
 ployees,  payment  of  overtime  during
 training  period,  abolition  of  contract
 system  for  the  upkeep  of  the  bank’s
 ‘premises  in  Parliament  Street,  etc.

 The  Bank  has  reported  that  while
 it  could  not  aoncede  the  demand  of
 the  Supervising  Staff  Association,  the
 demands  of  the  Workmen  Staff  Asso-
 ciation  were,  however,  discussed  and
 settled.

 Demand  made  by  All  India  State  Bank
 Employees’  Association  regardins
 appointment  of  Commission  about

 the  functioning  of  State  Bank
 of  India

 3644.  SHRI  SUKHDEO  PRASAD
 VERMA:  Will  the  Minister  of  FIN-
 ANCE  be  pleased  to  state:

 (a)  whether  the  All  India  State
 Bank  Employees’  Association  has  de-

 manded  the  appointment  of  a  Com-
 mission  to  go  into  the  functioning  of
 the  State  Bank  og  India;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  in  regarg  thereto?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  end  (b).  The  State  Bunk  pf  Indta
 Employees’  Association  (Bengal  Circle)
 had  made  certain  allegations  against
 the  working  of  Calcutta  Local  Head
 Office,  Government  hgd  called  for
 the  report  from  the  State  Bank  of
 India  Their  reply  is  under  examina-
 tion.

 Scheme  to  give  Loans  to  Export  Orien-
 ed  Cotton  Mills  for  Modernisation

 3645.  SHRI  SUKHDEO  PRASAD
 VERMA  Will  the  Minister  of  FORE-
 IGN  TRADE  be  pleaseg  to  state

 (a)  whether  Government  are  consi-
 dering  a  scheme  to  give  loans  to  ex-
 port-oriented  cotton  mills  for  moder-
 nisation;  and

 (b)  ४  so,  the  salient  features  of  the
 scheme?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A,  ध  GEORGE):  (a)  Govern-
 ment  have  already  formulated  a  sche-
 me  to  provide  financial  assistance  for
 modermsation  of  the  export-orvnted
 cotton  textile  mills.

 (b)  A  statcmert  giving  the  salient
 feature,  On  the  scheme  is  laid  on  the
 Table  of  the  House.  [Placed  in  Libra-

 ry.  See  No.  LT-3956/72}.
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 Recommendations  of  A  BR.  €,  on
 Public  Secter  Undertakings

 3647  SHRI  SUKHDEO  PRASAD
 VERMA

 SHRI  P  VENKATASUBBAI-
 AH

 Will  she  Minister  of  FINANCE  be
 pleased  to  state

 (a)  whether  Administrative  Reforms
 Commission  has  recommended  to  lay
 down  compreaensively  and  clearly
 the  objectives  and  obligations  of  the
 Pubhe  Sector  Undertakings  and

 (b)  at  so  the  action  taken  so  far  on
 the  recommendations?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K
 R  GANESH)  (a)  and  (b)  Yes,  Sir

 The  question  has  been  considered  by
 the  Set  retaries’  Committee  on  Public
 Undertakings  who  have  appointed  a

 Sub-Group  to  examine  closely  the

 drafting  of  a  statement  of  macro-ob-

 jectves/obligations  for  the  public
 sector  as  a  whole  the  sub-group  is

 currently  at  work  on  the  various  com-

 plex  issues  involved

 On  the  bams  of  the  overall  objec-
 tives  finaliseq  for  the  public  sector  a8
 a  whole,  the  various  admimstrative
 Mimstries  will  work  out,  in  consulta-
 tion  with  the  Public  Enterprises  con-
 cerned,  the  appropriate  set  of  objec-
 tives  fur  each  individual  enterprise
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 प 1  cr  काले  फ्लैटों  के  लिए  पाव

 3648.  श्री  मूव  छन्द  दाया  :  क्‍या
 बेकस  और  सागर  विमानम  मत्ती  यह  बताने

 की  कृपा  करेगे  कि

 (क)  क्या  देश  में  ऐसे  होटल  हैं  जहा
 अल्प  राय  वाला  पर्यटक  साधारण  खर्चा
 करके  रह  सके  शौर  यदि  हा,  तो  वे  कहा  कहा

 है  कौर  उनका  निर्माण  कब  हुआ  था,  और

 (@)  क्या  पर्यटन  विभाग  ने  बडे  हाट ला
 के  भ्र ति रिक्त,  ऐसे  स्थानों  का  भी  प्रबन्ध

 किया  है  जहा  श्राप  शाम  वाला  पर्यटक

 आसानी  से  रह  सके  और  यदि  हा,  तो  वे  कहा
 कहा  है  शौर  यदि  नही,  तो  उस  के  क्या  कारण

 2?

 पेट  शौर  नागर  विमानन  सत्री  (डा०
 ऋण  सिह)  (क)  चर्बे टन  विभाग  की

 अ्रनुमोदित  सूची  पर  लगभग  3  स्टार,  2

 स्टार,  तथा  एक  स्टार  वर्गों  40  से

 अधिक  होटल  हैं  जोकि  झ्त्प  राय  वाले

 पटको  की  भ्रावश्यकता  पूर्ति  करते  हैं
 ये  पर्यटन  महत्व  के  स्थानों  पर  स्थित  है  तथा

 इनके  स्थान  एवं  टैरिफ  सहित  ब्यौरे  भारतीय

 होटल  तथा  रेस् टो रेंट  संगठनों  के  सच  द्वारा

 प्रकाशित  अखिल  भारतीय  होटल  तथा

 रेस्टोरेंट  गाइड  972  में  उपलब्ध  है

 (ख)  भारत  पर्यटन  विकास'  नियम,

 जोकि  एक  सार्वजनिक  क्षेत्र  का  उचक  है,

 द्वारा  परिचालित  ऐसे  कार्यालयों  के  ब्यौरे

 विवरण  में  दिये  शाये  हैं।  पर्यटन  विभाग

 ने  जयपुर  भरे  एक  युवा  होस्टल  का  निर्माण-

 कार्य  अभी  मार्च,  972  मही  पूरा  किया  है.
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 तथा  रेलबेज  पुरी  तथा  राची  मेंदा  होटलो  जिनकी  स्थापना  क्रमश'  L925  तथा  915,
 का  स्व/मित्व  एवं  परिचालन  कर  रहे  है  मे  की  गयी  थी  ।

 .  विवरण

 टोटल  कमरो  की  निर्माण/उद्काटन
 वर्तमान  की  तारीख
 धारित

 होटल  रन जीत,  नई  दिल्ली  200  7-11-1965
 लोघी  होटल,  नई  दिल्‍ली  200  15-9-1965
 लक्ष्मी  विलास  पैलेस  होटल,  उदयपुर  4  फरवरी  963

 (पैलेस  को  फरवरी,  963  मे

 उदयपुर  के  महाराणा  से  लिया
 गया  था)

 कोवालम  पैलेस  होटल,  कोवालम  9  24-10-1970

 (राज्य  सरकार  से  लिया  गया)
 औरंगाबाद  होटल,  शाहाबाद.  23  :938/I-0-72  ™  3

 (argo  टी०  डी०  सी०  हारा
 रेलवे  से  लिया  गया)

 बोटल

 जम्मू  मोटल,  जम्मू  50  9-9—72,

 हसन  मोटल,  हसन  28  27-7-72

 खजुराहों  मोटल,  खजुराहो  48  I9-lI-72

 काफ़ी-लॉज  .

 भरतपुर  है  :  4  मई  963

 भुवनेश्वर
 i2  सितम्बर  963

 कौजा पुर
 4  अक्तूबर  965

 बोधगया  i2  7  सितम्बर  958

 काजीपुरम  .  3  दिसम्बर  963

 कोणार्क  4  सितम्बर  963

 कुलू
 6  अक्तूबर1964

 कुशीनगर
 8  सितम्बर  958

 मदुरै
 0  अप्रैल  963

 मा
 8  प्रक्‍्तूबर  964

 |  .  8  सितम्बर  958

 मनाली. .  .  0  जून  967

 तौर  4  ब्रप्रैल  963

 तिव रा पल्ली
 4  अप्रैल  963

 महाबलीपुरम
 :  6  अप्रैल  2960

 id ee  men  ne
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 एशियाई  विकास  बक  के  निर्णयों  की  फिपास्विति

 कि  लिए  उठाए  गए  कदम

 3649.  श्री  मूलचन्द  डागा  :  क्‍या

 बिस  मंत्री  यह  बताने  की  कपा  करेंगे  कि

 (क)  क्‍या  एशियाई  विकास  बैक  की
 चौथी  वार्षिक  बैठक  is  wie  से  7  अप्रैल

 97i  तक  सिगापुर  में  हुई  थी  शौर  यदि

 हा,  तो  उसमे  क्या-क्या  निर्णय  किए  गए

 थे  कौर

 (ख)  उस  में  लिए  गए  निर्णयों  को

 क्रियान्वित  करने  के  लिए  क्‍या  कार्यवाही

 की  गई  है  अथवा  करने  का  विचार  है  ?

 बित  सत्री  (भी  यशवंतराव  चव्हाण)  :

 (=)  जी  हा  ।  एशियाई  विकास  बैक  के

 गवर्नरों  के  बोर्ड  की  चौथी  बाधित  बैठक

 सिंगापुर  मे  5  से  i7  झील,  97  को

 हुई  थी  कायम-सूची  मे,  सामान्य  वित्तीय

 मदों  के  अलावा  (जैसे  लेखा-परीक्षित  लेखो

 को  स्वीकृति  दिया  जाना),  विचार-विमर्श

 के  लिए  दो  मुख्य  विषय  शामिल थे  अर्थात्
 19708  बैक  के  क्रियाकलापों  की  समीक्षा

 और  बैक  की  साधनों  संबंधी  स्थिति  पर

 विचार  1  बैंक  द्वारा  i970  में  निष्पादित

 कार्य  को  काफी  सन्तोषजनक  माना  गया  और

 बैंक  के  साधनों  में  वृद्धि  करते  की  भर वश्य कता

 को  स्वीकार  किया  गया  और  निदेशक  बोर्ड

 से  यह  कहा  गया  कि  वह  तत् सव धी  आवश्यक-

 तारो  का  अ्रध्ययन  करें  और  गवर्नरों  के  बोर्ड

 को  उपयुक्त  सिफारिशें  करें  |

 (ख)  निदेशक  मिल  ने  धंसता  प्रख्यात

 सितम्बर,  971  में  पूरा  कर  लिया  और

 अंक  की  अधिकृत  पूजी  मे  i50  प्रतिशत  की
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 वृद्धि  करते  की  सिफारिश  की  ।  भारत

 सहित  उन  सदस्य-देशो  द्वारा,  जिनके  पास

 कुल  i00,000  शेयर  हैं,  बैक  के  पास

 अपने-अपने  प्रतिदान-पत्र  जमा  कराये  जाने

 पर,  50  प्रतिशत  की  वृद्धि  प्रभावी  हो
 गयी  है  ।

 Demands  of  A  I  7९  7  6  Unions
 accepted  by  Cor  Board

 3650  SHRI  C  K  CHANDRAPPAN
 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state

 (a)  whether  the  Cour  Board  had
 recently  accepted  with  shght  amend-
 ments  tie  demands  made  in  u  memo-
 randum  of  AITUC  Umons  which  was
 forwarded  to  the  Board  by  the  Kerala
 Government,

 (b)  if  so  the  demands  accepted  and

 (c)  the  steps  taken  for  the  imple-
 mentation  of  the  decisions  taken  in
 the  matter?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A  C  GEORG)  (a)  to  (c)
 Government  of  Kerala  sought  the
 views  of  Cour  Board  on  seven  demands
 on  production  and  export  of  coir  and
 coir  goods,  made  by  AITUC  Unions
 im  a  Memorandum  submitted  to  the
 State  Government  The  Coir  Board
 has  furnished  its  views  on  these  de-
 mands  to  the  State  Government  who
 are  expected  to  take  further  action  in
 the  matter

 Cases  referred  to  Monopolies;
 Commission

 365  SHRI  C  K  CHANDRAPPAN
 SHRI  R  P  ULAGANAMBI

 Will  the  Minister  of  COMPANY
 AFFAIRS  be  pleased  to  state

 (a)  the  number  of  applicatians
 referred  to  the  Monopohes  Commis-
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 sion  in  the  years  ‘1968-69,  1969-70,
 970-7l  and  during  the  first  half  of
 1971-72  and  in  how  many  cases,  the
 Commission  has  taken  a  decision;  and

 )  the  nature  of  applications,  the
 names  of  the  business  houses  which
 sponsored  them  and  the  decision  taken
 in  each  case?

 THE  MINISTER  OF  COMPANY
 AFFAIRS  (SHRI  RAGHUNATHA
 REDDY):  (a)  The  Monopolies  and
 Restrictive  Trade  Practices  Act  came
 into  force  on  Ist  June,  970  and  the
 Commission  started  functioning  with
 effect  from  the  6th  August,  ‘1970.  28
 Proposals  under  Chapter  JII  of  the
 M.R.T.P  Act  have  been  referred  to
 the  Commission  for  enquiry  so  far  and
 its  reports  have  been  received  in  2]
 cases,

 (b)  A  statement  is  laid  on  the  lable
 cf  the  House.  [placed  in  Library.  See
 No.  LT-3957/72].

 Proposal  to  show  the  exhibits  of  Third
 Asian  International  Fair  in  Miniature

 Form  through  Mobile  Exhibition
 Trains

 3652.  SHRI  NATHU  RAM  AHIR-
 WAR:  Will  the  Minister  of  FOREIGN
 TRADE  be  pleased  to  state:

 (a)  whether  there  is  any  proposal  to
 show  the  exhibits  of  the  Third  Asian
 International  Trade  Fair  in  miniature
 form  through  mobile  exhibition  trains
 in  the  country  so  that  millions  of
 people  are  given  the  privilege  of  see~
 ing  the  progress  of  the  country  during
 this  25th  year  of  our  Independence;
 and

 (b)  if  not,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GEORGE):  (a)  No,  Sir.

 (b)  It  is  not  practical  to  convert  a
 huge  Fair  lke  Asia  72,  consisting  of
 hundred  of  participants,  into  a  mobile
 train  exhibition.

 Smuggling  of  Golg  ang  Silver

 3653.  SHRI  BANAMALI  PATNAIK:
 SHRI  S.  M.  BANERJEE:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:  ,

 (a)  whether  the  smuggling  of  gold
 into  and  smuggling  of  silier  out  of
 India  has  been  on  the  increase;

 (b)  if  so,  the  value  of  gold  and
 silver  seized  while  being  smuggled  in
 and  out,  respectively,  during  1970,
 3977  and  1972;  and

 (c)  the  steps  taken  to  check  the
 smuggling  and  the  results  achi2ved
 during  the  period?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R.
 GANESH):  (a)  It  is  not  practicable
 to  make  a  reliable  estimate  of  the
 extent  of  gold  smuggled  into  the  coun-
 try  or  of  silver  smuggled  out  of  the
 country  However,  on  the  basis  of  the
 seizures  it  can  be  said  that  the  smug-
 gling  of  gold  into  the  country  has
 declined  since  97i  because  of  the
 rise  in  the  price  of  gold  abroad  and
 the  vigilance  kept  by  the  Navy  on  the
 West  Coast.  Similarly  on  the  basis  of
 the  seizures  of  silver  made  during  the
 last  few  years,  it  can  be  said  that
 smuggling  of  silver  out  of  the  country
 has  also  declined  after  the  introdue-
 tion  of  the  Customs  Amendment  Act
 in  1969.

 (b)  The  value  of  the  gold  and
 silver  seized  by  the  Customs  and  Cen-
 tral  Excise  authorities  during  ‘1970,
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 387  amd  4972  (upto  Octeber),  is  es
 ander:

 Gold  Sfiver
 l  (Rs.  lakhs)  (Rs.  lakhs)

 (हद  inter-  (At  Indian
 nationa  =  market
 monetary  rate  )
 rate)

 दि...

 7979  428  756

 7977  778  84

 3972  I

 (Upto  October)

 (७)  The  following  steps  have  been
 ‘taken  by  the  Government  to  prevent
 smuggling>—

 Systematic  collection  and  foltew-
 up  of  information,  keeping  a  watch-
 ful  eye  on  the  suspected  smugglers,
 rummaging  of  suspected  vessels  or
 aireraft,  and  checking  of  vulnerable
 sectors  along  the  coast  and  the  tend
 frontiers.  Additional  launches  ard
 vehicles  are  being  provided  from
 time  to  time  for  effective  intercep-
 tion,  prevention  ete.  Seme  senior
 officerg  of  the  rank  of  Collectors  of
 ‘Castemss,  Additional  Collectors  of
 “Customs  and  Assistant  Collectora  of
 ‘Customs  have  been  posted  in  vulner-

 va@bdle  areas  to  took  after  anti-smuggl-
 ing  work  exclusively.  Customs  Act,
 3968  has  been  emended  making  acdi-
 tional  provisions  to  take  special
 measures  for  the  purposes  of  check-
 ing  legal  import  and  export  of  cer-
 tein  commodities  end  facilitating
 their  detention.  This  position  is
 kept  under  constant  review.

 As  a  resulé  of  the  anti-snreggling
 Tidasures  taken,  the  value  of  tie  ‘ere
 ‘thaband  goods  selzéd  during  tis  ‘yeaits
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 1070,  287]  and  2872  Cusitd  Oct.)  was
 as  yives:  below:—

 a
 a

 (Rs.  lakhs)

 72970  2207

 7  2083
 7972  2092

 (Upto  October)

 M/s.  Indian  Matals  and  Ferro  Alloys
 Limited

 3654  SHRI  CHINTAMANI  PANI-
 GRAHI:  Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  whether  the  Income-tax  Depart-
 ment  is  aware  that  the  Indian  Metals
 and  Ferro  Alloys  Limited,  which  has
 its  Ferrosyleon  Factory  at  Thiruvelly
 in  Koraput  in  Orissa,  is  selhng  ferro-
 syleon  through  a  sales  agency  which  is
 formed  by  the  telutive  ef  its  Manag-
 ing  Director;

 {by  if  sd,  the  sales  turnover  of  this
 Sdles  Agency  during  the  last  three
 years;  and

 (c)  how  much  tax  this  Sales  Agency
 hes  patd  during  the  last  three  years
 oh  fts  intorne?

 THE  MINTSTER  OF  STATE  IN  THE
 MINISMRY  OF  FINANCE  (SHRI  K.  R.
 GANESH):  (४)  Enquiries  so  far  rade
 revdal  that  theré  is  no  sith  salés
 agéhty.

 (9)  and  (c).  Does  not  arise,

 Power  Shortage  at  Asia  72

 ‘3685,  Stat  Vaveciy
 ged  ५

 »  Will
 thé,  Senistes:  of  PORTION  be
 pidkhed  to  date:



 753  Written  Answers  AGRAHAYANA  17,  788  (SAKA)  Written  Answers  334

 (a)  whether  some  of  the  pavilions
 at  Asia  72  have  been  menaging  with
 much  Jess  power  than  what  they  re-

 “quired;

 (k)  whether  the  trade  has  been  af-
 fected  to  some  extent  due  to  power
 shortage;  and

 (c)  if  so,  to  what  extent  ind  the
 steps  taken  by  Government  in  this  re-
 gard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  [RADE
 (SHRI  A.  C.  GEORGE):  (a)  No.  The
 Pavilions  at  Asia  "12  have  been  sup-
 plied  adequate  power  according  to  their
 actual  needs  as  assessed  by  the  Fair
 Authorities,  In  fact,  we  have  a  sur-
 plus  of  power  availability  to  meet  any
 additional  demand.

 (b)  and  (c).  No  Sir,  the  trade  has
 not  been  affected  at  all  due  to  power
 shortage.

 Meeting  of  Cotton  Advisory  Board
 regarding  withdrawal  of  Credit

 Controls

 3656,  SHRI  VARKEY  GEORGE.
 SHRI  M.  S.  SANJEEVI  RAO:

 Will  the  Minister  of  FOREIGN
 TRADE  be  pleased  to  state:  ,

 (a)  whether  withdrawal  of  credit
 controls  and  announcement  of  cotton
 price  policy  for  1972-73  were  stressed
 at  a  meeting  of  the  Cotton  Advisory
 Board  in  Bombay  on  the  ilfh  Novem-
 ber,  ‘1972;  and

 (b)  if  so,  the  gist  of  the  diseussion
 and  the  reaction  of  Government
 thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  0,  GEORGE):  (a)  and  (b).
 At  the  Cotton  Advisory  Board  meet-
 tng  on  lith  November,  1972,  members
 urged  {mmediaté  armouncement  of

 78  cotten  price  policy  for
 the  year  1972-73,  and  withdrawal  of

 credit  curbs  which  were  put  into  effect
 in  the  context  of  short  supply  of
 cotton,

 Government’s  cotton  price  policy  is
 expected  to  be  announced  shortly.  The
 Reserve  Bank  of  India  has  recently
 announced  its  liberalised  credit  policy
 in  respect  of  cotton.

 Steps  to  cover  up  losses  in  Air  India

 3657  SHRI  VARKEY  GEORGE.
 SHRI  JYOTIRMOY  BOSU:

 Will  the  Minister  of  TOURISM  «ND
 CIVIL  AVIATION  be  pleased  ‘c  state:

 (a)  whether  Air  India  ended  97i-72
 with  a  huge  loss  and  still  corntmues
 {o  be  in  the  red,  and

 (b)  ४  so,  the  reasons  for  the  same
 and  the  steps  taken  to  cover  up  the
 losses?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  Atr-India  incurred  a  loss
 of  Rs.  2.66  crores  during  the  year
 1971-72.

 (b)  The  main  reasons  were—-

 a)  Substantial  increases  in  wages
 following  wage  settlements,

 Disruption  of  services  on  ac-
 count  of  Pakistani  aggression.

 (il)

 The  adverse  impact  on  tourism
 from  Europe  and  the  USA  creat-
 ed  by  the  monetary  crisis  there.

 qii)

 Increase  in  insurance  rate;  to
 cover  hijacking  risks.

 (iv)

 Increase  in  the  price  of  fue)  and
 other  operational  costs.

 (५)

 (vi)  The  inhibitory  effect  on  foreign
 travel  as  a  result  of  the  foreign
 travel  tax.

 Additional  expenditure  on  ac-
 count  of  circuitous  flying  to
 avoid  Pakistani  territory.

 (vii)
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 Air-India  has  taken  a  number  of
 measures  to  effect  economy  in  ex-
 penditure  including  a  freeze  on  new
 recruitment  except  where  absolutely
 necessary;  curtailment  of  certain  ger-
 vices  and  conversion  of  some  on-line
 Offices  to  off-line  status;  abolition  of
 free  ground  transportation  to  pas-
 sengers  and  very  strict  control  over
 administrative  and  publicity  expenses.

 Arrears  of  Income-tax  against
 foreign  companies

 3658.  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  FINANCE  ve
 pleased  to  state:

 (a)  the  total  amount  of  Income-fax
 arrears  outstanding  against  each  of
 the  20  largest  foreign  companies  (in
 terms  of  assets)  as  in  ‘1955-56,  1960-61,
 and  ‘1971-72;  and

 (b)  what  steps  if  any  have  been  or
 are  being  taken  in  this  regard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R.
 GANESH):  (a)  and  (b).  The  Income-
 tax  statistics  are  not  maintained  in
 terms  of  assets  of  an  assessee.  The
 desired  information  is,  therefore,  not
 available.  If,  however,  the  Hon'ble
 Member  desires  to  have  information
 about  any  particular  foreign  company
 or  companies,  the  same  can  be  fur-
 nished.

 Alrport  infested  with  money-changers

 3659  SHRI  JYOTIRMOY  8080:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  whether  his  attention  has  been
 drawn  to  a  report  published  in  the
 ‘Economic  Times’,  Bombay  dated  the
 22nd  September,  972  (page  6)  under
 the  caption  “Airport  infested  with
 money-changers”;  and

 (b)  if  so,  Government's  reaction
 thereto?
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 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  &KARAN
 SINGH):  (a)  and  (b).  Yes,  Sir.  The
 Reserve  Bank  of  India  has  issued  a
 notification  prohibiting  any  “erson,
 other  than  an  authorised  dealer  in
 foreign  exchange  or  money-changer,
 to  receive  any  payment  in  India  in
 foreign  exchange  from  foreign  tourists
 eic.  Some  changes  in  the  law  have
 also  been  incorporated  in  the  Foreign
 Exchange  Regulation  Bill,  1972,  which
 has  already  been  introduced  in  the  Lok
 Sabha  on  29-8-1972,  and  is  now  before
 a  Joint  Committee.

 Financial  Assistance  to  Foreign
 Countries

 3660.  SHRI  RAM  PRAKASH:  Wil
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  our  country  also  pro-
 vides  economic  and  financial  sid  to
 other  countries;  and

 (b)  if  so,  the  quantum  of  aid  pro-
 vided,  country-wise,  during  the  last
 three  years?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN)-
 (a)  Yes,  Sir.

 (b)  The  information  is  furnished  in
 the  Statements  I  to  III  laid  on  the
 Table  of  the  House  [Placed  in  Library
 See.  No.  LT-3958/72].

 Negotiations  for  Cars  assemabled  in
 Bangla  desh

 3601.  SHRI  0.  K.  PANDA:

 SHRI  SAMAR  GUHA:

 Will  the  Minister  of  FOREIGN
 TRADE  be  pleased  to  state:

 (a)  whether  Government  have  made
 any  negotiations  with  Bangladesh
 Government  for  the  purchase  of  5,000
 cars  from  that  country;  and

 (b)  if  go,  the  outcome  thereof?
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 THE  DEPUTY  MINISTER  IN  THF
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A,  C.  GEORGE):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Recommendations  of  Law  Commission
 for  violation  of  Foreign  Exchange

 Regulations

 3662.  SHRI  K.  BALADHANDAYU-
 THAM:  Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  whether  the  Law  Commission
 has  recommended  amendment  of  the
 Constitution  for  preventive  detention
 for  non-payment  of  Customs  and  ELx-
 cise  duties  and  violation  of  the
 foreign  exchange  regulations;  and

 (b)  if  so,  what  decision  has
 taken  thereon?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 K.  R.  GANESH):  (a).  Yes,  Sir.

 been

 (b)  The  recommendation  is  under
 consideration.

 Foreign  Engineering  Companies  in
 India

 3663  DR.  प  P.  SHARMA:  Will  the
 Minister  ot  FINANCE  be  pleased  to
 state:

 (a)  the  amount  remitted  abroad
 during  the  last  three  years  by  each
 of  the  foreign  Engineering  Companies
 operating  in  India  with  50  per  cent
 and  more  of  equity  shares  in  foreign
 hands;  arid

 (b)  the  steps  taken  by  Government
 to  ensure  that  they  are  Indianised
 forthwith?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  The  information  is  being  collected
 and  will  be  laid  on  the  Table  of  the
 Lok  Sabha  to  the  extent  it  becomes
 available.

 (b)  Whenever  foreign  majority  com-
 panies  including  foreign  engineering
 companies  are  granted  expansion,  op-
 portunity  is  taken  to  dilute  the  foreign
 shareholding  in  such  companies  in

 285l  L&--6
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 accordance  with  the  guidelines  an-
 nounced  in  the  Press  note  ‘ated  the
 l9th  February,  1972.  A  copy  of  the
 Press  Note  issued  in  this  conrection
 is  laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No.  LT-3959.

 72}.

 Cases  of  all  companies  having  40
 per  cent  or  more  of  foreign  sharehold-
 ing  27  them  will  come  up  for  review
 after  “The  Foreign  Exchange  Regula-
 tion  Bill,  1972”,  which  was  introduced
 in  the  Parliament  during  the  Jast_ses-
 sion,  is  enacted.

 Outstanding  amount  of  foreign  and
 interna]  loans

 3664  SHRI  MUKHTJAR  SINGH
 MALIK:  Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  the  amount  of  foreign  and  in-
 ternal  loans  payable  by  the  Central
 Government  as  on  the  30th  October,
 972  and  what  is  the  amount  of  in-
 terest  and  capital  money  which  the
 Central  Government  have  to  pay
 annually;  and

 (b)  the  extent  of  this  amount  utilis-
 ed  for  development  works?

 THE  MINISTER  OF  SINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  A  Statement  giving  the  avilable
 information  is  laid  on  the  Table  of
 the  House

 (b)  Loans  raised  by  Government
 have,  by  and  large,  been  utilise!  for
 financing  developmental  outlays

 STATEMENT

 I.  Outstanding  amount  of  foreigr
 and  internal  loans  raised  by  Central
 Government  as  on  30th  September,
 ‘1972:

 ()  Foreign  Loans  Rs.  2692"

 (2)  Internal  Loans
 raised  by  Central
 Government  Rs.  5206*

 we
 *The  Figures  are  Provisional,
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 HL,  Repayments  and
 ments  vary  from  year.to  year  with
 reference  to  amounts...  and  terms  of
 loans  raised.  Estimated  amounts  of  re-
 payments  and  interest  payments  cue
 during  1972-73,  are:

 (Ine  Crores  of  Rupees)
 Principal  Interest
 repayments  payments

 (i)  Foreign  25.97  82.27
 loans.

 Gi)  Internal  300.22  23.68
 loans  raised
 by  Central
 Government.

 Proposal  to  Develop  Sea-side  Resorts
 in  the  country

 3665,  SHRI  MUKHTIAR  SINGH
 MALIK:  Will  the  Minister  of  TOUR-
 ISM  AND  CIVIL  AVIATION  be
 pleased  fo  state:

 (a)  whether  Government  have  final-
 ised  any  proposal  to  develop  sea-side
 reserts  in  the  country  to  attract
 tourists;

 (b)  if  so,  the  number  of  sea-side
 resorts  to  be  developed  during  the
 current  year;  and

 (९)  the  estimated  amount  likely  to
 be  spent  on  their  development?

 THE  MINISTER  OP  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  to  (c).  A  beach  resort
 is  being  developed  at  Kovalam  near
 Trivandrum  at  an  estimated.  cost  of
 Rs,  223.80  lakhs,  a  cottages  have  been.
 completed  and  work  on‘the  hotel  and
 Other  amenities  is  tn  progress.

 The  India
 Corporation  is  expatiding.  the:  accom.

 -modation  in  its  ‘Travélier’s  Lodee  at
 Mahabalipuram  by  adding’  20  cottages
 at  an  estimated  cost  of  Rs,  7  lakhs
 These  ‘cottiyes’  ave.  expected
 ready  shortly.

 ‘DECEMBER  &  i972°

 interest  pay-

 Tourism  Development :  r
 MISHRA:  Will  the  Minister.  of  PORE-
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 It.  is  \also  ‘proposed  to  develop  Goa
 as'a  major  beach  resort  and  details  are
 being  worked  out,

 विदेशों  पर्व  तर्कों  के  लारे-पीसे  पौर  बहुरे  को

 ब्यबत्था  वले  पर्यटन  केश

 3666.  भी  धनपति  प्रधान:  क्या

 पर्यटन  और  नागर  'चित्राकन  मंत्री  यह  बताने

 की  कृपा  करेंगे  कि  राज्य-वार ऐसे  कितने  पर्यटन

 केन्द्र  हैं  जहां  सरकार  द्वारा  विदेशी  पर्यटकों

 के  लिये  खाने-पीने  कौर  रहने  की  व्यवस्था

 की  गई  ?

 पर्यटन  दौर  नागर  विमानन  मंत्री  (डा०
 कर्ण  सिह)  :  उन  यूनिटों  को  दिखाने  वाला

 एक  विवरण,  जो  भारत  पर्यटन  विकास  निगम

 (सार्वजनिक  क्षे न्र  के  प्रांत  एक.  उद्यम)  के

 स्वामित्व  में  है  भ्रथवा  उसके  द्वारा  परिचालित

 किये  जा  रहे  हैं  सभा  पटेल  पर  रखा  गना है

 प्रिया  मे  सजा  गया  ।  देखिए  संख्या

 एल०  टी.  3960/72)  ।  जयपुर  के  युवा

 होस्टल  को  पर्यटन  विभाव  हारा  निर्माण

 किया  जा  चुका  है  भौर  पुरी  तथा  रांची  के

 दो  होटल  रेलवे  के  स्वामित्व  में  हैं  झयवा  उस

 द्वारा  परिचित  हैं।

 Coneessions  ¢o  attract  forcign  private

 ‘2668  SHRI  SHYAMNANDAN

 IGN  “TRADE!  be  pléised  ‘to  state  “ihe”

 concessigns..annownesd  by.  Government
 to.  attract.  foreign:  private  invedtment
 on.  export-oriented  industries?....  7
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 THE  DEPUTY  MINISTER  IN  TITRE
 MINISTRY  OF  FOREIGN  १४७०४
 (SHRI  A  C.  GEORGE)  The  conces-
 sions  admissible  to  export-vnented
 industries  in  respect  of  foreign  col-
 Yaboration  have  already  been  arnounc-
 ed  in  the  Import  Trade  Control  Policy
 (Vol.  Ii—Section  I—Part  A)  for  the

 year  April,  972—March,  1973.  The
 relevant  extract  is  given  in  the  state-
 ment  laid  on  the  Table  of  the  House.

 STATEMENT

 Extraet  from  Section  I—Part  A,  Vol.  वा
 of  the  Import  Trade  Control  Policy  for

 the  year  April,  972—March,  973

 “Collaboration  in  exort-oriented  untts

 3.  Foreign  collaboration  will  be
 more  freely  permitted  in  the  case  of
 primarily  export-oriented  units.  The
 existing  collaboration  agreements  pro-
 viding  for  restraints  on  exports  will
 be  suitably  revised  when  due  for  re-
 newal.  All  applications  for  foreign
 collaboration  should  be  submitted
 direct  to  the  Foreign  Investment  Board
 Secretariat  Ministry  of  Industrial  De-
 velopment,  Udyog  Bhavan,  New  Delhi.

 4.  The  policy  of  not  allowing  foreign
 collaboration  in  trading  activities  may
 also  be  relaxed  provided  such  +  ollabo-
 ration  is  intended  exclusively  for  ex-
 porte.

 5.  Foreign  collaboration  may  also
 be  considered  in  low  priority  s«ctors
 if  the  collaboration  agreement  provides
 for  the  greater  part  of  production  to
 be  exported.”

 Suggestions  regarding  export  of  jute
 vis-a-vis  synthetics

 3669,  SHRI  RAJDEO  SINGH:  Will
 the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state:

 (a)  whether  the  delegation  which
 visited  U.S.A.  and  Western  Burope
 revarding  the  prospects  of  our  exports
 of  jute  vis-a-vis  synthetics  had  sug-

 gested  any  corrective  action  to  meet
 the  requirement  of  internationa]  mar-
 ket,

 (b)  if  so,  the  suggestions  made  for
 corrective  action,  and

 (c)  whether  Government  reacted
 favourably  to  these  suggestions?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  0.  GEORGE):  (a)  Yes,  fr.

 (b)  A  statement  is  laid  on  the  Table
 ot  the  House.

 (c)  Yes,  Sir.  Asa  result,  the  ex-
 port  duty  on  primary  jute  carpet
 backing  cloth  weighing  9  oz  and  above
 per  sq.  yd.  has  been  reduced  by  Rs.  400
 per  tonne.  The  other  suggestions  are
 in  various  stages  of  considerat:on

 STATEMENT

 The  five-member  jute  delegation
 consisting  of  two  representatives  of
 Government  and  three  members  of
 Jute  Industry  to  North  America/UK/
 Belgium  was  a  fact  finding  one  to  ex-
 amine  the  current  problems  of  jute
 and  to  recommend  measures  for  re-
 medial  action.  The  delegation  has
 made  a  detailed  study.

 2.  The  delegation  has  expressed  the
 unamimous  opinion  that  the  situation
 of  jute  vis-a-vis  synthetics  has  chang-
 ed  drastically  during  the  last  8
 months  and  unless  immediate  correc-
 tive  action  is  taken,  the  rapid  erosion
 cannot  be  halted.  The  fact  that  our
 exports  in  97]  have  shown  a  sub-
 stantial  increase  only  conceals  the  fact
 that  in  the  same  period,  with  the
 virtual  stoppage  of  shipments  from
 Bangladesh,  the  gap  was  in  fact  filled
 by  synthetics.  The  erosion  would
 have  been  greater  still  but  for  a  short-
 age  of  supplies  of  synthetics.
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 s  In  order  to  halt  the  further  intru-
 sion  of  synthetics,  the  delegation  has
 recommended  that:—

 (l)  it  is  essential  to  reduce  price
 of  both  carpet  backing  and
 hessian  as  early  as  possible  to
 levels  which  would  make  them
 competitive  with  synthetics.

 (2)  it  will  be  necessary  to  ensure
 reasonable  stability  in  price

 ,  and  regular  uninterrupted  sup-
 ply.

 (3)  pre-requisite  for  this  would  be
 adequate  and  timely  supply  of
 raw  jute  at  reasonable  prices,

 (4)  vigorous  steps  will  have  to  be
 taken  in  research  and  product
 development  wherever  necessary
 ‘ahd  in  promotion  and  publicity
 in  aréas  where  this  will  have
 the  necessary  effect.

 (5)  suitable  measures  should  be
 taken  to  generate  the  funds
 needed  for  export  promotion,
 research  and  development.

 (6)  it  is  desirable  that  discussions
 are  held  between  the  two  major
 producers  of  jute  goods  at  a
 very  early  date  so  that  inter-
 national  markets  can  be  availed
 of  by  both  in  a  spirit  of  mutual

 ;  Co-operation.

 cy  In  short,  the  delegation  has  urged
 that  price  reduction,  stabilisation  of
 prices  and  ‘building  up  of  buffer  stock
 of  jute  manufacturers  in  India’  iniust-
 be  achieved  without  delay.

 Decline  in.  Imports
 3670  SHRI.  RAJDEO  SINGH:  Will

 the.  Minister..of  FOREIGN.  TRADE  be
 pleased  to  state  ao

 (a).  whether.  due..to’  our  eftorta,  of . import  substitution.  the  imports  for  the
 Ist  three  years  of  Fourth  Five  Year.
 Plan  have  fallen  appreciably,
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 (b)  if  so,  whether  the  fall  is  progres-
 sing  from  ‘year  to  year;  and

 (c)  if  so,  the  extent  of  fall  for  the
 first  three  years  of  Fourth  Five  Year’
 Plan,  year-wise?

 THE  DEPUTY  MINISTER  IN  THE.
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GEORGE):  (a)  to  (c).
 The  value  of  imports  into  India  dur-
 ing  the  first  three  years  of  the  Fourth
 Five  Year  Plan  and  in  the  year  pre-
 ceding  the  .commencement  of  the
 Fourth  Plan  were  as  under:

 Rs.  crores.

 1968-69  7908  63

 1969-70  1582"  70

 ¥970-7%  3634°20

 797४-72  *782°02

 (*the.  figute  is  provisional  and  subject  to
 revision).

 While  there  was  a  perceptible  fall  in
 imports  after  1968-69,  there.  has  lately
 been  an  increase  in  imports  due  to
 increasing  requirements  of  industries
 for  domestic  as  well  as  export  produc-
 tion,  Furthermore,  while  there  is  con-
 tinuing  effort  at  import  substitution,
 the  actual  impoct  figures  reflect  the
 effect  of  many  factors,  including  lags
 in  importation,  ete.  It  cannot,  there
 fore,  be  said  that  the  fall  is  or  will  he
 progressing  from  year  to  year.

 Expert  of  Tollet  preparations  amd
 Cosmetics

 8671  SHRI  RAJDEO  SINGH:  Will
 the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state

 (a)  whether.  export  ‘of’  ‘toilet  “pre-
 parations  and  cosmetics  have’  register-
 ed-an  increase  of  27.  है  cent  ever  the
 previous.  year;  and  ee.
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 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  FOREIGN  TRADE
 {SHRI  A.  C.  GEORGE):  (a)  The  in-
 <rease  in  97l-72  over  970-7i  3५  more
 than  60  per  cent,

 *  (b)  U.S.SR,  U.S.A.  Malaysia,  U.K.,
 Sudan,  Kenya,  Hungry,  Kwait,  Fii  IS,
 Saud:  Arabia,  Bahrein  IS  are  the
 major  countries  which  are  importing
 thees  preparations  from  India.

 Representation  from  Punjab  Govern-
 ment  for  release  of  seized  imported

 woollen  Rags

 3672.  SHRI  JAGANNATH  MISHRA:
 Will  the  Minister  of  FOREIGN
 TRADE  be  pleased  to  state:

 (8)  whether  Punjab  Government
 have  represented  to  the  Centre  for
 the  release  of  seized  imported  woollen
 rags;  and

 (ib)  if  so,  the  reasons  given  by  the
 State?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A,  C  GEORGE):  (a)  Yes,  Sir

 (b)  The  State  Government  felt  that
 salvation  of  the  woollen  industry  in
 Ludhiana  lay  in  the  release  of  the
 seized  imported  goods  after  imposi-
 tion  of  normal  Custom  duty.

 Abnorma]  fall  in  export  of  handloom

 3673.  SHRI  JAGANNATH  MISH-
 RA:  WIlil  the  Minister  of  FOREIGN
 "TRADE  be  pleased  to  state:

 (a)  whether  the  abnormal  fall  in
 the  export  handloom  has  been  report-
 ed;  and

 (b)  if  so,  the  remedial  measures
 proposed?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 4SHRI  A.  0.  GEORGE):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Discussion  with  study  group  from
 Japan  for  Economic  and  ‘fechnical

 Aid  to  India

 3674,  SHRI  R.  S.  PANDEY:  Will  the
 Minister  of  FINANCE  be  rleased  to
 state:

 (a)  whether  a  Study  Group  of  the
 Japanese  Government  visited  India
 recently  and  held  discussion  with  the
 Government  of  India  on  economic  and
 technical  aid  to  India  from  Japan;

 (b)  if  so,  a  resume  of  the  issues
 discussed;  and

 (c)  whether  an  agreement  has  been
 Signed  with  Japan  for  economic  aid
 to  India?  .

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  and  (b).  A  Japanese  delegation
 led  by  the  President  and  Representa-
 tive  Director  of  Toshiba  Tungaloy  Co.
 Ltd.  visited  India  during  3lst  October
 and  4th  November,  972  to  study  the
 climate  for  foreign  investment  and
 collaboration  in  India.  The  Team  had
 discussions  with  officers  in’  various
 Ministries  of  Govt.  of  India.  They
 also  met  the  Finance  Minister  and  the
 Minister  of  Planning.

 Clarifications  sought  by  the  team
 at  various  meetings  mainly  related  to
 procedures  and  policy  on  industrial
 licensing,  import  control  policy,  finan-
 cial  participation,  taxes  on  royalty
 and  dividends,  duration  of  the  colla-
 boration  agreements,  sharing  of  the
 technical  know-how  by  more  than
 one  party,  the  development  pro-
 gramme  in  the  Fifth  Five  Year  Plan
 etc.  In  the  meetings  with  various
 Ministries  and  Planning  Commission
 suitable  clarifications  were  given  on
 the  above  points.  At  a  brief  meeting
 with  the  Finance  Minister  the  scope
 for  economic  cooperation  in  respect
 of  major  projects  between  Japan  and
 India  was  broadly  discussed.

 (०)  No,  Sir.  During  the  discussions
 the  areas  identified,  where  Japanese
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 cooperation  would  be  meaningful
 and  welcome  in  the  Fifth  Five  Year
 Pian,  are  steel,  fertilisers,  oil  explo-
 ration,  chemicals  and  pet:o-chemi-
 cais,  smp  buiding  etc

 Countries  in  favour  of  ending  rupee
 trade  agreements  with  India

 3675.  SHRI  R  S  PANDEY:  Will
 the  Minister  of  FOREIGN  TRADE  be
 pleased  te  state:

 (a)  whether  most  of  the  countries
 with  which  India  has  rupee  trade
 arrangements,  are  in  favour  of  end-
 ing  this  pattern  of  trade  and  desire
 to  have  new  agreements  for  direct
 trade  on  bilateral  basis;

 (ib)  ig  so,  the  names  of  such  coun-
 tries  and  their  views  in  this  regard,
 and

 (c)  the  reaction  of  Government
 thereto  and  whether  discussions  have
 talzen  place  to  evolve  alternate  grade
 atrangementg  with  those  countries?

 THE  DEPUTY  MINISTER  IN  THRE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C  GEORGE)  (a)  No,  Sir.

 (b)  and  (c).  Only  Yugoslavia  ex-
 pressed  an  inclination  for  ending
 rupee  trade  with  India  and  after  de-
 tefted  discussions  ‘between  the  re-
 presentatives  of  the  two  Govern-
 ments,  It  has  been  decided  that  from
 4.2978  etl  trade  and  payment  tran-
 eactions  between  India  and  Yugoria-
 vid  will  be  concluded  in  freely  con-
 vertible  currency.  A  new  ‘Trade
 Agreement  i  expected  to  के
 lised  sdon  by  the  two  countries  which
 will  be  effective’  from  2.7,i978.

 Finallsation  of  recruitment
 ‘bona

 pre
 motion  rules  by  Colr

 3676,  SHRI  0.  JANARDHANAN:
 Will  the  Minister  of  FOREIGN

 TRADE  be  pleased  to  state:
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 (७)  whether  Cow  Board  has  nut  yet
 finalised  its  Rules  of  Recrurtment,
 Promotion  ete  ;

 (b)  uf  so,  the  basis  on  which  re-
 cruitment  and  promotion  are  made  at
 present;  and

 (e)  the  reason  for  delay  in  finalis-
 ing  these  rules?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A  C  GEORGE)  (a)  The  re-
 cruitment  rules  have  not  yet  been
 finahsed,

 (b)  All  appointments  are  made  by
 the  Executive  Committee  of  the  Coir
 Board  in  exercise  of  the  powers  vest-
 ed  with  them  under  bye-laws,  7955
 and  in  keeping  with  the  guidelines
 given  by  the  Coir  Board  im  the  form
 of  resolutions  from  time  to  time

 (c)  A  Sub-Committee  was  consti-
 tuted  by  the  Coir  Board  to  finalise
 recruitment  rules.  The  Sub-Com-
 mittee  had  not  yet  made  any  final
 recommendations.  The  Car  Board
 has  been  requested  to  finalise  the
 rules  immediately.

 Enquiry  into  sale  of  car  by  Punjab
 National  Bank

 3677.  SHRI  S.  M.  BANERJEE:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  hig  attention  has  been
 Grawn  to  tha  news  item  under  the
 ception  ‘Car  sold  for  only  6  parse’  in
 the  Blitz  dated  the  4th  Nevember,
 1972;

 (b)  whether  this  happened  in  the
 Punjab  National  Bank;  and

 (c)  if  so,  whether  any  enquiry  has
 been  instituted  and  if  so,  with  what
 yesyits?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAQ  CHAVAN):
 (a)  Yea,  Siz.
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 (b)  and  (c).  No  sale  of  any  pro-

 perty  of  Punjab  National  Bank  to  ats
 former  custodian  has  actually  been
 effected  nor  will  it  be  effected

 Handing  over  of  Libyan  Tea  Ware-
 house  to  C.LW.T.C,

 3678.  SHRI  INDRAJIT  GUPTA:
 Will  the  Minister  of  FOREIGN
 TRADE  be  pleased  to  state:

 (a)  whether  the  Libyan  Tea  Ware-
 house  in  Calcutta  has  recently  been
 handed  over  to  the  Central  Inland
 Water  Transport  Corroration;

 {b)  whether  the  Tea  Board  has
 agreed  to  underwrite  the  losses,  if
 incurred,  by  the  Central  Inland  Water
 Transport  Corporation‘in  running  the
 Warehouse  upto  the  extent  of  Rs.  20
 lakhs;  and

 (c)  if  so,  the  reasons  for  Govern-
 ment’s  violation  of  the  assurance
 given  in  the  Lok  Sabha  on  the  28th
 July,  967  in  reply  to  Starred  Ques-
 tion  No.  449  that  the  said  Ware-
 house  would  be  taken  over  and  run
 997  the  Tea  Board  for  a  period  of  60
 years?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GEORGE):  (a)  Yes,  Sir.

 (b)  Yes,  Sir;  to  the  full  extent  of
 the  losses.

 (c)  A  high  powered  Committee  set
 up  by  Government  in  796  with
 Shri  P.  C.  Borooah  as  Chairman  to
 undertake  a  comprehenswe  review  of
 the  economic  conditions  and  problems
 of  the  tea  industry  in  all  its  aspects
 and  for  recommendations  regarding
 measures  to  be  taken  for  its  appropri-
 ate  development  recommended  inter-
 alia  that  the  Tea  Board  should  not  be
 saddled  with  the  responsibility  of
 taking  over  the  Libyan  Warehouse.
 This  recommendation  was  accepted
 by  Government  and  this  was  announ-
 cad  vide  Ministry  of  Foreign  Trade
 Resolution  No.  2/l0/Plant(A)/70-
 (BC)  dated  the  2th  July,  1970,  a

 copy  of  which  was  placed  on  the
 Table  of  the  Luk  Sabha  on  the  2nd
 September,  970  After  the  closure  of
 the  tea  Warehousing  business  by  M/s
 Balmer  Lawrie  and  Co.  who  were
 running  the  Libyan  Warchousc,  the
 Central  Inland  Water  Transport  Cor-
 poration  have  taken  over  this  Ware-
 house  on  the  2th  July,  972  for  a
 period  upto  3lst  December,  973
 urder  orders  of  the  Government

 Criteria  for  grant  project  ‘allowance
 to  Central  Government  Employees

 3679.  SHRI  INDRAJIT  GUPTA:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:  .

 (a)  the  latest  criteria  for  determin-
 ing  whether  Central  Government
 employees  working  in  a  particular
 project  area  are,  or  are  not,  eligible
 for  project  allowance;  and

 (o)  whether  such  allowances  onte
 sanctioned,  can  be  withdrawn  or  re-
 duced  without  any  material  change
 in  the  development  level  of  the  area
 concerned?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  K.  R.  GANESH):  (a)  The
 following  general  principles  are  ob-
 served  in  granting  project  allowance
 to  Central  Government  employees:—

 (i)  The  project  should  be  a  large-
 scale  one.  Its  execution
 should  involve  the  establish-
 ment  of  a  large  construction
 organisation  and  the  cons-
 truction  shoulg  be  spread
 over  a  number  of  years.

 (ii)  Amenities  such  as  housing,
 schools,  markets,  dispensa-
 ties  etc.  should  not  be  avail-
 able,  Accordingly,  where  a
 project  is  located  in  a  city
 where  compensatory  (city)
 allowance  and/or  house  rent
 allowances  are  admigsible,  no
 project  allowance  will  be  ad-
 missible,  Where  it  is  located
 in  the  proximity  of  such  a



 बा  Written  Answers

 city,  a  project  allowance  may
 be  sanctioned  but  at  reduced
 rates.

 (ili)  To  be  eligible  for  the  allow-
 ance,  the  staff  should  be  em-
 ployed  on,  or  in  connection
 with,  the  project  and  should
 reside  within  the  project
 area  or  in  a  nearby  locality

 (b)  The  allowance  78  not  intended
 to  continue  on  a  permanent  basis  and
 its  continuance  28  dependent  on  the
 emergence  of  the  necessary  amenities
 ‘of  living  As  these  amenities  be-
 ‘come  available  the  allowance  38  re-
 duced,  in  stages  where  necessary,
 until  it  is  withdrawn  finally

 Indian  Feature  Films  purchased  by
 Latin  American  countries

 3680  SHRI  INDRAJIT  GUPTA
 Will  the  Manister  of  FOREIGN
 TRADE  be  pleased  to  atate

 (a)  whether  37  Indian  feature
 films  have  been  purchased  for  about
 Rs  22  lakhs  by  the  Latin  American
 countries  of  Ecuador,  Bolivia  and
 Peru,

 (b)  if  so,  whether  thia  is  the  first
 such  commercial  transaction  in  the
 history  of  the  Indian  film  industry,
 and

 (c)  whether  Government  are  en-
 couraging  the  Indian  Motion  Pictures
 Export  Corporation  to  find  out  new
 overseas  markets  and  if  so,  with  what
 result?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  धव  GEORGE):  (a)  Sale  of
 fifty  two  Indien  feature  films  valued
 at  about  Re.  85  lakhs  to  the  Latin
 American  countries  of  Ecuador,  Boli-
 via  and  Peru  has  been  negotiated.

 (b)  Yea,  Sir.

 (०)  Export  of  feature  films  has  been
 canaliseg  through  State  Trading  Cor-
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 poration  with  effect  from  Ist  Novem-
 ber,  ‘1972,  and  that  organisation  will
 work  out  plans  for  promoting  exports
 of  Indian  filmg  to  foreign  countries.

 Appointment  of  Chairman  of  Mone-
 polies  Commission

 3681  SHRI  INDRAJIT  GUPTA
 SHRI  JYOTIRMOY  BOSU

 Wul  the  Minister  of  COMPANY
 AFFAIRS  be  pleased  to  state.

 (a)  whether  the  Chairman  of  the
 Monopolies  Commussion  has  been
 appointed  as  a  Judge  in  the  Supreme
 Court;  and

 (b)  7  so  the  steps  taken  to  ensure
 that  the  work  of  the  Monopolies
 Commission  38  not  hindered  by  the
 afbrence  of  Chairman?

 THE  MINISTER  OF  COMPANY
 AFFAIRS  (SHRI  RAGHUNATHA
 REDDY):  (a)  Yes,  Suir.

 (b)  Steps  are  being  taken  to  fill  up
 the  post.  However  the  absence  of  the
 Chairman  has  not  hindered  the  work
 of  the  Commission  which  hag  sub-
 mitted  two  reports  after  the  former
 Chairman’s  appointment  as  a  Judge
 of  the  Supreme  Court.

 Deficit  Financing

 8682,  SHRI  BHALJIBHAI  PAR-
 MAR:

 SHRI  P.  M  MEHTA:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  tha  deficit  financing  stipulated
 in  the  Plan  documents  during  the  first
 three  Plans  and  the  actuat  deficit
 financing  undarteken;  and
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 (b)  the  deficit  financing  undertaken
 during  the  period  when  only  annual
 Plans  were  in  operation  after  the
 Third  Plan?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  and  (b).  A  statement  is  lead  on
 the  Table  of  the  House.

 Statement
 Deficit  Pina  icing  by  Central  and  State

 Gover:  ments

 crores)
 As  Actual

 stipulated
 in  the  Plan

 document

 Five  Year  Plans

 wi  ©=-First  Plan  290  338
 Second  Plan  3200  992
 Third  Plan.  550  7433

 Annual  Plans

 1966-67  2  789

 7967-68  74  224

 1968-69  307  263

 Nore.—  Deficit  financing  figures  for  the  first
 Plan  periods  are  not  strictly

 comparable  with  those  forthe
 od

 Plan  periods.  While
 first  a

 it
 क  deficit Nanemng  compri  changes  in

 the  Central  and  State  Govern-
 ments’  cash  Pbalanoes,  net  varia
 tion  in  the  Reserve  Bank  of  India’s
 holding  of  treasury  bills  and  the

 jank  advances  to  State

 India’s
 securities.

 support  to  long-

 f

 Foreign  Capital  investment  in  India

 3683.  SHRI  Y.  ESWARA  REDDY:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  what  is  the  total  amount  of
 outstanding  foreign  business  invest-
 ments  in  India  as  on  3ist  October,
 ‘1972;  and

 a7!

 (०)  how  much  foreign  capital  in-
 vestment  is  expected  in  the  remain-
 ing  period  of  the  current  Five  Year
 Plan?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):

 (a)  According  to  a  quick  estimate
 made  by  the  Reserve  Bank  of  India,
 the  provisional  figures  of  total
 foreign  investments  outstanding  as  on
 3ist  March  97]  are  of  the  order  of
 Rs.  872.4  crores  of  which  the  out-
 standing  foreign  investment  from
 private  sources  abroad  is  about
 Rs,  39.7  crores  only.  More  up-to-date
 estimate  of  such  investments  is  not
 yet  available.

 (b)  On  a  global  basis  the  gross  in-
 flow  of  foreign  investment  (including
 loans)  is  estimated  at  Rs.  300  crores
 for  the  entire  Fourth  Five  Year  Plan
 period,  (1969-70,  to  1973-74),  As
 against  this,  during  the  first  two
 years  of  the  Fourth  Five  Year  Plan
 period,  namely  1989-70  and  1970-71,
 the  overall  gross  inflow  has  been  esti-
 mated  by  the  Reserve  Bank  of  India
 to  be  at  Rs.  2403  crores.  The  above
 figure  is  exclusive  of  investments  in
 the  form  of  retained  earnings  of
 Rs.  47.0  crores.

 Repayment  of  Leans  received  from
 U.S.A.

 cm

 3684.  SHRI  Y.  ESWARA  REDDY:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state.

 (a)  what  ig  the  total  amount  of
 loans  received  by  India  from  the
 United  States;

 (b)  what  is  the  annual  debt  repay-
 ment  liability  on  these  loans;

 (c)  how  much  of  these  have  been
 repaid;  and

 (d)  what  are  the  details  of  the
 schedule  worked  out  for  repayment
 of  these  loans?
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 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  As  on  30th  September,  972  the
 amount  of  loan  received  by  Govern-
 ment  of  India  from  U.S.A.  (value  of
 loan  agreements  signed)  x8  Rs.  4,639
 crores.

 (b)  The  annual  debt  repayment
 liability  on  these  loans  varies  from
 year  to  year.  The  esiimated  debt  re-
 payment  liability  on  these  loans  dur-
 ing  ‘1972-78  ig  Rs,  63  crores.  In  addi-
 tion,  interest  payments  due  in  this
 year  sre  Rs,  79  crores.

 {c)  As  on  30th  September,  492
 the  amount  of  loans  repaid  is  Rs.  420
 crores.

 (d)  Each  loan  is  repayable  over  a
 period  of  years  in  accordance  with
 the  amortisation  schedule  applicable
 to  it,  Periods  of  repayment  generally
 range  from  7  years  to  40  years.

 करणानमरत  amendment  to  existing  Gold
 Contzol  Act

 3685,  SHRI  NIMBALKAR:  Will  the
 Minister  of  FINANCE  be  pleased  to
 state:

 (a)  whether  Government  propose
 to  take  amendments  in  the  existing
 Gold  Control  Act;  and

 (b)  if  so,  the  reasons  for  the  same?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  K.  R.  GANESH):  (a)  and  (b).
 In  the  light  of  the  recommendations
 made  in  the  47th  Report  of  the  Law
 Commission  on  Trial  and  Punishment
 of  Social  and

 bescaed  ‘  ed  =|  and the
 oxperieny

 gained  in  administer-
 ing  the  (  Control)  Act,  certain
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 Private  investment  expected  from
 West  Germany  for  Industrial  Units

 3686,  KUMARI  KAMLA  KUMARI-
 Will  the  Mmuster  of  FINANCE  be
 pleased  to  state:

 (a)  the  total  amount  of  private  in-
 vestment  likely  to  be  received  from
 West  Germany  for  Industrial  Units  in
 India  in  1978-74;  and

 (b)  the  names  and  location  of
 Industries  in  which  the  investment
 wil]  be  made?

 The  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  and  (b).  Details  of  hkely  invest-
 ments  from  West  Germany  during
 ‘1978-74  and  the  names  and  locations
 of  industries  where  such  investments
 are  hkely  to  be  made  are  not  avail-
 able.  However,  on  global  basis  the
 gross  inflow  (including  loans)  of  pri-
 vate  foreign  investments  for  the
 entire  Fourth  Five  Year  Plan  period
 namely,  from  ‘1089-70  te  1998-74,  has
 been  estimated  at  Rs.  300  crores.

 Ameant  of  OCeing  ty  Cirenlation

 3687,  KUMARI  KAMLA  KUMARI:
 Wilt  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  the  total  amount  of  coing  which
 are  in  circulation  at  present;  and  -

 -(b)  the  tote)  amount  of  coins  to  be
 circulated  ih  9787

 THE  MINISTER  OF  STATE  IN  THE
 MBUSTRY  OF  FINANCH  (SHRI  K.
 BR.  GANESH):  (a)  Retalls  of  small
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 coins  in  circulation  as  at  the  end  of
 August,  972  (latest  available)

 (Value  in  Rs.  coo’s
 omitted)

 50  Paise  |  39570,75
 25  Passe  [  (37576;54,
 20  Paise  ]  [  8,00,63
 70  Paise  1  23.75949°

 5  Paise}  16,85,56
 3  Paise]  I  4.52,33
 2  Paise  |  +  78433
 3  Paise  [5,62,79

 In  addition,  the  following  amount
 of  pre-decimal  series  of  coing  are  still
 in  circulation:—

 Nickel  Brass  2  Annas  59:34
 Cupro  Nickel  2  Annas  ‘191,03
 Nickel  Brass  r  Anna  '  3,76,95

 Curpo  Nickel  4  Anna  ee

 Nickel  Brass  aa  Anna  2,37,79

 Cupro  Nickel  a2  Anne  ,  69,70

 Single  pice  |  3248,99

 -11;77,80

 own
 (b)  The  amount  of  small  coing  to

 be  issued  in  ‘1973-74,  will  depend  on
 the  production  capacity  of  the  three
 Mints  in  relation  to  the  estimated  re-
 quirements  of  the  Reserve  Bank  of
 India  arid  the  arrangements  which
 the  Reserve  Bank  make  for  allocating
 the  supply  to  its  offices  and  small  coin!
 depots.  The  value  of  coins  to  be
 desued  to  pubHe  in  1978-74  is  esti-
 mated  at  Rs.  37  crores.

 775

 Change  in  Export/Import  Policy
 regarding  Jute

 3688  KUMARI  KAMLA  KUMARI’
 Will  =the  Miunistur  of  FOREIGN
 TRADE  he  pleased  to  state:

 (a)  whether  any  change  is  to  be
 brought  in  the  import/  export  policy
 for  jute;  and

 (b)  7  so,  the  sahent  features  there-
 of?  °

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A  C  GEORGE):  (a)  No,  Sir.

 (b)  Does  not  arise

 Take-over  of  Entire  Jute  Trade

 3689.  KUMARI  KAMLA  KUMARI:
 SHRI  MADHUKAR:

 Will  the  Minister  of  FOREIGN
 TRADE  be  pleased  to  state:

 (a)  whether  Government  propose
 to  take  over  the  entire  Jute  Trade;
 and

 (b)  if  so,  when?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C,  GEORGE):  (a)  It  is
 envisaged  that,  over  a  period  of
 years,  the  Jute  Corporation  of  India
 would  take  over  the  entire  trade  in
 raw  jute.

 (b)  It  is  not  possible  to  indicate
 the  period  within  which  such  take
 over  would  be  poséible,

 Repayments  of  short  term  credit  by
 Farmers

 3690.  SHRI  ARJUN  SETHI:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  the  repayment  of
 short  term  credits  given  to  small
 farmers  and  smal]  entrepreneurs  have



 79  ©Written  Answers

 not  been  forthcoming  on  the  stipu--
 lated  terms  and  the  Reserve  Bank
 authorities  are  much  -concerned  over
 this  matter;.  and

 (b)  if  so,  the’  reaction  of  Govern-
 ment  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 ‘MINISTRY  OF  “FINANCE  (SHRI-
 MATI  SUSHILA  ROHATGI):  (a)  and
 4b).  Separate  statistics  of  short  term
 credit  given  to  small  farmers  and
 small  entrepreneurs  by  public  sector

 ‘banks  are  not  maintained.  According
 to  the  latest  information  available  for
 the  period  ending  June,  ‘1971,  the  re-
 covery  of  direct  finance  to  farmers  by
 ‘public  sector’  banks  was  60  per  cent
 of  the  demand.  Generally  speaking,
 banks  have  not  been  facing  serious
 problems  in  regard  to  recovery  of

 :advances  granted  to  agriculturists.  In
 a  few  States,  on  account  of  natural
 calamities  such  as  floods,  droughts,

 -eyclones,  the  overdueg  have  been  re-
 ‘latively  large  and  the  periog  of  re-
 payment  of  advances  hag  been

 -rephased..  No  situation  has  arisen  to
 clause  any  special  concern  either  in
 respect  of  credit  given  to  small
 farmers  or  to  small  entrepreneurs;
 the  banks  naturally  have  to  take  due
 precautions  as  regards  recovery  in  all

 cases.

 Separate  Collectorate  of  Central
 Excise  in  Orissa

 3691  SHRI  ARJUN  SETHI
 SHRI  CHINTAMANI  PANI-

 GRAHI:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state

 fg  (awhetfier  the  State.  Government
 of  Orissa  have:  requested  the  Centre
 to  open  a  separate  Collectorate  of
 ‘Central  Excise:  in’  Orissa

 6)  if  80,  Whether  the.  Central
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 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  FINANCE  (SHRI  K.
 R,  GANESH):  (a)  The  State  Govern-
 ment  of  Orissa  had  suggesteq  that  a
 separate  Collectorate  of  Central  Ex-
 cise  for  Orissa  should  be  located  with-
 in  the  State.

 (b)  and  (c).  The  suggestion  made
 by  the  State  Government  was  care-
 fully  considered.  Judged  from  the
 revenue  as  also  the  workload  points
 of  view,  creation  of  a  separate  Col-
 lectorate  for  Orissa  was  not  then
 considered  to  be  fully  justified.  It
 was  then  decided  to  defer  the  création
 of  a  separate  Collectorate  for  Orissa
 until  a  more  propitious  time.  The
 matter  ig  now  being  reconsidered,

 Steps  to  compete  with  China  in  field
 of  exports  to  U.S.A.

 3692.  SHRI  RANABAHADUR
 SINGH:

 SHRI  R.  R.  SINGH  DEO:

 Will  the  Minister  of  FOREIGN
 TRADE  be  pleased  to  state:

 (a)  whether  China  hag  emerged
 as-a  major  rival  of  India  in  the  field
 of  exports  to  U.S.A.  and  is  making
 strenuous  efforts  to  promote  the  ex-
 port  of  the  same  items  as  chosen  by
 India  for  the  U.S.  market;  and

 (b)  if  so,  the  steps  taken  by  India
 to  compete  with  China  in  this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A,  C.  GEORGE):  (a).  and  (bd).
 There  hag  so  far  been  no  adverse
 effect  ‘on.  our  exports  to  the  U.S.A
 as  a  result  of  resumption  of  U.S.  trade
 with  China.  z

 to

 West  Bengal’s  to  Centre  for
 Tageneration  of  economy  of  Se

 aaen

 Government  have  considered  the  re-
 ‘quest’  favaurably;

 (¢)-if  inot,-the  reasons...  therefor?  “be  pleased  ‘to’  state:
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 (a)  whethes  Indo-Bangladesh  Trade
 Pact  is  being  implemented  effectively,

 (b)  if  80,  the  value  and  quantum
 of  exports  and  imports  made  since
 sigrting  of  the  Pact  by  India  and
 Bangladesh;

 (c)  whether  Government  of  West
 Bengal  made  a  request  to  the  Central
 Government  to  the  effect  that  all
 items  of  exports  to  Bengladesh  that
 were  available  in  West  Bengal  and
 other  regions  of  Eastern  India  should
 be  procured  from  these  regions  and
 Bangladesh  imports  should  be  utillis-
 ed  for  regeneration  of  the  economy
 of  Eastern  India  particularly;  and

 (d)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SUIRI  A.  C.  GEORGE):  (a)  and  (b).
 According  to  information  received
 from  the  State  Bank  of  India,  the
 value  of  contracts  registered  upto
 3lst  October,  972  under  the  Limited
 Payments  Arrangement  amount  to
 Rs.  2.55  crores  for  exports  to  Bangla-~
 desh  and  Rs.  5.55  crores  for  imports,
 Since  then,  a  contract  for  import  of
 jute  has  been  concluded  bringing  the
 value  of  contracts  of  imports  from
 Bangladesh  to  Rs.  27  crores.  Con-
 tracts  for  trade  outside  the  Limited
 Payments  Arrangements  are  not  re-
 quired  to  be  registered,  and  informa-
 tion  about  value  thereof  is  not  avail-
 able.

 (०)  and  (a).  The  Government  of
 India  were  informed  by  the  Govern-
 ment  of  West  Bengal  that  they  had
 established  a  State  Trading  Sponsor-
 ing  Authority  for  promotion,  inter
 alia,  of  West  Bengal’s  participation
 jn  the  Yndo-Bangladesh  Trade,  State
 Trading  agencies  have  been  advised
 to  keep  the  State  Trading  Sponsoring
 Authority  of  West  Bengal  informed
 of  tenders  and  trading  opportunities.
 West  Bengal  has  the  advantage  of
 proximity  and  savings  in  transport
 which  would  enable  suppliers  in  that

 State  to  compete  effectively  in  tend-
 ers.  Jute  and  fish  are  the  major  im-
 ports  from  Bangladesh.  Jute  is  used
 almost  wholly  in  the  mills  of  West
 Bengal  and  the  bulk  of  the  fish  goes

 i
 the  Calcutta  and  surrounding  mar-

 ets,

 Representation  made  by  L.  I.  6.  Em-
 Ployees  who  suffered  during  free-

 dom  struggle
 *.

 3694.  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  FINANCE  be  pleased
 state:

 (a)  whether  Government  have  con-
 sidered  the  representation  made  by
 the  L.L.C.  employees  who  suffered
 during  the  freedom  struggle  for  ex-
 tension  of  their  superannuation  age

 upto  65  years  or  for  allowing  them  to
 complete  30  years  of  sisvice,  as  has
 been  done  by  the  We-t  Bengal  Gov-
 ernment;

 (>)  if  so,  whether  Government
 have  taken  any  decision  :egardmg  the
 matter;  and

 (c)  whether  similar  benefit,  if
 agreed  to  by  Government  will  be  ex-
 tended  to  similar  employees  of  other
 financial  institutions  under  the  Cen-
 tral  Government?

 THF  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI-
 MATI  SUSHILA  ROHATGI):  (a)  and
 (b).  After  careful  consideration  of  the
 representations  made  by  the  emp-
 loyees,  LIC  has  decided  not  to  grant
 any  further  concessions  beyond  those
 mentioned  in  reply  to  Starred  Ques-
 tion  No,  438  which  was  answered  in
 this  House  on  Ist  September,  ‘1972,

 (c)  The  question  of  granting  bene-
 fits  to  the  concerned  employees  of
 other  public  financial  institutions  will
 be  considered.
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 International  Airlines  willing  to  use
 Calcutta  Airport  as  Transit  Centre  =

 3695.  SHRI  SAMAR  .GUHA:..  Will.
 the  Minister’  og  . TOURISM  .  AND
 CIVIL  AVIATION  be  pleased  to

 .State:
 (a)  whether  some  _  international

 airlines  _  are.  willing  to  use  Cal-
 cutta.  Airport.  as.-one  of  their  transit

 seer  tie:  cad-havs  approached  ..Gov-
 ernment  for  permission;  ;

 (b)  whether  East  German  Airlines
 Inter  Flug  also.  sought  permission  for
 using  Calcutta  Airport;“ang

 Rsae:

 (c)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  MINISTER;  OF  ‘TOURISM
 AND  CIVIL  AVIATION  (DR.  KARAN

 “SINGH):.  (a)  A  request-was  received
 from  KLM  who  had  earlier  transfer-
 red.  their  once-weekly  frequency
 from  ‘Calcutta  to  Delhi,  for  permission
 to  operate  an  additional  service
 through  .Calcutta  in  excess  of  their
 entitlement  under  the  bilateral  air

 vservices  agreement  between  India  and
 -the.  Netherlands.

 Dit

 DECEMEBER, 8  19725
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 Yugoslav  Airlines  hag  also  shown
 some  interest’  in  operating  through
 Caleutta.  There  is,  however,  no.  air.‘
 transport,  agreement  with  Yugoslavia.

 ५)  No,-Sir,  ed

 (c)  Government...will  weleome  the
 resumption,  of  services.  through  Cal-
 cutta  by,  foreign  airlines  who  have
 the  right  to  operate

 Annual  increase  in  Money  supply

 3696.  SHRI  P.  M.  MEHTA:
 _

 SHRI  SHYAMNANDAN  5

 MISHRA:  se
 fi  .oc  4:  कि

 Will  the  Minister  of  FINANGE  ‘be
 pleased  to  state  the  annual:  increase
 in  monéy  supply  ‘since’  March  495
 till  March  19722

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN)

 A  statement  is  laid  on:  the  Table  of
 the  House

 (Amount  in-crores  of  Rupees)
 Fiscal  Year’  Money”  Siibptys®22.  Be

 Absolute
 Percentage  growth

 3957-52  हे  —204  —t0'r

 7952-53  46  Sa

 1953-54  ea  a6.

 1954-55  aby  +6  9

 कं  bei  0s  +262,  पक  hu

 7955-57
 ड

 oad  ‘aig

 I957-S8.  om,  at

 1988-59,  “bn >  +4°7

 **  As  on  last  Friday..

 Written  Answers  :  184  ८7  प्र
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 Fiscal  Year

 २959-60
 1960-61  '

 396r-62

 1962-63,

 २963-64

 1964-65,

 1965-66,

 1966-67
 1967-68

 3968-69

 7969-70

 १97०य7

 I97%-72

 *Provisional

 Expenditure  on  advertisements  by
 big  business  houses

 3697.  SHRI  SHYAMNANDAN
 MISHRA:  Will  the  Minister  of  COM-
 PANY  AFFAIRS  be  pleased  to  state
 the  money  spent  by  each  of  the
 seventy-five  big  Business  Houses,  in-
 dividually,  on  advertisements  during
 the  last  three  years?

 THE  MINISTER  OF  COMPANY
 AFFAIRS  (SHRI  RAGHUNATHA
 REDDY):  The  information  is  not
 available  with  the  Department  as
 wnder  the  Companies  Act,  companies
 are  not  required  to  disclose  expendi-
 ture  on  advertisements  separately  in
 their  annual  accounts.

 Scheme  to  put  Important  Business
 Centres  Uk,  Sholapur,  Ludhiana,

 386

 (Amoun*  'n  croves  of  Rup.c$)
 Money  Supply**

 Absolute  Percentage  growth

 794  पक
 4  749  45९5
 i  777  +6°2
 |  264  ७१7

 +442  +  33°4
 |  328  +87
 +  449  pare

 ot  42  +O
 +  400  |  Bex

 |  429  4  8१०

 +607  +105,
 |  753  ad  rr°8

 +974"  f  13.6%

 Jabalpur  and  Gorakhpur  on  Air
 Map  of  the  country

 3698.  SHRI  8.  R.  DAMANI:  Will
 the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  whether  any  scheme  has  been
 prepared  by  the  Indian  Airlines  to
 put  on  the  air  map  of  the  country
 important  business  centres,  other
 than  State  Capitals,  also  such  as,
 Sholapur,  Ludhiana,  Jabalpur  and
 Gorakhpur,

 (b)  if  so,  the  broad  outlines  there-
 of;  and

 (९)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  to  (¢).  Indian  Air-
 lines  propose  to  consider  airlinking
 some  of  these  cities  during  the  Fifth
 Plan  period.
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 Discussions  at  the  meeting  of  the  In-
 ternationa]  Monetary  Fund  and

 World  Bank

 3699.  SHRI  S.  R.  DAMANI:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  the  decisions  taken  at  the  re-
 cent  meetings  of  the  International
 Monetary  Fund  and  the  World  Bank;

 (b)  whether  discussions  took  place
 about  the  problem  of  transferring
 more  resources  from  the  rich  nations
 to  the  poor;  and

 (c)  whether  India  has  been  able  to
 achieve  anything  in  her  favour  and
 if  so,  what?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  During  the  Annual  Meetings  of
 the  International  Monetary  Fund  and
 the  World  Bank,  discussions  took
 Place  on  major  economic  problems
 such  as  International  Monetary  Re-
 forms,  continuing  allocation  of  SDRs,
 link  between  SDRs  and  Development
 Finance,  shortfall  in  concessiona]  aid
 to  developing  countries  and  its  impact
 on  the  prospe-ts  of  development  in
 the  hght  of  the  mounting  debt  service
 burden  etc.  There  was  geveral  agree-
 ment  that  questions  relating  to  inter-
 national  moneary  reform  including
 adjustment  of  parity  rates  should  be
 considered  in  the  forum  of  the  IMF
 rather  than  in  exclusive  groups  lke
 the  Group  of  Ten.

 (b)  The  President  of  the  World
 Bank  had  expressed  concern  at  the
 shortfall  in  the  official  development
 assistance  as  compared  to  the  target
 set  for  the  U.N.  Second  Development
 Decade  and  had  proposed  to  increase
 the  World  Bank  Group's  commit-
 ments  to  developing  countries  during
 the  period  fiscal  years  1974-78  by  an
 average  of  il  per  cent  a  year  and  to
 shift  an  increasing  percentage  of
 these  commitments  to  International
 Development  Association  Credits,  The
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 question  of  linking  Special  Drawing
 Rights  with  Development  Finance  is
 being  considered  by  a  Committee  of
 Governors  and  their  Deputies  consti-
 tuted  by  the  International  Monetary
 Fund  to  examine  matters  relating  te
 Interr.ational  Monetary  Reforma,

 (c)  These  meetings  provide  a
 forum  for  exchange  of  views  on  major
 economic  issues  besides  providing  an
 opportunity  for  expressing  our  views,
 especially  as  a  major  developing
 nation  and  influencing  international
 opinion  No  immediate  country  bene-
 fits  were  expected

 Recommendations  of  Bureau  of  Pub-
 lic  enterprises  te  tone  up  mainten-

 ance  of  Public  Undertakings

 3700  SHRI  5  R  DAMANI:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state.

 (a)  whether  the  Bureau  of  Public
 Enterprises  has  made  any  recom-
 mendations  to  tone  up  niaintenance  of
 public  sector  industrial  units;

 (9)  7  so,  the  main  recommenda-
 tions  and  which  of  them  have  been
 accepted  by  Government  for  imple-
 mentation;  and

 (०)  the  guidelines  formulated  for
 implementation?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 K.R  GANESH):  (a)  Yes,  Sir.

 (b)  and  (c).  The  main  recommen-
 dations  made  by  the  Bureau  of  Public
 Enterprises  and  accepted  by  Govern-
 ment  for  improving  maintenance
 standards  in  the  public  enterprises
 relate  to:

 (i)  systematic  reporting,  record-
 ing  and  analysis  of  breakdowns;

 (ii)  introduction  of  a  continuing
 programme  of  préventive  mainten-
 ande  and  its  close  coordination  with
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 pre-production  planning,  short  and
 long-term  plant  _re-conditioning
 and  replacement  policy;

 (ay)  mntensive
 and

 craft
 tefresher  course~

 tenance  and  operations
 supervisors;

 training
 for  main-
 staff  and

 (av)  setting  up  of  maintenance
 norms  and  targets  for  review  otf
 pr  furmance;

 (४)  periodic  review  of  the  main-
 tenance  organisations;  and

 (va)  adoption  of  modern  schedul-
 ing  and  controlling  techniques
 like  PERT/CPM  for  proper  plan-
 ning  and  control  of
 and  overhaul  schedules.

 maintenance

 Andhra  Pradesh  Government’s  Re-
 commendation  for  grant  of  Licence

 for  expanding  spindlage  of  Rayala-
 seema  Cotton  Mills,  Adoni

 3701.  SHRI  P,  NARASIMHA
 REDDY:  Will  the  Munster  of
 FOREIGN  TRADE  be  pleased  to
 state:

 (a)  whether  the  State  Government
 of  Andhra  Pradesh  have  recom-
 mended  grant  of  licence  to  expand
 the  spindlage  of  Rayalaseema  Cot-

 ton  Mills,  Adoni  (Andhra  Pradesh);

 and

 (b)  if  so,  the  action  taken  to  grant
 this  licence?
 2851.  LS—7.

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C  GEORGE):  (a)  Yes,  Sir.

 (b)  Expansion  of  spindlage  capa-
 city  beyond  25,000  spindles  is  not  per-
 missible  under  the  current  policy
 Since  Ruyalaseema  Cotton  Mills,
 Adoni  ate  already  having  more  than
 25,000  spmdies  lhcence  for  additional
 spindles  cannot  be  granted.

 Proposals  sanctioned  for  construct-
 ing  tourist  hotels  in  Andhra  Pra-

 desh

 3702  SHRI  P  NARASIMHA
 REDDY  Will  the  Minister  ot
 TOURISM  AND  CIVIL  AVIATION  be
 pleased  to  state:

 (a)  how  many  proposals  for  cons-
 tructing  tourist  hotels  m  Andhra
 Piadesh  have  heen  sanchoned  during
 1971-72  and  ‘1972-73,  till  now;  and

 (b)  what  is  the  quantum  of  loan

 given  and  the  parties  to  whom  such
 loans  have  been  sanctioned?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR.
 KARAN  SINGH).  (a)  The  Depart-
 ment  of  Tourism  has  approved  from

 the  point  of  view  of  their  suitability

 for  foreign  tourists,  3  hotel  projects

 during  (1971-72  and  7  hotel  projects

 during  1972-75  to  date,  in  Andhra

 Pradesh.

 (b)  So  far,  the  following  parties

 have  been  sanctioned  loans  under
 the  Hotel  Development  Loan  Scheme
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 of  the  Department  of  Tounsam  for  setting  up  hotels  in  Andhra  Pradesh  :—~

 Name  of  the  Party  Location  ot  the  Hotel  project  Amount
 of  loan
 sanctioned,

 (Rs,  in  lakhs)
 Karan  Enterprises  Hyderabad

 (P)  (since  functioning  as  Hotel
 Hyderabad  Nagarjuna)  ‘15*00.

 Hotel  Banjara,  ‘P)  Ltd  ,  Hyderabad  Hyderabad  20°00
 Sun-Beam  Hotels  (P)  Ltd,  (No  Dolphin

 Hotels  Ltd)  Hyderabad  Visakhapatnam  55°00
 Hotet  Parklane  77  Ltd  ,  Secunderabad  Secunderabad  I0°00

 (approved
 in

 principle).

 Rejection  of  Goods  exported  by  STC

 3703  SHRI  ARVIND  NETAM  Wil)
 the  Mimster  of  FOREIGN  TRADE
 be  pleas=d  to  state

 (a)  whether  goods  exported  by
 State  ‘iading  Corporation  of  India
 have  been  irjccted  in  large  number
 of  cases  during  the  period  from  Janu-
 ary  9.2  to  September  1972,  and

 (b)  if  so,  the  reasons  therefor  and
 the  positive  steps  Government  pro-
 pose  to  take  in  future  m  this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A  C  GEORGE):  (a)  No,  Sir

 (b)  Does  not  arise

 Financial  Assistance  from  State  Bank
 of  Indfa  to  small  scale  industries  tn

 Madhya  Pradesh

 3704  SHRI  ARVIND  NETAM:  Will
 the  Minyster  of  FINANCE  be  please
 to  state.

 (a)  the  total  mumber  of  small-
 seale  industries  7  Madhya  Pradesh
 which  have  got  financial  assistance

 7

 trom  the  State  Bank  of  India  during
 thc  period  January  972  to  Septem-
 ber,  1972,  and

 (b)  the  number  of  applications  for
 Joans  rejected  and  the  reasons  there-
 of?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI-
 MATT  SUSHILA  ROHATGI)  (a)  and
 (b)  The  information  is  not  readily
 available  and  the  same  will  be  col-
 lected  to  the  extent  feasible  and
 placed  on  the  Table  of  the  House

 Writing  off  of  loans  gives  to  Madhya
 Pradesh

 3705  SHRI  ARVIND  NETAM:  Will
 the  Minisier  of  FINANCE  be  pleased
 Lo  state.

 (a)  whether  Madhya  Pradesh
 Government  have  approached  the
 Centre  with  a  request  to  write  off
 the  loans  given  to  the  State  for  non-
 productive  schemes;  and

 (b)  if  so,  the  total  amount  of  such
 loans  and  Government’s  reaction
 thereto?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  हू,  R  GANESH):  (a)  No,
 Sir.

 (b)  Does  not  arise.

 Decision  to  ground  Viscouct  Aircraft

 3706.  SHRI  M.  S,  SIVASWAMY-
 SHRI  NAWAL  KISHORE

 SHARMA:

 Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased  to
 state:

 have  de-
 Aircraft

 (a)  whether  Government
 cided  ४0०  ground  Viscount
 in  the  near  future,  and

 (b)  af  so.  the  routes  that  will  be
 effected,  ihe  numbcr  of  planes  that
 will  be  grounded  and  the  steps  taken
 by  Government  m  this  icgard?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR  KARAN
 SINGH):  (a)  and  (b).  It  is  proposed
 to  phase  out  the  six  operational  Vis-
 counts  in  the  flect  of  Indian  Aurlines
 by  ‘1974-75,  and  to  operate  these
 routes  with  other  asrcraft.

 Special  measures  for  modernising
 Textile  Mills

 ’
 3707.  SHRI  M  M.  JOSEPH:  Will

 the  Mumster  of  FOREIGN  TRADE
 be  pleased  to  state.

 Government  have
 taken  special  measures  for  moder-
 nising  textile  mifls  for  increasing
 production  and  creating  employment
 opportunities  in  the  country;  and

 (a)  whether

 (b)  if  so,  the  broad  features  of  the
 measures  and  the  progress  achieved  in
 this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GEORGE):  (a)  Yes  Sir.

 (b)  The  steps  taken  by  the  Govern-
 ment  are  listed  below:

 (3)  Priority  exporting  mulls  are
 being  permitted  to  import  specia-
 hised  items  of  machinery  and  neces-
 sary  foreign  exchange  has  been  car-
 maiked  for  them.  >

 (’  Soft  loans  are  being  provid-
 ed  to  the  priority  exporting  units
 fur  modernisation.  The  main  fea-
 tures  of  the  scheme  are  sta‘ed  ino  the
 statement  laid  on  the  Table  of  th:
 House  [Placed  in  Libiury  See  Ne.
 LT-396/72  ]

 (ui)  Modernisation  —-  programme?
 involving  an  imvestment  of  about
 Rs.  77  crores  have  been  sanctioned
 in  respect  of  45  units  whose  man-
 agements  have  been  taken  over  95४
 the  Central  Government,

 Qv)  A  Working  Group  has  beer
 appointed  to  studv  the  problems  6४
 weak  and  marginal  unit»  with  re-
 ference  to  relaxations  an  regal
 to  margins,  tates  of  interest,  ३४८
 payments,  etc,

 Seminar  on  Trade  with  Eas!  Cure-
 pean  Countries

 3708  SHRI  NAWAL  KISHORE
 SHARMA  Will  the  Minister  of
 FOREIGN  TRADE  be  pleased  to
 state:

 on  trad?
 Was

 (a)  whether  a  seminar
 with  East  European  countries
 held  in  Delhi  recently;

 (b)  if  so,  the  main  points  of  the
 proposals  put  forth  by  the  partici-
 pants  for  increasing  the  exports  to
 the  European  countries;
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 (९)  whether  some  agreements  have
 also  been  reached  with  the  foreign countries  concerned;  and

 (d)  ४  so,  the  salient  features  of  the
 agreements?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GEORGE):  (a)  and  (b).
 Yes,  Sir  The  National  Alliance  of
 Young  Entrepreneurs  organized  a
 seminar  on  Ist  and  2nd  December, 972  While  the  deliberations  of  the
 seminar  are  generally  known  to  the
 Ministry  of  Foreign  Trade,  it  4s
 understood  that  the  recommendations
 of  the  seminar  will  shortly  be  print- ed  after  some  slight  editing,  It  is
 hoped  to  place  on  the  Table  of  the House  a  final  version  of  the  recom-
 mendations  of  the  seminar  before
 the  current  session  of  the  Lok  Sabha
 iS  over,

 (९)  No,  Sur,

 (d)  Does  not  arise

 Officers  for  investments  for  Australia

 3709.  SHRI  NAWAL  KISHORE
 SHARMA:  Will  the  Minister  of
 FINANCE  be  pleased  to  state:

 (a)  whether  the  Government  of
 Australia  have  offered  to  make  in-
 vestment  in  India;

 (b)  if  so,  the  names  of  the  indus-
 tries  and  other  spheres  in  which  the
 Government  of  Australia  want  to
 make  investment;

 (c)  whether  an  agreement  has  been
 reached  between  the  two  countries
 in  this  regard;  and

 ao”
 if  so,  the  main  features  there-

 THE  MINISTER  -OF  FINANCE
 (SHRI  YESHWANT  RAO  CHAVAN):
 (a)  No,  Sir.

 (9)  to  (d).  Do  not  arise.
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 United  Commercial  Bank,  Jaipur
 (Rajasthan)

 3710.  SHRI  NAWAL  KISHORE
 SHARMA;  Will  the  Minister  of  FIN-
 ANCE  be  pleased  to  state:

 (a)  whether  United  Commercial
 Bank,  Jaipur  (Rajasthan)  has  been
 selected  as  Lead  Bank  for  the  Dis-
 trict  of  Jaipur  (Rajasthan);

 (b)  if  so.  the  number  of  branches
 of  this  Bank  functioning  m  the  Dis
 trict  before  such  selection  and  the
 number  of  branches  opened  in  the
 District  thereafter;  and

 (c)  whether  there  were  many  bra-
 nches  of  the  State  Bank  of  Bikaner
 and  Jaipur  in  the  District  of  Jaipur
 and  they  are  also  functioning  even
 now?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI-
 MATI  SUSHILA  ROHATGI)  (a)  Yes
 Sir,

 (b)  As  at  the  end  of  December,
 49069  when  the  “Lead  Bank  Scheme”
 was  put  into  operation,  the  United
 Commercial  Bank  had  8  branches  in
 Jaipur  District.  Since  then  it  has
 opened  three  more  branches  in  the
 District,

 (c)  The  State  Bank  of  Bikaner  and
 Jaipur  had  23  branches  in  the  Dis-
 trict  as  on  the  3lst  December,  1969
 All  these  branches  are  functioning
 now  and  the  number  has  increased
 to  33,

 Introduction  of  Lead  Bank  Scheme
 in  Districts

 ‘S711.  SHRI  NAWAL  KISHORE
 SHARMA:  Will  the  Mimster  of  FIN-
 ANCE  be  pleased  to  state:

 (a)  whether  government  have  in-
 troduced  Lead  Bank  Scheme  in  the
 various  Districts  in  the  country  0
 provide  loan  facilities  to  poor  and
 needy  persons;
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 (b)  if  so,  whether  as  a  result  of
 the  introduction  of  Lead  Bank  Sche-
 me  the  other  banks  have  stopped  loan
 facilities  to  the  poor  and  needy  in  the
 country;  and

 (c)  if  so,  the  reaction  of  Govern-
 ‘ment  in  this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI-
 MATI  SUSHILA  ROHATGI):  (a)
 Under  the  lead  bank  scheme  one  of
 the  commercial  banks  has  been  giv-
 en  the  lead  responsibility  for  cach  of
 the  districts.  The  lead  bank  func-
 tions  as  a  leader  for  all  the  commer-
 cial  banks  located  in  the  district
 and  secures  co-ordination  in  meeting
 the  credit  requirements  of  the  people
 of  that  area.

 {b)  No,  Sir.

 (ce)  Does  not  arise.

 चालू  वर्ष  में  निर्यात

 372.  श्री  एम०  एस०  पुश्तो:  क्‍या
 विदेश  व्यापार  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  सरकार  द्वारा  चालू  ल  में

 कितने  करोड़  रुपये  का  माल  निर्यात  किया

 जायेगा  कौर  किन  किन  वस्तुओं  का  निर्यात

 किया  जायेगा;  और

 (ख)  इस  वर्ष  आयात  में  गत  वर्ष

 पकी  तुलना  में  कितनी  अधिक  वृद्धि  होने  का

 अनुमान  है  ?

 विदेश  व्यापार  मंत्रालय  में  उपमंत्री

 (श्री  ए०  सी०  जाज)  :  (क)  चालू  वित्तीय

 न्ब्षं  972-73  के  लिए  निर्यात  लक्ष्य

 .1,760  करोड  रुपये  है  ।  तथापि,  सरकार

 द्वारा  सरकारी  क्षेत्र  के
 अभिकरणों  के  लिए

 कोई  पृथक  निर्यात  लक्ष्य  निर्धारित  नहीं
 किया  गया  है  क्योंकि  उनकी  अपनी  कान्त-
 रिवा  नियत  योजनाएं  हैं  ।  चालू  वर्ष  के
 लक्ष्य  की  पूति  में  जो  मुख्य  वस्तुएं  ग्रंशदान
 करेंगी  वे  हैं,  पटसन  निर्मित  वस्तुएं,  चाय,

 सूती  वस्त्र,  लोह  अयस्क,  इंजीनियरी  माल,
 चमड़ा  तथा  चमड़े  से  बनी  वस्तुएं,  समुद्री
 उत्पाद,  काजू  गिरियां,  काफी,  खली,  खाद्यान्न

 (मुख्य  रूप  से  बंगला  देश  को),  तम्बाकू,
 मसाले,  रसायन  कौर  संबंधित  उत्पाद  ।

 (ख)  चालू  वित्तीय  न्व्षे  के  [प्रथम
 पांच  महीनों  में  अर्थात्‌  अप्रैल-प्रशस्त  i972
 में  700  करोड़  रुपये  के  जो  आयात  हुए  वे

 97]  की  इसी  अवधि  में  हुए  आयातों  के

 मुकाबले  में  8.  5  प्रतिशत  कम  हुए  ।  तथापि
 इस  रुख  के  बने  रहने  की  आशा  नहीं  है  y

 1972-73  %  सम्पूर्ण  वर्ष  में  आयात  वित्त

 बे  के  स्तर  से  बढ़  सकते  हैं  ।

 बंगला  देश  से  पटसन  का  प्रख्यात

 3713.  श्री  एम०  एस०  पूरी  :

 क्या  बिदेश  व्यापार  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  बंगला  देश  के  जन्म  से  लेकर  श्रबन

 तक  इस  देश  से  कितना  पटवन  आयात  किया

 गया  है  ?

 विदेश  व्यापार  मंत्रालय  में  उपमंत्री

 (श्री  ए०सी०  जाएं)  :  45,600  क्विंटल

 सूडान  और  पोलैण्ड' से  रेलवे  माल  खम्बों
 के  लिए  ऋषिकेश  (सप्लाई  [प्राकार)

 3714:  श्री  हुकम  चन्द  बदलाव  :

 श्री  एस०  आर०  दामानी  :
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 क्या  विदेश  व्यापार  मंत्री  यह  बताने

 की  छुपा  करेंगे  कि  :

 (क)  क्‍या  i97:-72  के  वित्तीय

 ब्र  में  सूडान  तथा  पोलैंड  से  रेल  के  भाल

 डिब्बों  के  ऋयादेश  प्राप्त  हुए  है;

 (ख)  उक्त  देशो  ने  क्रमश  कितने

 रेलबे  माल  डिब्बा  की  माग  की  है  कौर

 भारतीय  मुद्रा  मे  उनका  मूल्य  कितना  है,

 कौर

 (ग)  सरकार  इस  मामले  में  क्या

 कार्यवाही  कर  रही  है  ?

 दिवेश  व्यापार  मंत्रालय  में  उपमंत्री

 (५. |  ए०  सी०  जाज)  :  (क)  जी  नही  ।

 (ख)  तथा  (ग).  प्रश्न  नही  उठते  |

 गत  दो  वर्षों  में  इण्डियन  एयरलाइन्स  शौर

 एयर  इण्डिया  के  नष्ट  हुए  विमानों  के

 कारण  हुई  हासि

 वितरण
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 37154:  भी  हुक्म  श्चस्द  कछवाय  :

 श्री  मूल  ग्रन्थ  डागा  :

 क्या  पर्यटन  और  नागर  विमानन  मंत्री

 गत  दो  वर्षों  %  इण्डियन  एयरलाइन्स  कौर

 एयर-इण्डिया  के  नष्ट  हुए  विमानों  के  कारण

 हुई  हानि  के  बारे  में  8  अगस्त,  972  के

 भ्र तारा कित  प्रश्न  सख्या  2684  के  उत्तर  के

 संबंध  में  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  क्‍या  उपरोक्त  प्रश्न  के  भाग

 (@)  सीधी  जानकारी  एकत्र  कर  ली  गई

 है;  भोर

 (ख)  यदि  हा,  तो  उसका  साराश  क्या

 है?

 पर्यटन  और  सागर  विमानन  मंत्रों

 (डा०  कर्ण  सिह)  :  (क)  और  (@)

 एयर  इन्डिया  को  कोई  हामी  नहीं  हुई  ।

 जहा  तक  इण्डियन  एयरलाइन्स  का  संबंध  है,
 अ्रपेक्षित  सूचना  विवरण  में  दी  गयी  है  ।

 वर्ष.  विमान  के  पंजीयन  चिन्ह  तथा  दुर्घटना  की  तारीख
 वे  स्थान

 इंडियन  एयरलाइंस  को  हुई
 प्रमुमानित  हानि  (इंश्योरेंस

 से  प्राप्त  धन  राशि  को  भी

 दृष्टि  में  रखते  हुए)

 970  9  जनवरी,  970  को  पटता  में  बी०  टी०>डी०_  0.  05  लाख  रुपये

 जे०  बी>  वाइ काउंट

 2.  7  जून,  L9708Y  अगरतला  में  6,  94  लाख  रुपये

 बी  टी-डी ०बी  ०जी०  (एफ-27)
 - eet
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 वर्ष  विमान  के  पंजीयन  चिन्ह  तथा  दुर्घटना  की  टू  टियर  एयर ला उस  को  हुई
 तारीख  व  यान  अनुमानित  हानि  (इश्यौरेस

 से  प्राप्त  धन  गश  को  भी
 ठप्टि  में  रखने  हुए)

 3  29  अगस्त,  970  को  सिलचर  मे  कोई  हानि  नही  हुई|
 वीटी डी  डबल्स  टी०  (एफ-27)

 I97.  2034  97  को  मद्रास  मे  0,  90  लास  गाय,
 वी  ०टी  डी  ०एक्स  एम०  (एवरो)

 2  13 जलाई,  97  को  गो हादी  में  0,  40  लाख  रुपये
 बीओटी-डी  को  एल०  (एफ  27)

 3  9  अगस्त,  1971  को  जयपुर  म  कार्ड  हानि  नहीं  हुई
 वी०टी०-डी ०  कराई  ०एक्स  ०  (वाइकाउट )

 4  9  दिसम्बर,  971  को  मदुराई  के  निकट  कोई  हानि  नही  हुई
 वी०टी०-डी  एक्स जी  ०  (एवरो)

 8  7  दिसम्बर,  974  को  त्रिवेन्द्रम  मे  0  90  लाख  रुपय
 बीटी-डी  ० एक्स  त्वरा  (  एवरो  )

 +

 Construction  work  at  Karipur  for
 Calicut  Aerodrome

 $7i6  SHRI  K  P,  UNNIKRISHAN-
 AN:

 SHRI  A  K.  GOPALAN:

 Will  the  Mimstei  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state

 (a)  whethe:  the  work  for  construc-
 tion  of  an  aerodrome  at  Karipur  to
 serve  Calcut  has  been  stopped;  and

 (9)  ४  so,  when  it  is  hkely  to
 start  again  and  when  it  is  likely  to
 be  completed”

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR.  KA-
 RAN  SINGH):  (a)  and  (b).  The  land
 required  for  the  aerodrome  has  been
 fenced  and  the  estimate  for  the  con-
 struction  of  the  aerodrome  38  being
 processed.

 Report  of  Aw  France  Study  Team
 on  Kovalam  Complex

 377  SHRI  K  P  UNN:  KRISHNAN
 Will  the  Ministe:  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to
 state

 (a)  whether  attention  of  Govern-
 ment  has  been  drawn  to  a  report  of
 Au  France  Study  Team  on  the  in-
 adequate  facilitics  at  Kovalam  com-
 plex,

 (b)  the  reaction  of  Government  to
 this  report;  and

 (c)  what  steps  ure  contemplated  to
 meet  the  criticism”

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR  KA-
 RAN  SINGH):  (a  No  such  report
 has  been  received  or  seen  by  the  De~
 partment  of  Tourism
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 (b)  and  (c)  Do  not  arise

 *ropesal  to  Streamline  Cloth  Produc-
 tlon  of  different  varieties

 3778  SHRI  N  K  P  SALVE  Will
 the  Mimster  of  FOREIGN  TRADE
 be  pleased  to  state

 (a)  whether  there  is  a  proposal to
 streamline  the  cloth  production  of
 different  varieties  and  in  different
 price  groups  so  that  the  ‘Peoples
 Cloth’  will  be  produced  m  abundance
 for  poor  sections,  and

 (b)  if  so,  the  broad  outlines  there-
 of?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 {SHRI  A  C  GEORGE)  (a)  No,  87

 (b)  Does  not  arise

 Percentage  of  utilisation  of  Boeings,
 Caravelles  ang  Avros  during  1970-71

 and  1971-72,

 रे79  SHRI  N  K  P  SALVE  Will
 the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state

 (a)  the  percentage  of  utilisation  of
 Boeings  Caravelles  and  Avro's  during
 970-7l  an@  ‘1971-12,  and

 (b)  how  Government  propose  to
 improve  the  running  of  flights  ‘On
 time  ?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR  KARAN
 SINGH)  (a)

 Aircratt  Percentage  of  utulisa-
 ton

 1970-75  7977-72

 Boeing  727.  «  82  3  83°7

 Caravelle  e  92*  38  90°93
 8-748  (Avro)  70°  89  73*  38
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 (b)  Indian  Airlines  is  constantly
 taking  steps  to  improve  the  punctua-
 lity  of  its  services  The  causes  of  each
 delay  are  examined  and  corrective measures  taken,  wherever  poss:ble

 Popularity  of  Indian  Tea

 3720  SHRI  N  छू  ए  SALVF  will
 the  Minster  of  FOREIGN  TRADE  be
 pleaseg  to  state

 (a)  whether  India  spend,  30  ;cicent
 of  the  total  expenditure  un  generic
 promotion  and  47  per  cent  on  umana-
 tional  promotion  of  Tea  v  hereas
 Ceylon  spends  76  per  cent  on  unina~
 tional  promotion  and  only  24  per  cent
 on  generic  promotion  resulting  in
 making  ‘Ceylon  Tea’  more  pop.’  m
 foreign  markets

 (b)  ४  so  the  reasons  therefo,  and

 (c)  the  steps  taken  or  propcsed  to
 be  taken  to  make  the  Indian  7६१  more
 popular  in  other  countries?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A  C  GEORGE).  (a)  ard  (b)
 The  following  table  gives  the  expendi-
 ture  meurred  on  tea  promotion  by
 Sri  Lanka  and  India,

 (Fig  in  Ra  Lakhs)

 7968  7969

 Sn  Lanka
 Ununational  ry  389°7  750  8

 Generic  $2  75

 Torta,  24i  7  208°3

 INDIA

 Uninstional
 54°8  59°

 Generic  ३38९0  55°7

 Torta.  rr2°8  42
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 The  expenditure  on  goner:e  promo-
 tion  is  more  or  less  a  fixed  charge  for
 both  India  ang  Sri  Lanka  There  is
 therefore  no  question  on  its  increase
 or  decrease  with  reference  to  the  total
 budget  available  for  tea  promotion
 outside  India  The  disparity  in  the
 rates  of  generic  and  uninational  pro-
 motion  is  due  to  the  wide  gap  in  the
 total  promotional  budget  of  the  iwo
 countries  Contribution  for  generic
 campaign  in  relation  ty  total  budget
 4s  favourable  in  case  of  ५०  Lanka  due
 to  her  larger  {total  budget  tor  tea  pro
 motion,

 (c)  In  order  to  populanes  If.qan
 tea,  Government  have  inter  alig  tuxon/
 propose  to  take  the  following  mea-
 cures

 (!)  Abohtion  of  export  duty  on  tea
 with  efiect  from  ist  March,  1970,

 (2)  Grant  of  rebate  of  excise  duty
 at  the  pomt  of  export  varying  with
 price  with  effect  from  ith  April,
 1970,

 43)  Promotional  activities  by  the
 Tea  Board’s  Office  estabhshed  3n
 Juondon.  New  York,  Brussels,  Cairo
 and  Sydney,  to  create  greater  possibi-
 hties  for  export  of  Indian  tea  to  vari-
 ous  traditional  and  new  markets,

 (4)  Promotion  of  special  packs  of
 Indian  tea  in  selected  markets  abroad
 with  the  co-operation  of  the  local
 blenders/  packers;

 (5)  Advertisement  through  appro-
 uriate  media  of  publicity  in  countries
 abrioad;

 (6)  Participation  in  Trade  Fairs  and
 Exhibitions;

 (7)  Exchange  visits  of  traders  and
 tea  experts  to  promote  the  interest  of
 tea;

 (8)  Setting  up  of  a  Tea  Trading  Cor-
 ‘poration  in  tbe  Public  Sector  for  ex-

 port  of  packeted  and  ‘ended  teas,
 and
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 (9)  Partitipation  in  Geneite  Proma-
 tion  along  with  other  cea  producmg
 countries  ang  local  tea  trade  in  um-
 porting  countries  fo  increase  con«u  wr
 tion  of  Tea  as  a  beverage  vis-a-vis
 other  soft  drinks

 Assistance  from  World  Bank

 372)  SHRI  N  K  P  SAL\I  ४०७
 the  Minster  of  FINANCE  be  pleased
 to  state  a

 (a)  whether  India  is  not  Janing  up
 enough  projects  for  World  Bank's
 consideration  while  the  Wolq  Banir
 Is  anwious  to  assist  India  to  cove:  the
 Bap  caused  hy  Washinkton’s  cec.sion
 not  to  provide  development  assistance,
 and

 (b)  if  so,  whether  Government  we
 aware  of  World  Banks  reaction  ,  the
 matter?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHDANTRAO  CHAVAN):
 (a)  and  (b)  India  has  posed  a  num
 ber  of  projects  for  financing  by  the
 Worlg  Bank-Group  and  these  hiv?
 been  sufficient  to  absorb  the  ant  at?
 which  the  Bank-Group  i,  able  to  +  O-
 side  fu;  India

 Complaints  Regaiding  Financial  Mi:s-
 management  in  M/s  National  Tennery

 Company  Limited  Calentig

 3722  SHRI  INDRAJIT  GUPTA,  Wul
 ‘he  Minister  of  COMPANY  AFFAIRS
 be  pleased  to  state

 (a)  whether  any  complaint,  regard-
 ing  financial  mismanagement  in  M/s
 National  Tannery  Company  Lim  tei,
 Calcutta  have  been  received,

 (b)  whether  the  Company  has  ob-
 fained  large  sums  by  way  of  assistance
 from  Umted  Bank  of  India,  Industrial
 Development  Bank  of  India  and  other
 financia]  Institutions,

 (c)  whether  any  maquiry  has  been
 helq  into  the  complaints  and
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 (d)  af  so,  the  results  thereof?

 THE  MINISTER  OF  COMPANY
 AFFAIRS  (SHRI  RAGHUNATHA
 REDDY)  (a)  to  (d)  In  the  context
 ut  fall  in  production  uf  M/s  National
 Tannery  Company  Limited  the  Gov-
 ernment  of  West  Bengal  suggested  to
 the  Ministry  ot  Industrial  Develop-
 ment  an  investigation  under  the  In-
 dustries  (Development  and  Regula-
 tion)  Act  7%959.  Meanwhile  the
 managergent  represented  to  the  State
 Government  that  they  were  able  to
 set  over  their  difficulties  The  State
 State  Government  has  proposed  to
 give  a  chance  to  the  management  to
 put  the  company  back  on  its  feet

 (9)  The  loans  due  by  the  company
 to  the  finan  ial  institutions  as  on  30th
 September  4972  have  been  reported
 as  under:

 Rs  im  lacs
 79  14 United  Bank  of  India

 Bank  33  52 Industrial  Development
 of  India

 West  Bengal  Financial  Corpora-
 tion

 LO  56

 23  22

 Organisation  of  “Saving”  Slogan
 Competition  by  LLC.

 3723  SHRIMATI  SAVITRI  SHYAM
 Will  the  Minister  of  FINANCE  be
 pleased  to  state
 ebasiet

 (a)  whether  it  is  a  fact  that  a
 “saying”  slogan  competition  was  or-
 ganised  by  the  Public  Relations  Officer,
 Life  Insurance  Corporation,  Govern-
 ment  of  India  in  the  month  of  March,
 1972.

 (०)  if  8०  the  slogans  in  Hindi  and
 English  which  won  the  first  prize  and
 the  nemes  of  the  winners;  and

 (c)  whether  the  result  of  the  slogan
 contest  was  jpubhsheq  in  the  News-
 papers,  if  mot  the  reasons
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHIMATI
 SUSHILA  ROHATGI)  (a)  Yes,  Sir.

 (b)  ang  (ec).  These  slogans  are  still
 under  consideration  of  the  Govern-
 ment.  After  the  selection  38  made,  the
 results  will  be  announce@  through  the
 Press  ;

 Loan  to  Kerala  Government  for  stabi-
 Hsing  Rubber  Prices

 3724  SHRI  VARKEY  GEORGE  Will
 the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state

 (a)  whether  a  loan  cf  rupees  one
 croie  has  been  given  to  the  Govern-
 ment  of  Kerala  for  the  purpose  of
 Rubber  with  a  view  to  stabilise  the
 rubber  prices,

 (b)  the  quantity  of  rubber  purchsed
 by  the  Government  of  Kerala,  and

 (०)  whether  proper  certificates  have
 been  furmisheq  by  the  Kerala  Govern-
 ment  for  the  utilisation  of  the  loan?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A  C,  GEORGE)  (a)  Yes,  Sir,

 (b)  As  on  30th  November,  1972,  a
 total  quantity  of  2879  tonnes  of  Rub-
 ber  has  been  purchased  by  the  Gov-
 ernment  of  Kerala;

 (ec)  The  Keralg  Government  has  80
 far  furnshcd  a  _  certificate  for  an
 amount  of  Rs  40  lakhs  only  against
 the  amount  of  Rupees  one  crore  ad-
 vaneed  as  loan  to  them  during  1971-
 72  Certificate  for  the  balance  amount
 is  awaited

 ३8  00  bre.
 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 Reportep  ARSEST  OF  OFFICIALS  OF
 Unto  Huarta  Miyretny’s  2009  86080

 sy  U.P.  Pots  av  Cxanpovs.
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 MR.  SPEAKER;  Shri  Shashi  Bhushan
 —not  here;  Shri  Vasant  Sathe,

 SHRI  VASANT  SATHE  (Akola):
 I  call  the  attention  of  the  Minister  of
 Health  and  Family  Planning  to  the
 ollowing  matter  of  urgent  public  im-

 portance  and  I  request  that  he  may
 make  a  statement  thereon:—

 “Reported  arrest  of  three  officials
 of  the  Unien  flealth  Ministry's  food
 squad  on  the  5th  December,  972  by
 the  Ultar  Pradesh  Police  ang  parad-
 ing  them  through  the  Strects  of

 Chandcus  town  in  Uttar  Pradesh?
 THE  MINISTER  OF  WORKS  AND

 HOUSING  AND  HEALTH  AND  FAMI-
 ZY  PLANNING  (SHRT  UMA  SIIAN-
 KAR  DIKSHIT)  On  Octoner  3],  ‘1972,
 the  Dire  torate  General  of  Health  Ser-
 vices  received  ०  complaints  dated  Oc-
 toher  28,  1972,  addressed  by  ore  Shil
 Cc.  M  Sharma.  Manager,  Healthways
 Dairy  Product,  Company  ‘Regd.),  New
 Dethi  to  the  effect  that  M/s.  Iniperial
 Food  Products,  Sikunderaval,  District
 Bulandshehar,  UP,  were  manulactur
 mg  spurious  condensed  milk  ‘in  their
 factory  situated  at  Chandaus,  Dstrict
 Ahgarh  in  UP.  The  complamnt  Shri

 res  M.  Sharma  wag  sent  for  on  Novem-
 ber  13.  1972,  for  ascerfaining  some
 letails  relevant  for  the  purz.  ses  of
 conducting  an  enauiry.  Shri  Sharma
 met  the  official,  of  the  Difectorate
 General  of  Health  Services  on  Novem-~
 ber  23,  1972,  and  turnished  the  re-
 quired  details  Thereafter,  it  was  de-
 cided  t>  depute  two  Food  Inspectors
 and  one  Field  Assistant  aeccmpanted
 by  Shri  C,  M,  Sharing  to  visit  the  said
 factory  at  Chandous  with  a  view  to
 anvestigating  {he  comalaint,

 The  team  left  Delhi  in  the  mérning
 December  5,  1972,  and  reached

 same  day  at  or  about
 42.30  A.M.  The  Food  Inspectors
 straightway  established  contact  with
 the  Station  House  Officer  of  the  local
 Police  Station  and  sought  his  assist-
 ance  for  the  purposes  of  visiting  the
 premises  of  the  factory  and  conducting

 of
 Chandous  the
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 investigations,  According

 to  the  Foog  Inspectors  they  showed
 their  identity  cards  issued  tc  them
 both  by  the  Directorate  General  of
 Health  Services  and  by  the  Union
 Ministry  otf  Home  Affairs  However,
 the  SHO.  is  stated  to  have  adopted
 an  unhelpful  attitude  and  asked  them
 to  proceed  to  the  District  Heaq  Quar-
 ters  and  obtain  neccssary  instructions
 from  the  fugher  authorities  betore

 he  could  move  in  the  matfer,

 ne*essary

 Since  the  District  Heag  Quarters  .s
 situated  at  q  distance  of  about  40  km.
 trom  Chandous  the  Foog  Inspectors
 seem  to  kave  decided  that  it  would  be
 better  lor  them  to  yp  306९३  to  the  pre
 mises  of  the  factory  and  go  aheag  with
 the  investigations  even  without  the
 assistancs  of  the  local  police.

 It  is  stated  that  the  Inspectors
 reached  the  factory  at  12.00  noon  and
 after  introducing  themselves  to  the
 proprictor  of  the  firm,  wanted  to  draw
 sampleg  of  the  condensed  trilk  as  pro-
 vided  under  section  30  of  the  Preven-
 tion  of  Food  Adulteration  Act,  1954.
 They  felt  that  the  attitude  of  the  pro-
 prietor  was  cooperative  at  the  begin-
 ning  but  within  a  few  minutes  some
 constables  in  plain  clothes  arrived  at
 the  scene  whereupon  the  Inspectors
 detected  a  sudden  change  in  the  atti-
 tude  of  the  proprietor  who  refused  to
 allow  the  Inspectorg  to  draw  samples
 The  Inspector,  ce  ided  to  leave  the
 premises  but  as  they  were  about  to
 depart,  the  Station  House  Officer  arriv-
 ed  there  The  latter  took  the  two  Food
 Inspectors  ang  the  Fielqg  Assistant
 to  the  Pollce  Station.  Ie  askeq  one
 Inspector  and  the  Field  Assistant  to
 wait  at  the  police  station  and  he  him-
 self  accompanied  the  other  Food  Ins-
 pector  to  the  District  Mead  Quarters.
 On  reaching  Aligarh  they  went  to
 the  Additional  Superintendent  of  Police
 before  whom  also  the  Food  Inspector  is
 stated  to  have  produced  his  identity
 papers.  However,  the  Additional  Su-
 perintendent  of  Police  ‘lesired  to  have
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 aurther  confirmation  Therefore,  the
 ¥ood  Inspector  suggested  that  he  might
 speak  to  the  concerned  official  in  the
 Directorate  General  of  Health  Services
 jn  Delhi  over  the  telephone  The
 Additional  Superintendent  of  Police
 spoke  to  the  concerned  official  at  Delhi
 over  the  telephone  aroung  200  P.M.  on
 the  same  day  and  was  informed  that  a
 team  of  two  Food  Inspectors  and  one
 Field  Assiftant  had,  in  fact,  been  de-
 puted  to  anvestigate  a  speciiic  com-
 plaint  against  the  firm  M/s  Imperial
 Food  Proaucts

 With  this  confirmation  the  Station
 House  Officer  ang  the  Central  Foud
 Inspector  vreturneg  to  the  police  sta-
 tion  Chandous  at  or  about  600  PM

 According  to  the  Food  Inspectors
 the  Station  House  Officer  a.kel  them
 at  that  belated  stage  whether  they
 wished  to  inspect  the  premises  How
 ever,  the  Food  Inspectors  felt  that  in
 the  background  of  the  earlier  protract-
 ed  uncooperative  attitude  of  the  local
 police  it  was  not  the  opportune  time
 to  proceeq  with  the  investi,ations
 They  also  found  that  the  manufacturer
 had  collected  a  crowd  and  they  felt
 that  proceeding  with  the  :ivestigation
 might  result  in  an  untoward  situation

 Therefore,  they  decided  to  return  to
 the  headquarters  at  Delhi.  They
 reacheq  Delhi  the  same  night

 It  has  not  been  possible  for  us  to
 obtain  so  far  a  formal  report  in  the
 matter  from  the  Government  of  Uttar
 Pradesh.  However,  we  have  collected
 some  information  from  them  informal-
 ly  through  telephonic  talk.  It  is  not
 clear  from  the  version  given  by  the
 Uttar  Pradesh  officials  as  to  why  re-
 hance  could  not  be  placed  on  the  iden-
 tity  papers  produced  before  them  py
 the  Food  Inspectors.  We  have  re-
 quested  the  Government  of  Uttar  Pra-
 desh  to  have  the  matter  properly  look-
 eq  into  and  furnish  us  with  all  the
 details  of  the  incident,

 SHRI  VASANT  SATHE.  Sir,  as  38
 now  clear  from  the  statement  made
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 by  the  hon  Minster,  the  matter  ap-
 pears  to  be,  in  fact,  more  serious
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 Here  is  a  case,  when  tne  Cential
 investigation  team  goes  to  a  place  to
 investigate  into  the  manufacture  of
 spurious  milk  product  arg  the  Iiucal
 police  officer,  the  Station  House  O%
 cer,  instead  of  cooperating  with  the.
 after  seeing  the  identity  card  as  is  rov!
 admited  not  only  of  the  Health  Min.»
 try  but  also  of  the  Home  Muinistis,
 instead  of  cooperating  with  them  telis
 them  that  he  will  not  cooperate.  Theu
 when  they  go  to  investigate  on  tn  3
 own  and  the  manufacturer  is  willing  bo
 cooperate,  the  police  officers  of  ¢
 Police  Station  go  to  the  eatent  caf
 helping  the  manufacturer  ang  sai  7
 that  investigation  does  not  take  pla  o
 There  the  matter  goes  not  end  Affe?
 tne  plain  clothes  constables  askeg  te
 manufacturer  not  to  cooperate,  the
 inspectors  were  willing  ‘o  leave  But
 what  does  the  SHO  do?  He  goes  there
 and  arrests  the  mspectors  of  the  Cent-
 ral  squad  Although  at  has  not  bect:
 put  in  the  statement  in  a  glaing  way,
 the  statement  that  had  appeared  in  the
 newspapers,  to  which  I  want  to  invite
 the  attention  0"  this  House  and  aiso
 your  godsself,  s  very  glaring  In  the
 newspaper  it  is  said

 “Despite  repeated  protests,  the
 harassed  officials,  two  food  inspec-
 tors  ang  a  field  assistant,  were  de
 prived  of  their  car.  made  to  ‘double
 up’  to  the  police  station  by  armed
 policemen  and  were  m  police  cus-
 tody  for  over  six  hours  before  they
 were  let  off  and  asked  to  “disappea:
 from  the  town.”

 This  is  the  state  of  affairs  in  our
 country,  in  a  place  not  far  off  from
 Delhi!  Not  only  this  when  the  ins
 pector  goes  for  confirmation.  he  is  ask-
 ea  to  go  to  the  headquartars  40  kilo
 metreg  away  and  bring  the  confirma
 tion  The  SHO  is  not  eatistiec  with
 that  The  newspaper  report  adds

 “The  SHO  is  reported  {fo  have
 abused  the  officers  and  placed  them
 under  arrest  When  the  officials
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 protested,  .  waving  thelr  identity
 !  eards’  the  SHO  is  alleged  to  have

 directe@  his  men
 of  the  officers.  to  the  police  station.

 while  the  third  official.ne  took  along
 with  him  himself  in  the  vehicle  be-

 _longing  to  the  food  squad.’

 The  SHO  used  the  car  of  the  food
 squad  and  took  one  official  with  him
 to  Aligarh.  The  other  two  food  in-
 sectors  were  made  to  ‘double  up’  to
 the  police  station  where  they  were  kept
 for  six  hours  under  custody.

 When  everything  is  over  and  a
 crowd  is  collected,  inspection  becomes:
 impossible.  By  that  time,some  mani-
 pulations  also  might  have  taken  place
 in  the  whole  racket  of.  corruption.
 Qne  of  the  officials  met  the  Additional
 Superintendent.  of  Police  at.  Aligarh
 after  he  was.  taken  there.  He  was
 also  not  cooperating.  -He  wanted  to
 get  confirmation  from  the  Health
 Ministry.  Thank  God,  he  did  not  say
 that  he.  would  like  to  speak  to  the
 Health  Minister  himself  and  until  then
 he  would  not  be  satisfied.  This  was
 the  attitude  of  the  Additional  Superin-
 tendent  of  Police.  I  do  not  think,  he
 might  have  been.  satisfied  even  after
 speaking  to  the  Health  Minister.  After
 harassing  the  officials  for  over  six
 hours,  the  police.  let  them  off  “telling
 them  to  disappear  from  the  place.

 Please  tell  me,  Sir,  is  this  not  a
 serious  matter  for  consideration?
 What  action  has  been  taken  against
 them?  We  asked  for  report.  But  no
 report  has  come  up-till  now  from  the
 State  authorities.  Is  it  not  apparent
 even  from  the  Minister’y  statement
 that  there  is  a  conspiracy  in  corrup-
 tion?  What  more  obvious  case  of  cor-
 ruption  could  there  be?
 products  are.  being  manufactured
 Some  one  gies  from  ‘the  headquarters
 fo.  investigate.  _They  do  not  allow  the
 samples  to  be  taken.  Not  only  that
 the  officials  there  take  them  in  their
 eustody.  What  more  proof  can.  there
 be  of  clear-cut  case  of  corruption  and
 complicity  in  corruption?  At  least  in
 such  cases,  shall  we  not  take  strict  and

 ‘to  double  up’  two..

 Spurious  milk
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 stringent  action  and  seb  am  example
 to  the  country  that  wherever  officials:
 are  behaving  in  such  a  manner,  they
 will  not~ve  allowed  to  go  without  ‘pro--
 per  and  strict  action?  This  is  what  I’
 would  lice  to  know.  Are  we  help--
 less?  It  can  ‘be  ‘said  that  law  and
 order  is  a  State  problem;  unless:
 the  State  is  willing  to  cooperate,  what:
 can  we  do?  If  that  is  so,  hereafter,
 do  not  send  any  officials  from  the
 Central  Health  Ministry  at  all  because
 your  Officials,  even  with  their  identity
 cards,  cannot  do  anything  in  any  State..
 If  in  one  State  this  happens,  all  other
 States  also  will  ignore  the  Centre’s:
 authority  _  completely.  In  that  case,
 what  are  we  going  to  do?  Therefore,.
 Sir,  it  is  a  very  serious  matter.  The
 matter..  should  be  taken  up  at  the
 highest.  level  with  the  State  and.  these
 officials  should  be  punished  so  severely
 under  the  law  that  an  example  will  be.
 set  to  the  country  that  such  things  will
 not  be  lightly  treated.  I  am  sure,  Sir,
 you  also  must  be  feeling  as  serious.

 4

 as  the  matter  requires.  Our  hon.
 Minister  is  normally  steadfast  and
 calm  and  will  not  make  a_  statement
 here  which  will  show  what  action  he
 is  going  to  take.  I  request  him  not
 to  hesitate  in  answering.  I.  would
 like  to  know  what  is  the  attitude  of.

 the  Government  and  what  action  Gov-
 “ernment  intends  to  take  in  view  of  the

 seriousness  of  the  matter.

 SHRI.  UMA  SHANKAR  DIKSHIT:
 The  hon,  Member  referred  to  ‘arrest’.
 According  to  the  information  received
 up-till  now,  we  do  not  know  whether
 anything  like  arrest  or  detention  took
 place.  It  is  confirmed  that  from  that*
 place  to-the  police  station,  which  is  a:
 distance  of  about  two  furlongs,  they
 were’  asked  to  walk  while  the  vehicle:
 wag  taken  away.

 So  far  as  the  other  facts  are  coh-
 cerned,  We  have  not  yet  received  any
 detailed  .  official  info  rmation  from  the
 U.P.  Government.  From  telephonic
 conversation.  something  has  been  re-
 ceived,  but  I  am  not  in  a  position  to
 take  a  definite  stang  in  respect  of  the
 actual  happenings  and  other  details.
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 But  certain  matters  are  quite  clear.
 First  of  all,  there  was  no  reason  for
 the  police  officials,  SHO  or  anybody
 else,  to  doubt  the  identity  cards  pos
 sessed  by  the  inspectors.  There  were
 three  officials  Unless  they  had  some
 particular  reason  or  mformation  that
 they  were  pretenders,  there  was  no
 cause  for  them  tp  have  treated  the
 nspectors  in  the  manner  they  did

 That  is  cled,

 Secondly,  two  constables  suddenly
 appearing  at  the  foog  manufacturing
 factory  and  doing  what  amounts  to
 obstruction  m  the  discharge  of  duty
 Ly  public  servants  is  an  ofience  under
 the  IPC  The  actual  details  ara  to  be
 confirmed  But  one  thing  is  cleat
 (Interruptions)  I  agree  with  the  hon
 Member,  Mr  Vasant  Sathe  that  it  75

 t  Serious  matter  I  know  how  sensi-
 tive  the  House  is  how  th»  public  has
 been  regarding  tne  increase  in  adul-
 teration  in  foodstuffs  and  diugs  The
 pubhe  3५  gctting  more  ang  more  agi-
 tated  over  it  ang  the  Jluct  thit  for
 various  reasons  Adiniv  u.tion  hs
 not  been  as  stiong  as  it  5  desneu
 Thcurefore  I  do  take  it  as  a  serious
 development  amd  I  can  assure  the
 House  that  after  obtainme  accurate
 information  about  the  Lacts  relating  to
 this,  we  shall  take,  in  cooperation  with
 ihe  UP  Government  cvery  possible
 reasonably  step  {o  see  not  only  that
 this  does  not  recur  in  future  but  ako
 that  those  who  have  acted  wrongly
 are  treated  suitably.

 SHRI  VIKRAM  MAHAJAN  (Kan-
 gra)  This  is  another  instance  of  vi0-
 lation  of  the  rights  of  the  Central
 Government  by  the  officers  of  the
 State  Government  and  it  is  a  black
 spot  on  the  record  of  the  Police
 which  is  already  black  because  every
 morning  if  we  go  through  the  news-
 papers  there  is  one  instance  or  the
 other  where  the  Police  has  behaved  in
 an  atrociotis  manner  or  hag  planted  a
 case  on  an  innocent  eitizen  or  haras-
 se@  an  innocent,  citizeh  or  has  ronniv-
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 ed  m  the  atrocities  committed  on  the
 weaker  sections  of  the  society  Here
 iS  a  case  where  the  Police  has  conniv~
 ed  in  a  serious  economic  crime  Adul-,
 teration  all  of  us  know,  is  a  very
 serious  and  rampant  crime  which  the
 Central  Government  is  tryinz  its  best
 to  combat  We  have  adulteration  73
 drugs  in  food-siufls  and  in  inedicines
 Recently,  there  was  a  ९8५९  of  adulte-
 ration  in  Bengal  where  ihe  edible  ol
 was  adulterated  and  40  or  50  personc,
 all  lahourers  were  paralyseq  because
 of  the  adulterated  07  «nd  their  farni
 les  were  thrown  In  the  streets  without
 fosd  or  anything  In  such  a  serous
 economic  crime  wa  have  an  instance
 where  the  Police  gives  prctection  t
 those  who  indulge  in  such  crimes

 So  tar  as  the  record  at  the  UP  Pole
 is  concerned  if  I8  a  very  bad  record
 Only  the  other  da)  there  was  an  in  t-
 ance  m  Kingswa)  Camp  where  the
 UP  Police  ran  wild  end  ¢  mmutted
 such  atrocious  crimes  on  the  weak
 sections  that  4  cannot  be  ९६५५०  de
 cribed  Here  i8  another  instance  of
 UP  Police  wherein  it  has  gone  to  the
 extent  of  arresting  the  offers  of  the
 Central  Government  Jp  fact,  cer-
 tamly  nobody  can  expect  or  nobody
 can  envisage  the  officers  going  {  the
 Pohee  station  on  a  party  It  was
 certainly  not  a  party  It  wa,  that  they
 were  forced  to  go  to  the  Police  Sts-
 on

 Any  person  forted  to  go  to  the  Polue
 station  and  kept  there  38  deemed  to
 have  been  arrested  So,  the  papers
 were  correct  in  saying  that  these  two
 or  three  officers  were  arrested  by  the
 Police  because  they  were  not  free  to
 go  back  either  to  the  factory  or  ४०
 Delhi  So  they  were  arrested  In
 fact  they  were  arrested  Why?  Be-
 cause  they  had  gone  there  to  detect
 an  economic  crime  of  a  person  who
 was  indulging  in  an  economic  crime.
 Here  is  a  case  where  the  Police  itself
 ls  n-  connivance  So,  as  Mr  Sathe
 putes  it,  at  calls  for  a  very  serious  con~
 sideration  by  the  Health  Ministry  and
 the  State  Government  when  the  per-
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 or  officers  of  the  State  Govern

 ent  are  conniving  in  perpetuating
 8.  Therefore,  my  questions  are

 _,G),Why  have  these  Police  officers
 been  -suspendeq:so  far?  What  are

 reasons  for  delay  in.:  suspending
 these  officers?

 (2)  Will  the.  Central  Government
 reall  a  meeting  of  the  State  Govern-
 ments  to  see  that  in  future  enougn

 rotection  is  provided  to  the.  officers
 of  the  Central  Government  who  go  to
 the  States-to  detect  economic  crimes?

 “(3)  Will  the  Ministry  of  Health  re-
 commend  to  the  Home  Ministry  to  set
 up'a  commission  which  will  look  into

 hese  defects  in  the  Police  force  and

 “tecommend  that  the  Police  force  should
 ‘be  brought  in  tune  with  the  needs
 ef  modern  India?
 SHRI  UMA  SHANKAR  DIKSHIT:
 The  hon,  Member  hag  referred  to  cer-

 in  aspects  of  the  factual  position
 Otherwise,  the  legal  position  and  our
 moral  and  legal  responsibility  in  the

 Mnatter  are  quite  clear,
 So  far  as  the  facts  are  concerned,  4

 am  not  in  a  position  to  add  anything
 “to  what  I  have  already  stated.  Until
 get  more  authentic  information  from
 “the  UP  Government  and  the  officers
 -concerned,  I  will  not  be  able  to  give

 more  information
 So  far  as  the.  question.  of  arrest  is

 concerned,  it  is  clear  that  they  were
 askeg'  to  go  to  ang  remain.at  the  Police
 Station  until  the  SHO.  returned  with
 ‘the  other  Food  Inspector  after  -ascer-
 taining  the  position  regarding  the  iden-

 '‘tity  from  the  Central  office  in  Delhi.
 हत  de  not  wish  to  either  exaggerate  or
 “understate  the  position.  I  have  no
 “reason  to  believe  that  the  full  co-

 operation,  assistance  and  understand-
 ing  will  not  be  forthcoming  from  the

 UP  Government.
 “The  hon.  Member  suggested  consul-

 stations:  with  the  State  Governments
 _Itis  not  necessary  to  hold  a  conference
 in  &  matter  lika  this,  as,  ag  I  said,
 -“poth  under  the  Food  Adulteration  Act
 Sand  under  the  Indian  Pena]  Act  there
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 are  sufficient  penal  provisions  by  which
 these  situatiofisscan  be  dealt  with.  If
 necessary,  we  shall  have  an  exchange
 of  views  “with  ‘the:  State  Governments
 concerned,  but  sucha  situation  has
 come  to  our  notice  for  the  first  time
 and  we  shall  take  adequate  nofice  of
 it

 So.  far  as  hig  suggestion  about  sus-
 Pehsion,  etc,  is  concerned,  until  we
 know  more  about  facts.  I  do  not  wish
 to  say  more.»  But  I  shall  say  very
 clearly  and  unequivocally  that  we  will
 not  leave  any  effort  unpursued  in  order
 to  see  that  those  who  have  come  in
 the  way  of  discharge  of  the  legal  func~
 tions  of  the  Health  Inspectors  are  dealt
 with  properly,

 MR,  SPEAKER:  Shrj  R.  छू  Sinha—
 not  here.

 Shri  Satpal  Kapur—not  here,

 2.27  hrs.
 PAPERS  LAID  ON  THE  TABLE

 NATIONALISED  BANKS  (MANAGEMENT
 AND  MISCELLANEOUS  PROVISIONS)
 (FourtTH  AMENDMENT)  ScHEME,
 CENTRAL  EXcISE  .(THIRTEENTH  AM-~
 ENDMENT)  RULEs,  NOTIFICATIONS

 UNDER  CENTRAL  EXCISE  RULES  AND
 INDUSTRIAL  FINANCE  CORPORATION

 Act.
 i

 ‘THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 K.  R,  GANESH):  I  beg  to  lay’  on  the
 table—

 (l)A  copy  of  the  Nationalised
 Banks  (Management  and  Miscella-
 neous  Provisions)  (Fourth  Amend-
 ment)  Scheme,  i972  (Hindi  and
 English  versions)  published  in  Noti-
 fication  No.  8.0.  715(E)  in  Gazette
 of  India  dated  the  489  November,
 1972,  under  sub-section  (5)  of  sec-
 tion  9  of  the  Banking  Companies
 Acquisition  and  Transfer  of  Under-
 takings)  Act,  1970.  _  [Placed  in
 Library.  See  No,  LT-3942/72]

 (2)  A  copy  of  the  Central  Excise
 (Thirteenth  -Amendment)  Rules,
 972  (Hindi  and  English.  versions)
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 published  in  Notification  No.  G.S.R.
 3468  in  Gazette  of  India  dated  the
 25th  November,  972  under  section
 38  of  the  Central  Excises  and  Salt
 Act,  1944,  together  with  an  expla-~
 natory  memorandum  [Placed  in
 Library  See  No  LT-3943/72]

 (3)  A  copy  of  Notuafication  No
 GSR  462(E)  (Hind:  and  English
 versions)  published  in  Gazette  of
 India  dated  the  2lst  November,
 1972,  issued  under  the  Central  Ex-
 cise  Rules,  1944,  together  with  an
 explanatory  memorandum  [Placed
 am  Library  See  No  LT-3944  (72,

 (4)  A  copy  of  Notification  No.
 10/72  (Hind:  and  English  versions)
 published  in  Gazette  of  India  dated
 the  4809  November,  1972,  making
 certanm  amendments  to  the  Indust-
 rial  Finance  Cotiporiation  of  India
 Employees  Provident  Tund  Regula-
 tions  948  under  sub-section  (8)

 4  section  43  of  the  Industual  Fin-
 ance  Corp  nation  Act  948
 [Placed  te  Library  See  No  LT-
 945/72)

 ArrcrAFr  (THIRD  FIFTH  AND  Sl2  TH
 AMENDMENT)  Rutes,  972

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  TOURISM  AND
 IVIL  AVIATION  (DR.  SAROJINI
 MAHISHIT).  I  beg  to  lay  on  the
 Table.

 qd)  A  copy  each  of  the  following
 Notifications  (Hindi  and  English
 versions)  under  section  4A  of  the
 Aircraft  Act,  3984  धा

 a)  The  Aircraft  (Third  Amend-
 ment)  Rules,  1972,  published
 in  Notification  No  GS.R.  788
 in  Gazette  of  India  dated  the
 24th  June,  1972,  together  with
 an  explanatory  note

 (x)  The  Aircraft  (Fitth  Amend-
 ment)  Rules,  1972,  published
 in  Notification  No.  GSR.
 282  in  Gazette  of  India  dated
 the  80th  September,  1973,  to-
 gether  with  an  explanatory
 note.

 (zi)  The  Aircraft  (Sixth  Amend-
 ment  Rules,  ‘1972,  published
 in  Notification  No.  GSR.
 288  in  Gazette  of  India  dated
 the  30th  September,  1972,  to-
 gether  with  an  explanatery
 note,

 (2)  A  statement  (Hindi  and
 English  versions)  showing  reasons
 for  delay  in  laying  the  Notification
 mentioned  at  re)  (i)  above  [Placed
 wn  Library  See  No.  LT-3946/72]

 Exporr  or  Vacuum  Frasks  (INsprc-
 TION)  AMENDMENT  Routes,  Avprr
 Report  on  Accounts  or  RussEer
 Boarp  aND  ANNUAL  Report  or  RusBeR

 Boarp

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A  C  GEORGE)  I  beg  to  lay

 on  the  Table—

 (l)  A  copy  of  the  Export  of
 vacuum  Flasks  (Inspection)
 Amendment  Rules,  972  (Hind:  and
 English  versions)  published  in  Noti-
 fication  No  SO  3853  in  Gazette  of
 India  dated  the  I8th  Novembc
 ‘1972,  under  sub-section  (3)  of  sec-
 tion  77  of  the  Export  (Quality  Con-
 tiol  and  Inspection)  Act,  1967
 [Placed  in  Library  See  No  LT-
 8919/72].

 (2)  A  copy  of  the  Audit  Report
 (Hind:  and  English  versions)  on
 the  Accounts  of  the  Rubber  Board
 for  the  year  970-7l  along  with  the
 statement  of  Accounts.  [Placed  ४
 Library.  See  No,  LT-3947/72]

 (3)  A  copy  of  the  Annual  Repo-t
 (Hindi  version)  on  the  activities  of
 the  Rubber  Board  for  the  year
 1969-70  [Placed  हम  Library.  See
 No  LT-3948/72}.

 2.28  hrs.

 MESSAGE  FROM  RAJYA  SABHA

 SECRETARY:  Sir,  I  have  to  report
 the  following  message  received  from
 the  Secretary  of  Rajya  Sabhe:—

 “Tn  aceardance  with  the  provi-
 sions  of  rule  ‘197 of  the  Rules  of
 Procedure  and  Conduct  of  Business



 2ai  Correction  to
 Answer  lo  Question

 in  the  Rajya  Sabha,  I  am  directed
 to  inform  the  Lok  Sabha  that  the
 Rajya  Sabha,  at  its  sitting  held  on
 the  6th  December,  1972,  agreed *  without  any  amendment  to  the
 Food  Corporations  (Amendment)
 Bill,  ‘1972,  which  was  passed  by  the
 Lok  Sabha  at  its  sitting  held  on  the
 23rd  November,  1972.”

 ASSENT  TO  BILLS

 SECRETARY:  Sir,  I  lay  on  the
 Table  following  three  Bills  passed  by
 the  Houses  of  Parliament  during  the
 current  session  and  assented  to  since
 a  report  was  last  made  to  the  House
 on  the  lst  December,  972:—

 q@M  The  Central  Sales  Tax
 (Amendment)  Bill,  ‘1972.

 (2)  The  Appropriation  (Rail-
 ways)  No.  4  Bill,  072

 (3)  The  Appropriation  (Rail-
 ways)  No.  5  Bill,  972

 COMMITTEE  ON  GOVERNMENT
 ASSURANCES

 FourtH  Report

 SHRI  R.  BALAKRISHNA  PILLAI.
 (Mavelikara):  I  present  the  Fourth
 Report  of  the  Committee  on  Govern-
 ment  assurnaces.

 Se emamemnenel

 2.29  hrs.  ५्

 CORRECTION  OF  ANSWER  TO  SQ
 NO.  642  RE.  FOREIGN  EXCHANGE
 EARNED  THROUGH  EXPORT  OF

 FILMS

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GEORGE):  rose.

 MR.  SPEAKER:  It  is  a  correction
 of  a  reply.  You  can  lay  it  on  the
 Table.

 HIRI  A.  0.  GEORGE:  On  behalf  of
 Shri  L.  N.  Mishra  I  lay  a  statement
 2081,  LS—8
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 WM  correcting  answer  given  on  the
 2nd  May  97°  to  Stared  Questton  No.
 642  by  Shri  Priva  Ranjan  Das  Munsi
 regarding  ioreinn  exchange  earned
 through  export  of  films  and  (ii)  g:v-
 ing  reasons  for  delay  in  correcting
 the  answer

 SHRI  SEZHIYAN  (Kumbakonam):
 In  this  case,  the  .eply  was  given  on
 2nd  May  972  Afterwards  we  had
 one  full  session  and  at  the  fag  end  of
 the  next  session  they  ale  coming  with
 a  correction  Whv_  should  they  not
 come  earlier?

 MR  SPEAKER:  After  all  they
 have  It  would  have’  gone  like  that
 But  they  have  come  with  a  correction
 and  I  am  very  happy  about  it.

 SHRI  SEZHIYAN:  My  points  8°
 what  is  the  machinery  in  the  Mints-
 try  which  8०९५  through  these  things
 and  then  informs  the  Minister  then
 and  there?  It  has  waited  for  seven
 months  to  come  with  a  correction

 Statement

 In  the  list  of  countries  to  which
 films  were  expoited  during  the  years
 1990-71  and  1971-72  (uplo  October,
 97)  which  was  laid  on  the  Table  of
 the  House  on  2  5.972  in  reply  to  pari
 (b)  of  the  question  No  642  the  name

 of  the  country  ‘South  West  Africa’
 may  be  deleted  as  the  same  was
 wrongly  reported  by  the  Custom
 Authorities  to  the  Department  of
 Commercial  Intelligence  and  Stetis-
 tics,  Calcutta.

 It  is  regretted  that  this  could  not
 be  brought  to  the  notice  of  the  Heuse
 earlier  as  the  obtaining  of  necessary
 clarification  has  taken  some  time.

 1231  hrs.

 BUSINESS  OF  THE  HOUSE

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  SHIPPING
 AND  TRANSPORT  (SHRI  RAJ
 BAHADUR)  :  With  your  permission.
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 [Shri  Ra)  Bahadur]
 Sir,  I  rise  to  announce  that  Govetn-
 ment  Business  during  the  week  com-
 mencing  llth  December,  ‘1972,  will
 consist  of

 (l)  Consideration  of  any  item  cf
 Government  Business  carried  over
 from  today”.  Order  Payer

 (2)  Consideration  and  passing  of
 qa)  The  Industrial  Dovelopment

 Bank  of  India  (Amendment)
 Bill,  972

 (ay  The  Industrial  Finance  Cor-
 porations  (Amendment)  Bill,
 972

 (Qui)  The  Delimitation  ill,  972
 (iv)  The  State  Financial  Cuor-

 poration:  (Amendment)  Bill,
 972

 (v)  The  Sick  Textile  Undertak-
 ings  (Taking  over  of  Manage-
 ment  Bill,  972

 (vi)  The  Indian  Tariff  (Amend- द  ment  Bill,  972
 (3)  Discussion  on  the  Annua)  re-

 port  of  the  University  Grants  Coin-
 mission  for  the  year  970-7l  on  a
 motion  to  be  moved  by  the  Minis-
 te-  of  Education  and  Social  Welfare

 (4)  Discussion  on  the  working  of
 tae  State  Trading  Corporation  with
 special  reference  {o  the  import  of
 woollen  7888  of  a  motion  to  be  mov-
 ed  by  Shri  Prasanabhai  Mehta  and
 others  at  330  pm  on  Monday,  the
 llth  December,  972

 UNTOUCHABILITY  (OFFENCES)
 AMENDMENT  AND  MISCELLANE-

 0089  PROVISIONS  BILL
 EXTENSION  OF  TIME  FOR  PREVENTION  OF

 Report  or  Joint  COMMITTES
 SHRI  R  D.  BHANDARE  (Bombry

 Certral)  I  beg  to  move:
 “That  this  House  do  extend  upto

 the  first  day  of  the  next  session,  the
 time  for  the  presentation  of  the  Re~
 port  of  the  Joint  Committee  on  the

 tert  he  eens
 “Published  in  Gazette  of  India

 dated,  §-2..72,

 Bill  to  amend  the  Untouchabuty
 (Offences)  Act,  (1955  and  further  iv
 amend  the  Representation  of  the
 People  Act,  1951"

 MR  SPEAKER.  The  question  is.
 “That  this  House  do  extend  upto

 the  first  day  of  the  next  session,  the
 time  for  the  presentation  of  the
 Report  of  the  Joint  Committee  on
 the  Bill  to  umend  the  Untoucn-
 ability  (Offences)  Act,  955  and
 further  to  amend  the  Representa-
 tion  of  the  People  Act,  1951.”

 The  motion  was  adopted

 2  32  hrs.

 Industrial  Development  Bank  of
 India  (Amendment)  Bill*

 THE  DEPUTY  MINISTER  IN  TIE
 MINISTRY  OF  FINANCE  (SHRI
 MATI  SUSHILA  ROHATGI)  On  be-
 half  of  Shri  ४  3  Chavan  I  beg  to
 move  for  leave  to  introduce  a  Bil!  to
 amend  the  Industrial  Development
 Bank  of  India  Act,  1964.

 MR  SPEAKER  The  question  is

 ‘That  kave  to  granted  to  intro-
 duce  a  Bil]  to  ameng  the  Industrial
 Development  Bank  of  India  Act,
 1964"
 SHRIMATI  SHUSHILA  ROHATGI

 I  intioduce  the  Bill
 । ्ण्ण्या

 INDUSTRIAL  FINANCE  CORPORA-
 TION  (AMENDMENT)  BILL*

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHHI-
 MATI  SUSHILA  ‘'ROHATGI)  On
 behalf  of  Shri  Y.  B.  Chavan  I  beg  to
 move  for  leave  to  introduce  a  Bis
 further  to  amend  the  Industial
 FinanceCorporation  Act,  1948.

 MR  SPEAKER:  The  question  is:
 Se een eo

 Extraordinary,  Part  II,  Section  2

 FIntreduged  with  the  tegommandetions!  the  President.
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 “That  leave  be  granted  to  intio-
 duce  a  Bill  further  to  amend  the
 Industrial  Finance  Corporation  Act, 1948."

 SHRIMATI  SUSHILA  ROHATCI:
 I  introduce*  the  Bill,

 2.33  hrs.

 MOTION  RE.  INTERNATIONAL
 SITUATION—Contd.

 MR.  SPEAKER:  Now  we  take  up
 the  discussion  on  the  motion  re.  in-
 ternational  situation,

 Shri  Hari  Kishore  Singh  was  on
 his  legs.

 SHRI  HARI  KISHORE  SINGH
 (Puri):  Yesterday,  while  I  was  re-
 ferrring  to  the  role  of  the  big  pow-
 ers  in  relation  to  the  sub-continent,
 especially  to  India,  I  had  suggested
 that  while  the  role  of  the  Soviet  Union
 has  been  constructive  and  a  stabilising
 one,  but  the  same  cannot  be  sa‘)
 about  the  role  of  United  States  of
 America.

 The  role  of  the  U.S.A.  has  been  one
 of  creating  of  tensions  in  the  sub-co  de
 tinent  and  fishing  in  the  troubled  wiat-
 ers.  This  policy  of  the  USA.  is
 a  hang-over  of  the  imperialist  po--
 ture  of  the  British  Empire.  It  wis
 pursuing  the  policy  of  power-ba-
 Jance  between  India  and  Pakistan
 In  pursuance  of  this  policy,  Ame-
 rica  went  out  of  its  way  to  give
 military  aid  to  Pakistan  both  directly
 and  through  the  regional  military
 pacts,  This  created  bitterness  and
 certain  apprehensions  in  our  minds.
 ‘The  relations  between  India  and
 USA  deteriorated.  And  finally  came
 the  crucial  question  of  Bangladesh.

 The  whole  policy  pursued  in  re-
 Jation  to  Bangladesh  by  the  USA
 has  been  condemned  by  this  House
 and  rightly  so.  Since  then,  that  has
 tbeen  the  main  bone  of  contention  bet-
 ween  the  two  countries.

 ,Naw,  the  question  has  arisen  whe-
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 ther  it  should  be  advisable  for  us
 to  have  friendly  relations  with  USA
 or  not.  TI  think  if  is  a  good  thing
 to  have  friendly  relations  with  the
 USA.  But,  that  should  be  based
 on  our  national  interest  and  dignity
 and  the  first  test  of  the  response  of
 the  USA  would  be  this.  The  USA
 Should  recognise  the  reality  of  the
 Situation  in  this  subcontinent  and
 that  reality  of  the  situation  is  that
 the  USA  should  cease

 ९
 play  the

 balancing  role  between  India  and
 Pakistan,  equating  Pakistan  with
 India.  That  is  the  first  test.  It
 should  stop  supply  of  arms  to  Pakis-
 tan  directly  and  also  through  third
 countries.  It  is  no  use  stopping
 direct  supply  of  arms,  but  supply-
 ing  them  through  the  third  coun-
 tries,  because,  we  were  seeing  mili-
 tary  hardware  being  supplied  to
 Pakstan  through  third  countries.
 Therefore,  this  supply  of  arms  and
 ammunition  through  third  countries
 should  also  be  stopped.

 Thirdly.  the  USA  _  should  also
 belp  an  keeping  the  Indian  ocean
 an  area  of  peace.  For  free  move-
 ment  of  cargo,  the  Indian  ocean
 siwuld  be  a  free  zone  of  pea‘e  The
 Indian  oan  should  bo  tree  of  power
 rivalri.s  If  itis  free  then  we  will  not
 worry  about  our  day  to  day  problems
 of  safeguarding  our  coasthne.  And,
 in  this  regard,  the  crucial  test  in  this,
 namely,  the  USA  should  not  have  any
 naval  base  in  the  Indian  ocean.  Fur-
 ther,  the  USA  must  recognise  our  leg:-
 timate  ro’e  in  the  affairs  of  Asia.  And,
 in  this  regard,  the  crucial  test  is  the
 negotiations  which  are  going  on  re-
 garding  Vietnam.  We  had  played  some
 constructive  role  in  regard  to  Vietnam
 in  954.  The  USA  must  recognise  our
 role  in  the  current  developing  situation
 In  Vietnam  and  in  West  Asia.  If  we
 are  deliberately  denied  our  rightful
 role  in  the  context  of  Vietnam  and
 West  Asia.  I  would  conclude  that  the
 USA  is  not  sincere  in  making  friend-
 ship  with  us.  If  the  response  of  the
 Uniteg  States  is  positive  then  our  Gov-
 ernment  should  also  make  sirallar  ges-
 tures  to  the  USA.

 226
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 In  our  relations  with  the  outside
 world,  the  position  of  China  assum-
 es  great  importance  This  ques-
 tion  has  been  raised  in  this  House
 as  well  as  outside,  that  is,  what  should
 be  our  attitude  towards  this  power
 which  had  not  only  been  hostile  to
 us,  but  had  also  tried  to  create  ten-
 sion  in  our  own  country,  and  in  the
 sub-continent,  und  had  also  grabbed
 a  considerable  portion  of  our  terri-
 tory  This  House  was  greatly  exer-
 cised  ove:  the  issue  and  had  resolved
 to  vacate  the  aggression  committed
 by  China

 Our  relation  with  China  should
 be  viewed  not  only  in  the  context
 of  our  own  interests  but  also  in  re-
 lation  to  the  expectations  and  aspi-
 rations  of  the  Afro-Asians  from
 poth  these  countnes.  It  38  we  who
 tried  our  best  to  provide  a  respect-
 able  place  to  China  and  an  opening
 for  it  in  international  world.  An
 outstanding  example  of  our  efforts
 in  this  regard  was  the  Bandung
 eonference  and  also  the  doctrine  of
 panchsheel  But,  the  Indv-Chinese
 relationship  unfortunately,  had  been
 a  classical  example  of  ingratitude
 of  China  in  international  diplomacy.
 Our  great  leader,  Pandit  Jawaharlal
 Nehru,  went  all  out  of  his  way  to
 build  bridges  of  understanding  bet-
 ween  India  and  China,  but  that  was
 not  reciprocated,  and  we  had  the
 vTude  and  crude  shock  of  1962.  And
 again,  when  the  Bangladesh  crisis
 came  what  happened?  The  attitude
 of  China  had  been  similar  to  that
 of  America,  perhaps  more  hostile,

 Tt  is  a  great  tragedy  of  interna-
 tional  situation  that  a  country  which
 was  denied  membership  of  the  UNO
 for  nearly  two  decades  should  ex-
 ercise  {ts  first  veto  against  the  ad-
 mission  of  a  sister  country  of
 Asia,  ‘That  is  the  great  tragedy  of
 the  situation,  Now  the  question  is
 this:  Are  we  going  to  remain  in
 a  very  hostile  posture  with  China?
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 Or,  are  we  going  to  have  friendly
 relations  with  it?  This  is  the  ques-
 tion.  I  am  all  for  triendly  relations
 with  China.  We  must  have  friend-
 ly  rélations  But,  it  must  be  in
 keeping  with  our  dignity  and
 national  _  interests.  And,  China
 should  also  realise  that  the  days  of
 big-power  supremacy  in  Asia  are
 gone  They  cannot  just  overlord
 Asian  nations  as  the  Imperial  pow-
 ers  were  doing.  This  must  be
 made  clear  to  the  Chinese.  They
 must  also  realise  that  they  can  play
 a  very  constructive  and  friendly
 .ole  in  Asia  and  they  can  shape  the
 situation  in  Asia  only  in  cooperation
 with  other  fellow  countries  in  this
 Legion  They  should  not  assume
 the  role  of  the  colonial  countries
 and  super-powers

 There  are  two  or  thiee  conditions
 on  the  basis  of  which  better  under-
 standing  between  India  and  China
 ‘s  possible,  Firstly,  it  is  the  Panch-
 heel  doctrine  This  doctorine  which

 sometimes  hag  been  described  in  this
 House  as  dead  and  gone,  is  still  a
 valid  document  J!  was  conceived
 to  promote  fmnendly  relauons  which
 the  nations  of  Asia  The  first  and
 foremost  conditions  for  a  better  un-
 derstandmg  between  China  and
 India‘  is  that  China  should  subseribe
 to  the  doctrine  of  Panchsheel.  China
 must  give  up  its  attitude  of  super-
 powermanship  and  be  content  to  be
 one  of  the  nations  of  Asia,  a  big
 one,  but  an  equal  one.

 Secondly,  it  shoulg  exhibit  its  in-
 terest  in  promotion  of  good-will  to-
 wards  India  and  among  the  coun-
 tries  of  Asin  by  sponsoring  the  ad-
 mission  of  Bangla  Desh  inte  the
 United  Nations,  and  should  not  put
 forward  |  Jame  excuses  like  the  Indo-
 Soviet  reaty  of  Peace  ard  friend-
 ship  and  the  presence  of  the  Tibetan
 refugees  as  big  obsterles  in  the  re

 Soha
 of  friendly  relations  with

 ndis.

 Now,  I  came  to  the  South-East
 Antan  countries,  ‘We  have  to  Hye
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 with  them,  and  our  policy  in  this
 area  should  be  more  dynamic  and
 more  forward-looking.  I  think  the
 Government  of  India  should  make
 more  vigorous  efforts  in  regard  to
 tconomic  co-operation  with  coun-
 tries  in  South  and  South-East  Asia,
 and  avenues  of  joint  ventures  should
 be  explored  with  these  countries

 A  point  which  is  worth  consider-
 ing  in  this  direction  is  that  it  should
 be  explored  how  far  our  own  deve-
 lopment  efforts  are  meaningful  to
 the  development  activi‘xs  of  the
 countries  of  South  and  South-East
 Asia  and  of  other  neighbouring  coun-
 tries.  This  is  important  because  the
 countries  in  this  region  including  our
 own  have  limited  resources  and
 tremendous  problems  in  relation  to  the
 poverty  of  their  people.  If  we  are
 to  make  an  eflort  to  better  the  lot  of
 the  p2ople  both  inside  ang  outside  in
 thi,  region,  it  is  essential  that  our  de-
 velopment  efforts  should  have  some
 relation  to  the  development  activities
 going  on  in  thes  countries,  and  some
 positive  efforts  should  be  made  in
 this  regard  by  Government

 With  these  words,  I  commend  the
 policies  ¢f  the  Government  whith
 have  been  very  positive  and  dynamic
 and  which  have  enhanced  the  pres-
 tige  of  our  nation  in  the  comity  of
 nations.

 MR.  SPEAKER:  Of  course,  only  a
 few  minutes  are  left  in  the  time
 allotted  for  this  debate.  I  shall
 call  upon  Shri  Shyamnandan  Mishra
 to  speak  and  after  that,  I  shall  call
 the  hon.  Minister.

 SHRI  VASANT  SATHE  (Akola):
 Is  my  name  there?

 SHRI  CHINTAMANI  PANI-
 GRAHI  (Bhubaneswar):  Is  my  name
 also  there?

 MR,  SPEAKER:  No  other  names
 are  there  on  the  list

 AGRAHAYANA  a,  884  (SAKA)  International  230
 Situation  (M)

 SHRI  M.  RAM  GOPAL  REDDY:
 (Nizamabad):  Is  my  name  there?

 MR.  SPEAKER.  No.  I  shall  now
 call  Shri  Shyamnandan  Mishra,  and
 after  him,  the  hon.  Minister  may
 reply  to  the  debate.

 SHRI  SHYAMNANDAN  MISHRA
 (Begusarai):  Mr.  Speaker,  Sir,  I
 think  that  it  is  no  more  rhetoric  to
 say  that  we  are  living  in  a  revolu-
 tionary  period  of  international  re-
 Janons,  a  period  of  great  leap  for-
 wards,  a  period  of  giant  strides,  and
 not  of  slow  and  sedate  trots.  Never
 had  the  great  powers  shown’  such
 flexibility,  accommodation  and  resi-
 hence  an  the  relations  among  them-
 selves  as  they  have  been  showing
 now  Thus,  a  process  of  transforma-
 tion  of  the  world  scene  is  under
 way.

 But  I  do  not  mean  to  suggest,  on
 that  account,  that  spring  has  already
 descended  upon  the  scene  and  every-
 thing  38  going  to  be  lovely  in  the
 valley.  One  can  only  say  that  the
 ie  has  begun  to  melt  in  some  of
 the  areas  of  chronic  conflict  and  it
 may  well  be  that  these  areas  might
 taste  peace  after  the  bitterest  experi-
 ences  extending  over  years.  It  is  also
 possible  that  the  conflicts  which  pro-
 mise  to  disappeai:  from  these  areas
 might  have  their  proxies  ready  in  cer-
 tain  ofnel  areas.  For.  the  big  powers,
 now,  because  of  some  very  urgent
 domestic  problems,  seem  to  be  com-
 pletely  adverse  to,  they  want  to
 avoid,  direct  confrantations  alto-
 gethe:  and  they  are  in  search  of
 their  proxies.  It  may  well  be  that
 we  would  be  conforming,  the
 wold  will  be  conforming,  to  the  old
 dictum  that  the  more  things  have
 changed,  the  more  they  have  remain-
 ed  the  same

 However,  the  point  that  I  want  A
 emphasise  in  this  context  is  that  in
 this  terrifically  dynamic  world  scene,
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 India  seems  to  be  presenting  a  static
 picture  of  frozen  diplomacy,  attitu-
 des  and  postures.

 Perhaps,  in  this  context,  it  is  neces-
 sary  to  mention,  when  I  am  speaking
 of  the  transformation  taking  place  in
 the  world  scene,  that  the  greatest
 event  of  the  recent  times  is  the  com-
 ing  together  of  the  superpowers  and
 also  of  the  potential  superpowers  like
 Japan,  China  and  the  European  Eco-
 nomic  Community.

 SHRI  M.  RAM  GOPAL  REDDY:
 What  about  India?

 SHRI  SHYAMNANDAN  MISHRA:
 India  is  very  Iow  on  the  GNP  map
 of  the  world,  and  we  cannot  have
 more  manoeuvrability  and  amplitude
 and  play  in  international  affairs  than
 our  GNP  permits,

 SHRI  M.  RAM  GOPAL  REDDY:
 That  is  not  correct.

 SHRI  SHYAMANDAN  MISHRA:
 This  has  created  an_  entirely  new
 situation  in  which  many  of  the  old
 theories  and  slogans  seem  to  be  losing
 their  meaning.  It  78  difficult  to  say
 now  who  is  aligned  and  who  is  non-
 aligned,  That  is  the  kind  of  situation
 that  seems  to  be  developing.

 The  first  major  result  of  this  com-
 ing  together  of  these  superpowers  has
 been  that  peace  in  Indo-China,  which
 seemed  to  be  so  obdurately  elusive,
 seems  to  be  somewhat  within  sight.
 I  would  not  share  the  pessimism  of
 the  hon.  Member,  Shri  V.  K.  Krishna
 Menon  that  it  might  well  be  that
 peace  would  recede  like  the  Tantalus
 cup  in  Indo-China.  Peace  seems
 to  be  dawning  not  only  on  Indo-
 China,  but  earlier  in  the  year,  when
 the  American  President  visited  Pek-
 ing,  the  process  of  coming  together
 of  the  two  Koreas  had  began.  Our  po-
 Hey  planners  should  not  fail  to  no-
 tice  that  both  Moscow  and  Peking
 have  been  putting  great  pressure  on
 Hanoi,  to  come  to  terms  with  the  Uni-
 ted  States.  This  appears  fo  have
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 in  Indo-China,  in  Viet  Nam  particu-
 larly.  The  Le  Monde  recently  re-
 ported  the  precise  details  of  how  a  sec-
 tion  of  the  North  Viet  Namese  forces
 and  the  NL  wanted  to  capture  the
 headquarters  of  the  NLF  and  how
 a  veritable  coup  was  prevented  at
 the  last  moment.  You  can,  there-
 fore,  see  how  the  influence  of  the
 superpowers  works  even  in  the
 national  affairs  of  a  strongly  self-
 reliant  country.  Let  the  experience
 of  Hanoi  be  a  lesson  and  warning  to
 our  policy  planners  here.  Let  us
 also  be  aware  of  the  fact  that  the  in-
 tensive  bombing  of  North  Viet  Nam
 by  the  United  States  did  not  come  in
 the  way  of  Moscow  giving  a  red  car-
 pet  welcome  to  the  President  of  the
 United  States.  The  result  was  mil-
 lions  of  tonnes  of  wheat  and  millions
 of  dollars  to  the  Soviet  Union  and
 a  fabulous  commercial  deal  for  the
 United  States  of  America.  That  75
 what  has  been  happening  at  the  pre-
 sent  moment.

 Following  these  top-level  negotia-
 tions,  the  South  East  Asian  region  has
 been  put  in  an  entirely  new  context
 Those  who  sought  security  through  al-
 liances,  military  alliances  and  so  on
 are  now  seeking  an  entirely  different
 kind  of  arrangement.  A  new  situation
 ig  developing  in  Indo-China  with  the
 possibility  of  Hanoi  and  Washington
 coming  closer.  The  draft  peace  pro-
 posals  revealed  by  Hanoi  even  had
 a  clause  by  which  North  Viet  Nam
 accepted  American  aid  for  the  re-
 development  of  North  Viet  Nam,  the
 economy  of  which  was  shattered  by
 the  American  bombing.  Have  we
 grasped  the  significance  of  all  these
 developments?  That  is  the  natural
 question  that  arises  in  one’s  mind

 The  well-known  humorist  Art  Bucch-
 wald  has  written  that  in  the  year  995
 it  might  well  be  that  the  North  Viet
 Namege  would  have  erected  a  statute
 to  Kissinger  and  they  would  he  selling
 taperecorders  to  the  United  States.

 We  have  not  only  understood  the
 -erented  almost  a  state  of  near-revolt  significance  of  all  these  changes  but
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 we  have  become  staid  and  go  on
 mechanistically  repealing  some  of
 the  formulas  and  dogmas,  simplistic
 formulas  and  dogmas  of  the  good  old
 days.  For  instance,  we  seem  to  be
 still  supporting  the  Seven-point  peace
 programme  of  Hanoi  which  North
 Vietnam  itself  discarded  in  October
 this  year  to  pave  the  way  for  the
 draft  agreement.  The  result  is  that
 even  North  Vietnam  did  not  seem  to
 be  quite  keen  to  keep  India  in  its
 peace-keeping  role  in  Indo-China.

 It  appears  that  whercas  in  Europe
 tensions  are  more  or  luss  eliminated
 on  Europe  has  become  virtually  free
 from  tensions—the  seal  has  been  put
 on  it  by  the  treaty  between  the  two
 Germanys  and  further  by  the  re-
 election  of  Willy  Brandt—Asia  might
 well  become  the  cockpit  of  most  of
 the  conflicts  and  might  become  more
 distributed.  And  this,  not  because
 of  the  old  US-USSR  tension  but  be-
 cause  China  is  becoming  greatly
 powerful  and  Japan  which  is  already
 a  super-economic  power  has  become
 free  from  American  influences.  Does
 this  House  realise  what  the  strength
 of  China  at  the  present  moment  is?
 China  has  now  20  medium-range  bal-
 listic  missiles  operational,  and  TU
 i6  medium  bombers  capable  of  deli-
 vering  a  nuclear  strike  are  being  built
 at  the  rate  of  five  per  month.  China
 has  already  30  of  these  TU  l6s,”  Thus
 the  Asian  scene  might  be  disturbed.
 That  is  our  apprehension.

 In  this  context,  I  would  like  to
 point  out  that  one  tremendous  fact
 that  seems  to  have  been  lost  com-
 pletely  on  the  Government  of  India
 is  the  emergence  of  Japan  on  the
 world  scene  in  a  really  big  way.
 What  is  our  response  to  the  tremend-
 ous  economic  and  political  potential
 of  Japan?  We  have  heard  absolutely
 nothing  from  the  Government  side
 80  far.  They  do  not  seem  to  have  any
 forward  planning  in  this  respect.
 Japan  has  already  become  a  super
 economic  power  and  it  only  needs
 to  take  a  decision  to  become

 a  really  super  power  in  the  military
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 sense.  Japan,  as  you  know,  has_  got
 tremendous  stakes  in  the  Indian
 Ocean  and  when  I  say  that  the  Asian
 region  might  possibly  become  dis-
 turbed,  I  have  in  mind  the  develop-
 ments  that  are  tuking  place  in  the
 Indian  Orean.  Japan  has  tremendous
 stakes  in  the  Indian  Ocean.  Japan
 gets  70  per  cent  of  its  raw  materials
 from  outside  and  most  of  these  raw
 materials  have  to  go  via  the  Indian
 Ocean  So,  it  has  got  great  stakes  in
 the  Indian  Ocean  ang  Jaban  might
 make  its  presence  felt  as  other  big
 countries  are  doing.

 Now,  I  must  come  to  the  most  in-
 teresting  aspect  of  our  foreign  policy.
 At  the  present  moment,  it  seems  to
 me  that  we  are  passing  through  an  cra
 of  love  calls  in  our  foreign  pohcy.
 So,  one  love  call,  as  the  New  York
 Times  has  characterised  it,  has  gone
 to  the  Uniled  States  and  another  love
 cal]  has  gone  to  Peking.  My  submis-
 sion  igs  that  in  the  current  move  to
 restore  friendly  relations  with  the
 United  States,  there  does  not  seem  to
 be  much  evidence  of  maturity.  Com-
 ing  these  moves  as  do  after  so  much
 hullabaloo  about  the  CIA,  they  appear
 to  be  fantustic.  So,  indecd  are  love
 calls.  There  does  not  seem  to  be  any
 logic  behind  them  and  they  reflect  all
 the  attiibutes  of  adolescence.  They  al-
 so  conclusively  prove  that  this  CIA
 bogey  was  raised  purcly  for  domestic
 purposes.  Otherwise,  if  really  the
 United  States  posed  a  great  threat  to
 us,  why  was  this  love  call  extended  to
 the  United  States  recently?  It  proves
 conclusively,  I  repeat,  that  is  for
 domestic  purposes.  Some  leading  for-
 eign  newspapers  have  _  interpreted
 these  moveg  as  a  reaction  to  the  pos-
 sibility  of  food  scarcity  in  this  coun-
 try.  No  two  mature  country
 coulg  have  such  wide  fluctuations  in
 its  relations,  as  India  ar‘  the  United
 States  have  shown.  There  must  be  a
 minimum  of  stable  rhythm  in  the  rela-
 tions  of  mature  countries  whatever  the
 differences  cropping  up  from  time  to
 time.

 We  are  prepared  to  welcome  the
 effort  at  reestablishment  of  friendly
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 relations  with  the  United  States,  but,
 our  submission  is  that  it  must  not  be
 on  the  basis  of  panic  or  imitation.  I
 say  ‘imitation’  because  it  is  only
 after  Russia,  China  and  the  Unmted
 States  met,  ironed  out  the:  differ-
 ences  and  even  struck  fabulous  com-
 mercial  deals  that  we  have  thought
 it  necessary  to  initiate  these  moves
 So,  this  is  another  aspect  of  the  mat-
 ter  which  I  want  to  emphasise

 Coming‘ to  the  love  call  which  has
 been  extended  to  China  Probably,
 it  was  done  in  no  uncertain  terms  yes-
 terday  when  the  hon  Minister  for
 Foreign  Affairs  said  that  it  i;  more
 than  a  desire~—What  is  love  except
 that  it  is  more  than  a  desire—So  ७  38
 more  than  a  desire  for  developing  re-
 lations  with  China.  Now,  we  have  had
 some  kind  of  a  response  {from  the
 United  States,  let  us  hope  that  the
 other  partner  im  this  case  also  might
 relent  sooner  than  later

 My  submission  again  is  that  in-
 stead  of  planning  our  relations  with
 these  big  countries,  we  secm  to  be
 dc:  pendent  morc  or  less  on  astrology
 and,  we  have  got  definite  proof  about
 this.  Sometime  back,  there  was  a
 report  in  the  Guardiun  by  Peter
 Jenkins  that  the  Indian  Embassy  in
 Washington  was  the  only  one  which
 believed  in  the  victory  of  Mc  Covern
 because  its  astrology  forecast  this  vic-
 tory.  One  wonder  whether  our  Emba-
 ssies  keep  astrologers  on  their  pay-
 rolls.  So,  it  seems  India  was  not  pre-
 pared  fully  to  have  a  dialogue  with  a
 re-elected  Nixon

 Now  I  come  to  our  failure  at  the
 United  Nations,  We  have  failed  to
 carry  the  United  Nations  with  us  on
 more  than  one  occasion  during  critical
 situations.  Last  year,  during  the  war
 with,  Pakistan,  UN  gave  an  adverse
 verdict.  This  year  the  recognition  of
 Bangla  Desh  has  been  linked  up  with
 the  rel  of  POWs  against  our
 wishes,  istan  had  tried  to  bring
 this  about  with  great  effort  and  it
 Seema  to  have  ‘succeeded.  The  Presi-
 dent  of  the  UN  General  Assembly  had
 also  spoken  of  the  inter-dependence
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 of  the  two  resolutions.  My  submission
 is  that  it  requires  a  deeper  analysis
 and  assessment  why  we  keep  on  fail-
 ing  consistently  at  the  United  Nation:
 and  whether  our  permanent  mission
 at  the  UN  requires  to  be  strengthen:
 ed  a  bit  so  that  we  do  not  again  face
 situations  like  this.

 So  far  as  the  recognition  of  Bangla
 Desh  is  concerned,  it  will  come  and
 it  is  bound  to  come.  Already  95
 nations  have  extended  recognition
 and  the  rest  cannot  hold  out  for  long.
 But  the  question  is:  whether  after
 Mr  Bhutto  has  made  it  public—he
 has  made  his  intention  public  that
 he  wants  to  recognise  Bangla  Desh,
 he  has  been  going  round  his  country,
 addressing  a  series  of  meetings  and
 telling  his  countrymen  that  the  reality
 of  Bangla  Desh  cannot  be  wished
 away  and  he  has  been  saying  that  it
 is  in  the  interests  of  Pakistan  to  re-
 cognise  Bangla  Desh—when  the  posi-
 tion  has  been  made  so  clearly  and
 publicly,  the  question  is  whether  we
 should  stand  on  prestige  to  bring
 about  some  kind  of  a  settlement.  When
 this  settlement  involve  so  many  things
 ang  so  high  stakes,
 48  hrs.

 Now,  finally,  I  will  have  a  word
 about  Uganda.  Only  one  word.  One
 feels  that  there  should  be  more
 active  diplomacy  to  protect  the  legi-
 timate  and  even  the  basic  human
 rights  of  the  people  of  Indian  origin
 now  living  in  many  foreign  lands
 These  people  had  tried  to  put  in  their
 best  to  develop  these  countries,  They
 worked  in  jungles  to  build  roads  and
 railways  in  the  most  trying  circum-
 stances.  Many  of  them  did  not  stint
 on  contribution  to  the  national  move-
 ments  and  so  on.  And  yet  there  are
 some  people  who  say  that  they  were
 not  identifying  themselves  with  the
 peoples  in  those  areas.  I  think  there
 cannot  be  a  more  fantastic  nonsense
 than  this.  They  have  put  in  their
 best;  they  have  made  the  highest
 sacrifices  to  build  those  countries.
 and  it  is  only  to  hang  the  dog  that  it
 is  being  given  a  bad  name.  I  repeat,
 we  would  Hke  the  Government  of
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 India  to  pursue  an  active  diplomacy  to
 protect  the  legitimate  interests  and
 human  rights  of  these  people  of
 Indian  origin.

 ‘MR.  SPEAKER.  How  much  time
 the  Minister  will  take  for  reply?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  SWARAN  SINGH):
 About  three  quarters  of  an  hour

 MR  SPEAKER:  We  have  already
 exceeded  our  time  Five  hours  were
 allotted;  we  have  taken  more.

 SHRI  SWARAN  SINGH:  [I  will  try
 to  be  brief,  taking  even  less  time

 MR  SPEAKER:  The  Opposition
 list  is  almost  complete.  They  have
 taken  more  than  their  due.

 SHRI  CHINTAMANI  PANIGRAHI:
 You  may  give  some  more  time  to  this
 side,

 MR.  SPEAKER:  For  you  5—7
 minutes,  then  Shri  R.  K  Smha—not
 more  than  45  minutes,

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour).  Some  time  may  be
 given  to  movers  of  substitute
 motions

 MR.  SPEAKER:  No.  .

 SHRI  JYOTIRMOY  BOSU:
 only  8  minutes.

 I  seek

 MR.  SPEAKER:  You  have  had
 your  full  quota.  Anyway,  3  minutes.
 So  Shri  Panigrahi  5—7  minutes,  then
 Shri  R.  K  Sinha,  then  Shri  Jyotir-
 moy  Bosu  and  then  the  Minister  will
 start  at  2.20  pm  and  conclude  by
 3  p.m.  as  there  is  other  business  there~
 after.

 33.02  hrs.

 The  Lok  Sabha  adjourned  for  Lunch
 fill  Fourteen  of  the  Clock.

 ee
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 The  Lok  Sabha  re-assembled  after
 Lunch  at  four  merutes  past  Fourteen
 of  the  Clock

 {Mr.  Depury-Spreaker  im  the  Chair].

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour)  About  the  shoot-
 ing  of  the  Harijan  leader,  that  came
 up  betore  .he  Houne,  we  expected  a
 statement  from  the  Government
 Also  about  70  Muslim  houses  looted
 and  burnt,  you  in  your  wisdom  had
 expiessed  your  comments  Mr.  Ray
 Bahadur  had  said  that  the  Govern-
 ment  were  looking  mto  ut!  Four
 days  have  passed  I  have  written  a
 létter  to  the  Spezker  also  What  is
 going  10,  happen?  You  also  made
 some  ohser  vations

 SHRI  R  P
 (Vellore)

 ULAGANAMBI
 It  a  serous  matter.

 MR  DEPUTY-SPEAKER:
 is  a  serious  matter?

 What

 SHRI  R  P  ULAGANAMBI:  A
 few  davs  back  a  Haryjan  leader  was
 shot  and  four  others  were  injured

 MR  DEPUTY  SPEAKER  Noi  the
 same  thing.  It  becomes  a  debate
 tnen  and  I  cannot  allow  it  Normal-
 ly  4  allow  Members  to  make  one  or
 two  points  Jt  should  not  assume
 the  dimensions  of  a  debate  or  dis-
 cussion  You  have  mentioned  this
 before;  you  have  reiterated  it  Gov-
 ernment  have  heard  you  There
 should  be  some  other  means,  not
 just  brmging  the  same  mutter
 again  and  again  before  the  House,

 SHRI  JYOTIRMOY  ROSU:  Let
 the  Government  say  something.

 MR  DEPUTY-SPEAKER  I
 not  compel,  if  thev  do  not  have
 anything  to  say  (Interruptions)
 Order,  please  He  has  heard  you.
 If  he  does  not  respond  there  should
 be  some  other  means

 can-

 SHRI  JYOTIRMOY  080  There
 is  something  wrong  with  him,  in
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 {Shri  Jyotirmoy  Bosu]
 that  case;  I  take  it  that  something
 is  wrong  with  the  Government  too.

 MR.  DEPUTY-SPEAKER:  Before
 we  resume  he  discussion  on  the
 international  situation,  I  should
 like  to  say  that  today  is  Private
 Members’  Business  day  and  we
 have  fixed  that  it  should  be  taken
 up  at  3pm.  Three  more  Members
 would  lke  to  make  their  observa-
 tions,  two  from  the  Congress  Party
 and  Shri  Jyotirmoy  Bosu  for  whom
 permission  has  been  signified  by
 the  Speaker.  The  Minister  has  yet
 to  give  ms  reply.  I  do  not  know
 how  they  are  going  to  complete  all
 that  before  3  p.m,  I  would  not  like
 to  interrupt  the  hon.  Miunister’s
 speech  halfway;  I  would  not  lke
 the  Government  to  present  a  trun-
 cated  case.  But  I  think  it  will  still
 be  possible  to  complete  this  business
 in  time  if  fhe  Members  co-operate
 Mr.  Chmtamani  Panigrahi  and  Mr.
 RK.  Smha  have  been  told  that  they
 would  be  getting  ten  minutes  each.
 If  they  keep  within  that  time—Mr.
 Bosu  had  been  told  he  would  get
 only  three  minutes—and  if  he  keeps
 to  that  too,  perhaps  the  Minister  can
 also  do  it  within  3  p.m.

 —o—

 1401  hrs.
 MOTION  RE.  INTERNATIONAL

 SITUATION—contd.

 SHRI  CHINTAMANI  PANIGRAHI
 (Bhubaneswar):  Some  friends  in
 in  this  House  have  argued  yesterday
 and  today  that  India  pursues  a  foreign
 policy,  not  with  any  kind  of  formula-
 tion  of  its  own  but  with  certain  ideo-
 logies,  ideological  grounds;  it  does
 not  follow  its  policy  on  the  basis  of
 its  own,  national  interest,  I  should
 say  thet  such  an  understanding
 the  fereign  policy  of  our  country  is
 really  mon-sense  and  fantastic.  To
 begia  with,  I  should  like  to  quote  two
 passages  from  a  very  interesting
 article  written  by  our  Prime  Minister,
 captioned  ‘India  and  the  World’,  It  is
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 one  of  the  latest  articles  and  there  she
 Baid:

 “Our  first  concern  has  been  to
 prevent  any  erosion  of  our  indepen-
 dence,  Therefore,  we  could  not  be
 camp  followers  of  any  power,  how-
 ever  rich  or  strong.”

 In  another  passage,  she  says:

 “Agreements  which  promote  the
 doctrine  of  balance  of  power  or
 mark  out  spheres  of  influence
 are  bound  to  increase  tension  and
 invite  imstability.  No  nation  will
 be  happy  m  a  subservient  role.”

 I  think  these  assertions,  these  enunci-
 ations  of  our  foreign  policy  go  to  show
 that  we  are  neither  subservient  to
 any  power,  rich  or  strong,  nor  is
 our  foreign  policy  static.  It  is  dyna-
 mic  Preserving  our  national  inde-
 pendence  and  integrity  and  our
 soveriegnty  are  the  first  charges  so
 far  as  our  foreign  pohcy  38  concerned.
 At  the  same  time  I  am  reminded  of  a
 famous  quotation  of  Pandit  Nehru.

 “India  has  a  bigger  réle  to  play,  as
 India  is  the  pivot  of  Asia.”

 Today  we  are  destined  to  play  a
 bigger  role.  After  the  birth  of  Bangla
 Desh  as  an  independent  republic,
 India  is  really  playing  its  destined
 role  so  far  as  this  part  of  the  world  is
 concerned  and  also  in  the  world  as  a
 whole.  When  we  are  thinking  of  our
 foreign  policy,  we  must  take  into
 account  certain  factors,  Today  the
 entire  world  is  moving  away  from  con-
 frontation  and  tension.

 In  this  general  background,  our
 country  is  following  the  right  path  in
 trying  to  have  bilatera]  negotiations
 with  Pakistan  and  seeing  that  peace
 prevails  in  the  sub-continent,  adding
 to  the  forces  of  peace  in  the  world.

 Some  friends  are  arguing  that  Pakis-
 tan  is  not  going  to  understand  =  this
 policy  of  ours.  The  military  rulers  of
 Pakistan  for  the  last  25  years  were
 not  able  to  understand  our  policy.
 But  we  waited  and  the  situation  deve-
 loped  in  such  a  way  in  that  osuntry
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 that  the  military  rulers  of  Pakistan
 had  to  realise  their  mistake.  If  not
 today,  at  least  tomorrow  they  will
 realise  that  peacc  is  the  only  alterna-
 tive  to  war  and  tension.  India  3s  fol-
 lowing  a  right  policy,  which  will  help
 the  people  of  Pakistan,  India  and
 Bangladesh  to  prosper.  I  am  very
 optimistic  and  today's  news  shows  that
 India’s  policy  is  correct,  and  the  pco-
 ple  of  Pakistan  and  the  rulers  there
 are  trying  to  come  to  an  understand.
 ing  with  India  so  tar  as  delineation  is
 concerned.  I  hope  tomorrow  or  with-
 in  0  days  more  good  news  will  come,
 so  that  all  the  people  who  wanted  to
 perpetuate  tension  in  the  sub-conti-
 nent  will  know  that  the  policy  we
 have  pursued  has  resulted  in  peace.

 There  is  no  point  in  sayimg--as  Mr.
 Vajpayee  and  some  said—that  Simla
 agreement  has  belicd  our  expecta-
 tions.  It  has  not  belied  our  expecta-
 tions.  It  has  rather  belied  the  expec-
 tations  of  those  forces  who  wanted  to
 see  that  there  is  perpetual  tension  in
 this  region.  They  wanted  that  this
 sub-continent  should  be  opened  up  for
 super  power  rivalry  and  it  has  become
 our  duty  to  thwart  those  forces.  The
 Simla  agreement  represents  the  dy-
 namism  and  initiative  in  our  efforts
 for  reducing  tension  in  this  sub-conti-
 nent.  It  represents  not  a  kind  of  sta-
 tic  outlook  but  a  dynamic  approach  in
 our  political  outlook  to  new  prqblems
 that  we  are  facing  today  in  the  sub-
 continent.

 The  compulsion  of  events  is  now
 driving  the  super  powers  to  develop
 new  relations  ang  to  expand  their
 horizons  of  understanding.  India  was
 ceaselessly  working  for  this  new  ori-
 entation  in  the  foreign  policy  of  the
 big  super  powers  all  these  years,
 When  the  desired  change  has  come
 about  all  over  the  world,  should  we
 expect  our  friends  to  say  that  India
 should  close  its  eyes  to  the  realities
 of  the  situation  in  the  international
 horizon?)  India  has  woken  up  to
 these  new  realities,  which  we  were
 striving  all  these  years  to  achieve.

 There  are  certain  friends  in  our
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 country  who  have  only  one  eye-—-I  do
 not  know  if  it  is  a  parliamentary
 expression--in  their  view  of  things  so
 far  as  the  international  situation  is
 concerned.  They  do  not  see  anything
 wrong  if  Mr.  Nixon  goes  to  Peking
 and  embraces  the  leaders  there.  They
 do  not  see  anything  wrong  if  Moscow
 and  Washington  normalise  their  re-
 lations,  But  they  are  alarmeg  if  India,
 while  maintaining  the  friendliest  and
 closest  relations  with  the  Soviet
 Union,  wants  to  normalise  its  rela-
 tions  with  the  other  supcr  powers,
 that  is,  USA  and  China  and  other
 countries.  I  am  really  astounded  at
 this  way  of  viewing  international
 developments.  Mr.  Mishra  was  saying
 that  the  two  big  super,  powers  are  try-
 ing  to  suffocate  Vietnam  with  their
 pressures.  I  will  quote  one  of  the
 famous  sayings  of  one  of  the  high
 ranking  Vietnamese  officials  belonging
 to  North  Vietnam.  Some  _  journalist
 asked  him,  “How  do  you  manage  both
 China  and  Soviet  Union  and  yet  you
 are  fighting  with  the  United  States?”
 He  said,

 “If  one  day  a  great  brother  coun-
 try  requested  us  to  negotiate  and
 if  we  thought  that  the  moment  had
 not  come  to  do  so,  we  would  not  do
 it.  If  one  day  another  great  brother
 country  requested  us  not  to  nego-
 tiate  and  if  we  thought  that  the  time
 had  come  to  negotiate,  then  we
 would  negofiate.”

 Vietnamese  nationalism  reinforced  by
 the  will  to  total  revolution  has  chart-
 ed  its  own  valiant  path  of  fighting  the
 mightiest  war  machines  of  our  planet
 and  is  going  to  achieve  victory  soon.
 Therefore,  India  also  has  learnt  how
 to  live  with  the  super  powers.  It  has
 developed  such  a  foreign  policy  that
 we  can  live  in  a  friendly  way  with
 all  the  super  powers.  So,  if  any  effort
 is  made  to  develop  our  relations  with
 the  other  super  powers,  I  hope  there
 is  nothing  wrong  in  it.  It  is  surpris-
 ing  to  see  some  people  saying  that  we
 want  aid  from  the  United  States  and
 that  is  why  we  are  trying  to  develop
 our  relations  with  them.  Sir,  in  the
 most  critical  times,  when  the  Enter-

 prise  came  to  the  Indian  Ocean,  the
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 péople  of  India  and  Bangladesh  said
 together,  “Enterprise  or  no  Enterprise
 whatever  comes,  Bangladesh:  will  be
 free”.  And,  Bangladesh  has  become
 free.  So,  knowing  fully  well  what
 India  stands  for,  if-  anyone  says  that
 we  are  trying  to  develop  relations  with
 the  United  States  because  we  want
 aid,  he  is  completely  misreading  the
 new  developments  that  are  taking
 place.  C3

 Lastly,  coming  to  the  question  of
 orisoners  of  war,  I  thought  Mr.
 Shamim  was  a  good  speaker,  but
 today  I  could  find  both  sides  of  Mr.
 Bhutto  in  him.  He  blows  hot  and  cold
 at  the  same  time,  as  Mr,  Bhutto  does.
 He  went  on  praising  our  Foreign
 Minister  and  our  foreign  policy  like
 anything  but  at  the  end,  he  said  that
 India  has  delayed  the  release  of  the
 prisoners  of  war  and  therefore  the
 relation  between  India  and  Pakistan

 -has  gone  wrong  and  the  entire  world
 is  accusing  India.  This  is  a  complete
 misreading  of  the  facts.  I  must  say
 that  the  Government  of  India  has
 tried  its  best  to  see  that  the  prisoners
 of  war  dre  released,  but  the  Pakistan
 Government  perhaps  are  not  willing
 to  see  that  the  90,000  prisoners  of  war
 are  released  because  that  will  create
 new-problem  for  them.  So,  the  delay
 is  not  because  of  us  but  because  of  the
 Pakistani  administration..  Though  it
 is  not  very  relevant  here,  I  would
 like  to  quote  what  Mr.  Tariq  Ali  said:

 “In  West  Pakistan  too,  there  is
 growing  <disillusionment  and  the
 genera}  malaise  will  undoubtedly
 affect  the:  peasants  in  uniform  who

 ‘form  the  backbone.of  the  Pakistan
 army.  In:a  situation  where  the
 deepening  social  ‘crisis  is  affecting
 ‘the  majority  ‘of  the  population,  it

 will  only.  bea  matter.  of  time  before
 ‘the  corimon  soldiers  are  also  affec-

 .
 Therefete,  an  the  question.  of  release
 of  prisghers  “of  war,  India's..stang  is.

 -corrett“and:  India  Will  see  ihat  Pak-
 istan  conforms  to  the  principles  that
 India  stands  for  inthis  neo-pact.
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 SHRI  छ.  K.  SINHA  (Faizabad):

 Mr.  Deputy-Speaker,  Sir,  the  speeches
 during  the  debate  on  foreign  policy
 of  India  from  the  Opposition  side  have
 been  rather  on  a  low  level  because  of
 the  success  of  our  foreign  policy  and
 its  exposition  by  our  Foreign  Minis-
 ter.

 The  Marxist  Member  of  Parliament,
 when  he  spoke  during  the  debate,
 said  that  except  for  mildly  worded
 and  belateq  mumbled  -phrases  of  un-
 happiness,  India  has  scrupulously
 avoided  taking  a  principled  line  on
 Vietnam.  I  want  to  tell  the  Marxist
 Member  that  there  is  the  real  basic
 strengt':  in  our  foreign  policy  _when
 Mr.  Nixon  is  compelled  to  say  that
 the  greatest  power  in  South  Asia  is
 India.  Jt  was  mentioned  in  the  speech
 of  the  Foreign  Minister  in  the  Rajya
 Sabha  that  it  is  the  liberation  of
 Bangladesh  ang  Vietnam  which  is  the
 basic  hindrance  in  the  development  of
 the  relationship  between  the  United
 States  of  America  and  India.

 Our  Marxist  Member  might  abuse
 the  capitalists  of  the  world,  the  capi-
 talists  of  the  country  and  the  private
 sector,  and  imperialism.  But  our
 Marxist  Member  should  know  that
 the  C.LA.,  the  international  reactio-
 nary  counter  revolution  of  imperialism
 took  Mrs,  Indira  Gandhi  and  her

 ‘Government  to  task.  Therefore,  their
 enemies’  enemies  are  friends.

 As  far  as  the  question  of  challenginy
 imperialism  is  concerned,  this  countrs
 stands  at  the  bar  of  history  as  second
 to  none  in  the  world.  They  do  not  un-
 derstand  the  basic  moorings  of  his
 tory.  There  is  an  imperialist  chang*
 which  surrounds  the  world  and  tha
 change  was  brought  in  the  Indian  sub-
 continent.  through  the  liberation  of
 Bangladesh.  The  liberation  of  Bang-
 ladesh  is  something  whose  significance
 has  to  be  understood  except  by  jaun-
 diced  eyes,  _

 The  Indian.  sub-continent  has  been
 taken  out  from  the  area  of  super-
 power  politics:  from:  ‘the’  area  of  cold
 war  and  from  the  area  of  imperialist
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 exploitation.  To  that  extent,  impeiia. lism  all  over  the  world  has  been  wea-
 kened.  Ag  8४  continuation  of  that
 policy,  if  our  T'vime  Minister  at  the
 Simla  Summit  cumes  to  an  ageree-
 ment  with  the  President  of  Pakistan,
 we  should  see  a  further  contimuation
 of  our  policy  of  peace  and  friendship
 If  Bangladesh,  India  and  Pakistan
 come  together  in  a  fratermty  of
 friendship,  our  economy  shall  be  re-
 leased  from  the  stranglehold  of  cold-
 war  politics.  The  people  of  India,
 Bangladesh  and  Pakistan  shall  be  free
 to  develop  their  economies.  If  China
 and  America  want  to  involve  Pakis-
 tan  in  their  cold-war  politics  by  de-
 veloping  mutuality  between  India
 and  Pakistan,  we  shall  generate  this
 liberating  force  in  Pakistan  which
 will  create  more  amity  between  India
 and  Pakistan.

 This  history,  if  it  has  to  be  under-
 stood,  has  to  be  understood  in  a  pro-
 per  light.  Yesterday,  Mr.  Atal  Bihari
 Vajpayee  tried  to  pour  wate:  over  the
 Simla  Agreement  and  tried  to  ridicule
 it.  There  is  a  wave  of  development
 The  news  of  today  about  thc  possjbi-
 lity  of  an  agreement  between  India
 and  Pakistan  is  something  which  wil!
 enthuse  peace  loving  people  all  over
 the  sub-continent.  If  Pakistan  is
 taken  out  from  the  influence  of  China
 and  America  or  it  is  taken  out  from
 the  influence  of  imperialism  and  cold-
 war  politics,  to  that  extent,  if  serves
 the  interests  of  India.

 These  gentlemen  will  not  see  the
 glory  of  Indian  foreign  policy.  They
 will  not  appreciate  that  we  are  deve-
 Joping  relations  with  Tanzania  and
 that  there  are  Muslim  countries  and
 Arab  countries,  like,  Iraq  and  Afgha-
 nistan  which  are  developing  a  frater-
 nity  of  friendship  with  us.  They  will
 not  appreciate  the  fact  that  India  to-
 day  has  given  the  biggest  success  to
 its  own  foreign  policy.

 Look  at  the  liberation  of  Bangle-
 desh.  When  Bangladesh  was  libera-
 ted,  there  were  very  few  members  in
 the  General  Assembly  of  the  United

 AGRAHAYANA  1,  894  (SAKA)  International
 Sitwation  (M)

 Nations  who  stood  by  us.  At  thar
 time,  it  looked  that  the  horizons  were
 dark,  Except  for  Soviet  Union  frend.
 ship  and  the  friendship  of  Socialis:
 countries  and  that  of  some  of  the
 Wert  European  countries,  nobody  in
 the  wotld  appeared  to  be  with  us.  But
 hecause  of  the  policy  of  principle,  be-
 cause  of  the  policy  of  strength  and
 because  of  the  fact  that  our  non-
 alignment  policy  has  teeth  in  it,  today
 Bangladesh  has  been  recognised  by  95
 countries  in  the  world  and  the  United
 Nations  has  proved  in  their  Resolution
 that  they  are  in  favour  of  the  Bangla
 desh  recognition.

 246

 The  foreign  policy  of  India  has  been
 a  great  success  when  we  look  at  tie
 history  of  the  battle  for  the  recogm-
 tion  of  China  and  for  the  recognition
 of  the  German  Democratic  Rerublic.
 We  find  that  they  had  to  trudge  for
 decades  for  recognition,  Here,  there
 might  be  about  hundred  countries  re-
 cognising  Bangladesh  by  the  time
 Bangladesh  celebrates  its  first  anniver-
 ‘ary  of  the  Liberation  Day  on  6th
 December.

 In  the  Security  Council,  four  supe:
 powerr  recognise  Bangladesh.  Ame.
 rica  was  isolatey  in  the  NATO  camp
 and  on  the  Western  front  on  the  issué
 of  recognition.  China  was  isolated
 from  the  Socialist  camp.  Can  there
 be  a  greater  tribute  to  the  success  of
 the  foreign  policy  of  India  to  the
 effect  that  the  foreign  policy  of  India
 is  based  on  strength  and  is  based  on
 principles.

 Before  I  conclude,  I  would  like  to
 say  that  by  the  recognition  of  the
 German  Democratic  Republic,  by
 sending  our  Ambassador  to  North
 Vietnam,  the  Government  of  Indiz
 has  pursued  the  policy  of  peace  and
 strength  which  the  Opposition  will  not
 see  with  their

 arpa
 eyes,

 i  a the  policy  of  stren  and  peaee;  it  i
 the  policy  of  principles.  We  shall
 continue  to  fellow  that.  When  our
 Prime  Minister  said  that  we  do  net
 covet  West  Pakistan’s  territory,  that
 we  are  prepared  to  vacate  it,  we
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 [Shri  के,  K  Sinha]
 vacated  |  Which  ate  the  super
 powers  whose  army  went  into”  a
 neighbouring  country  and  withdrew
 its  army  from  there?  We  withdrew
 our  army  from  Bangladesh.  We  stood
 by  what  we  said.

 With  these  words,  I  pay  my  tribute
 to  the  success  of  our  foreign  policy.

 SHRI  ¢YOTIRMOY  BOSD  (Dia-
 mond  Harbour).  Mr.  Deputy  Spea-
 ker,  Sir,  I  have  said  about  Bangladesh
 an  my  substitute  motion  It  says

 “{a)  the  Government  of  India
 have  not  mude  any  significant  and
 vigorous  efforts  to  build  up  Indo-
 Bangladesh  friendship  on  a_  firm
 basis  and  notes  with  grave  concern
 the  growth  of  ant:  Indian  feelings  in
 Bangladesh;

 (9)  the  Government  should  take
 note  of  the  adverse  criticism  of  its
 policy  by  some  senior  Bangladesh
 politicians  and  make  all  possible
 efforts  to  remove  misgivings,  if  any,
 of  the  Bangladesh  pcople  about
 India,”

 Sir,  you  read  newspapers  regulariy
 and,  as  you  know,  alarming  news  art
 coming  everyday  that  a  section  of  the
 progressive  Bangladesh  leaders  say,
 “Save  the  country  from  exploiters
 from  India.”  This  is  a  very  serious
 matter  We  cannot  afford  to  have
 that  sort  of

 et
 being  created  2m

 Bangladesh.  So,  I  say,  our  Foreign
 Ministry  has  totally  failed  and  the
 Government  has  also  failed  in  their
 foreign  policy

 In  spite  of  the  many  assurances  and
 promises  given  by  the  Government
 trade  between  India  ‘and  Bangladesh
 has  not  grown  apprecmably.  I  want
 to  put  a  clear  and  specific  question  to
 Sardar  Sweran  Singh.  Please  give
 us  the  figures  of  letters  of  credit  that

 opened  for  trade  with
 Bangia ट  sed  Forget  about  barter
 trade  orhich  is  neither  fish  nor  flesh.
 We  want  to  know,  since  the  Liberation
 of  Barighidesh,  how  much  trade  has
 peen  covered  by  letters  of  credit  bet-
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 ween  the  two  countries.  That  will  be
 the  proper  test.

 Then,  the  Government  have  not
 taken  steps  to  liberalise  the  passport
 and  visa  system  In  the  beginning,
 there  was  no  passport  and  visa  sys-
 tem  In  the  beginning,  there  was  no
 passport  and  visa  system.  Sardar
 Swaran  Singh  had  said  on  the  floor
 of  the  House  that  this  will  be  a  mere
 formality  to  check  smugglers  and
 anti-social  elements  and  to  check
 the  inflow  of  weapons  that  are  com-
 ing  there  But  today  if  a  person  is
 politically  opposed  to  this  Govern-
 ment  he  ts  not  allowed  to  go  there.  I
 am  giving  here  a_  specific  case  I
 know,  in  the  case  of  the  daughter  of
 Shri  Syed  Baddraduja,  a  young  22
 year  old  student,  it  took  about  threc
 months  and  [  had  to  seek  Sardar
 Swaran  Singh’s  intervention  to  get  a
 passpoit  for  her  This  passport  and
 visa  system  should  be  changed  You
 cannot  kecp  away  some  people  from
 going  thcre  They  are  the  same  flesh
 and  blood  as  we  are  ‘Therefore,  you
 must  change  your  policy  an  regard  to
 that

 The  Government  has  yet  to  define
 us  attitude  to  PRG.  of  South  Viet-
 nam  Why  ge  thig  delay?  It  is  3
 genuine  representative  Government
 of  the  people  of  Vietnam.  Why  is  the
 Government  adopting  an  ostrich
 policy,  hiding  its  head  in  sand  80  that
 others  cannot  see.

 The  Government  have  totally  failed
 te  take  this  House  into  confidence  in
 telling  what  positive  steps  have  been
 taken  to  open  bilateral  talks  with  the
 Peoples  Republic  of  China  in  order  to
 normelige  the  Sino-Indian  relations

 With  Pakistan  we  must  have  cordial
 relations  But  I  regret  tb  say  that
 sometimes  some  public  speeches  are
 made  by  some  responsible  people
 here,  in  this  country,  which  are  not
 complimentary  to  Mr.  Bhuito  ar  Pak
 istan,  That  is  not  desirable.  You
 cannat  below  hot  and  cold  at  the
 game  time  ,



 249  International
 Situation  (M)

 About  the  “India’s  love  call”  from
 America,  the  editorial  that  came  out
 in  the  New  York  Times,  Mr,  B,  K,
 Nehru  rushed  from  Shillong  to  Wash-
 ington,  because  you  need  food.  Now,
 you  pay  more  to  buy  food.  You  are
 paying  35  dollars  more  per  tonne.
 That  is  how  you  are  buying  wheat.
 We  want  to  see  that  the  Vietnam  issue
 is  settled  soon;  there  is  no  use  delay-
 ing  it.  India,  as  usual,  as  we  have
 soon  in  the  past,  will  adopt  an  ostrich
 policy,  hiding  her  head  under  the  sand
 ang  thinking  that  the  others  cannot
 see.

 I  want  clear  and  categorical  replies
 to  all  the  points  that  I  have  raised
 from  Shri  Swaran  Singh.

 MR.  DEPUTY-SFEAKER:  Shri
 Syeq  Ahmeq  Aga.  Orly  two  minutes.

 SHRI  SYED  AHMED  AGA:  (Bara-
 mulla):  I  cannot  make  my  speech
 in  two  minutes.  I  will  speak  on  some
 other  day;  I  will  take  some  other
 chance.

 MR.  DEPUTY-SPEAKER:  I  am
 almost  sure  now  that  the  Minister
 cannot  finish  before  3.00  p.m.  There-
 fore,  we  will  allow  the  Minister  to
 finish  his  speech  even  if  it  crosses
 3.00  p.m,  and  we  shall  push  forward
 the  discussion  on  private  Members’
 business  by  that  much  time.  I  think,
 the  House  has  no  dbjection  to  that.

 SEVERAL  HON.  MEMBERS:  No.

 MR.  DEPUTY-SPEAKER:  The  hon.
 Minister.

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  SWARAN  SINGH):
 Mr,  Deputy  Speaker,  Sir,  I  wiN  try
 to  be  as  brief  as  possible  and  I  will
 confine  myself  mainly  to  replying  to
 some  of  the  points  that  have  emerged
 in  the  course  of  the  debate.

 Before  I  do  that,  I  would  like  to
 say  that  this  debate  has  been,  as  usual
 of  @  very,  high  order,  Leaders  of  politi-
 gal  parties,  important  members  of  the
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 Opposition  and  very  senior  members
 on  our  side  have  participated  in  the
 dehate.  This  process  helps  us  in  the
 Ministry  to  formulate  our  policies
 taking  into  consideration  the  various
 suggestions  that  are  thrown  up  in  the
 course  of  such  a  debate.  हि  is  parti-
 cularly  useful  because  at  the  present
 moment  very  significant  changes  are
 taking  place  in  the  attitudes  of  many
 countries  in  different  parts  of  the
 world,  and  it  is  in  the  fitness  of
 things  that  our  Parliament  should  have
 an  opportunity  of  discussing  this
 matter  and  should  utilise  this  oppor-
 tunity  for  making  their  comments
 about  these  happenings  and  also  make
 suggestions,  valuable  suggestions,  so
 that  we  may  keep  note  of  these  when
 we  formulate  our  attitudes  and  decide
 about  our  position  with  regard  to
 these  important  matters.

 fome  points  have  been  raised  by  my
 friends  who  sit  in  the  Opposition
 benches  and  by  the  members  from  our
 side.  Several  senior  members  on  our
 side  have  participated  in  the  debate;
 Shri  8  R.  Bhagat  and  Shri  Dinesh
 Singh,  with  their  background  and
 knowledge  of  External  Affairs;  having
 themselves  been  at  one  stage  or  the
 other  in  charge  of  External  Affairs,
 had  some  valuable  suggestions  to
 make.  I  have  also  no  hesitation  in
 saying  that  the  projection  from  my
 friends  from  the  Opposition  benches
 has  also  been,  on  the  whole,  construc-
 tive  Even  the  traditional  critics
 adopted  an  attitude  of  irying  to
 understand  the  basic  problems,  and  I
 could  see  some  slight  shift  in  the  atti-
 tude  of  such  a  strong  critic  as  Shri
 Atal  Bihari  Vajpayee  because  I  heard
 from  him,  for  the  first  time,  that  he
 is  not  opposed  to  the  basic  objectives
 and  basic  elements  in  the  Simla  Agree-
 ment,  his  main  fear  was  whether  it  is
 being  implemented  by  Pakistan  in  a
 proper  manner.

 My  distinguished  friend,  Shri  Hiren
 Mukherjee,  whom  it  is  always  a
 pleasure  to  hear  not  only  for  the  sub-
 stance  which.  of  course,  is  always  the
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 {Shit  Swaran  Singh]
 result  of  deep  study  but  also  for  the
 fine  imimitable  language  that  he  uses
 attracts  our  immediate  attention  All
 of  us  hear  him  with  the  greatest
 respect

 Of  all  the  people  my  hon  friend
 Shri  Samar  Guha  who  at  the  present
 moment  i,  not  here  for  a  change  was
 not  his  usual  sarcastic  self  notwith-
 standing’  his  gestivulutions  and  cr-
 cular  movements  of  his  hand  which
 he  indulges  in  plenty  he  was  not
 entirely  negative

 PROF  MADHU  DANDAVATE
 (Rajapur)  Please  do  not  provoke  him

 SHRI  SWARAN  SINGH  He  is  not
 here,  unless  he  has  left  you  as  his
 attorney  I  am  sure  he  would  have
 liked  this  if  he  were  here  His  main
 point  was  what  he  desecrived  trilater
 alism  between  India  Bangla  Desh  ond
 Pakistan  Of  course  in  the  interest
 ef  peace  in  the  Indian  subcontinent
 all  the  three  countries  have  to  work
 in  close  cooperation  in  order  to  re
 veise  the  trends  of  conflict  and  to
 establish  a  durable  peace  but  it  will
 perhaps  be  not  quite  practical  not
 even  quite  proper,  to  talk  always  of
 tri-lateralism  For  instance  I  pose  a
 problem  if  everything  is  to  be  dis-
 cussed  on  the  tri-lateral  plane  how
 will  we  react  in  India  if  Pakistan
 ~were  to  say  that,  in  India’s  relations
 with  Bangla  Desh,  Pakistan  should  also
 have  a  voice  If  we  examine  this  in
 depth  you  will  agree  that  there  are
 several  matters  १3  which  all  the  three
 countries  will  have  to  sit  and  arrive
 at  appropriate  agreements—~on  the
 question  of  prisoners-of-war,  on  the
 question  of  trade  and  transit,  on  eco-
 nomic  relations  communications,  over-
 fights,  there  are  several  matters  in
 which  a  tri-lateral  agreement  will  be
 necessary  But  our  relations  with
 Bangla  Desh  are  of  such  a  nature  that
 we  can  never  think  of  any  element  of
 tei-lateraliam,  this  will  be  entirely
 opposed  to  any  proper  way  of  handi-
 ing  this  situation  which  is  of  a  special
 character  There  are  several  other
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 matters  which  ]  do  not  want  to  spell
 out  m  detail  but  we  have  to  approach
 this  problem  in  the  background  of
 what  I  have  said

 On  our  side  senior  members  of  our
 party  hke  Dr  Henry  Austin,  Mr  Go-
 swami  Mr  Stephen,  have  participated
 in  this  debate  and  have  made  impor
 tant  contribution  And  I  would  com-
 mend  some  of  the  points  mentioned
 by  Shr  Shamim  to  my  friends  from
 the  Jan  Sangh  Party  to  appreciate  the
 circumstances  im  which  President
 Bhutto  is  functioning  today  It  is  not
 for  us  to  offer  any  defence  for  what
 President  Bhutto  says  or  does  I
 agiee  with  Shri  Jyotirmoy  Bosu  that
 while  dealing  with  the  Head  of  Gov
 ernment  ot  a  State  friendly  or  un
 friendly  whatever:  may  be  our  state
 of  relationship  we  have  to  observe
 certain  decencies  certain  decorum
 howsoeve:  much  we  might  differ  from
 the  policies  pursued  we  have  to  show
 the  necessiry  courtesy  and  due  con
 sideration  to  the  position  that  is
 occupied  hy  any  Head  of  Government
 or  Head  of  State,  more  so  if  we  keep
 this  in  the  background  of  our  think
 ing  that  President  Bhutto  was  thrown
 up  by  a  democratic  process  and  he  i4
 the  elected  leader  of  the  party  with
 overwhelming,  majority  in  the  Ni:
 tional  Assembly  of  Pakistan,  which
 controls  roughly  about  70  per  cent  ०
 the  seats  He  is  the  head  of  thit
 Party  Its  fer  any  country  and  ans
 Party  to  choose  anyone  as  the  leade!
 of  ther  party  Therefore  while  wt
 have  differences  by  all  means  wt
 should  mention  those  differences,  ४४६
 should  put  them  forward  with  all  the
 vehemence  with  all  the  logic  with  all
 the  cogency,  but,  at  the  same  time
 we  must  not  say  things  which  will
 unnecessarily  rub  the  people  of  any
 country  the  wrong  way  I  would,  for
 instance,  like  to  say,  like  to  recall  how
 sensitive  was  Shr.  Afal  Bihar  Va)
 payee  when  Tass  News  Agency—which
 aecording  to  the  Soviet  seurees,  is  4
 non-official  body—-sald  that  they  wer?
 happy  ibet  Shrimati  Nandini  Satpath’
 had  sueceaded  in  the  election  and  that
 it  as  a  vietory  for  progressive  forces
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 he  took  umbrage  to  this,  saying,  ‘Why
 should  this  news  agency  of  USSR  ex-
 press  satisfaction  on  the  resull  of
 an  election?’  which  all  of  us  know
 was  victory  for  the  progressive  forces.
 There  was  no  doubt  about  it,  hut  Shri
 Atal  Bihari  Vajpayee  said  that  the
 true  facts  should  not  be  mentioned  by
 any  outside  newspaper  agency,
 whether  it  is  Tass  or  same  othm
 agency.  Well,  if  that  i5  the  concept,
 that  means  that  you  expect  others  to
 observe  such  a  high  degree  of  discip-
 line  and  this  meticulous  adherence  to
 what,  according  to  him,  was  a  matter
 of  high  principle.  But,  while  reci-
 procity  demands  that  similar  consider-
 ations  should  be  extended  in  other
 spheres,  you  talked,  and  there  are
 several  others  also  who  talked  and
 mentioned,  about  President  Bhutto  in
 terms  which  are  not  at  all  consistent
 with  the  normal  standards  that  arc
 expected  to  be  observed  in  such  cases,
 It  is  necessary  for  us  to  show  the  pro-
 per  courtesy  as  we  expect  others  to
 show  reciprocal  courtesies.  and  we
 should  not  be  too  sensitive  about  our
 susceptibility.  We  should  also  show
 some  consideration  for  the  susceptibih-
 ties  of  other  countries  I  would,  there-
 fore,  like  to  say  that  these  are  the
 aspects  which  should  always  he  kept
 in  view.  न

 There  3s  one  aspeet  which  was  put
 across  in  a  very  forceful  manner  by
 my  very  dear  friend,  Shri  8.  R.
 Bhagat,  about  our  relationship  with
 USSR  and  other  sociahst  countries.
 This  was  also  mentioned  by  Prof.  Hi-
 ren  Mukherjee  and  even  by  Shri  Bhat-
 tacharyya  and  Shri  Atal  Bihari  Vaj-
 payee,  and  there  appeared  to  be  g  con-
 sensus  in  favour  of  recording  our
 view  that  we  greatly  appreciate  the
 consistent  friendship  shown  by  USSR
 to  India  in  all  vital  matters.  The
 Soviet  Urion  had  co-operated  with  us
 in  extending  help  in  vital  sectors  of
 our  economy  when  we  were  not  getting
 adequate  technical  know-how  and  col-
 laboration  in  very  sensitive  areas  like
 machlihe-building,  designing,  oil  ex-
 ploration  and  ofl  refineries  and  we  got
 co-operation  from  the  Soviet  Union  in
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 vital  matters.  This  is  a  record  of
 relationship  between  India  and  USSR
 which  has  already  become  the  envy
 of  many  countries  and  at  the  same
 time,  it  is  based  on  princples
 and  it  is  based  on  certam  atti-
 tudes,  and  the  two  countnes  have
 co-operated  m  their  inte:national  acti-
 vities  in  the  United  Nations  and  else-
 where,  to  strengthen  the  forces  against
 colonialism,  to  render  stout  gupport  to
 the  treedom  fighters  engaged  in  the
 laudable  task  of  attaining  freedom.  It
 is  in  this  background  that  we  have  to
 assess  our  relationship  with  the  USSR,
 and  Mr  Bhagat  was  only  voicing  the
 sentiments  of  the  entir  country  when
 he  said  that  this  is  not  cnly  a  friend-
 ship  between  the  governments  of  the
 two  countries  but  this  is  a  relation-
 ship  in  which  the  people  generally  in
 India  and  in  USSR  are  involved,  and
 this  was  reciprocated  by  several  mem-
 bers  from  the  Opposition  Benches  as
 Well.

 I  would  like  to  say  that  our  friend-
 ship  and  our  co-operation  and  our
 understanding  with  the  USSR  is  one  of
 the  basic  pillars  cf  our  external  rela-
 tions  and  it  has  now  been  vlaced  on  8
 juridiea!  basis  when  the  treaty  of
 peace,  friendship  and  co-operation  was
 signed  last  year.  The  treaty  of  peace
 triendship  und  co-operation  wis,  the
 natural  culmination  of  the  process  of
 co-operation  in  various  ficlds-ecanamic,
 cultural  and  technological  and  other
 spheres  and  this  was  embodied  in  a
 juridical  document,  the  development  of
 relations  of  close  co-operation  and
 friendship  between  India  ang  USSR.

 We  made  it  clear  when  we  signed
 the  treaty  that  there  were  no  secret
 clattses  outside  the  treatv.  We  also
 made  it  clear  that  this  is  a  treaty  for
 peace  and  not  of  war.  We  further  made
 clear  that  it  is  not  directed  against
 any  third  country.  And,  in  spite  of  all
 these  clarifications,  if  certain  quarters
 continue  to  raise  objections  which  have
 no  validity,  I  cannot  help  them.  But
 our  relationship  is  on  a  sound  basis
 and  we  intend  to  strengthen  this  rela-
 tionship  in  every  way.
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 [Shri  Swaran  Singh]
 In  the  economic  field,  it,  is  known

 that  there  has  been  a  progressive  rise
 in  the  volume  of  trade  between  India
 and  the  USSR.  I  do  not  have  the
 figures  with  me  but  it  is  something  of
 the  order  of  Rs.  300  crores  now,  and
 it  is  hoped  on  both  sides  that  this  can
 increase  even  further.

 I  feel  somewhat  dismayed  when  a
 note  of,  what  I  should  say,  some  sort
 of  equi-distance  is  imported  into  these
 discussion$—these  catch  phrases  like
 placing  all  the  eggs  in  the  same  basket,
 These  trite  expressions,  to  say  the  least
 are  very  irritating  at  times,  but  we
 must  not  confuse  and  compound  our
 basic  friendship,  with  a  tried  friend
 merely  in  order  to  get  some  sort  of
 superficial  satisfaction  of  the  so-called
 equi-distance.  This  is  a  wrong  app-
 roach,  not  in  our  national  interest.  We
 should  never  think  on  those  lines.  We
 owe  no  apology  to  any  third  country,
 friendly  or  unfriendly,  and  we  do  not
 stand  in  need  of  offering  any  defence
 while  we  value  this  relationship.  It  is
 based  on  principles.  It  has  worked  to
 the  mutual  benefit  and  satisfaction  of
 both  the  countries  and,  therefore,  we
 intend  to  strengthen  it  and  we  attach
 a  great  deal  of  importance  to  it.  Let
 this  be  understood  by  everyone  inside
 our  country  and  outside  our  country.
 It  is  not  at  the  behest  of  any  third
 party.  We  -will  not  permit  any  third
 party  to  have  any  say.  in  our  relation-
 ship  with  any  country,  much  less  about
 our  relations  with  the  USSR,  This  is
 our  basic  approach  in  this.  regard  and
 I  have  no  hesitation  in  stating  it  in  no
 unmistakable  terms.  Then,  on  our
 relations  with  Pakistan,  I  have  no-
 thing  very  fresh  to  say.  But  I  would
 like  to  touch  upon  one  aspect  which
 was  raise@  by  the  Jan  Sangh  leader
 Shri  Atal  Bihari  Vajpayee.  He  made
 a  mention  of  the  two  Resolutions
 whieh  have  been  recently  adopted  by
 the  ‘UN  60  the  quéstidn  of  admission

 Bangladesh  and  the  Resolution  in
 was  suggested  that  the  qués-

 tion:  of  the  prisoners  ‘of  wer  should.
 also,  be  settled.  I  would  like  to.  clari-

 .  ty  the  position  ard  I  would,  take  this
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 opportunity.  to  put.  the  matter
 straight.

 As  the  hon.  Members  are  aware,
 the  General  Assembly  of  the  United
 Nations  has  adopted  two  resolutions
 on  the  29th  of  November.  Both  the
 resolutions  were  adopted  without  a
 vote  and  the  President  of  the  Assem-
 bly  read  a  statement  proposing  such
 adoption  by  consensus.

 The  first  resolution  was  a  23-power
 resolution  initiated  by  Yugoslavia
 which,  considering  that  Bangladesh
 was  eligible  for  membership  of  the
 United  Nations,  expresseq  the  desire
 that  Bangladesh  will  be  admitted  to
 the  UN  at  an  early  date,

 The  second  resolution,  co-sponsored
 by  sixteen  delegations  and  submitted
 on  the  initiative  of  Argentina,  was,
 in  fact,  a  compromise  proposal  de~
 signeq  to  avoid  acrimonious  debate
 on  the  Yugoslav  resolution.  Hon.
 Members  may  be  aware  that  Pakistan
 was  intending  to  move  amendments
 to  the  Yugoslav  resolution  which
 would  make  the  admission  of  Bangla-
 desh  to  the  United  Nations  dependent
 on  the  release  of  the  prisoners  of
 war.  The  adoption  of  the  Argentinian
 resolution  had  the  effect  of  prevent-
 ing  such  amendments.

 The  Argentinian  resolution  does
 not  make  the  question  of  the  admis-
 sion  ‘of  Bangladesh  to  the  UN  condi-
 tional  upon  the  release  of  the  prison-
 ers  of  war.  Therefore,  the  statement
 made:  by  Shri  Atal  Bihari  Vajpayee
 is  not  justified.

 SHRI.  SHYAMNANDAN  MISHRA:
 But  the  President  of  the  General  As-
 sembly  spoke  about  the  interdepen-
 dence  of  the  two  resolutions,

 SHRI  SWARAN  SINGH:  Let  me
 proceed.  In  fact,  that  resolution  does
 not  refer  to  the  question:  of  the  ad-
 mission  at  all.  At  the  same  time,  the
 Argentinian  resolution  makes  speci-
 fic.  mention  of  the  Assembiy’s.  satis-
 faction  at  the  stepg.taken  so.  far  to
 faciiitate.  the  restoration  of  conditions
 of  normalcy  in  the  Asian  sub-conti-
 nent,  notably  the  Simla  Agreeement
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 While  calling  upon  the  return  of  pri-
 soners  of  war,  this  resolution  also
 expresses  tie  hope  that  all  parties
 wil’  refiain  from  any  act  which  could
 jeopardise  the  prospects  of  settlement
 and  render  more  difficult  eventual  re-
 conciliation.

 Long  negotiations  in  the  United
 Nations  resulted  ए  an  understand-
 ing  that  both  resolutions,  namely,  the
 Yugoslav  resolution  expressing  the
 desire  for  the  admission  of  Bangla-
 desh  to  the  UN  at  an  early  date  and
 the  Argentinian  resolution,  were
 adopted  without  a  vote  and  without
 opposition  by  any  Member.

 As  far  as  the  question  of  prisoners
 of  war  is  concerned,  I  have  already
 referred  to  it  in  my  opening  state-
 ment  and  we  have  made  this  position
 clear  in  the  United  Nations  ag  well.
 In  particular,  we  have  drawn  the  at-
 tention  of  the  General  Assembly  to
 paragraph  6  of  the  Simla  Agrecment
 which  refers  to  further  discussions
 between  the  representatives  of  th
 two  sides  for  establishment  of  dura-
 ble  peace  and  normalisation  of  rela-
 tions  including  repatriation  of  prison-
 ers  of  war  ang  civilian  internees.

 Our  rposition  that  in  discussions
 concerning  the  repatriation  of  the
 prisoners  of  war,  Bangladesh  wag  a
 necessary  party,  was  also  made  clear
 in  the  United  Nations,

 The  President  of  the  General  As
 sembly  referred  to  the  interdepen-
 dence  between  the  viewpoints  as  ex-
 pressed  in  the  resolutions.  We  believe
 thig  to  indicate  that  as  long  as  Paki-
 stan  refuses  to  recognise  Bangladesh
 and  Bangladesh  is  kept  out  of  the
 Uniteq  Nations,  the  solution  of  the
 pending  problems  including  the  re
 patriation  of  prisoners  of  war  would
 be  difficult  if  not  impossible.

 I  should  like  to  take  this  oppor-
 tunity  to  place  on  record  our  satis-
 faction  at  the  manner  in  which  Shri
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 Samar  Sen,  our  permanent  =  re-
 }rescniative  to  the  U.N.  handled
 the  situation  and  conducted  talks  with
 vaiious  groups  of  delegations  result-
 ing  in  the  satisfactory  outcome  of  the
 debate  We  have  also  been  gratified
 to  receive  reporis  from  other  dclega-
 tions  of  the  excellent  work  of  our
 Permanent  Representative  and  of  the
 Indian  Delegation;  and  I  should  like
 to  share  with  the  House  the  informa-
 tion  that  the  distinguished  Foreign
 Minister  of  Bangladesh  has  also  ex-
 pressed  to  us  his  great  appreciation
 of  the  work  of  our  Permanent  Repre-
 sentative  in  the  matter.  We  should
 not  be  unnecegsarily  pessimistic  mm
 these  matters  and  we  should  view
 the  thing  m  proper  perspective.

 There  are  one  or  two  other  matters
 about  which  I  would  like  to  take  a
 little  more  time.

 I  told  the  House  yesterday  that
 serious  efforts  were  being  made  to
 settle  the  outstanding  differences  in
 regard  to  the  delineation  of  the  line
 of  contro]  in  Jammu  and  Kashmir.
 I  can  now  inform  the  House  that
 these  efforts  have  been  successful.

 SHRI  JAGANNATHRAO  JOSHI
 (Shajapur):  How  far  it  is  success-

 ful,  please  let  us  know.

 AN  HON.  MEMBER:  Is  there  fur-
 ther  complication?

 SHRI  SWARAN  SINGH:  No  com-
 plication,  further  simplification.  I
 thought  you  would  like  to  know  the
 latest  position  with  regard  to  this
 matter.

 The  Army  Chiefs  of  India  and
 Pakistan  met  at  Lahore  yesterday.  At
 the  end  of  the  meeting,  they  issued
 the  following  joint  statement  and  I
 quote  from  it:

 “General  Sam  Manekshaw  met
 with  General  Tikka  Khan
 once  again  at  Lahore  on  Dec-
 ember  7,  1972.  The  meeting
 lasted  threc  hours  and  was
 held  in  an  atmosphere  of
 goodwil]  and  mutual  under-
 xtanding
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 The  two  Chiefs  were  able  to  com-

 pose  the  differences  that
 existed  and  are  directing
 their  senior  military  com-

 )  manders,  Lt.  Gen.  P.  8,
 Bhagat  and  Lt.  Gen.  Abdul
 Hameed  Khan,  to  meet  at
 Suchetgarh  on  December  i],
 972  and  finalise  the  deline-
 ation  of  the  line  of  control
 ix,  Jammu  and  Kashmir  at
 adjusted  by  them  (that  1s,
 the  two  Chiefs):  This  line  of
 contro]  will  commence  from
 Chhamb  Sector  and  end  in
 the  Turtok  Sector  (Purtap-
 pur  Sector).”

 Hon.  Members  will  appreciate  hat
 what  was  involved  in  the  negotiations
 which  concluded  in  Lahore  yesterday
 was  not  a  territorial  question.  It  in-
 volved  acceptance  by  Pakistan  of  a
 position  which  India  hag  held  all
 along,  namely,  that  there  was  a  basic
 difference  between  the  border  divid-
 ing  the  State  of  Jammu  and  Kashmir
 and  Pakistan  and  the  line  of  control
 in  Jammu  and  Kashmir.
 5  hrs,

 We  are  naturally  glag  that  in  the
 interest  of  not  merely  the  Simla
 Agreement.  but  of  future  relations  bet-
 ween  the  two  countries,  Pakistan  has
 recognised  the  validity  of  our  starid.
 The  importance  of  Paktstan’s  agree-
 roent  to  withdraw  trom  Thdko  Chak  is
 likely  to  be  lost  if  we  ‘think  merely
 in  terms  of  territory.  ‘In  Lahore,  our
 Chief  of  the  Army  Staff  insisted  that
 the  question  of  Thako  Chak  haq  to
 be  settled  in  terms  of  its  own  merits,

 Hon.  Members  will  appreciate  that
 the  delineation  of  tie  ling  of  control
 consisted  in  the  acceptance  or  rejec-
 tion  by  either  side  of  claims  made  on
 the  basis  of  milifary  positiona  on  the*
 day  of  the  .  cease-fire,  namely  17th
 December,  l97i.  Indeed,  it  has  been
 our  view  that  such  o  delineation  is
 quite  differant  from  the  controversy
 over  Thako  Chak.  Since  Pakistan
 agreed  to  settle  the  question  df  Thuko
 Chak,  our  Chieg  of  the  Army  Staff  re-
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 viewed  some  of  the  claims  ‘which
 Pakistan  had  earlier  made.  As  a
 gesture,  ip  the  interests  of  peace  and
 in  order  to  rationalise  the  line  of  con-
 trol,  minor  adjustments  have  beén
 made.  Finally,  hon,  Members  will  ap-
 preciate  that  the  essence  of  all  nego-
 tiations  is  not  to  depict  the  solution
 of  problems  under  regotiation  as  3
 lotal  victory  or  a  total  defect  for  one
 side  or  the  other.  In  fact,  in  the  inte-
 rests  of  peace  and  in  the  interest  of
 further  implementation  of  the  Simla
 Agreement,  the  agreement  reacheg  in
 Lahore  yesterday  is  a  victory  for  both,
 and  if  I  may  add,  defeat  for  none.

 Unfortunately,  some  of  my  friends
 opposite  are  More  impressed  if  there
 is  some  note  of  satisfaction  expressed
 in  Pakistan  over  the  outcome  of  any
 agreement.  We  should  on  merits  con-
 sider  if  what  has  been  agreed  to  is
 Satisfactory  or  not,  whether  it  meets
 our  viewpoint  or  not;  if  it  does,  and  if
 it  is  also  satisfactory  to  Pakistan  and
 they  expres,  satisfaction,  that  should
 not  be  the  basis  for  raising  this  con-
 troversy,  as  unfortunatelt7,  by  Jan
 Sangh  friends,  who  are  always  great
 experts  in  pinpointing  some  statement
 made  by  Pakistan,  whether  it  be  radio
 or  any  other  statement,  do  and  then
 try  to  belittle  what  we  have  achieved.
 It  will  be  a  baq  day  for  the  country
 if  in  order  to  judge  as  to  whether  a
 particular  decision  which  we  have  or-
 rived  at  is  ggod  or  bad,  the  touchstone
 is  the  satisfaction  or  non-satisfactior
 in  Pakistan;  I  would  say  that  would
 be  a  very  immature  way  of  approach-
 ing  this  problem.  We  shoulg  be  happy
 that  Pakistan  is  also  satisfied.  Why
 should  this  be  a  matter  of  grievance”

 I  would,  therefore,  lite  to  say  that
 thit  is  an  agreement  which  has  been
 arriveg  at  after  a  great  deal  of  bart
 gaining,  great  deal  of  negotiations,  and
 if  it  has  emerged  in  a  form  in  which
 it  is  broadly  acceptable  tp  both  sides.
 no  gidy  can  sey  that  everything  that
 they  wanted  to  achieve  hes  been  achiev-
 ed,  for  in  that  case,  there  is  no  need
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 of  negotiation,  and  I  can  send  some
 telegrams  to  the  other  side  or  make
 some  statements  and  leave  it  to  the
 other  side  to  accept  or  reject  the  same

 Let  us  remember  the  essentials  of
 the  basic  new  relationship  that

 ‘we  are  trying  to  develop  [he  basic
 new  relationship  is  that  therc  will  be
 du¥erences  The  essence  of  ditterences
 is  that  on  several  issues,  we  shall  say
 one  thing  and  Pakistay  will  say  an-
 Other  thing  and  ultimately  the  basic
 approach  38  that  we  shall  sit  together
 and  try  to  iron  out  these  differences
 and  will  arrive  at  an  agrerment  which
 is  mutually  acceptable  to  both  sides

 I  would  like  to  warn  that  if  either
 India  or  Pakistan  proceecJs  with  these
 bilateral  discussiong  in  the  spirit  that
 whatever  Pakistan  says  on  any  matter
 will  be  accepted  by  India  or  whatever
 India  says  will  be  accepied  by  Pakis-
 tam,  that  is  certainly  not  the  spirit
 not  even  the  letter  of  the  Simla  Agree-
 ment.  The  Simla  Agreement  ha»  been
 entered  into  on  the  explicit  unuerstund-
 ing  that  there  will  be  \iferen.er,  and
 these  differences  will  be  sniveu,  firstly.
 ‘peacefully  and  I  would  add,  secondly
 by  mutual  agreement  =  ard  consent.
 There  will  always  be  some  element  of
 give-and-take  in  the  agreements  that
 are  forged  88  a  result  of  these  discus-
 sions  So,  whether  it  is  this  point  or
 any  other  point  in  tuture,  oui  approach
 should  be  to  keep  the  outside  ‘forces
 away  from  the  Indian  sub-contnent
 The  best  way  to  keep  «utside  forces
 away  from  the  Indian  sub-continent
 particularly  m  our  relations  with
 Pakistan,  is  to  approach  these  pro-
 blems  in  new  spirit,  the  new  spint
 ot  willingness  on  either  side  to  see  the
 viewpoint  of  the  other  side  also  and
 then  try  to  accommodate  that  view-
 point,  without  sancricing  any  basic
 inferést  of  either  country,  which  is  in
 the  tong  run  to  the  good  and  in  the
 mutuat  interest  of  both  countries.
 This  is  the  essence  of  the  Simla  Agree-
 ment,

 ¥f  in  any  negotiation  we  are  going
 “to  be  held  responsible  that  India  touk
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 such  and  such  attitude  >)  a  partcular
 Issue  in  the  beginning  and  at  the  end
 of  the  negotiation,  it  was  not  fully
 vindicated,  I  would  like  io  say  that
 many  other  occasions  will  arise  when
 I  will  go  to  the  negotiat  nz  table  with
 a  particular  stand  and  as  a  result  of
 these  discussions  and  negotiations,
 there  will  be  some  change  in  that
 stand,  because  without  give-and-take,
 there  :s  no  point  in  saying  that  we
 shall  settle  all  these  differences  bilate-
 rally  and  by  peaceful  meats  What
 wul  be  the  result  if  this  attitude  is
 not  adopted?  Then,  the  end  result
 will  be  that  we  take  one  Ime,  the
 other  side  takes  another  lne,  then
 there  will  be  g  deadlogk.  and  aga,
 both  sides  will  run  to  vatious  other
 capitals  in  the  world  or  to  the  United
 Nations,  and  all  of  us  know  what  the
 outcome  of  those  appronches  will  be.

 Therefore,  I  would  lke  to  appcal  to
 this  House  which  has  always  lent  such
 massive  support  in  our  efforts  to
 change  the  unfortunate  trends  that
 have  gripped  the  relations  between  our
 two  countnes,  to  view  this  Simla
 Agreement  not  in  terms  of  thig  parti-
 cular  clause  or  that  particular  clause,
 but  as  a  basic  philosophy  which  ac-
 cording  to  us  18  a  good  basis  for  rron-
 ing  out  our  differences  with  Pakistan

 I  would  also  like  to  say  that  this
 type  of  answerability  has  also  to  be
 viewed  in  its  proper  perspective  For
 instance,  it  is  easy  for  any  negotiato:
 ther  not  to  raise  any  claim  which  १8
 of  doubtful  validity,  because  if  we  ex-
 pect  miracles,  then  such  ag  negotiator
 will  always  be  under  this  fear  that  4
 should  not  raise  anything  doubtful  be~-
 cause  if  I  raise  anything  doubtful,  then
 people  will  say  that  I  have  piven  up
 that  claim’,  and,  therefore,  he  would
 be  answerable  as  to  why  he  had  raised
 that  doubtful  claim  and  afterwards
 why  that  position  was  given  up  That
 38  not  the  way  in  which  these  delicate
 and  difficult  negotiations  can  be  con-
 ducted.  The  negotiators  must  have  a
 certain  responsibility  and  also  diecre-
 tion,  to  get  the  best  possible  terms
 That  is  the  parameter  withig  which
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 any  sensible  negotiations  can  be  held.
 For,  we  shall  be  hitting  our  vital  in-
 terests  in  q  very  mortal  manner  if  we
 were  to  insist  that  India  should  never
 in  any  negotiations  raise  any  claim
 unless  it  as  dead  certain  that  it  is
 going  to  be  accepted  by  the  other
 side.  Is  that  commonsense?  Is  that

 in  our  interest?  Is  that  a  modus
 operand,  by  which  we  can  safeguard
 our  interest?

 Therefore,  I  would  appeal  to  the
 House  and  to  the  whole  country  that
 we  should  view  this  problem  in  the
 proper  perspective  und  not  pick  these
 Uttle  points  in  order  to  raise  merely
 argumentative  pomts  or  points  for
 trying  to  bring  in  the  earlier  attitude
 merely  to  criticise  the  ultimate  agree-
 ment.  There  will  be  many  occasions
 when  if  we  want  to  settle  difficult  pro-
 blems  with  a  country  like  Pakistan,
 we  shall  have  to  adopt  an  attitude  of
 give-and-take.  and  it  is  better  that  we
 elahorrie  this  position  clearly,  For
 otnerwise,  what  is  the  alternative?

 I  was  listening  very  carefully  to  see
 if  I  would  bet  some  light  in  the  form
 of  alternatives  from  any  other  quarter
 in  the  course  of  the  debate.  Only
 one  hon,  member  speaking  from  the
 Opposition  Benches  had  an  alterna-
 tive  and  it,  again,  was  from  Shri
 Vajpayee.  What  was  his  alternative?
 He  said:  scrap  the  SimJa  Agrcement
 and  again  try  to  have  an  agreement
 between  the  thrae  countries.  Now,  if
 you  start  any  new  negotiations  by
 scrapping  an  earlier  agreement,  all
 that  I  can  say  is  that  perhaps,  all
 reasons  which  I  can  understand,  this
 is  based  on  a  complete  lack  of  experi-
 ence  in  international  affairs.  Any
 country  which  starts  any  fresh  nego-
 tiation  by  scrapping  on  earlier  agree-
 ment  will  certainly  be  nut  in  an  ad-
 vantageoug  position.  If  anything,  the
 basic  tenets  of  international  law  and
 relations  is  that  even  ‘if  governments
 change,  the  first  statement  that  they
 usually  make  is  that  ‘we  abide  by
 international  agrpements’,  That  is
 the  usual  statement  that  is  made  by
 any  country.  But  he  wants  me  to
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 start  by  scrapping  the  Simla  Agree-
 ment  and  then  sit  with  the  same  people
 to  work  out  another  Agresment  How
 can  I  inspire  any  :ontidence  in  the
 other  party  when  I  start  my  negotia-
 tions  by  scrapping  the  agreement
 which  was  signed  at  ag  high  a  level
 as  that  of  the  Prime  Minister  of  India
 and  the  President  of  Pakistun?  This
 is  certainly  not  an  alternative.

 264.

 So  thers  is  no  use  raising  the  dust
 and  cloud  without  clearly  visualising,
 the  direction  in  which  we  are  moving,
 witnout  having  any  alternative  lhne  of
 approach,  without  offeimg  anything
 construetive  as  to  how  this  is  to  be
 handled.  Hence  the  advice  that  8
 given  is,  on  the  face  of  it.  hollow,
 unpractical  and  against  cur  national
 interest.  I  would,  therefore,  say  that
 the  best  method  of  handling  our  rela-
 tions  with  Pakistan  is  to  adhere  to  the
 Simla  Agreement  and  also  to  pin  the
 other  side  down  to  the  implementa-
 tion  of  the  same  and  also  to  carry  out
 their  responsibility  under  the  Simla

 Agreement.

 There  were  some  other  matters
 raised  but  since  time  is  running  out,
 I  have  no  intention  to  take  much  time.
 I  would  like  to  say  only  this  much  that
 a  word  of  caution  has  been  uttered  by
 my  hon.  friend,  for  whose  judgment  I
 have  great  respect  in  fashioning  our
 relations  with  the  United  States.  The
 previous  case  history  has  been  cited.
 It  is  known  to  us;  all  of  us  know  it.
 It  is  known  to  the  other  side  also.  |
 had  made  a  statement,  more  or  less  a
 public  statement,  which  hag  been
 widely  reported  in  the  press  after  tak-
 ing  into  consideration  all  these  aspects
 I  would  like  to  say  that  whatever
 newspapermen  in  their  enthusiasm
 may  like  to  describe  as  a  ‘love  call’  or
 any  such  thing,  there  is  nothing  in
 that,  it  is  just  a  down-to-earth  assess-
 ment  of  the  situation,  in  raaking  moves
 which  might  open  the  way  ty  itrprove-
 ment  of  relations,  I  di@  not  hear  any
 voice  which  was  against  improvement
 of  relations  if  it  is  possible.  Even
 the  critics  did  not  say  tnat  it  is  not
 desirable  to  improve  relations,  if  it  is
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 ssible.  Only  words  of  caution  were
 red.  I  would  like:  ty  say  that  we

 ve  taken  a  good  look  at  these  as-
 ects  of  caution.  and  still  we  feel  that We

 Should  indicate  our  desire  to  im-
 ve  relations.  If  the  government

 itement  in  this  respect  is  carefully
 idied,  the  answer  io  50706  of  the
 ubts  will  be  there.  The:  essential
 gis  the  acceptance  of.  mutuality

 Anterest  between  the  two.  countries.
 that.  mutuality  of  interest  is  basic-

 ally  accepted,  that  will  be  the  basis  for
 ae  Move  towards  normalisation  of  rela-

 ms:

 l.would:.also  like  ‘o  say  that  such
 tatements  are  studied  very  carefully

 in  foreign  offices,  particularly  in  the
 oreign  offices  of  the  countries.  coh-
 epned.  .We  ,  should  Se  glad  to  note

 not.  with,.a  positive.  response.  -,I...am
 not  taking  of.  the.  newspapers
 ‘would  like  to  say  that,  by  and  large,

 he  newspapers  ang  other  information
 media  in  the  US  had  definitely  a  note
 correct,  appreciation.  of  the  situation

 the  snare,  it  did  last  year.  But
 have  noted  with  ‘satisfaction.  that

 Secretary  of  State  William  Regors
 eq  statement  on  the  ilst  Decem-

 in  which  he  welcomed  our.  state

 has  also.  been’

 f  there  is  a  chanéé  of’  improve
 £relations,.-within  the  broad,

 work  of  what  I  hag  said,  we  wiil
 ome  that,  and  I  have  no  apology

 ral  that  respect,  it  4s.  our.

 MNANDAN  |  MISHRA:
 days.  ago  you  said.  that

 :  attitude  was  not,  so  friendly.  or
 erative  ag  seen  in  the  CIA  activi-.

 SHRI  SWARAN  SINGH:  What  is
 objective—that  such  attitude
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 that  our  desire  to  normalise  relaticns
 th  the  United  States  of  America  has

 ever  since  the  problem  cof  Bangla  Desh
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 should  continue?  Or  we  should  make
 SOME  CHORE  502th

 SHRI  SHYAMNANDAN  ‘MISHRA
 No,  no.  That  was  meant  purely  for”
 domestic  purposes

 SHRI  SWARAN  SINGH:  This  is  a
 serious  effort  to  alter  the  original  un-
 co-operative  attitude,  an  attitude  which’
 lackeq  understanding,  and  sce  that
 they  ‘move  from:  that,

 SHRI  SHAYMNANDAN.  MISHRA:
 You  .go.  on  changing.  That  change
 woulg  be  noted.  by  the.country.  _.That
 was  raised  only  for  domestic  purposes.

 SHRI.  SWARAN,  SINGH:  The  domes-.
 tic  subject,  is:,a;  separate  subject.  and.
 when  matters  pertaining  to  the  Home
 or  other  Ministries  are  discussed  you
 wilk  have:  an:  opportunity  &  to  discuss
 that.  :  But  I.  would  like-to  take:  this
 opportunity  to  say  categorically  that.
 this  suggestion  that  it  was  for  domes-:
 tic  consumption  is  totaly  wrong.

 SHRI  SHYAMNANDAN  ©  MISHRA:
 You  are’wrong  to  ‘say.  that:

 SHRI  SWARAN  SINGH:  Hf  I  may
 say  so,  this  is  voicing  the  sentiments:  :

 which  havé  been  expressed’  ~  by  our’”
 critics  abroad.  I  do  not  want  to  ela-
 borate  further  6n  it

 SHRI  SHYAMNAND  iN  “MISHRA:
 ह  Why?

 SHRI  SWARAN:  SINGH:  Do  not  fall
 into  their  trap.

 SHRI  SHYAMNANDAN  ©:  MISHRA:
 Do  not  make  that  kind  of  ‘statements
 You  cannot  daunt  us  by  such  state-
 ment.  We  have’  got  intelligence,  g

 SHRI  .SWARAN-,  SINGH:  L-under->”
 stand  .you.-  .enough  saoXvad  need  .  not
 shout  in  that.  manner  Tala  et  aan

 ‘MISHRA
 Why  are  you  taking  a  stand  which  is
 so  cheap?
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 SHRI  SWARAN  SINGH  I  say  in
 all  seriousness  that  this  stand  which
 Shr.  Mishra  propounded  with  great
 flourish  this  forenoon  :s  totally  incor-
 rect,  totally  wrong  to  say  that  we
 have  made  a  statement  with  an  eye
 on  the  domestic  situation  is  totally
 unjustified  We  know  the  domestic
 situation  more  than  the  leaders  of  tiny
 Parties  sitting  opposite
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 SHRI  SHYAMNANDAN  MISHRA
 We  know  what  has  happened  to  your
 massive  reajority  You  are  not  able
 to  master  any  crisis
 (Interruptions)

 SHRI  SWARAN  SINGH  We  know
 the  pulse  of  the  people  We  know
 the  interests  of  the  country

 SHRI  SHYAMNANDAN  MISHRA
 We  know  where  you  stand  in  the
 public  eye  We  know  that  (Interrup-
 trons)

 SHRI  SWARAN  SINGH  1  am  glad
 some  ripples  are  bemg  caused  both  in
 the  Jan  Sangh  and  Cong(O)  If  this
 38  the  first  sign  of  the  grand  alliance,
 I  take  note  of  it

 SHRI  SHYAMNANDAN  MISHRA
 What  38  the  grand  alliance  in  this’

 SHRI  SWARAN  SINGH  If  it  38
 again  taking  shape,  we  will  take  note
 of  it  and  take  our  actions  accordingly

 SHRI  JAGNNATHRAD  JOSHI
 Which  38  the  grand  ullance  except
 that  between  the  Congress,  the  Com-
 munistg  and  the  Muslim  Leagu>  in
 Kerala?

 SHRI  SWARAN  SINGH  We  would
 like  to  carry  most  of  the  progressive
 forces  with  us  If  I  can  carry  my
 friends  of  the  Party,  J
 will  be  very  glad  to  do  80.

 SHRI  JAGANNATHRAO  JOSHI
 Some  friends  are  here  also

 SHRI  SHYAMNANDAN  ‘MISHRA
 This  38  your  strength,  this  is  how  you
 matter  in  tHe  international  world,  that
 wou  have  become  a  zero.

 DECEMBER  8,  972  International
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 SHRI  JAGANNATHRAO  JOSHI
 Why  do  you”  unnecessiriy  talk  like
 this?

 SHRI  SWARAN  SINGH  व  do  not
 want  to  belittle  anyone

 SHRI  SHYAMNANDAN  MISHRA
 No  Foreign  Minister  has  ever  mado
 such  a  statement  with  ouch  pedestrain
 intelligen*e  You  alvavs  tire  our
 patience  by  the  most  unintelligent
 statements

 SHRI  SWARAN  SINGH  I  tired
 your  patience  only  when  you  unneces-
 sarily  dragged  in  domestic  considera-
 tions
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 SHRI  SHYAMNANDAN  MISHRA
 You  brought  in  the  CIA  only  for  do-
 mestic  purposes  ‘You  have  the  cour-
 age  to  say

 SHRI  SWARAN  SINGH  I  am  not
 deterred  by  shouting  I  do  not  mind
 it  at  all

 SHRI  SHYAMNANDAN  MISHRA
 Many  have  greater  stature  than  you
 not  only  sitting  on  the  top  of  as
 Ministry  but

 SHRI  SWARAN  SINGH  Why  should
 you  bring  in  my  stature?  My  stature
 may  be  nothing,  but  if  I  happen  to  be
 the  Minister  incharge

 SHRI  SHYAMNANDAN  MISHRA
 You  deal  with  the  logic  of  the  thing

 SHRI  SWARAN  SINGH  I  could  deal
 with  logic  ff  there  was  any  logic  in
 the  criticism  If  there  38  lack  of  logic,
 I  have  to  deal  with  it  in  the  manner
 it  should  be  dealt  with,

 SHRI  SHYAMNANDAN  MISHRA
 You  ate  unpervious  to  logic

 SHRI  SWARAN  SINGH  I  was  try-
 ing  to  say  that  it  lacked  logic  It  I
 may  atk  my  frends  to  consider  in  all
 setioustesd  what  were  the  domestic
 corripultione  which  might  be  the  basis
 for  wiaking  a  Matement  of  that  kind
 We  know  the  situation  in  the  country
 and  the  general  support  that  we  are
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 receiving  in  the  country  thanks  to  this
 Parliament  for  consistently  supporting
 our  socio-economic  policies  and  our
 efforts  to  forge  unity  in  the  country
 We  are  not  faced  with  any  domestic
 problem  83  that  we  should  raise  a
 rhatter  of  this  nature  This  is  the  as-
 pect  whica  I  want  thse  excited  gentle-
 men  to  keep  in  view  There  were  no
 compulsions  of  any  domestic  character
 which  neccssitated  our  making  a  state-
 ment  of  that  kind  We  have  informa-
 tion  about  the  functioning  of  intelli-
 gence  agencies  of  other  countries  and
 this  in  8  sense  can  be  called  domestic
 in  this  respect,  it  was  in  the  sense  of
 making  our  people  aware  of  the  func-
 tioning  of  these  intelligence  agencies
 so  that  they  should  take  care  of  it  and
 act  in  such  a  manner  that  they  do  not
 fall  within  the  snare  of  these  activi-
 ties  If  you  call  it  domestic,  it  3»
 domestic  there  is  no  other  domestic
 compulsion  which  the  hon  Member  is
 trying  to  inject  into  this  debate

 A  view  was  expressed  about  the
 situation  in  Viet  Nam  We  share  the
 comcern  which  was  expresseq  by  Prof
 Hiren  Mukherjee  about  the  continued
 military  action  and  bombardment,
 continued  massive  mihtary  action
 against  the  people  of  VietNam  We
 earnestly  desire  restoration  of  peace
 and  from  &H  reports  it  appears  that
 the  negotiations  are  at  a  very  delicate
 stage  Ali  that  we  should  like  to  say
 i8  that  we  woulg  strongly  urge  early
 conclusion  and  signing  of  the  agree-
 ment

 PROF  MADHU  DANDAVATE  In
 the  debate  yesterday,  Mr  Goswamy
 Suggested  that  in  the  Asian  context  we
 shoulg  try  to  develop  more  tnendly
 relations  with  countries  like  Japan-

 SHRI  SWARAN  SINGH  I  am  glad
 he  reminded  me  of  it  and  I  shall  take
 a  few  munutes  in  order  to  elaborate
 this  point  Mr  Goswami  and  also  Mr
 Dinesh  Smgh  ang  Mr  Bhagat  said  that
 we  should  pay  greater  attentionh  to
 economic  technological  and  cultural
 co-operahon  with  countries  in  Asia  I
 fully  accept  that  approach  As  a
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 matter  of  fact  we  have  been  purswng
 this  policy  quite  purp.sefuily  We
 have  vely  excellent  co-operation  m  tre
 ‘conomic  field  with  Nepal,  Bhutan,

 80  Lanka  Afghanistan  and  Bangla
 Desh,  within  our  resources  we  are
 trying  to  expang  this  I  reported
 yesterday  that  in  Africa  we  had  enter-
 ed  into  an  agreement  with  Tanzania
 to  participate  in  the  task  of  economic
 development  there  Similarly  we  are
 desirous  of  entering  into  similar  agree-
 ments  with  ofher  countries  in  South
 Asia  and  Sdutheast  Asia,  Our  rela-
 tions  with  these  countries  are  growing
 in  every  respe.t-—economic,  cultural
 and  in  technological  fielg  and  we  shall
 pursue  this  policy

 Japan  has  been  spedifically  mention
 ed  Japan  as  you  know,  in  the  eco-
 nomic  sense  is  @  super-power  Their
 economic  strength  is  immense  They
 have  accumulated  foreign  exchange  re-
 serves—I  do  not  remember  those
 figures  now——perhaps  more  quickly  than
 almost  any  other  affluent  country  to-
 day  In  fact  it  i8  one  of  the  matters
 of  concern  for  them  how  they  should
 shed  some  of  their  vast  accumulated
 foreign  exchange  holdings  that  Japan
 has  got  We  should  hke  therefore  to
 cooperate  with  them  I  should  lke
 to  add  that  this  (0-oLeration  with
 Japan  or  with  any  other  ai‘luert  coun-
 try  has  to  be  mm  the  context  of  our
 own  development  plans  It  has  to  fit
 in  with  our  own  pmilogphy  about  in
 dustrial  development,  it  has  to  fit  m
 with  our  views  about  the  public  sector
 and  pubhe  contre]  over  the  critical
 and  essential  sectors  of  our  economy
 We  shall  certainly  to  everything  possi-
 ble  to  involve  Japan  ang  other  count-
 ries  who  might  be  willmg  to  partici-
 pate  in  our  économic  development  to
 do  so  It  is  in  our  interest  to  extend
 this  area  and  get  More  and  more
 countries  to  do  so,  it  73  our  basic  ob-
 jective  that  critical  areag  in  which  we
 want  control  should  be  m  the  public
 sector  shoulg  be  maintained  in  the
 pubhe  sector  Within  this  perimeter
 we  welcome  co-operation  and  collabo-
 ration  from  all  countries  including
 Japan.  It  is  quite  likely  that  Japan
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 after  achieving  its  ngh  affluence  may
 start  having  a  se  ond  look  at  their
 general  economic  mvolvement  in  the
 region  I  have  no  hesitation  in  saying
 that  So  .ar  their  attitude  has  been
 mostly  commercial  out  for  high  pro-
 fits  Now  that  they  have  achieved
 such  q  great  success  if  they  alter  a
 little  of  this  attitude  of  trade  to  look
 at  the  problems  o:  the  developing
 countries  wm  a  more  sympathetic  and
 respective  manner  it  will  be  a  good
 change  and  we  shall  certainly  try  if
 We  can  succeed  In  achieving  that

 MR  DEPUTY-SPEAKER  There  are
 @  number  of  substitute  motions  moved
 by  Shn  Bosu,  Dr  Laxmmaram  Pan-
 deya  and  Shri  Ramavatar  Shastri  I
 shall  put  all  of  them  together  to  the
 vote  of  the  House

 Substitute  motions  Nos  ,  2  and  3  were
 put  and  negatived.

 75  27  hrs
 COMMITTEE  ON  PRIVATE  MEM-
 BERS’  BILLS  AND  RESOLUTIONS

 TWENTIETH  REPORT
 SHRI  RAMAVATAR  SHASTRI  I

 beg  to  move
 “That  this  House  do  agree  with

 the  Twentieth  Report  of  the  Com-
 mittee  on  Private  Members’  Bulls
 and  Resolutions  presented  to  the
 House  on  the  6th  December,  1972"

 MR  DEPUTY-SPEAKER  The  ques-
 tion  is

 “That  thi,  House  do  agree  with
 the  Twentieth  Report  of  the  Com-
 mittee  on  Private  Members’  Bills  and
 Resolution  presented  to  the  House  on
 the  6th  December,  1972.”
 The  motion  wae  adopted

 ७  eel
 45.27  bys,

 ittee  on  Private  Memebers’  Bills  and
 UNEMPLOYMENT—Contd

 MR  DEPUTY-SPEAKER,  We  shall
 take  un  derther  discussion  ef  the  Reso
 lution  op  the  problem  of  unemploy-
 ment  moved  by  Shrimati  Maya  Ray.

 DECEMBER  8,  972  Unemployment
 (Res  )

 continue  ms:
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 Shri
 speech

 SHRI  R  D  BHANDARE  (Bombay
 Central)  While  speaking  on  the  quesr
 tion  of  unemployment  ॥  was  irying  to
 mention  the  mangnitude  of  tne  prui  lem
 When  the  First  Five  Year  Plan  was
 drafted  the  country  accepted  planning
 as  a  means  of  the  de‘elopment  and
 changing  the  face  of  tne  countiy  and
 it  had  three  obje  tives  to  remove
 poverty,  reduce  unemployment  and  re-
 duce  imequahty  that  existed  umong
 different  classes  of  people  So  far  8
 poverty  ३35  concerned,  thet  1s  not  the
 topic  of  todays  discussion  und  so  }
 shall  not  deal  with  that  que+tion,  one
 line  is  enough  focty  per  cent  of  the
 people  of  India  live  under  poverty
 line  As  regards  inequalities,  as  diife-
 rent  reports  of  Government  ‘show,  they
 arc  increasing  inequality  between  the
 iich  and  the  poor

 Bhandare  may

 What  7७  the  position  of  unemploy-
 ment?  It  has  to  my  mind  increased
 to  gq  disproportionate  d  mension  Ever
 since  we  accepted  planned  soity  and
 planning  as  a  means  right  from  1951
 to  1972,  unemployment  had  >t.adly
 incteased  While  dealing  with  the
 figures  I  must  make  these  points  clear
 Correct  figures  are  not  available  both
 of  rural  and  urban  unemp)inymed.-
 We  have  only  the  live  registers  of  job-
 seekers  maintained  by  the  Emplovment
 Exchanges,  from  which  we  get  some
 idea  of  the  staggering  proportion  of
 the  unemployment  problem  I  shail
 divide  the  period  from  95l  to  972
 into  three  slabs  From  952  to  1956,
 3,28  778  unemployed  persons  were  re-
 gistered  in  our  employment  exchanges
 From  956  to  1966,  it  went  up  te
 26,22  460  By  97]  it  had  gone  up  to
 50,99,390  As  on  30th  June  1972,  it  is
 56,87,972  These  figures  clearly  show
 that  employment  opportunities  are
 steadly  decreasing  and  the  number  of
 unemployed  persons  ig  steadly  in-
 creasing.

 In  the  interim  report  on  short-term
 measures  submitted  by  the  Govern-
 ment  of  India  Committee  on  Unem-
 ployment,  in  page  4  7६  is  said,  the  tute)
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 umber  of  registrants  has  increased
 ym  2.6  milion  at  the  end  of  966  io
 million  at  the  end  of  1970.  In  para

 '7.it  says  that  in  June  97l,  out  of  the
 total  number  of  job-seekers  44.95  lakhs,
 as  many  as  20.53  lakhg  were.  educated
 ‘persons,  i.e.  matriculates  and  above.
 while  the  number  of  engineers,  degree

 and  diploma-holders  was  about  65,000
 If  we  vivisect  it  further  and  classify
 the  educated  unemployed,  out  of  44.95

 and  22754  are  post-graduates.  So,  it  is
 ‘clear  that  the  number  is  increasing
 ‘day  by  day;

 Coming  to  the  vulnerable  sections,
 I  will  deal  with  the  Scheduled  Castes
 -and  Scheduled  Tribes:  '-In  spite  of  the
 -cénstittitional  safeguards  provided  for

 -  their  upliftment,  according  to  the-S.T.
 afd  8.0.  Commissioners
 {1969-70  on  the  live  register  there  were

 4,71.094  persons  registéréd  ag  job-
 seekers.  Out  of  them,  ‘educated  were

 3,82,57l.  After  that  3  years  have  gone
 ;  by  and  regarding  the  position  today.

 we  will  have  to  accept  the  figure  given
 by  the  -Government.  itself

 Unemployment  has  a  number  of  as-

 educated  unemployed  and  .un-
 There  is  ‘also

 -  ployed,
 educatég  unemployed.

 the  aspect  of
 will  classify  them  into  seasonally  em-

 5  ployed..and  whole  year  employed  and _
 whole-day..  employed.  ‘The.  number  of

 _  agricultural.labourers:  who  are  season-
 ally  employed  and:  whose  income  is

 negligible  -ig.:2.6:  crores..  A  ..majority
 _  ofsthem:  are  seasonally  employed.  :  3
 need  not:  mention:  that  a“majority.  of
 _  them:  belong  ‘to:  the:  vulnerable  section

 tev  Scheduled:  Castes  and::Scheduled
 -  Tribés.  rT  suggest  the  folowing:  reme-

 dy.  Firstly.  more:  industries.  must..bé

 -  been:  started  so»  far,  they  must  fune-
 tien  to  the  fullest  capacity.  -Secondly,
 the::land  reforms.  Much  has  been

 Saiqg:  about  land:.reforins.  :Some-'ask,

 after  the  implementation  of  the  land
 reforms?  The  other  day,  Prof,  V.  K.

 ;  R.  V.  Rao  elearly  acceptej  one  simple
 °
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 lakhs  as  many  ag  2,10,04  are  graduates

 report  for

 peects-urban:  unemployed,  rural  unem=-—

 under-employment.  I:

 started.  and  :whatever:  irxidustries.  have

 where  is  the  land:  for  :re-distrioutien

 Unemployment  274:
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 proposition  which  I  have  been:  advan-  ®
 cing  both  in  this  House  and  Maha-
 rashtra  Legislature  fora  long  time  and
 with  phenomenon  can  be  verified  and
 seen  in  almost  all  the  countries,  v2z.,
 smaller  the  unit,  more  is  ‘the  laccour
 input  and  more  is  the  production.’  If
 this  universal  proposition  is  accepted,
 why  should-be  so  chary  about  imple:
 menting  the  land  reforms?  My  sugges.
 tion  is,  whatever  land  is  available  for:
 redistribution,  after  accepting  this.
 fundamental  provosition  of  agricul-
 tural  economy  that  T  have  just  now
 stated,  that  should  be  distributed.  Of
 course  I  know  that  irrigation,  power,
 fertilisers  and  new  hybrids  shal]  have-
 to.  be.  taken’  into  consideration.  If
 this  principle  is  accepted;  I-am’certain
 land  hunger  would  be  satisfied  to  some...
 extent:

 Government  must  come  forward  to
 start.  agro-industries  so  that.  the  ,mai-
 power  lying  idle  in  the  villages  could
 be  utilised.  I  was  against  Agro-indus--
 tries  because  I  shought  if  industries
 are  started.ang  workers  are  given  job
 opportunities  there  in  the  village  the:
 caste  system  will  remain  as  it  is.;  If
 the  choice  before  me  is,  whether  caste,
 system  _  should  go  away  or  whether:
 employment  opportunities  should”  be
 made  available  in  the  members  of  the”
 Scheduled  Castes_and  Scheduled  Trib--.
 es,  I  would  prefer  employment  oppor-
 tunities  to  these  hungry  and  poverty-
 stricken  people:  to)  a  long-range  view
 of  ‘abolition  of  caste.  system

 What  happens?.  A  worker?  working:
 in  a  mill—I  hope,  Mr.  Khadilkar.  will
 bear  me,  out-along.  with  members  of
 Scheduled  Castes.  and.  Scheduled
 Tribes,  as  soon  as  he  goes  to  the  vil-
 lage,.he.is  the  first  person  to  take  out
 lathi  to  utilise  it  on  the  head  of  his
 brother  ‘worker.  And  yet  my  friends
 speak  ofthe  :  universal;  ;proposition.
 “Workers  of,.the,  world  unite’.  »Thes
 same  worker,  working,  in.a  factory,  4s
 soo  as.  hevgoessto  the  village,:  is.not,.
 prepdteq.  to.forget  his  caste.  That  is.
 the  .condition,  prevailing  .im  our  Indian
 society.  We  have  accepfed  a  funda-
 mental  proposition  in  the  Constitution
 that  all  are  equal.  But  in  India  some
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 até  more  equal  then  others  That  is
 the  position  I  know

 Then,  about  the  small-scale  sndust-
 nes  and  self-employment  opportunities
 to  be  given  to  persons  coming  from
 down-trodden  and  weaker  sections  of
 society  if  we  are  to  take  the  question
 of  unemployment  serioudly  |  think
 the  Government  vel,  do  well  to  take
 these  matters  seriously  and  find  out
 Some  radical  hanges  so  that  the  pro-
 blem  which  is  becoming  a  menace  to
 peace  and  democracy  of  the  country
 will  be  over

 With  these  words  I  conclude

 MR  DEPUTY-SPEAKER  Now  tbe
 time  allotteq  for  this  Resolution  was  2
 hours  We  have  already  taken  3  hours
 and  4  minutes  Still  I  have  got  2
 names  in  front  of  me  On  the  last
 ‘occasion  the  House  dec'’ec  to  con-
 tinue  with  this  discussion  indefinitely
 I  must  congratulate  Mrs  Maya  Ray
 for  having  avoked  80  mich  enthu-
 siasm  over  it

 Even  then,  I  would  like  to  put  it  to
 the  House  agam  whether  they  would
 like  to  put  any  time-limit  to  this  dis-
 cussion

 GHRI  M  RAM  GOPAL  REDDY  One
 hour  more

 SOME  HON  MEMBERS  That  is  not
 enough

 MR  DEPUTY-SPEAKER  I  ar  in
 the  hands  of  the  House  These  aL
 name,  exclude  the  Minislor  and  the
 mover  of  the  Resolution

 मुटाव  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (BHIRI
 ANNASAHEB  ह.  SHINDE)  Can  we
 take  it  that  tha  will  go  upto  5-30
 PM?  ty

 wR  bepdtY-SPEAKER  The  Prt
 vate  Members’  Business  will  go  upte
 6  PM  because  tt  began  at  $28  FM
 which  is  virtually  PM  At  ९0
 Clock  we  have  got  a  sialf-An-Hour
 Diseussion  Shri  Ram  Capal  Reddy.
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 SHRI  M  RAM  GOPAL  REDDY
 (Nizamabai)  Mr  Deputy  Speaker,  Sir,
 there  ts  so  much  unemployment  in  the
 country  that  really  everybudy’s  head
 should  hang  in  shame  Bui  I  want  to
 go  to  the  root  cause  of  it  First  I
 have  to  blame  the  Muslim  League  and
 the  Jana  Sangh  m  our  country  Both
 the  Muslim  League  and  the  Jana
 Sangh  are  against  fomuly  planning
 They  have  been  preaching  against
 tamily  planmng  That  76  we  are
 doubling  the  population  of  our  coun-
 try  every  35  years  whereas  in  advan-
 ced  countries  the  population  will  be
 doubled  after  40  years  It  means  our
 population  will  be  more  than  four
 times  the  population  of  other  advanced
 countries

 This  is  the  main  problem  Every
 year  in  our  country  we  are  hawng  a
 surplus  of  130  crores  of  reonple  I
 want  to  ask  the  Government  as  to
 whether  they  are  in  a  position  to  pro-
 vide  jobs  for  30  crores  of  propie
 every  year  The  number  of  boys  be-
 low  25  years  of  age  are  more  than  30
 crores  im  our  country  Most  of  them
 are  willing  to  work  How  are  we
 going  to  provide  work  for  all  the  peo-
 pie?  That  is  the  tremenious  problem
 Utiless  and  until  the  populaticn  is
 cohtrolied,  births  ang  deaths  are  ecua~
 lised  for  another  30-40  years,  I  do  not
 see  afty  future  of  thig  country  i  this
 direction

 My  hon  friend  Mr  @handare  was
 saying  that  by  distributing  fand,  tius
 problethi  can  be  solved  |  want  to  say
 one  thing  here  In  45ur  country  we
 ate  having  only  32  crore  acres  of  cul-
 tivabile  land  and  we  are  also  56  crores
 of  péople  ‘Bo,  H  aly  the  land  is  didtri-
 buted,  evetybody  will  get  half  an  acre
 of  tind  =  ‘That  will  be  onty  just  to  have
 one  grave  or  06९  mosque  or  dne  Man-
 dir  or  otte  school  or  smatl  play  ground
 This  4s  the  fate  of  our  country  ‘We
 are  Ignoring  thi,  asfect  of  the  pro-
 blem  ‘Therefore  what  I  suggest  is,
 utless  and  until  everyiody  tn  this
 cbuntry  prettices  farhily  plannmg,
 thére  will  be  no  future.
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 Be
 _  But,  unfortunately,  whatever  wealth  is

 -  given  one  job  at  least.

 ह

 What  is  happening  in  this  country?
 Our  factories  are  producing  wealth.

 produced  is  consumed  by  the  same
 -  labour  and  nothing  is  left  for  others.

 Unless  and  until  the  labourers  try  to
 save  something  for  their  own  people,
 to  invest  in  other  factories,  so  that
 they  may  have  employment,  nothing
 is  going  to  happen.  For  the  last  two

 7  years  I  have  been  pleading  with  the
 Labour  Minister.

 _  Labour.  Minister  never  listeng  io  mse.
 _  Everyday,  he  is  going  on  announcing

 -  concessions  after  concessions.
 _  why  I  say  that  there  must  be  stoppage

 _  somewhere  of  giving  further  amenities
 to  labourers  till  everybady  is  provid-
 ed  with  Job  opportunity.

 Unfortunately,  the

 That  is

 In  a  rich  country,  it  is  very  easy.  to
 provide  for  the  poor  people  because
 the  poor  people  will  be  in  a  minority.
 Unfortunately;  ours  is  a  poor  country.
 There  is  a  overwhelming  majority  of
 people  who  are  poor.  ‘Therefore,  every
 effort  should  be  made  to  give  some
 sort  of  help  to  these  poor  people,

 Previously,  when  the  Fifth  Lok
 Sabha  came  into  being,  there  was  a  lot
 of  talk  that  one  perscn  in  every  family
 will  be  provided  with  a  job.  Unfor-

 j  tunately,  that  has  not  come  true.  In
 the  case  of  certain  families,  there  are
 many  members  in  the  family  who  have
 got  jobs—father,  mother,  son  and
 daughter  are  all.  employed.  Every
 member  of  the  family  is  employed.
 But  there  are  certain  other  families,
 where  nobody  is  employed.  Unless
 and  until  one  person  at  least  in  a
 family  gets  a  job,  the  family  which  is
 already  having  a  job  shcuid  not  get
 another  job.  _I  want  to  know  from  the
 hon.  Minister  what  steps  have  been
 taken  in  this  direction.  When  we  are
 restricting  the  size  of  the  farm,  when
 we  are  restricting  the  dividend,  when
 we  are  restricting  everything,  why  not
 restrict  this  thing  also?  I  want  the
 hon.  Minister  to  implement  this  with
 all  the  zeal  he  has.  We  have  promised
 to  the  people  that  each  family  will be

 They  are  not
 getting  even  that,
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 In  our  country,  the  population  is  in--
 creasing  by  .30  crores  every  year.
 All  our  family  planning  efforts  have
 completely  failed..  Not.  only  _  that..
 There  is  lethargy  on  the  part  of  Gov--
 ernment  officials  in  making  the  family
 planning  programme  a  success.  They
 are  not  taking  ag  much  care  as  they
 shoulg  have  taken.  What  have  they
 been  doing?  Every  block,  every  taluk
 is  allotted  a  quota.  They  should  have-
 statistics  about  couples  who  are  bear--
 ing  children.  The  moment  they  have-
 two.  children,  they  must  be  compulsori-
 ly  vasectomised.  Moreover,  there  are
 some  communities  which  are  not  prac--
 tising  family  planning  measures.  We-
 must  legislate  a  law  in  Parliament  so
 that  that  should  be  made  applicable-
 to  those  people  also.  This  is  the  only
 solution  to  the  problem  of  unemploy-
 ment.  That  is  why,  I  want  this  parlia--
 ment  to  bring  a  legislation  that  nobody
 should  have  more  than  two  children
 ang  that  anybody  having  more  than
 two  children  w.li  be  denieg  of  all  social.
 benefits.

 SHRI  A.  K,  GOPAI.AN  (Palghat):
 I  want  to  know  how  much  more  time
 will  be  taken  for  this  Resolution  be-
 cause  there  is  another  important  Re-
 solution  which  is  coming  in  my  name.
 We  were  thinking  that  that  would  be-
 taken  up  today;  at  least  that  should
 be  introduced.  Or  else,  what  is  the
 use  of  having  a  lot  and  having  certain
 Resolutions?  I  came  here  thinking
 that  my  Resolution  would  be  discussed
 today.  I  want  to  know  whether  it
 will  at  least  be  taken  up  today

 MR.  DEPUTY-SPEAKER:  Since  an
 objection  has  been  raised  to  this:
 indefinite  discussion  on  this  Resolu-
 tion,  the  House  must  take  8  decision.

 ~By  how  much  more  time  should  we
 extent  it?  We  have  already  extended
 the  time  for  this  debate.  How  long
 will  the  Minister  take?

 THE  DEPUTY  MINISTER  IN  THE’
 MINISTRY  OF  LABOUR  AND  REHA-
 BILITATION  (SHRI  BALGOVIND
 VERMA):  Not  less  than  half  an  hour.
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 MR  DEPUTY-SPEAKES  How  long
 will  the  Mover  of  the  Resolution  take?

 SHRIMATI  MAYA  RAY  (RAI-
 GANJ)  Not  more  than  70  or  42
 minutes

 MR  DFPUTY-SPEAKER  That  38
 about  45  minutes  Shal]  we  extend  7£
 by  «:rother  one  hour?

 SEVERAIc«  HON  MEMBERS  Yes

 MR  DEPUTY-SPEAKER  Very  well

 Dr  Kailas  Not  more  than  five
 munutes

 पब्लिक'  सैक्टर

 मार्च,  966  93  8  लाख

 मार्च,  967  96  3  लाख

 मार्च  963  98  0  लाख

 मार्च,  969  00  3  लाख

 मार्च,  1970  03  5  लाख

 मार्च,  974  07  )  लाख

 इसका  अर्थ  यह  है  कि  हमे  अपने  देश  की  ब ेकारी

 फो  दूर  करना  है,  तो  हमे  झरने  पब्लिक  सैक्टर

 गौर  प्राईवेट  सेक्टर  को  इतना  ज्यादा  बढाना

 चाहिए  कि  बे  सदा  लोगो  को  काम  दे  सके  t

 माननीय  सदस्य,  श्री  रेड्डी,  ने  ठीक  कहा

 &  कि  हमे  फैमिली  प्लानिंग  पर  जोर  देना

 चाहिए  कौर  इसके  लिए  कानून  भी  बनाना

 चाहिए  लेपित  दूसरों  डी  तरफ  देखने  के

 बजाय  सरकार  को  यह  देखता  चाहिए  कि

 यह  हस्त  प्रदान  को  हल  करने  से  क्या  मदद  कर

 सकती  है  कौर  प्राईवेट  सैक्टर  कितनी  सरहद
 कर  सकता  है  t  जब  तक  हमारा  एनुग्रल
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 डा०  कैलाश  (बम्बई  दक्षिण)  उपाध्यक्ष

 महोदय,  इसके  पहले  |  हम  बेक  री  के  ज्वल  त॑

 और  गम्भीर  प्रश्न  पर  विचार  करे  हमे  यह

 जानना  चाहिए  कि  हम  कप  प्रश्न  को  पिस

 प्रकार  #ल  कर  सकते  है।

 मैं  कुछ  आकड़े  आपके  सामने  रखना

 चाहता  हु  i966  से  973  तक  हमार

 पब्लिक  सैक्टर  और  प्राईवेट  सैक्टर  में

 काम  करने  वाले  व्यक्तियो  फी  सख्या  इस

 प्रकार  रही  है

 प्राईवेट  सैक्टर  टोटल

 68  १  लाख  6l  9१लख

 66  8  लाख  l63  2  लाख

 65  37रख  63  3  लाख

 66  0  लाख  66  53  लाख

 66  9  लाख  70  4लाख

 67  4  लाख  74  5  लाख

 ग्रोझनय रेट 11  6  पर  पेट  नही  होगा,  तब  तक

 इस  प्रश्न  को  हल  करना  मश्किल  होगा  ।

 जहा  तक  पापुलेशन  का  सम्बन्ध  है,

 १95  में  हमारी  पापुलेशन  362.2  मिलि-

 यन,  9618  439  2  मिलियन  परौ"  i97:

 भ  74  4  मिलियन  रही  है।  इंस  पापुलेशन
 में  से जितने  वृत्तियों  को  काम  मिलता  चाहिए,

 उनकी  क्या  L9527  39.  L  परसट  से  बड़

 कर  1961  में  43  परसेट  कौर  i97:%

 874  4  मिलियन  का  तीव्रा  हिल्स।  नी  री

 मूंडने  वालों  की  सभ्यता  होग।  ।  इस्ल  हम

 चाहते  है  कि  हमारे  देश  मे  पिठरक  हीक  हर
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 प्राईवेट  सैक्टर  और  कामिल  बैंक  अपने  काम

 _को  इतना  ज्यादा  बढ़ायें  कि  बेकारी  का  प्रश्न

 “हल  शो  सके  ।

 ले किन  अगर  हम  इस  प्रश्न  को  इस  दृष्टि

 से  देखें  कि  ब  लोग  नौकरी  ढूंढ ते  लग  जायें,

 ।

 ।

 ब्रा जैक्ट्स,

 तो  अच्छा  नहीं  है  ।  इसलिए  हमें  अपने  लोगों

 कोह  प्रेरणा  देती  चाहिए  कि  वे  मैट्रिक  पास

 करने  के  बाद  कोई  हुनर  सीखें  जैसे  बढ़ई,

 नाई,  धोनी  या  लुहार  इत्यादि  का  पेशा  अपनाये।

 इसके  लिए  हमें  अवधि  शिक्षा  प्रणाली  में  परि-

 रव  करता  चाहिए  हमें  लोगों  में  यह  भावना

 रनों  चाहिए  कि  काम  करने  की  पद्धति  से

 कोई  व्यक्त  ऊंच।  या  तीचा  नहीं  होता  है  ।

 आज  हमारे  देश  में  ड्राइवर्स  और  स्किल्ड

 लेबर  ते  ही कमी है,  हमारे  देश  में  जो  डाक्टर

 बातें  हैं,  वे  भी  शुक  ही  वीरवार  में  डाक्टर  बनते

 जले  जाते हैं  1  हमरे  यहां  ब्रेन,  चेस्ट  और  हा

 केस वन  ही  कमी  है  अगर  हम  अपने

 सटूडेंट्स'  को  मैट्रिक  पास  करने  के  बाद  या  बीं०

 To  पास  करते  के  बाद  जूनियर  ओर  मिडल

 एक्पीक्य्टिव  की  ट्रेनिंग  द,  तो  उसको  पब्लिक

 और  प्रा ईव रेंट  सैकडों  में  जल्दी  काम  मज

 सकेगा  |

 os
 बेचारों  का  प्रश्न  केवल  अरब  नहीं  है।

 रूरल  अनतएम्प्लायमेंट  को  दैकल  करने  -के

 “लिए  राज्य  सरकारों  को  हू  एल  इलेक्ट्रॉनिक  बने

 हाउसिंग,  रोडवेज,  ब्रिटिश  इनजैण्ड  वाटर

 ट्रांसपोर्ट,  लैंड  डेवेलपमेंट,  माइनर  हर्रींगेशन

 हॉस्पिटल  और  स्टाफ़  कविराज  की

 योजनाकारों  की  तरफ़  ज्यादा  ध्यान-देना  चा  हिए।

 स्कू  कों  की  तरफ़  भी  ध्यान  द्धि  जाना  चाहिए,

 “जिनमें  पड़े  लिखे  लोगों  को  काम  सीखने  में

 +ब्प्रासानी  हो  सके  y
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 जब  आल  इण्डिया  रेडियो  प्रौढ़  व्यक्तियों

 शोर  खेल-कद  के  सम्बन्ध  में  विशेष,  कार्य  क्रम

 अधारित  कर  रहां  है;  तो  उसको  अबा  घट

 का  एक  Tay  काले  क्रम  भी  शुरू  करना  चाहिए,

 जिसमें  बताया  जाये  कि  मैट्स  तंक  पढ़े,  हुए

 लोग  साल,  डेढ़  साल  या  दो  साल  तक  कौनसी

 हुनर  सीख  कर  कितना  कमा:  सकते  हैं  “जिससे

 विद्याथियों  के  माता-पिता  तथा  स्वयं  .विद्यार्थी

 कालेज में  न  जायें  ।

 राज्य  सरकारों  को  यह  भी  कहा  जाना

 चाहिए  कि  वे  अपने  यहां  आ्रकुपेशनल  एजुकेशन

 को  कम्पलसरी  कर  दें

 ओरिएंटेड  शिक्षा  होष

 t  अर्थात्‌  जॉब-

 अगर  हम  यह  कदम  उठायेंगे,  तो  हम  इस

 प्रश्न  की  हल  कर  सकेंगे।

 उपाध्यक्ष  महोदय  आपने  मझे  समय

 दिया  है,  तके  लिए  धन्यवाद  |  यह  प्रस्ताव

 पेश  करने  के  लिए  मैं  मानवीय  सदस्या,  श्रीमती

 साया  राय,  को  कोशिश  धन्यवाद  देता  हुं  ।

 MR;  DEPUTY-SPEAKER:-Mr.  B,  V
 Naik.  Not  more  than  five  minutes,

 SHRI  B..V..  NAIK  (Kanara):  Mr.
 Deputy-Speaker,  Sir,  this  subject  is  so
 important  that  I  ‘still  do  feel,  with  due
 deference  to  thé  hon.  Member;  ‘Shri:  A
 K,  Gopalan,  that  is  should  have  deserv-
 eq  a  greater  periog  of  time.  If  we  can
 identify  one  subjects  as  of  extrerne  im-
 portance  for  our  country,  that  is  un-
 employment.  Instead  of  presenting
 the  problem,  I  would  like  to  spell  our
 certain  questions  and  would  request
 our  hon.  Minister  to  reply  to  those.

 Sir,  in  the’  forthcoming  decad@*we
 will  bé  needing  40°  million  johs,  and
 there  have  been  ‘exercises  already  con-
 ducted  which  say  that,’  in  the  decade

 /
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 from  97]  to  98l,  we  will  need  a
 growth  rate  of  l6  per  cent  as  against
 the  average  growth  rate  of  3.66  per
 cent  which  we  have  been  able  to
 achieve  during  the  period  from  496
 to  97l  I  know  that,  instead  of  the
 Labour  Minister,  this  ३38  also  a  ques-
 tion  that  is  to  be  answered  ultimately
 by  the  Minister  for  Planning  How
 do  you  intend  to  increase  virtually  by
 200  per  cent  the  growth  rate  which
 alone  willt  be  in  a  position  to  cater,
 Ppaiticularly  m  the  sphere  of  o:garized
 industrial  sector,  to  40  million  people
 who  are  going  to  enter  into  the  job
 market?  I  do  not  think  that  we  can
 equate  the  unemployment  problem  only
 in  terms  of  the  human  productivity  or
 reproductivity  be-ause  cach  time  a
 child  ३38  born,  there  is  a  job  creat'd
 for  a  nurse  at  least  for  a  day  or  two
 But,  Sir,  we  cannot  als>  use  p®pula-
 tion  aS  an  argument  tor  all  and  sun-
 dry,  that  if  you  cheek  the  population
 growth  all  your  problems  will  be  solv-
 ed  Sir  this  will  be  too  much  of  an
 over-simplification  of  a  problem  I
 would  request  in  concrete  terms  Are
 we  to-day  in  a  position  to  create  suffi-
 cient  number  of  jobs?  One  of  the
 hon  Members  off  the  record,  asked
 whether  if  i5  the  sons-of-the-soil  move-
 ment  or  job  for  the  people  concerned
 But,  7  is  not  only  on  the  busis  of
 States  Why  in  Durgapur  the  people
 of  Durgapur  District  want  that?  Simi-
 larly,  the  people  in  my  district  who
 are  akin  to  Kerala  say,  ‘Give  3°bs  to
 our  own  people’  It  is  not  ‘sons  of
 the  soil’,  it  is  just  crying  for  jobs
 6  hrs,

 In  this  there  are  two  alternatives  I
 think  the  magnitude  of  the  problem
 has  been  seen  ang  identi‘leq  and  the
 solution  lovated  at  least  on  gn  ideo-
 logical  plane,  if  not  otherwise  Should
 we  therefore  give  clear-cut  indications
 to  people  like  Prof,  Dantwala,  Prot
 Dandekar  who  have  been  telling  that?
 Are  we,  therefore,  heading  towards  a
 sort  of  ah,  Ideological  clash  in  this
 country?  In  other  words,  it  ig  a  sort
 of  time  bamb  which  was  placed  in  the
 year  3956  when  we  said  that  there  shall
 be  a  schoo)  in  every  village  So,  at
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 that  time  when  we  helped  30  students
 to  enter  the  school,  we  createq  a  time
 bomb  and  with  the  advent  of  planned
 economy  in  our  country  in  the  last  2)
 years,  a  new  generation  ha,  come  up
 They  have  been  told,  ‘If  you  study,
 you  will  get  the  jobs’  I  weuld,  ask,
 theretore,  whether  we  १४९९  any  other
 alternative,  being  too  serious  a  subject,
 any  alternative  than  a  revolution  m
 this  country’?  That  need  send  creeps
 ulto  ary  one  of  us  bevause  all  of  us
 sitting  here  will  be  aftected--a  sort  of
 hyving  space  in  the  Asian  contest,  a
 lebensraum  In  the  given  context  are
 we  searching  out  certain  vital  alter-
 natives  and  thal,  I  think  if  it  could
 receive  the  considered  attention,  cot  ld
 only  Fe  in  the  iorm  of  a  long-term
 nature  in  the  form  of  an  Indian  Com
 mon  Market  in  other  words,  going
 back  to  the  concept  of  the  market  eco-
 nomy  with  liberal  opp  >rtunities  which
 My  Bhandarc  could  not,  I  do  not  know
 why,  coulg  not  spell  out  in  clear  terms

 (Interruptions)  It  38  not  a  forum
 as  Mr  Shyamnandan  Mishra  is  making
 out  I  «wm,  theretore,  saying  are  we
 ready  nrw  to  avcept  these  two  princi-
 ples?

 SHRI  SHYAMNANDAN  MISHRA
 (Begusarai)  Yes,  vou  are  right

 SHRI  8  V  NAIK  I  belong  to  both
 the  Foruns  For  the  sake  of  infor-
 mation  of  the  hon  Member,  I  belong
 to  the  ruling  Congress  Party  and  I
 will  not  venture  to  cell  neanes  about
 other  parties

 Under  the  circumstances,  as  a  long-
 term  nature,  ate  we  goimg  to  opt  for
 one  or  two  or  three  options  as  a  mat-
 ter  of  national  policy  or  as  an  imme-
 diate  sclution  for  these  70  lakhs  of
 people  who  have  been  unemployed
 the  maximum  number  of  unemployed
 being  in  the  Eastern  region,  ang  next
 only  comes  the  Southern  region,  and
 people  iike  the  hon  Member  who
 eomes  from  the  northern  region  as
 well  as  the  central  region  and  the
 westhern  region  will  not  he  able  to
 appreciate  the  hard  realities  of  un-
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 will  not  be  able  to  appreciate
 the  hard  realities  of  unemp-
 loyment  and  the  sort  of  mental
 agony  that  it  produces.  Therefore,
 may  I  suuggest  that  a  roidical  solution
 to  this  could  be  in  the  lowering  of  the
 retirement  age  both  in  the  public  and
 private  anq  all  sectors  so  that  imme-
 diately—this  number  of  unemployed
 will  reach  one  crore  by  the  time  the
 year  is  Out—x  solution  could  be  found
 for  the  employment  of  the  new  young
 geheration  that  is  coming  up  ang  dis-
 turbantes  avoided.

 औ  राम क़ंबर  (टैंक):  उपाध्यक्ष  महो-
 द्य,  श्रीमती  माया  राब  ने  जो  रोज़गार
 सम्बन्धी  संकल्प  रखा  है  उसका  मैं  समर्थन
 करती  हूं  ।  सरोज  हमारे  भारतवर्ष  में  रोजगार
 की  भयंकर  स्थिति  के  कारण  जितने  भी
 कॉलेजों  के  विद्यार्थी  हैं  उनमें  निराशा  की
 भावना  पैदा  हो  रही  है  ।  हमारे  पूर्व  बकता
 श्री  भंडारी  जी  मे  बताया  था  कि  लाखों  की
 तादाद  में  इंजीनियर  भ्र ौर  डाक्टर  बेकार  हो

 रहे  है,  उनकी  राज  रोजगार  नहीं  मिल  रहा

 है  ।  उनकी  जितनी  भी  प्रोग्रेस  हुई  है उसका

 राज  कोई  लाभ  नही  मिल  रहा  है  1  मैं  निवेदन

 करना  चाहता  हूं  कि एक  तहसील  मे  एक  लाख

 की  जनसंख्या  होती  है  |  उसमें  सिर्फ  एक  हीं
 डाक्टर  तहसील  हैडक्वाटर  पर  रहता  है  कौर

 1... ल  बड़े  बड़े  करने  जितने  भी  हैं  उनमे  कोई

 डाक्टर  नहीं  मिलता  है  जिससे  पचास  प्रतिशत

 बीमारों  की  स्थिति  बहुत  ख़राब  होने  पर  उन्हें

 जिले  के  हेडक्वार्टर  प्र  ले  जाना  पड़ता  है  ।

 बड़ी  मूंदी  से  उसमें  कामयाबी  मिलती  है  1

 इसलिए  शीराज़  जितनीनिी  डाक्टरों  भौर  हंसी-

 भरीं  को  संख्या  हैं  उससे  कुछ  भ्रधिक  वह

 बतौर  आती  चाहिए  अज  डाक्टरों  की  तो

 बहुत  ही  कठिन  समस्या  हैं  |  एक  डाक्टर  के

 ऊपर  जब  पूरी  तहसील  का  भार  पढ़ता  है  तो
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 उसे  कैम  करने  में  दौर  भी  ज्यादा  उलझन

 पड़ती  है  ।  राज  शेड्यूल्ड  कास्ट  के  भ्र लावा
 न्य  जातियो  के  भी  बहुत  से  लोग  गरीब  हैं
 और  उनमे  सबके  लिए  कहता  चाहेगा  क्योकि

 पढ़े  लिखे  लोग  जिन  को  रोज़गार  नहीं  मिल

 रहा  है  उनके  आंकड़े  तो  सरकार  के  पास  है,
 लेकिन  जो  अनपढ़  लोग  है,  खेतिहर  मजदूर  है,
 उनके  लिए  राज  तक  सरकार  के  पास  न  तो

 कोई  आंकड़े  है  कौर  न  उनके  लिए  कोई  योजना-

 बद्ध  कार्यक्रम  सरकार  ने  चालू  कर  रखा  है  ।

 मैने  पिछली  लोकसभा  मे  भी  श्रम  मन्त्री  से

 कहा  था  कि  जो  विहिंडंगों  पर  से  गिर  कर

 मजदूर  मर  जाते  हैं  उनके  लिए  कुछ  सहायता
 का  प्रबन्ध  होना  चाहिए  बी  हाल  ही  में  जो

 गुड़गाव  मे  साथ  गांधी  की  फैक्ट्री  चल  रही  है
 उसमें  कितने  ही  मजबूर  मर  गए  ।  उनको  कुछ
 भी  सहायता  नहीं  दी  गई  ।  मजदूर  बिल्डिंगों

 पर  से  इस  प्रकार  गिर  कर  मर  जाते  हैं।  उनके

 परिवार  के  लिए  कोई  इन्तज़ाम  नहीं  किया

 जाता  ।  रोजगार  मन्त्री  महोदय  से  मैं  निवेदत

 करूंगा  कि  इन  लोगों  के  लिए  भी  कोई  ऐसी
 योजना  बनाएं  जिससे  उसकी  सही  देखरेख  हो

 के  ।

 हमारे  राजस्थान  में  इस  वक्‍त  भ्र काल  की

 स्थिति  चल॑  रही  हैं।  राजस्थान  से  धाने  वाली

 जितनी  रेन्स  हैं,  बीकानेर  से,  जोधपुर  से  वा

 जयपुर  से  जो  गाड़िया  भा  रही  है  उनमे  बड़े

 बड़े  काश्तकार  प्रकार  पड़ने  के  कारण  मजदूरी

 के  लिए  यहा  भरा  रहे  हैं  कौर  यहाँ  पेर  मजदूरी  भ

 मिलते  के  कारण  वह  हमारे  पास  जाते  है  1  इस

 से  सभी  राजस्थान  के  मेम्बरों  को  बड़ी  हीं

 कठिनाई  इस  बात  से  हो  रही  है।



 287  Problem  of
 re em

 MR,  DEPUTY-SPEAKER;  How  is  it
 that:.  bwertrowding  ब्य  trains;  becomes
 a  matter  of  unemployment?  =

 /
 क्रि  राभकेबर:  भोज

 oars ae oa

 में  कुएं  खोदने  की  जो  मशीनें  हैं  बह  उनको  दे

 दीं  जाय॑  तो  कुं  में  पानी  हो  जायेगा  भौर  यह
 सदस्यों  कुछ  माता  में  हल  हो  जायंगी  ।  इन्हीं:

 शब्दों  के  साथ  मैं  सम्त  में  यह  मिंवेदन

 चआाहूंगो  कि  डाक्टरों  औरों  इंजीनियरों  की

 जितनी  भी  संख्या  है  बह  बढ़ाई  जावे  ताकि  सभी
 लोगों  को  रोज़गार  मिल  सके  t

 SHRI.M.  S.  SANJEEVI  RAO  (Kaki-
 mada):  At  the  outset  I  want  to  congta-
 tulate  Mrs,  Ray  for  bringing  this  re-
 Solution  before  the  House.

 This  unemployment  problem  is  like
 @  monstar  facing  the  country  and  if
 immediate  steps  are  not  taken  in  the
 right  ‘direction,  I  am  afraid,  serious
 consequences  will  be  there  engulfing
 the  entire  country.

 This  problm  ‘should  be  tackled  on  a
 war  footing,  Unemployment  ig  creep-
 ing  in  both  the  rural  sector  as  well  as
 the  urban  sector.  Not  only  should
 pragmatic  approach  be  taken  in  draw-
 ing  the  Fifth  Five-year  Plan,  but,  the
 machinery  for  implementing  these  pro-
 grammes,  should  als>  be  geared  up.
 Economic  growth  ‘eséentially  depends
 upon,  the  rate.  of  savings  as  well  ag  the
 rate  of  investment.  Jobs  are  basieally
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 The  Government  of  India  ‘has  realis-
 ed:  theimportance  .of  the.  electronic
 industries  for  not  only  creating  em-
 ployment  ‘potential,  but  also  sarning
 foreign.  exchange -as  far  back  as  965
 when.  Dr,  ‘Bhabha  Committee  had  em
 phasised.the  tremerdous  impact  it  will
 have  throughout.the  country.  .As  we
 all  know,  Sir,  in  spite  of  this.  realisa-
 tion,  what.is  jt.  that  Government  has
 dome  #0:far?  I  should  say,  Sir,  it  is
 very  negligible.  The  export  of  Elec-
 tronic  goods  by.  India  is  only  4  million
 dollars.  compared  to  80  million  and
 330  million  dollars  respectively  of

 Formosa  and  South  Korea.  I  hope
 that  in  spite  of  this  drawback  we  will
 be  in  a  position  to  take  8  substantial
 chunk  of  the  international  electronic
 trade  which  is  running  to  2  Billion
 dollars.  As  per  the  recent  report  of
 the  Uniteq  Nations,  the  Tslezommuni-
 cation  requirement  for  Africa  is  esti-
 mated  to  be  around  i.5  billion  dollars
 By  and  large,  the  technology  is  avail-
 able  for  producing  all  types  of  tele-
 communication  equipments  in  the
 country.  India  is  in  a  fortunate  posi-
 tion  to  plan,  procure,  assemble,  instal
 and  ‘maintain  all  types  of.  tele-commu-
 nication  equipments  in  the  country,
 including  the  rmicro-wave  systems,  by
 the  expertise  built.  up.  by  the  public
 sector  factories.  But  unfortunately,
 the  existing  Indian  Telephone  .Indust-
 ries  and  Bharat  Electronic  Factories
 are  just  producing  enough  communica-
 tioy  equipments,  for  the  country’s,  re-
 quirements  ohly.  So,  I  want  to  ask
 this  question  for  reply:.fzom.  the  hen.
 Minister.  Why  is  it  that  they  had  not
 taken  “‘ehough  steps’  to  put  up  some
 more  electronic  commutication  facto-
 ries  in  the  country?

 Here,  I  would  like  to  congratulate
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 As  you  know,  why  I  am  advocating
 for  these  electronic  industries  is  that
 it  is  not  a  capital—intensive  industry.
 It  ig  a  labour  intensive  industry.  It

 ‘does  not  consume  much  electronic
 power  also  as  we  are  going  to  have
 acute  power  problem  very  _  shortly.
 As  you,  know,  the  idle  capacity  of
 the  installed  machinery  in  the  country
 is  as  much  as  35  per  cent.  I  am  af-
 raid,  this  idle  capacity  will  go  up  still
 further  very  soon  because  of  the  acute
 snortage  of  power.  In  this  unfortu-
 nate  situation,  I  ask  the  hon.  Minister:
 What  is  it  that  they  are  doing?  I  fee)
 that  they  are  not  doing  much  in  this
 direction.  For  example,  take  my  State,
 Andhra  Pradesh.  We  have  to  projects,
 Lower  Sileru  ang  Kothagudam.  They
 have  imported  all  the  necessary  gene-
 rating  equipments.  But  they  sre  not
 giving  enough  funds  to  complete  the
 civil  works  so  that  these  two  units
 could  be  commissioned,

 I  would  like  to  ask  one  question  to
 the  Members  on  the  cther  side.  How
 far  are  they  helping  the  Government
 in  solving  the  problem?  I  should  say
 that  they  are  not  at  all  helpful  to  the
 Government.  We  have  passed  through
 series  of  lockouts  and  strikes,  particul-
 arly  in  our  public  sector  factories.  As
 you  know,  the  Government  has  spent
 crores  of  rupees  and  put  up  number  of
 heavy  industr.es,  so  that  they  can
 create  a  self-generating  economy  in
 the  country.  But,  what  is  it  that  we
 see  in  the  country?  We  see  that  even
 now  the  HMT  is  under  strike.  The
 Cable  Factory  at  Rupnurayanpur  could
 work  only  at  30  per  cent  of  the  instal-
 Jed  capacity.  Due  to  this  the  produc-
 tion  of  the  much-wanted  co-axial
 cable,  is  not  at  all  geareq  up.

 Lastly,  Sir,  I  come  to  the  small-
 scale  industries.  Everybody  here
 agrees  that  the  small-scale  industries
 sector  is  the  only  sector  where  we
 could  cYeate  more  and  more  employ
 ment  potential  But  is  the  Govern-
 ment  doing  anything  in  that  regard?
 The  Government  officials  of

 ay
 De-

 partment  are  interested  only  in  pro-
 moting  a  few  industries,  just  ful-filling
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 their  targets  They  are  not  at  all  bothe-
 red  whether  really  the  small-scale  in
 dustries  are  functioning  properly.  I  can
 tell  you  that  sixty  per  oent  of  the  small
 scale  sector  is  sick.  This  problem
 must  Fe  rectified  I  would  suggest
 that  Government  should  immediately
 set  up  a  cell  so  that  they  can  attend
 to  the  proper  marketing  of  the  pro-
 ducts  manutactured  by  the  small-scale
 sector.  This  is  the  only  way  of  en-
 -Ouraging  the  small  scale  industries
 and  gencrating  more  empl@yment,

 I  request  the  hon.  Minister  of  Em-
 ployment  that  he  should,  in  consulta-
 tion  with  the  Minister  of  Industries
 and  the  Minister  of  .Foreign  Trade,
 tormulate  an  integrateq  coordinated
 long-range  plan  to  solve  this  unem-
 ployment  problem,

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.  हू  RHA-
 DILKAR):  Let  me  at  the  outset  con-
 gatulate  Shnmati  Maya  Ray  for  mov-
 ing  thig  Resolution  which  has  natural-
 ly  provoked,—if  I  may  use  that  word,
 —a  good  debate.  The  concern  of  the
 entire  House  has  been  expressed.  Un-
 fortunately,  I  was  not  present  on  the
 earlier  occasion,  I  have  tried  to  go
 through  the  debate.

 Now,  before  coming  to  the  specific
 points  raised,  I  would  like  to  bring  one
 important  factor  into  public  focus,  that
 we  are  transforming  and  developing
 our  society  within  a  democratic  frame-
 work.  This  is  inherent  in  the  situa-
 tion  So,  that  must  be  borne  in  mind,
 whenever  we  speak  about  the  problem
 of  unemployment  in  a  developing
 country  like  ours,

 A  secong  proposition  shoulg  also  be
 borne  in  mind.  While  discussing  this
 aspect  in  Asian  Drama,  Mr.  Gunnar
 Myrdal  has  pinpointed  certain  factors
 which  generate  unemployment  with
 all  our  efforts  to  achieve

 earns  vel ०]  um  employment,  ang  tha  0
 Oia  He  has  said  that  as  the
 process  of  industrial  action  and  deve-
 iopment  starts,  in  that  process  itself,
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 {Shri  BK  Khadilkar]
 an  effect  on  the  rural  surroundings  is
 erested  which  drags  or  brings  people
 frem  the  rural  areas  to  the  urban
 areas,  If  we  look  at  this  problem  from
 thrs  angle,  we  shail  find  that  migra-
 tion  from  the  rural  area  to  the  urban
 atea,  or  the  rate  of  migration,  in  search
 of  employment  or  even  to  join  the
 army  of  unemployed  is  fast  increasing
 during  the  last  so  many  years  If  we
 bear  in  mond  these  two  inherent  cons-
 traints  and  judge  the  situation  in  that
 light  and  see  what  we  have  achieved,
 it  would  be  much  better,  for,  if  we
 were  to  see  that  the  Fourth  Plan  is
 almost  bearing  complétion  and  the
 Fifth  Plan  is  in  the  perspective  and
 We  pass  certam  judgements  on  that
 basis,  I  would  plead  that  it  would  not
 be  doing  justice  to  the  problem  at  all

 I  would  lke  to  refer  to  one  of  the
 remarks  of  Prof  V.K  छ  ०,  Rao  He
 was  an  architect,  a¢  a  member  of  the
 Planning  Commussion,  of  the  Third
 Plan,  and  he  has  made  a  very  strange
 Gbservation  He  has  stated,  among
 other  things,  one  observation  which
 stracied  my  attention  and  whieh  I
 would  lke  to  read  out  He  had  sta-
 ted

 “I  would  lke  to  know  whether,
 when  the  paper  on  Fifth  Five  Year
 Plan  comes  before  thig  House  for
 discussion,  it  will  contain  the  figures
 of  only  some  specially  employment-
 oriented  schemes  or  it  will  contain
 8  mote  comprehensive  scheme  and
 discuss  all  Plan  projects  and  the
 enfare  volume  of  investment  from
 the  pot  o  view  of  employement”

 He  has  also  asked  whether  the  Plan
 wil]  also  state  the  fofal  yolume  of  em-

 ——
 opportunities  that  would  be

 crea

 Of  course.  as  regards  what  the
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 you  have  a  qian  of  Rs,  5i,000  croves
 magmifude  and  you  invest  more  than
 Ba,  10,008,  to  cy)  oreres  tdz  empfoy-
 ment  generation,  can  there  be  any
 estimats  possible  and  can  anyone  sey
 that  because  of  this  investment,  auto-
 matiesily  so  many  j0bs  will  be  created
 and  59  Mahy  persons  would  be  absorb-
 ed,  that  is,  so  many  unemployed  per
 sons  would  be  employed  in  the  whole
 process?  I  think  that  this  proposition
 is  vather  misleading,  ang  doing  injus-
 tice  to  the  subject  under  discussion,
 beeause  no  planner,  however  eminent
 an  economic,  in  a  developing  country
 with  certain  constraints,  which  as  I
 have  said,  are  inherent  in  the  situa-
 tiom,  can  say  that  fer  such  and  such
 input,  the  output  wiht  be  determined
 in  the  form  of  employment  for  #0
 many  thousands  or  so  many  lekhs.  It
 is  not  a  proposition  which  can  be  sta-
 teq  in  this  fashion.

 न्  8  छ  NAIK  The  hon  Minister
 hati  put  a  question  to  the  House.  I
 think  that,  though  not  to  the  last
 figure,  ot  ig  possible  to  come  to  a  fait
 judgment  as  to  the  number  of  jobs  that
 can  be  created  by  the  econometric
 methods

 SHRI  R  K  KHADILKAR  I  do  not
 want  to  do  further  than  this,  but  I
 would  like  to  state  in  reply  to  the  hon.
 Member’.  query  that  this  is  not  possl-
 bie  If  it  were  a  very  advanced  sothe
 ty  as  in  Britain  or  Americn  where
 there  fs  6  per  cent  unemployment  or
 3  per  eent  ss  the  case  may  be,  then
 you  €80  ibolate  the  problem  and  create
 a  climate  and  by  investment  of  a  cer
 tain  amount,  as  Prof,  ध:  Keynes  once
 said  you  can  getierate  employment  to
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 From  this  angle,  in  her  resolution,
 Shrimat:  Maya  Ray  has  said  that  there
 Should  be  a  time-bound  programme
 Now  as  if  possible  to  chalk  out  a
 tume-bound  programme  tor  removal  of
 wnemployment  in  a  country  like  ours?
 Keeping  all  this  background  m  view
 I  would  plead  with  Sarimati  Muya
 Ray  that  she  will  have  to  give  some
 thought  ta  this,  because  a  time  bound
 programme  visualises  gome  such  ex-
 ergise  which  Prof.  प्र,  K.R  ्  Rao
 thought  could  he  made  and  could  he
 made  with  some  sort  of  Gnesswork
 wax  will  approximate  with  reality
 ‘This  is  the  main  point  that  I  want  to
 Place  before  the  House  at  the  outset.

 In  ths  regard,  I  would  hke  uso  to
 remove  another  misconception  Peo-
 ple  are  carried  away  by  the  regitter-
 ed  figures  of  unemployment.  There  are
 about  64  lakhs  this  time  on  the  hve
 register,  and  to  your  surprive  and  to
 our  surprise  now,  women  have  started
 registering  and  their  percentage  is  2
 per  cent  just  now,  and  3६  ‘s  bound  to
 grow  im  the  near  future  We  have
 carned  out  some  sample  sirveys  to
 find  out  what  the  real  picture  1,  and
 whether  these  figures  of  registered  un-
 employment  give  us  a  correct  and  rea-
 Nistic  picture  As  a  result  of  the  sur-
 vey  conducted  in  968  it  was  found
 that  only  5l  per  cent  of  the  jqb-see-
 kers  were  really  ywnemployed,  42  per
 ‘cent  were  employed  and  7  per  cent
 were  students  This  is  the  picture
 that  those  who  were  really  secking
 employment  were  just  53  per  cent.

 PROF  MADHU  DANDAVATE
 <Rajapur)  I  think  something  is  wrong
 there  It  was  1,40,00,000  at  the  end
 of  the  Fourth  Plan.

 gurr  R  K.  KHADILKAR.  I  am
 talking  of  the  latest  figure  on  the  hve
 register  I  am  referting  to  that  only

 Once  we  look  at  these
 —_

 Soe  das.  है  ae  must  also  try  to
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 be  realistic  in  this  sense  namely  that
 We  Should  find  out  the  number  exactly
 On  approximately  exactly  of  those  who
 ae  seeking  employment,  because  the
 others  ae  trying  ६0  better  their
 Cidn.es,  and  a  third  lot  would  hke
 {o  have  prospective  employment  80,
 ail  the  e  figures  should  be  taken  bear-
 mg  in  mind  this  aspect,

 Then,  currently,  we  are  conducting
 another  survey  which  is  gu  a  larger
 scale  than  the  earlier  one,  covering
 about  80,000  applicants  on  the  live  re-
 gister  of  the  employment  exchange
 thioughout  the  country  The  results
 ot  this  survey  should  enable  us  to
 gauge  the  extent  of  unemployment
 amongst  the  registerants  more  precise-
 ly  This  exercise  is  necessary  to  pre-
 sent  a  correct  picture

 By  statmg  all  these  facts,  4  do  not
 want  to  mimmuise  the  magnitude  of  the
 probiem  But  at  the  same  time  tet
 us  try  {o  understand  the  position  so
 far  as  registered  unemployment  is
 concerned

 Then,  there  is  the  question  ef  ur-
 banisation  and  the  rural  youth  cOinung to  the  cities  This  is  a  problem  which
 is  bound  te  remain  with  us  It  not
 only  creates  utemployment  but  it
 creates  also  slums  in  the  city  They
 are  attracted  to  the  cities.  Thev  are
 not  sure  to  get  employment  But
 their  moorings  in  the  village  life,  as
 men  like  Dr  Ambedkar  thought,  with
 all  the  idiocy  ard  the  traditions  sur-
 rounding  it  are  shaken,  and  a  young
 man,  educated  or  half-educated,  would
 Uke  to  migrate  to  the  city  ard  would
 suffer  there  a  period  of  unemploy-
 ment,  sometimes  starvation,  and  live
 ina  slum  This  is  the  social  picture
 ‘we  must  keep  before  our  eyes.

 It  ३38  said  that  employment  {fs  the
 by-product  of  develepment.  Tins  is
 another  way  of  putting  it.  As  ३  have
 said  elearly,  this  proposition  is  not
 tenable  anywhere  in  a  country  where
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 you.are  ‘-trying  'to.““haive  ‘économic
 growth  within  9  *  democratic  ‘frame-
 work.  This  is.  not  possible;  vou  can-
 not  dictate,  you  cannot  order  people
 about:  you:  take.  this  job  and  you  will
 have  to  work;  you  take  thts  educa-
 tion.  I  will  touch  on  the  education
 aspect  later,  because  a  suggestion  has
 been  thrown  that  we  must  change  the

 ‘educational  system.

 Therefore,  experience  in  this  coun-
 try  and  elsewhere  has  shown  that
 growth  of  employment  opportunities  is
 not  in  direct  proportion  to  the  rate  of
 ecnomic  growth.  Employment  crea-
 tion  largly  depends  on  the  pattern  of
 investment  and  choite  of  technique
 within  an  overall  ‘framework  which
 provides  the  basic  ingredients  of  eco-
 nomic  growth.  There  is  thus  a  iimit
 to  the  type  of  labour-intensive  techni-
 ques.  Some  hon.,  members  also  plead-
 ed  that  if  we  adopt.  labour-intensive
 techniques,  it  would  help.  Yes,  there
 are  vast  and  ample  manpower  resour-
 ces.  “We  can  utlise  them.  But  there
 is  some  limit.  It  cannot  immediately
 solve  the  unemployment  vroblem  as
 such.

 As  for  the  pattern  of  investment,
 while  it  is  true.  that  production  of
 capital  goods  and  consumer  goods  is
 equally  important,  adequate,  attention
 has  ६0.78  paid  to  the  develanment  of
 ‘agriculture,  industry  and  .power  and
 exploitation  of  minerls  whieh  a  in-
 dispensable.  not..only  for.  the  .produc-
 tion  ‘of.  consumer  goods,  but  also  for
 sustaining  the  rate  of  growth:  of..the
 ecoyomy,..A  .proper  balance  has
 therefore,  to  be  struck.  between  .  the

 ‘by  Dr,  Rae  but,  others  Hke  Shri  Chat-
 terjee;  Shri,  Goswamt.  emt-qthers,  I  am
 sorry  I  am  not  referring  to  individual
 members’  .coritributions,  but  have
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 to  ausure  ‘the  House  that  ‘Governmetit
 fully.  share  members’  concern:  tiver  ‘this
 important:  problem:  of  uneniployment
 Infact,  employment  has-been  accord-
 ed  a  high  priority.  I  will  give  some
 background'of  -what  ८.  ‘have.  done
 during  the  last.  20  years  07  four  Plan
 periods:  It  is  not  that  achievement
 has  not.  taken  place.  Fot'  ‘example,
 upto  the  end  of  the  Third  Plan;  315
 million  jobs  were  created.  More  re-
 cently;  in  the  organised  sector  of  the
 economy,  employment  increased  from.
 ‘2749:  milion  to  7.94  million  during:
 the  year  ending  32  March  1972,  giving.
 a  percentage  rise  of  2.6.  I  am  giving
 these  figures  in  order  to.  .keep  before’
 you  a  correct,  objective.  pictuce  and.  a
 proper  perspective  to  look  at.  this  pro-
 blem.

 Now.  coming  te  the  Resolution  of
 Shrimati  Maya  ‘Ray....

 “MR.  DEPUTY  SPEAKER:  What
 were  you  dealnig  with  so  long?  vl

 SHRI  R.  K.  KHADILKAR:  “She
 wanted  a  time-bound  programme  and.
 concrete  steps  to  ‘tackle.  the  matter.
 As  I  have  said  earlier,’  a  tiite-bound
 progrgmme  for  adlving  the  problem  of.
 unemployment.  in  this‘  country  in’  the-
 hear  future  would  be  impractical  At
 the  samectime,  I-dé  not  want  (७  give
 the!  impression  that  what  Govérbment
 has  donehas  not  shown  substantial
 results  against  all  odds,  all  constraints
 inherent  in  the  si

 fuation.
 This  :miust

 inh  regard  to  the
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 As  the  House  is  aware,  the  Fourth
 ‘Plan  lays  considerable  emphasis  on
 programmes  otf  agricultural  develop-
 ment,  rural  infra-structure  and  rural
 ‘industries  which  are  in  themselves
 Jebour-intersive  ang  are  likely  to
 generate  increasing  employment  op-
 partunities,  both  in  the  rural  and
 urban  sector.  Here  one  thing  must  be
 borne  in  mind.  From  our  past  ex-
 perience,  whether  we  talk  of  a  crash
 programme  ur  rural  development  pro-
 grammes.  often  they  become  relief
 programmes.  We  must  keep  in  mind
 the  central  objective  of  development.
 All  these  programmes  result  .n  crea-
 tion  of  gainful  employment.  All  pro-
 grammes  are  not  from  that  point  of
 view  helping  the  growth  of  the  econo-
 muy.

 The  second  aspect  that  has  to  be
 borne  in  mind  is  that  an  evaluation  of
 the  programmes  will  have  to  be  made,
 For  that  it  is  too  early.  It  is  being
 done,  I  am  told,  by  the  Planning  Com-
 missien  cell.  Once  that  is  before  us,
 we  shall  be  able  to  give  you  a  correct
 picture.  how  far  our  efforts  in  this
 regard  have  borne  fruit.

 The  level  of  development  outlays  of
 employment-intensive  programmes  in
 the  Fifth  Plan  is  anticipated  ,to  be
 twice  as  much  as  in  the  Fourth  Plan
 and  may  be  of  the  order  of  Rs.  7,200-
 F807  crores.  The  minimum  needs
 pro  ramme  would  require  further
 outlay  of  Rs.  3,000—3,500  crores,  This
 pesition  yisualises,  as  have  said
 earlier,  that  these  programmes  will  in-
 volve  an  outlay  of  the  order  of
 Rs,  10,000—11,500  crores  during  the
 Fifth  Plan  period.

 As  the  House  is  fully  aware,  spectal
 programmes  in  the  agricultural  sector
 and  rural  areas  were  .started  during
 the  last  two  years  or  so,  and  under
 the  crash  programme  of  rural  employ-
 ment,  we  have,  worked  oyt  &crore  man
 days.  Jt  gives  employment  to  3  lakh
 peaple-a  rough  estimate.  Employment
 was  generated  during  the  last  financial
 year  involving  an  expenditure  of
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 Rs.  300  crores.  Similar  special  pro-
 g:amres  for  te  rehef  of  educated
 uizmployment  were  started  since  last
 year  and  are  being  continued  during
 this  year,  with  a  further  steo-uo  under
 the  Rs.  428  crore  provision  in  the
 current  year’s  budget.  As  a  resnlt  of
 the  recommendations  of  the  BRegwati
 Committee  in  their  interrm  reyort,  a
 further  provision  of  Rs,  20i  ¢rores  is
 proposed  to  be  made  on  schemes  of
 employment  generation  neat  seor.

 I  am  just  giving  a  resume  of  what
 we  are  doing  with  a  view  to  relieve
 the  pressure  on  unemployment  on  our
 economy,  because  untmployment  is  a
 burden  on  the  ezonomy  particularly  at
 this  juncture.  So  all  these  factors
 must  be  kept  in  mind.  I  would  only
 like  to  point  out  that  in  spite  of  the
 efforts  made  by  Government  to  create
 additional  job  opportunities,  {here  is  a
 limitation  in  the  creation  of  salaried
 jobs,  Therefore,  self-employment  on
 an  extensive  scale  alone  ~an  relieve
 the  unemployment  problem.  Govern-
 ment  have  taken  steps  to  promote  self-
 employment  such  as  providing  liberal
 credit....

 SHRI  JYOTIRMOY  BOSU  (Diamond
 Harbour):  We  have  been  hear:ng  all
 this  hollow  talk  long  enough.

 SHRI  R,  K.  KHADILEKAR:  I  shall
 tell  Mr.  Bosu  one  thing;  he  wil}  be
 silent  if  he  is  objective  enough,  Only
 yesterday,  the  Minister  of  Housing
 Shri  Govindan  Nair  saw  ime;  it  ig  not
 hallow  talk.  I  am  telling  you  con-
 crete  results;  you'  ave  incapable  of
 admiring  or  appreciating  it,  They
 have  taken  up  a  programme,of  rural
 employment  and  housing.  Their  plan
 is  to  have  a  lakh  of  houses  with  local
 labour,  local  material,  etc.  with  only
 the  minimum  technival  skill’  and  roof-
 ing  material  that  they  neeh  With
 this  effort  they  have  already  half
 finished  25,000  houses.  Now  thal  you
 are  heing  admonished  by  your  léader,
 I  know  you  will  keep  quite.
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 SHRI  JYOTIRMOY  BOSU:  ‘You  do
 not  know  the  relations  that  3  have  with
 my  leader.

 SHRI  है.  K.  KHADILKAR:  Your  re-
 laieng  with  all  of  us  are  good

 Simultanequaly,  steps  are  being
 taken  for  the  reorientation  of  the  edu-
 cational  system  to  meet  the  needs  of
 developing  economy  and  for  promoting
 self-eraploymest.

 I  am  grateful  to  the  Hon’ble  mover
 and  the  dther  speakers  for  the  con-
 structive  suggestions  made  ly  tnem
 during  their  speeches.  So  far  दी  the
 educ’  tion  part  is  concerned  they  should
 bear  in  mind  one  factor,  In  our
 country,  can  we  afford  at  the  present
 Stage  to  have  selective  approach  for
 higher  education?  It  is  a  aqcial  pro-
 blem,  Those  who  never  had  an  op-
 portunity  to  educate  themselves,  they
 want  to  go  to  higher  education.  A
 degree  has  become  a  status  symbol  for
 teem.  So,  bearing  this  in  ming  we
 shall  have  to  find  out  ways  and  means
 and  try  to  vocationglise  education,
 creating  a  new  bias,  work  bias,  tech-
 nical  bias  in  their  mind  at  the  pro-
 per  time.  That  method  can  be  ad-
 opted  with  some  useful  results  I
 may  say  that  the  Ministry  of  Educa-
 tion  are  devoting  some  time  towards
 this.

 I  shall  place  before  the  House  one
 more  difficulty.  3t  has  been  suggested
 that  surveys  should  be  undertaken  to
 know  the  dimension  of  unemployment
 m  each  dwtrict.  We  agree  with  this
 suggestion  and  the  House  would  be  i
 terested  to  know  that  the  National
 Saniple  Survey  has  already  started  a
 spedia}  round  te  obtain  comprehensive
 ateourtt  of  employment  status  of  all
 members  of  household  in  the  sampl-
 ind  areas.  This  wévk  is  expected  to
 be  completed  by  September,  ‘1973,
 Qver  9000  villages  and  4000  urban
 bindks  would  be  covered  under  this
 ovevey,  This.  will  aiso  heln  ur  in
 spotting  out  different  areas  snd  asses-
 sing  what  is  the  real  situation.

 Another  suggestion  which  has  been
 made  is  that  double  and  triple  crop.
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 ping  should  be  introduced.  An  area  of
 about  3  miltion  héctares  has  already
 been  covered  ahd  the  Fourth  Blan
 target  is  9  milfien  hectares.  [t  must,
 however,  be  reeognised  that  multiple
 cropping  can  only  be  linked  up  with
 the  facilities  available  en  the  land
 For  instance,  the  tand  with  no  irriga-
 tion  facilities  will  naturally  have  nar-
 rower  extension  of  this  nature,

 I  have  already  mentioned  the
 change-over  in  educational  system,
 about  giving  vocational  bias.  These
 efforts  ate  being  made  and  new
 techniques  are  being  adopted.  Some
 other  suggestions  about  rural  elctri-
 fication,  universal  coverage  of  primary
 education,  etc.,  were  there  We  shail
 examine  them  Sir,  I  shali  iry  to
 conclude  in  a  few  minutes.

 Qne  of  the  pomis  relates  to  the
 gtant  of  unemployment  allowance  {If
 have  stated  a  number  of  times  on  the
 floos  of  this  House  that  the  financial
 wopheations  of  such  a  measure  me
 not  easy  to  assess  Moreover,  the  jean
 resources  at  our  disposal  need  to  be
 mare  usefully  invested  in  a  productive
 manner  to  create  more  employment  on
 a  permanent  footing  rather  than  be
 frittered  away  in  giving  doles  to  the
 youth,

 to  promote  employment  opportunities
 in  the  country  to  the  maximum  extent
 congistent  with  the  availability  of  the
 resources  and  inter-sectoral  priorities
 laid

 aie!
 in  the  Fourth  Plan  and

 proposed  for  the  Fifth  Plan,  with  due
 regard  to  the  need  for  laying  down
 foundations  for,  .systained  lopg-term
 growth,  House,  will,  however,
 agrpe  that  ip  the  present  sontext  of
 economic

 Se
 of

 ea  gone the,  hi  rate  of  growth  labour
 fp-ce  Si  considering  present  capacity
 of  to  ise  ्ल्श्ड

 जिए:  (ave to  oe  a  time?  programme
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 for  eradication  of  unemployment  The
 Ohiect  of  fall  employment  will,  there-
 fore,  have  to  be  kept  as  a  somewhat
 Jeng-term  =  goak  towards  which  the

 200  ०75  hag  to  move  in  the  coming
 years

 I  should  like  to  add  one  or  two
 observations  While  showmg  concern
 for  unemployment,  I  should  like  the
 Members  of  the  House  to  take  up  this
 wsug  not  as  a  talking  pomt  in  the
 House  or  as  a  publicity  point  in  the
 press,  I  would  urge  particularly  those

 eof  us  who  have  some  contact  with  the
 amasses  and  the  working  people,  that
 af  they  create  a  climate  that  will  ac-
 celarate  growth  in  our  economy,  it  3s
 an  their  hands,  J  think  it  will  help
 this  problem,  because  as  the  Prime
 Minster  observed  at  the  present  junc-
 ture  a  man  whe  is  employed  is  consi-
 dered  tg  be  a  privileged  pergon  in  our
 sopiety,  not  thaj  he  is  very  prosper-
 oug,  but  the  very  fact  that  he  is  em-
 ployed,  he  has  an  honourable  job  to
 earn  his  livehhood  has  a_  certain
 Status  and  privilege  720  our  society  at
 the  present  juncture

 Keeying  this  aspect  in  mind  I  should
 urge  that  apext  trom  making  this
 pewet  they  sheuld  make  efforts  in  that
 dizecwon.  I  have  taken  note  of  the

 sdefferent  poms  that  have  been  made
 aed  we  shall  give  serious  considera-

 -and.  also  by  us.

 that  37  some  effort  is  made  on  a

 They
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 In  conclusion  I  should  say  that
 Shrimat)  Maya  Ray  by  her  Resolution
 hag  Rnqvoked  8  gqod  debate,  a  nation
 nal  debate  on  thig  I  shall  however
 request  her  to  withdraw  the  Resolu-
 tion  in  wew  of  what  I  have  sad.

 SHRIMATI  MAYA  RAY  (Ragan) Mr  Deputy-Speaker,  I  feel  that  we
 have  had  a  very  valuable  discussion
 on  this  terrible  problem  In  fact
 there  are  more  areas  of  agreement
 amongst  the  Members  of  this  House
 than  these  of  disagreement  As  you
 have  yourself  heard,  all  aspects  of  this
 problem  have  been  talked  about,  from
 the  educational,  social  and  mdustrial
 point  of  view  Many  points  and  sug-
 gestions  have  been  given.  We  have
 had  the  maxumum  number  of  valu.
 able  suggestions  from  the  vamous
 Members  of  this  House  and  I  earnest-
 ly  request  the  Government  to  take
 note  of  these  syggestions  and  translate
 them  into  actign,  because  that  is  all
 that  we  are  geally  interested  in.

 I  endorse  the  plea  which  the  hon.
 Member  made  here  that  in  the  Fifth
 Plan  the  only  emphasis  that  should
 be  there,  xs  the  creation  of  employ-
 ment  opportutiies.  Anything  else
 will  be  totally  unreahstic  There.
 fore,  I  would  urge  the  Government  to
 Jay  emphasis  on  this  point  also

 Dr  दि  K  R  V  Rao’s  contnbution
 was  particularly  valpable,  because  his
 short  speech  bristled  with  construc-
 tive  suggestions  It  is  all  right
 to  give  a  suggestion,  but  at  the  same
 time  it  has  to  be  pragmatic  and
 constructive  which  can  be  put  in-
 to  action  The  most  salutary  poimt
 he  made  was  that  this  problem  should
 be  treate?  as  a  national  issue  and
 that  every  single  person  in  this  House
 should  rise  above  party  affiliations  to
 sglve  xt  Ig  We  cannot  do  this,  we  will
 not  88  a  nafion  he  able  to  survive  with
 pride  and  dignity,  because  the  magni-
 tude  of  {hig  problem  i»  far  too  great
 just  to  confine  it  within  pagty  affila-
 tions  We  have  ६  democragy  and  one
 day  my  learned  frends  op  the  other
 side  may  possibly  sit  on  the  treasuary
 benches  te,  and  at  that  time  they  will
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 with  this  problem:  it’  we  do  ‘not  nake
 abegitining'  right  how  ‘  tackle  xt)  1
 feel  sure  that  responsiblé  members  ‘of
 the  opposition,  will  ४४6६  with.  me  on
 this  point.  Sir,  this  ‘has  evdked  some
 lqughter  on  the  other  side.  I  hope  I
 have  not  said  anything  stupid.  This
 isa  democracy  and  I.am  only-interes-
 ted  in  the  welfare  of  my  country.

 Mr.  Diné&h'  Goswami  brought  in
 another  point  which  is  also  very  im-
 portant,  namely,  each  unemployed
 youth  brings  in  his  wake  sdcial:  and
 psychological  problems,  The  other
 point  he’  made  was‘that  ‘the  solutions
 that  have  been  fotind  in  the  west,  are
 not  any  yardstick  -or  “measure  for
 solvirig  the  problem’  here  for  the
 conditions  that  exist'‘in  our  country
 are  totally  different:  from  those  exist-
 ing  in  the  west.  Therefore,  for  deal-
 ing  with"  the  conditidits’  which  are
 peculiar  to  our  country:  solutions  have
 to  be  found  by.  us‘in.  the’  context  and
 background  of  these  cénditions  pre-
 vailing  there.  if  these:  social  and  psy-
 chological:  problems  d£@  also  not  tack-
 led,  the  whole.  df.  our  soelety  will

 have  a.vitiating  ‘atmosphere...
 Mr.  ‘Somnath  Chatterjée  unfortu-

 nately  did  not  spend  88  much  time  in
 giving  .  constructive

 aie
 estions  as.  he

 did.in  narrating  the  of  Gov-
 ernment.  What  he  had

 op  heehee] every  single  member.  on  0
 the  House  .emphasised  as  well..  There
 is.  ‘no  disagreement  ‘in,  ‘that  area.  that

 ram  we,  have

 ‘argue
 Mundhra  defendirig  him  in  the  Sup-  scoff  at  ne
 rene.  Court  in  this  very  ‘evasion  .of  HS  BS
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 thm  ‘sot  help  these!  private
 industelalists:  in  furthering:  such?  eva=

 law...  After  ail,  at  one  stage  .or  the
 other,  Mr.  Chatterjee  will  have  to.
 make  a-.choice.  and  the  sooner  the  bet-
 ter.,  He  can  make  a  start  straight-
 way  by  refusing  all  the  briefs  he
 holds  for’  defending  Mr.  Haridas
 Mundhra  for  tax.  arrears.  and  other
 sins  which  do  not  help  our  society
 any  too  much.  The  ‘people  of  West
 Bengal  ‘have  rejected  his  party  out~
 right  for  maintaining  these  very
 double  standards  that  he  has.  exposed
 himself  to.

 MR.  DEPUTY-SPEAKER:  He  was
 only  employing  himself  there!

 SHRIMATI  MAYA  RAY:  That  is
 fair  enough.  But  then  why  express
 horror  on.  the  floor  of  the  House’  at.
 the  tax  arears  wher  he  helps  to  keep
 them  in  arrears

 The  other  poftit  madé  by  him  ‘was
 the  question  of  tinemployment:  *  dole-
 or  allowance,  This“foriried  »  part  of
 the  big-election  manifesto  of  his:  party
 Before  théy  ‘came  to  power  for  two:

 nothitig  .was.  done  ‘about  this.  unem-<
 ployméntdole  or  unenipicoyment  ins

 On  the.  contrary,  ‘because  of  the
 His  lsbour-  policy  that:.was  followed:..by
 it i

 ili
 4s
 पद song:  were.  -threwn  ‘sut:.of

 tel
 if

 Ms
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 drop  it  is  nevertheless,  and  we  would
 rather  see  more  and  more  of  these
 drops  than  strikes  and  hartals,  ghe- raos  etc.  which  create  conditions
 Which  are  not  congenial  to  the  crea-
 tion  of  employment  opportunities. You  will  forgive  me,  Mi.  Deputy-
 Speaker,  if  I  feel  so  agitateg  about
 this  point,  because  I  agree  with  ano-
 ther  member  of  the  House  that  this
 is  the  most  terrible  problem  in  the
 eastern  region,  where  70  per  cent  of
 the  people,  not  40  per  cent,  live  be-
 low  the  poverty  line.  Parts  of  India
 where  only  40  per  cent  live  below
 poverty  line  are  lucky  because  in  the
 eastern  region,  starting  from  Assam,
 Orissa,  Bihar,  West  Bengal  and  go-
 ing  down  south  up  to  U.P.  70  per
 cent  of  the  people  live  below  the
 poverty  line.

 Let  us  therefore,  constructive  and
 try  to  act  in  a  concerted  fashion  to
 solve  this  problem  on  a  national  plan.
 I  emphasise  that  it  should  be  a  na-
 tional]  issue,  because  being  cynical  or
 treating  it  as  a  joke  or  being  vicious
 will  not  he]p  us.

 In  contrast  to  Mr.  Chatterjee,  who
 is  an  able  and  eloquent  parliamenta-
 rian,  I  rece:ved  a  letter  from  an  un-
 employed  youth,  Mr.  A.  N.  Rao  from
 Bhopal  giving  valuable  and  construc-
 tive  suggestions  to  help  solves  this
 problem.  It  is  surprising  that  these
 boys  still  have  hopes  and  are  not  as
 yet  totally  frustrated,  because  one
 sould  forgive  them  if  they  were.  As
 I  said,  Mr.  Rao  bas  given  some  cons-
 tructive  suggestions  and  I  cannot  help
 reading  them  out  on  the  floor  of  the
 House,  hoping  that  the  Government
 will  take  vote  of  them.  He  says,  Go-
 vernment  could  start  by  setting  up
 House  Building  Corporations  and
 Canstruction  Corporations  at  Govern-
 ment.  levels  to  execute  all  construc-
 tional  works  by  the  State  and  to
 absorb  the  maximum  amount  of  labour
 force  ag  well  as  eliminate  the  possibi-
 lity  of  corruption  which  prevails  in
 issuing  permits  and  licences.  Let  us
 all  agree  that  in  that  area  corruption
 is  very  great.  His  next  suggestion  is,
 taking  over  of  the  wholesale  trade  in
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 foodgrains  by  Government  by  setting
 up  indpendent  procurement,  storage,
 distribution  and  shop  complexes.  His
 next  suggestion  is,  the  opportunity  of
 self  employment  by  Government  by
 encouraging  unemployed  youths  to
 form  cooperatives  to  supply  Govern-
 ment  with  the  various  commodities
 they  have  to  purchase.  I  feel  था
 these  suggestions  are  really  very  con-
 structive  and  possible.
 vv  hrs.

 From  the  discussion  that  has  taken
 place  in  this  House,  I  feel  it  is  not
 merely  the  Labour  Minster  who  is
 involved  in  the  solution  of  this  pro-
 biem.  The  Planning,  Minister  is  in-
 volved.  The  Education  Minister  is
 involved  The  Industmes  Minister  is
 involved.  The  Foreign  Trade  Minis-
 ter  3s  involved.  The  Agriculture
 Minister  is  involved.  The  power
 Minister  is  involved  and  it  is  only  the
 total  mvolvement  of  all  those  minis-
 ters  that  will  enable  us  to  solve  this
 problem  and  I  am  sorry  that  the  poor
 ‘Labour  Minister  is  the  only  person
 who  has  the  burden  of  replying  to
 the  debate,  because  he  cannot  speak
 for  educatson,  agriculiure,  industries,
 irrigation  and  so  on.  So,  I  do  con-
 gratulate  him  on  the  efforts  that
 he  has  made.  But  at  the  same
 time,  I  am  terribly  distressed  to  hear
 him  say  that  ft  is  not  pussible  to  have
 a  time-bound  programme.  The  sands
 of  time  are  running  out  and  running
 out  very  fast.  I  hope,  he  retracts  from
 the  sosition  that  it  is  not  pessible  to
 have  a  time-bound  programme.  It
 must  be  possible  te  have  a  time-bound
 programme,  Otherwise,  the  futitre  of
 our  country  is  going  to  be  very  bleak.
 I  am  by  nature  an  optimist.  I  do  not
 want  the  Labour  Minister  to  convert
 me  into  a  pessimist  even  at  this  stage.
 I  hope,  he  will  allay  these  apprehen-
 sions,

 In  deference  to  the  hon,  Munister’s
 appeal  to  withdraw  the  Resolution,  I
 shall  withdraw  the  Resolution  but  will
 sound  a  warning  fioté’  that  the  men-
 ace  and  danger  of  this  problem  will
 not  evaporate  with  the  mere  with-
 drawal  of  this  Resolution  in  this
 House.
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 {Shrimat;  Maya  Ray}
 Bétore  aitting  down,  may  I  urge

 that  the  time  we  have  devoted  to  dis-
 cussing  =  this  डा  probtiem,  and
 may  I  say;  a  problem.  which  ‘has  as-
 sumed’  horrifying  .  proportions,  has
 not  been  a  mere  waste  of  time

 MR.  DEPUTY-SPEAKER:  Now,  has
 the  hon.  lady  Member  the  leave  of  the
 House  to  withdraw.  her:  Resolution?

 SEVERAL  HON,  MEMBERS.  Yes.

 SHRI  JYOTIRMOY  BOSU:  No.

 ME  DEPUTY-SPEAKER:  I  will  put
 dt  to  the  House  aguin

 Is  it  the  pleasure.  of  the  House  that
 Srimati  Maya  Ray  be  given  leave  to
 ‘withdraw  her  Resolution?

 SEVERAL  HON.  MEMBERS:
 SHRI  JYOTIRMOY  BOSU  No.

 MR.  DEPUTY-SPEAKER:  I  think,

 Yes,

 the  ‘Ayes’  have  it,  the  ‘Ayes’  have  it—_
 I  think  there  isa  technical  flaw

 ‘there,  If  there  is  any  objection  toit,
 “the  House,  has  to  decide  it.

 I  will  again  put  it.  to-the  House.

 SHRI.  N.  MUKERJEE  (Calcutta-
 North.Zast):,  Even  if  one  Member
 objects,  the  leave  to  withdraw  the
 Resolution  cannot  be’  given  by  the
 House.  -  It  will  have  te  be.  put.to.the

 “House.

 <dtaw  my  ed.
 'Y-RGAKER  .  So;  I  take

 ee  PECEMBER  83972  =

 SHRI  JYOTIWMOY  BOSU:  I  with  _

 "piles  y:  eh  oe

 1103,  hes.

 RESOLUTION  RE:  LAND  REFORMS

 SHRI  A.  K.  GOPALAN.  (Palghat)
 Min.  -Deputy-Speaker;  Sir,  I  beg  to

 “Moves

 “Tais  House  calls  upon  the  Cen-
 trai  Givernment  to  recommend  to
 al}  the  State  Governments  to  enact
 effective  land  referms  before  the
 26th  January,  973  through  which
 the  land  monopoly:  of  landlords  is
 ‘broken;  ‘all  the  exemptions  are
 ‘done  away  with  and  celling  —  is
 fixed  in  such  a  way.  so  that  suffi-
 cient  land  is  made  available  for
 distribution  to  the  agricultural
 workers  and  poor  peasants.”

 First,  of  all,  I  want.  to  say  that  the
 notice  given.  by  me  and  what  is  in
 the  Order  Paper  are  different.  I  do
 neat  knew  why  there  is.  this.  difference
 One:  portion  of:  the  notice.  given  by  me
 is  taken;  away.  and.  it  is  the  Jast  portion
 that  is  given  here.  I.do  not  know  the
 reason.  My  notice  was  as  follows:

 The  House.  is  of  the  opinion  that
 the  propesed  land  legislations  and
 the.  Acts  adopted:  by  various  .  State
 Governments  with  the  object  of  dis-
 teibuting.  land,

 eae.
 the.  tiers,  is.  prov-

 gax..  All,  recommenda- :  ing  another

 Jandigrls
 ee

 to  apsort:  to,  -dubi-
 ta,  .  protect.  thely,  .in-

 ह".  House,  therefore.  ee

 it  that  it  is  the  pleasure of  the  House  a  Hot
 to.giwe:  her:  leaxe  -to.  withiraw’
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 As  far  as  this  Resolution  is  concern-
 ed,  I  am  glad  that  it  has  come  after
 discussing  the  Resolution  on  Un-
 employment.  Unemployment  is  a
 problem  and  land  reform  is  a  solu-
 tion  for  that  problem.  Though  it
 will  not  be  at  complete  solution,
 there  will  be  some  solution.  If
 jJand  is  distributed  and  all  the  waste
 Jand  faliow  land,  is  taken  and  given,
 it  would  be  a  solution  for  the  problem
 of  unemployment.

 First  of  all,  as  I  said,  my  original
 resolution  was  one  thing  andthe  re-
 solution  given  in  the  Order  Paper  is
 another  thing.  I  do  not  know  whether
 you  will  allow  the  original  motion  to
 be  discussed  or  the  motion  that  is  in
 the  Order  Paper.

 MR.  CHAIRMAN;  The  motion  as
 given  jn  the  Order  Paper  is  to  be  dis-
 cussed  now.

 SHRI  A.  K.  GOPALAN:  It  may  be
 régorded  that  the  first  portion  of  my
 motion,  as  I  read  out  here,  has  been
 left  out.

 MR.  CHAIRMAN:  About  _  that,
 whatever  you  have  said  has  gone  on
 record.

 SHRI  A.  K.  GOPALAN:  This  is  a
 very  important  question.  It  is  not
 only  an  economic  problem  but  it  is  a
 social  problem  and  a  political  problem.
 As  far  as  the  question  of  unemploy-
 ment  is  concerned,  a  little  solution  of
 the  unemployment  problem  can  imme-
 diately  be  found  only  by  enacting  this
 legislation  in  the  ‘way  in  which  we
 hope  to  have  it  that  is,  getting  all  the
 surplus  land  without  exception,  the
 waste  land,  the  forest  land,  the  fal-
 low  land  and  the  cultivable  waste  land
 and  immediately  distributing  it  to  the
 agricultural  labour  and,  specially,—
 here  is  an  amendment—to  MHarijans
 and  Adivasis  and  other.

 So,  this  is  a  very  important  ques-
 tion  and  ¥  hope,  Sir,  you  will  allow
 as  much  time  as  was  given  for  the
 resolution  on  Unemployment  to  this
 Resolution  also.

 (SAKA)  Resolution  Re.  370
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 The  land  reform  today  has  become
 the  landlord  reform  because  it  is
 curning  the  landlord  into  a  capitalist
 landlord,  I  will  explain  how  it  has
 become  a  landlord  reform.  Before
 Independence,  what  was  the  object
 and  the  intention  of  the  Congress
 leaders?  What  did  they  want?
 What  was  the  slogan  before  Indepen-
 dence?  From  the  Karachi  Congress
 session  onwards  till  we  got  Indepen-
 dence,  what  was  the  slogan?  As  a
 Congressman,  I  myself  havé  got  the
 experience  that  from  4980  onwards,
 when  we  went  to  the  villages,  it  wes
 the  slogan  of  “Land  to  the  tiller”;
 the  slogan  was  that  landlordism  will
 be  abolished  completely  without  pay-
 ing  any  compensation.  It  was  that
 slogan  that  inspired  lakhs  and  lakhs
 of  people  to  come  to  the  freedom
 movement  and  to  fight  for  freedom.
 It  was  that  slogan  that  inspired  people
 like  me  to  work  in  the  Congress,  to
 go  to  the  villages  and  tell  the  peo-
 ple  what  freedem  is.  The  spirit  of
 land  reform  legislation  as  it  was  said
 by  Gandhiji,  as  it  was  said  by  Jaw-
 aharlal  Nehru,  as  it  was  said  by  the
 Kumarappa  Committee  has  watered
 down  today.  In  order  to  show  that
 I  want  to  refer  to  what  they  had  said
 hefore.

 Jawaharlal  Nehru,  in  his  Autobio-
 grapy  has  said:

 “Our  national  movement  spread
 to  the  lower  middle  class  and  be-
 came  a  power  in  the  land.  Then,
 it  began  to  stir  the  rural  masses
 who  were  finding  it  more  and  more
 difficult  to  keep  up  as  a  whole
 even  their  miserable  rock  bottom
 standard  of  living.”

 Again,  Jawaharlal  Nehru,  in  his
 “Glimpses  of  World  History”  has
 said.

 "The  wind  is  blowing  to  the
 villages  and  te  the  mud  huts  where
 dwell  our  poverty  stricken  peasan-
 try,  and  it  is  likely  to  become  a
 hurricane  if  relief  does  not  come
 to  them  soon:...”

 “AN  our  politieal  problema  and
 discussions  are  but  the  background



 £:  2  ९  ५
 Reforms

 {Shn  A  K  Gopalan]
 for  the  outstanding  arid  )verwheltm-
 ing  problem  of  India,  the  land  pro-
 blem.”

 Then,  there  was  a  Resolution  which
 ‘was  passéq  on  abolition  of  Zanddaris
 in  a  conference  held  im  Allahabad  on
 April  27-28  3935  umder  the  Presi-
 dentship  of  Sardar  Vallabhai  Patel
 The  Resolution  stated

 “There  is  only  one  fundamental
 method  *of  improving  the  village
 life,  namely,  introduction  ef  a  cys~-
 tem  of  peasant-propretorship  under
 which  the  tiller  of  the  soil  is  him-
 self  the  owner  of  it  and  pays  reve-
 nue  direct  to.the  Government  with-
 out  the  intervention  from  any
 zeamindar  or  any  talukdar”

 In  1937-39,  the  Congress  High  com-
 mand  set  up  a  National  Planning
 Commuttee  under  the  Chairmanship
 of  Pandit  Jawaharlal  Nehru  to  draw
 up  a  plan  for  national  development

 In  June,  1942,  Gandhi  had  an
 interview—this  is  very  important—
 with  Lows  Fischer  in  which  the  fol-
 lowing  conversation  took  place  It  3s
 written  m  the  Book,  A  Week  with
 Gandhi  a

 “What  would  happen  to  free  India”
 Fischer  asked  “What  is  your  pro-
 gramme  for  the  amprovement  of  the
 lot  of  the  peasantry?”  “The  peasants
 would  take  the  land”,  Gandhi  re-
 phed,  “We  would  not  have  to  tell
 them  to  take  it;  they  weuld  take  it”

 “Should  the  lapdlords  be  compen-
 sated”  Fischer  asked.

 “No",  Gandhifi  said,  “That  would
 be  fiscally  imposaih

 ie
 “You  see”,  he

 smiled,  “Our  gratitide  to  our  mfilion-
 aire  friendy  does  not  prevent  us  from
 saying  such  things  The  village
 would  become  a  self-governing  unit
 living  its  own  life",

 “You  feel  then  thist  7४  miust-he  con-
 fiscated  without  compensation?’  Fis-
 cher  asked,
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 ‘Qf  course”,  Gandhi  agreed  “Tt
 would  be  financially  imposstble  foi
 anybody  to  compensate  the  land-
 lords”

 ¢  ¢  Kumarappa  Commiuittde
 said  that  the  Committee  felt  that,  in
 the  agrarian  economy  of  India,  there
 was  no  place  for  intermediaries  and
 declared  that  land  must  belong  to  the
 taller

 So,  the  whole  question  was  that  the
 land  must  belong  to  the  tiller  nd
 not  to  the  owner  There  3s  a  differ-
 ence  between  ‘owner  of  a  land’  who
 is  far  far  awav  and  who  does  not
 ever.  see  the  land—not  doeg  not
 work  in  the  land  but  also  does  not
 see—and  the  “man  who  tills  the
 land”  ‘Land  belongs  to  the  tiller’  is
 the  slogan  In  the  ceiling  legislation
 even  after  the  Chief  Ministers’  Con-
 ference,  it  is  gaid  that  there  must  be
 compensation  Here  Gandhi  said,
 “No,  at  38  not  possible  to  pay  comren-
 sation,  we  will  tell  the  mullhonaires
 and  the  rich  men  that  we  cannot  pay
 any  compensation”  I  can  understand
 paying  compensation  to  those  who
 have  got  small  pieces  of  land  and
 who  will  have  no  other  means  of
 livelthood  when  you  take  over  the
 land  from  them  But  paying  compen-
 sation  to  the  lakuer  is  against  the
 spirit  of  this  I  wart  to  pomt  out  all
 these  facts  What  is  the  ceiling  today?
 On  whom  are  you  putting  the  ceil-
 ing?  If  you  are  putting  a  ceiling  on
 landholdings,  you  should  go  by  the
 spirit  of  what  was  said  before  Inde-
 pendence,  what  we  told  the  people
 was  that  lahd  belongs  to  the  tiller,
 ‘The  land

 हैं  कद!  2!
 to  the  taller  and  to

 the  owner’  fs  ent  So,  today,  the
 land  does  rot  belong  to  the  ०
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 Pandit  Jawaharlal  Nehru  and  Gandhi-
 ji.  Gandhiji  definitely  said,  ‘No,  it  2s
 impossible  for  us  to  pay  compen-
 sation’.

 *  Here  we  discusseq  about  unemploy-
 ment  problem  With  the  money  that
 you  may  pay  as  compensation,  you

 wan  put  up  some  small  scale  industries
 in  the  country  ang  solve  the  problem
 of  unemployment,

 I  have  quoted  what  Gandhijyi  had
 said.  If  I  say  something  about  land
 reforms,  that  there  should  be  no  com-
 pensation  paid,  you  might  say,  ‘What
 is  this  man  saying?’  But  Gandhij:
 definitely  has  said  that  land  belongs
 to  the  tiller,  You  make  a  legislation
 saying  that  land  must  be  given  to  the
 tiller,  the  man  who  tills  the  land  or
 at  least  the  man  who  stands  and  sees
 that  somebody  stilling  the  land
 and  manages  the  land;  at  least  that
 thing  can  be  made  because  there  is
 unemployment  in  the  country.  There
 are  some  people  having  two  or  three
 acres  of  land—clerks  and  others  who
 are  working;  if  they  have  some  land,
 we  can  understand.  But  what  about
 those  who  are  having  thousands  of
 acres  of  land?  You  have  put  from  0
 to  50  acres—-the  ceiling;  however  less,
 whether  you  get  it  or  not,  I  will  come
 to  that  later.  But  is  it  not  against
 the  spirit  of  what  the  Congress
 preached  before  Independence?  Is  it
 not  against  the  spirit  of  what  we  told
 the  people  before  Independence?  You
 mobilised  them  for  independence,  and
 after  independence  what  you  are  do-
 ing  is  this!  You  are  putting  a  ceiling
 on  land-holdings;  whatever  igs  the
 ceiling,  even  5  acreg  of  Jand  to  a  man
 who  hag  got  other  meang  of  livelihood,
 who  can  live  happily  even  otherwise,
 who  is  a  business-man  why  should  he
 have  that  land?  Give  those  I5  acres

 ‘to  45  people,  one  acre  each,  so  that
 ‘they  will  be  able  to  work  on  land,

 So,  my  first  point  is  this,  In  ac-
 kordance  with  the  spirit  of  the  Reso
 lutions,  the  old  Congress  Resolutions,
 what  the  leaders  of  the  Congress  then
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 sald  openly,  it  should  be  done
 Gandhyi  has  definitely  said  that  no
 compensation  «hould  be  given  because
 we  have  no  money  So,  we  have  to
 tell  those  millionaires  ang  others  who
 own  lond,  ‘We  have  no  money;  we
 cannot  give  you  compensation’,  then
 take  the  land  and  give  it  to  the  tl-
 lers  This  is  the  first  point  I  want  to
 make.

 Before  going  into  the  effect  of  the
 land  reform  legislations  I  want  to  say
 this  When  I  said,  ‘landidtd  reforn’,
 Mr  Shinde  did  not  like  it  at  all;  he
 was  noting  something

 Now  I  would  quote  from  the  Con-
 gress  Reports  also.  This  is  an  extract
 from  the  Report--The  Causes  and
 Nature  of  Current  Agrarian  Tension,
 Ministry  of  Home  Affairs,  Research
 and  Policy  Division,  968  This  is  a
 horrible  report.  Tims  Report  might
 have  opened  the  eyes  of  the  Govern-
 ment  to  call  the  Chief  Ministers  and
 say  something.  I  will  just  read  out
 the  extract  The  report  ponts  out
 that  land  reforms  have  not  made  any
 changes  I  will  quote  some  sentences
 that  are  given  here  Here  it  38  said.

 “Secondly,  the  new  technology
 and  strategy  having  been  geared  to
 goals  of  production,  with  secondary
 regard  to  social  imperatives,  have
 brought  about  a  situation  in  which
 elements  of  disparity,  instability
 and  unrest  are  becoming  conspi-
 cuous  with  the  possibility  of  in-
 crease  in  ténsior!.  Agrarian  reforms
 which  made  an  enthusiastic  start
 immediately  after  independence
 have  almost  ground  themselves  to
 a  halt.  Not  surprisingly,  the  con-
 sciousness  of  injustice  and  wide
 prevalence  of  Iand-hunger  ...”

 Then  it  says  about  ‘Nature  of  Agra-
 rian  Tansiong’:

 “fhe  persistence  of  serious  social
 and  economic  inequalities  in  the
 rural  areas  bag  given  rise  to  ten-
 sions...."
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 “The  aprictiitural  workers  Have

 resotted  to  violenve....”

 ‘Then,  the  report  says  what  the  posi-
 Won  is  in  various  States—Andhra
 Pradesh,  Bihar,  Ovssa,  ‘Taniil  Nadu
 and  so  on.

 Then  they  speak  about  legislative
 measures.  The  first  sentence  is:

 “On  the  negative  side,  there  are
 several  aspects  to  which  little  or
 no  atterition  has  been  given  by
 State  administration.  They  are
 brought  out  in  the  paragraphs  that
 follow:

 No  fixity  of  tenure  to  82  per  cent
 of  the  tenants.”

 About  62  per  cent  of  the  total  number
 of  tenants,  manly,  in  the  States  of
 Andhra  Pradesh,  Assam,  Tamil  Nadu,
 Bihar,  Punjab,  Haryana  and  West
 Bengal  do  not  enjoy  fixity  of  tenure
 They  are  either  tenants-at-wil  or
 ‘subject  to  land-lord’s  right  of  re-

 sumption,  or  enjoy  temporary  protec-
 tion  only

 Here,  I  have  to  point  out  that  even
 to-day,  after  the  passing  of  legislation
 in  Kerala,  there  ave  lakhs  and  lakhs
 of  tenants  who  have  no  records  of
 rights.  It  is  the  same  in  many  places
 im  India.  We  have  raised  this  matter
 in  the  Parliament  several  times.  I
 myself  raised  it.  There  are  people
 who  have  no  record  of  rights.  They
 are  tilling  the  land  for  the  last  25
 or  80  years.  Whom  the  legislations  are
 passed,  the  landjords  go  to  the  court

 eden
 asks,  ‘Where  ig  the  record?’

 is  no  record.  I  will  show  you
 that  all  the  cenaus  reports  say  that
 the  number  of  persons,  the  number
 of  agricultural  lahour,  in  percentage,
 Rag  risen  trom  960  to  797I.

 What does  it  show?  It  shows  @iat  those
 who  had  a  little  piece  of  Jand,  have
 या  their  land.  ‘They  have  not  got

 4
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 be  there  and  there  thust  be  sortie
 record  that  he  is  tilling  the  land.  No
 record  of  rights  has  been  taken  in
 many  States  in  India  even  after  the
 Centr

 “hase  che  he
 has  said  ke

 that.  is  why  here  it  is  said  that
 82  per  cent  have  no  security  of  tenure.

 Then,  lastly,  forcible  eviction  of
 tenants  Forcibly  ejectments  of
 tenants  have  taken  place  particularly
 in  States  where  attempts  dre  made  to
 prevent  evictions  and  ejectments  have
 taken  place  on  e  large  scale  under
 the  guise  of  ‘voltintary  surrenders’.
 Certain  States  like  Gujarat,  Kerala,
 Maharashtra,  MadKya  Pradesh,  Rafas-
 than,  Manipur  and  Tripura  have  made
 provisions  for  verification  of  surren-
 der  by  revenue  authorities.  But  these
 forcible  ejectments  of  tenants  are
 there  because  the  landlords  are
 powerful.  So  forcibly  they  go  there
 ana  the  Police  aldo  help  them  or  they
 go  to  the  court  and  the  court  says,
 ‘There  is  no  Heeord  of  right’.  So  they
 send  the  Police  to  eject  them  and  80
 they  are  ejected.  Even  after  the
 lind-reform  legislation,  when  it  is
 impiemented,  transfers  of  land  have
 tended  to  defeat  the  aims  of  legisla-
 tion  for  ceiling.  I  want  Mr.  Shinde
 and  the  hon.  Minister  to  note  this.
 RR  ig  not  what  I  say,  it  is  your  own
 Home  Ministry  which  went  to  the
 villages,  thet  says,  and  this  was  in
 i969;  and  to-day  in  3972  you  may
 atk  what  is  the  position.  BZven  in
 1872,  these  things  have  not  only  not
 stopped
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 The  condition  of  agricultural  labour
 has  not  changed  materially  and  in
 some  respects  has  worsened  in  spite
 of  land  reforms.  I  want  to  know  this.
 In  some  cases,  it  has  worsened.  Not
 only  it  hag  not  changed,  in  spite  of
 land  reforms,  but  the  condition  of
 agricultural  labour  has  worsened.  The
 incidence  of  unemployment  is  as  high
 as  38  per  cent.  This  is  in  respect  of
 agricultural  labour.  The  Minimum
 Wages  Act  ig  a  dead  letter.  That  is
 another  thing,  a  very  important  thing.
 This  is  what  the  Government  say,  not  I:

 “As  regards  minimum  wages  to
 agricultural  workers,  a  ‘Diagnostic

 Study  of  Conditions  of  Rural
 Labour”  made  for  he  National
 Labour  Commission  comes  to  the
 finding  that  the  Minimum  Wages
 Act  remains  a  dead  letter  because
 wages  fixed  8  or  i0  years  ago  have
 not  been  revised.  Ruling  wages  in
 some  cases  are  higher  than  the
 statutory  wages.  The  rural  labour
 4s  mostly  ignorant  of  the  Minimum
 Wages  Act  in  agriculture  and  its
 provisions.  While  generally  wage
 tates  for  peak  seasonal  operations
 are  higher  as  compared  to  statuto- /
 जाए  fixed  minimum  wage,  the  slack
 season  wage  rates  in  many  cases  re-
 ‘quire  to  be  raised.  There  is  hardly
 any  machinery  for  effective  imple-
 mentation  of  the  Minimum  Wages
 Act  is  agriculture.”

 There  is  no  machinery  and  that  ig  the
 reason  why  they  say  it  is  not  enfore-
 ed.  What  is  the  conclusion?  I  have
 no  time,  so  I  would  not  go  into  all  the
 details.

 ‘What  is  the  conclusion?

 “Ag  of  now,  the  land  reform
 measures  have  not  benefited  the
 actual  tiller  in  all  cases.  There  is
 considerable  concentration  of
 ownership.  Much  of  the  land  es
 cultivated  in  small  holdings  by
 tenants  and  share-cnoppers  who

 Yack  security  of  tenure  and  whe
 have  to  pay  exorbitent  rents.”
 :266i  LS—L2.
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 I  do  not  want  to  go  into  details.  The
 last  paragraph  is  very  important,  That
 may  be  the  reason  why  panels  have
 been  constituted,  commissiong  have
 been  appointed,  the  Chief  Ministers
 have  been  called.  They  say:

 “The  problem,  in  other  words,  has
 to  be  tackled  on  a  wide  front
 effectively  and  imaginatively.  Fai-
 lure  to  do  80  may  lead  to  a  situation
 where  the  discontented  elements
 are  compelled  to  organize  them-
 selves  and  the  extreme  tensions
 building  up  with  the  ‘complex
 molecule’  that  ig  the  Indian  village
 end  in  an  explosion.”

 So,  in  many  places,  as  far  as  the
 agricultural  labour  is  concerned,  their
 number  has  increased  and  the  Mini-
 mum  Wages  Act  is  not  implemented
 and  there  are  struggles  by  the  agri-
 cultural  labour.  Not  only  do  they  not
 get  any  help  from  the  State  Govern-
 ments  but  they  are  attacked  by  the
 State  Governments  and  by  the  Police
 in  the  name  of  law  and  order.  I  say,
 if  there  is  any  difference  after  the
 land  reform  legislation,  the  difference
 is  that  al]  the  maladies  that  were
 there  in  969  are  still  there,  and  what
 the  Study  Group  of  the  Home  Minisa-
 try  has  said  has  only  strengthened
 what  I  am  saying.

 I  want  to  ask:  after  the  panels  and
 committees  what  is  the  agricultural
 labour  percentage,  the  total  number
 of  workers?  I  want  to  say  that  in-
 stead  of  getting  land,  those  who  hed
 land,  have  lost  the  land.  I  have  got
 here  the  figures  which  are  taken  from
 the  Government  reports  and  from  the
 answerg  to  questions  in’  Lok  Sabha
 and 80  on.  The  figures  are:

 1981  1971

 Andhra  28.50  37.40

 Assam  3.59,  985

 Bijapur  22.97  ©  88.08

 Kerala  I788  20.68
 Pari]  Nadu  842  20.18
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 As  far  ag  the  agricultural  labour  is

 concérned,  with  each  census,  the  num-
 ber  is  increasing.  It  ic  because  even
 the  small  peasant  who  has  got  one
 cent  or  50  cents  or  half  an  acre  of
 land  hag  been  evicted  and  he  has
 been  thrown  out  and  he  comeg  into
 the  category  of  agricultural  labour

 Aa  tay  as  the  implementation  of
 land  reform  measures  ig  concerned,  I
 will  tell  about  that  im  a  short  time
 because  the  tyme  ig  short.  It  is  a
 total  failure.  One  reason  is  that  there
 are  numerous  exemptions  given.  You
 want  to  get  as  mucb  land  as  possible
 But  ig  it  possible  to  get  so  much  land
 with  so  many  exemptions?  The
 amendment  that  was  given  by  my
 friend,  Mr  Panigrahi,  nobody  will
 implement,  and  x»  anybody  thinks
 that  it  can  be  implemented,  he
 is  wrong  because  the  land  has  al-
 ready  gone  out  of  the  hands  When
 you  say  that  the  ४९१  Ministers  are
 meeting  for  th  purpose,  one  meet-
 ing  means  that  the  landlords  in  the
 whole  of  India  wil]  make  mala  fide
 transfers

 SHRI  ANNASAHIB  P.  SHINDE:
 Gopalanji,  you  have  become  too  pessi-
 mist.

 SHRI  A.  K.  GOPALAN:  Certainly
 not.  I  will  tell  my  experience.  My
 experience  ig  what  I  say.  If  it  is  not
 so  in  other  places,  what  can  I  say?
 I  can  say  about  my  experience  in
 Kerala.  And  then  if  it  ie  not  the
 case  in  other  places,  then  J  do  not
 know.

 The  implementation  of  land  re-
 forms  is  a  failure  because  of
 numerous  exemptions.  It  hes  been
 pointed  out  that  Kerala  has  77  exemp-
 tions  Madbya  Pradesh—i4,  Maha-
 rashtra—7,  Uttar  Pradesh--20  ahd  so
 oh.  Exehptions  are  available  for
 plantationg,  sugarcane  fartns

 oe fugar-cane  factories,  o  ”
 mechanised  farms,  religious,  cHari-
 tiBhe  and  educational  institutions  aid
 trusts  art]  cp-operativé  targus.
 aly  these  exemptions,  where  will  be
 the  land  for  distribution?  When  you
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 sey  all  these  are  exempted,  where  is
 the  land?  Everybody  will  have  a
 sehool  or  build  a  college  and  put  the
 land  in  the  name  of  the  college  Then
 there  will  be  no  land.  All  these  ex-
 emptiong  have  virtually  made  «it
 impossible  to  get  eny  land.

 Then,  there  is  evasion,  there  are
 transfers,  etc.  Take  for  instance
 Kerala  I  will  only  go  mto  that.  A
 Measure  wes  passed  in  Kerala  in
 1958-59  when  the  Communist  Muinis-
 try  was  there.  What  happened?
 After  the  legislation  was  passed  the
 Ministry  was  pulled  down  By
 whom,  I  should  not  say.  So,  there
 was  no  time  for  implementation.  Time
 was  not  given.  It  was  the  first  such
 legislation  in  India  that  was  passed
 It  was  a  model  legislation  But  what
 happened?  As  Congress  President
 the  present  Prime  Minister  created
 the  hiberation  struggle  and  toppled  it
 down  and  I  do  not  want  tp  go  into
 that  history  That  happened  in  967
 It  was  again  passed  by  the  Coalition
 Minutry.  President's  assent  wag  got
 in  1970.  After  that  the  High  Court
 struck  it  dawn.  I  want  to  ask  tnis
 Why  was  it  not  included  immediately
 in  the  Sth  Schedule?  It  was  only
 after  representation  here  in  the
 Parlament,  after  saying  $0  many
 things,  that  they  have  includad  in  the
 Sth  Schedule.  When  it  was  included
 what  was  the  delay  due  to?  That  75
 why  I  have  been  saying  that  nothing
 will  be  done.

 From  958  to  ‘1963  all  the  transfers
 which  were  made  by  the  landlords
 were  revalidated.  The  assent  was
 given  by  the  President  in  1970.  The
 assent  was  given  to  the  Bill  which
 Wag  not  included  in  the  9th  Schedule
 The  Central  Government  said,  you
 myst  change  it,  you  must  amend  that,
 to  revalidate  all  the  transfers  that
 have  bean  hy  the  tendiords  from
 4958  to  J963.  In  958  the  Ministry
 was  there  and. jt  passed  a  ‘legialation
 They

 re

 @  hot  implement  if  They
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 cluded  in  the  9th  Schedule  Then
 they  told  us,  we  will  not  allow  unless
 you  make  an  amendment  The  State
 Government  said,  we  wil]  out  this  in
 the  Sth  Schedule,  we  want  it  Only
 after  this,  the  Central  Government
 said,  we  have  to  revalidate  these
 transfers  from  958  to  963

 My  friend  the  hon  Munster  says
 that  Iam  a  pessimist  Sir  how  can  I
 be  an  optimist?  How  can  I  be  opti-
 mistic?  The  State  Government
 wanted  this  thing  The  State  Gov-
 ernment  passed  this,  the  assent  of  the
 President  was  got  And  yet  this
 thing  happened  That  is  one  thing
 And  then,  how  much  time  is  neces-
 sary  for  implementation?  What  was
 done  by  the  Kerala  Government?  In
 the  970  Bill  at  38  stated—there  8
 a  clause  to  this  effect—that  after  3
 months,  if  the  necessary  information
 Tegarding  excess  land  is  not  given.
 the  Government  may  impose  a  fine  of
 Rs  290  for  the  first  time  and  after
 that  for  the  lapse  of  every  day  a  fine
 ar  Rs  50  will  be  wungosed.  That  is
 «a  very  good  thing  This  is  a  good
 legislation  which  says,  after  8  months,
 you  must  say,  what  excess  land  75
 there  If  not,  you  must  pay  a  fine  of
 Rs  200  on  the  very  first  day  If  you
 persist,  you  must  pay  a  fine  of  Rs  80
 for  each  day  We  have  made  certain
 calculations  about  this  If  the  Gov-
 ernment  had  fined,  they  wottld  have
 got  Rs  85  crores,  and  there  would
 have  been  no  necessity  for  any  other
 tax  at  all

 Was  any  landlord  fined?  Why  weie
 they  not  fined?  Why  did  the  Govern-
 ment  not  do  it?  Why  did  they  not
 ask  for  the  records?  The  Supreme
 Court  did  not  strike  it  down  Why
 did  they  not  ask  for  those  land  re-
 cords?  Why  did  they  not  impose

 «fines,  xf  called  for?  Instead  of  doing
 all  that,  they  put  me  simply  made
 the  jail,  only  because  I  pointed  out
 all  this.  I  entered  into  one  land,  I
 said,  Travancore  Maharaja  has  got
 ry  mush  of  excess  land  lam  not

 x
 the

 tant
 हद  am  only  just  paint-

 this  out,  You  must  find  out  how
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 much  excess  land  he  has  got  For
 that  there  was  a  satyagraha,  It  was
 only  a  satyagraha  to  find  out  whether
 anybody  had  excesg  land  We  start-
 ed  that  only  to  show  that  we  think
 that  this  landlord  or  that  landlord
 has  got  excesg  land  Our  stand  was
 this  If  he  has  not  got  excess  land,
 forgive  us  But,  if  he  has  got  that
 land,  take  that  land  So,  in  this  pro-
 cess,  what  happened?  2  lakhs  of
 people  were  arrested  I  wag  ane  है
 was  put  inside  the  jail  I  was  put  m-
 side  the  prison  under  some  charge
 I  argued  my  case  myself  in  the  Court
 The  magistrate  in  the  end  was  good
 enough  to  say  ‘There  is  no  charge  at
 all’  I  was  released  I  atgued  my-
 self  I  may  tell  you  that  I  am  not  a
 lawyer  But  commonsense  made  me
 thmk  that  what  they  did  was  wrong

 When  they  came  to  arrest  me  as
 Member  of  Parliament,  I  asked  them:
 Under  what  section  are  you  gaing  to
 arrest  me?  They  said  No  scction,
 we  came  to  arrest  you,  because  some-
 body  has  asked  us  to  arrest  you  मे
 said  No,  I  will  not  come.  You  take
 me  If  you  tell  the  section,  I  will
 walk,  otherwise  you  carry  me  What
 happened?  They  just  carried  me  I
 do  not  want  to  go  into  the  details
 about  7

 I  only  want  to  convince  my  hon
 friends  about  at  There  is  an  Act,
 That  Act  says,  you  can  fine  half  a
 dozen  persons  for  not  giving  you  a
 list  of  excess  land  But  when  was
 it  begun?  It  was  begus,  only  when
 we  begas  our  own  struggle.  It  was
 only  after  our  struggle,  after  our
 agitation,  that  this  was  implemented,

 I  ask  the  Minister  one  question  Is
 any  legislation  necessary  for  giving
 the  waste  Jand,  and  fallow  land?  How
 much  is  there,  do  you  know?
 According  to  the  Government  figure
 258  crones  acres  of  land  are  there,
 ag  per  the  970  figure.  That  come-
 prises  of  fallow  and  cultivable  waste
 land.  why  i  7  that  ths  is  not
 distributed?  You  can  saz  that  you
 have  distributed  something  But,
 even  if  one  acre  38  left,  can  we  not
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 ask:  why  is  'it  Weft?  Why  is  it  not
 distributed?  as

 Sir,  when  theré  ig  hunger  iy  the
 country,  when  unemployment  is  in
 creasing,  when  agricultural  Jabour
 have  no  work  alaé,  when  people  are
 teady  to  work,  why  ig  it  that  the
 cultivable  falléw  land  and  waste  land
 were  not  given  to’them?  Therefore,
 for  that’  alse,  st¥uggle  has  to  begin.

 +

 This  is  what  happeneg  ‘in  Kerala
 two  months  baek,  There  was  a
 thousand  families  who  were  occupy-
 ing  that,  land.  You  may  eall  it  by
 the  name.  .‘eneroachment?  or  what-
 ever  other  term  you  may  like.  They
 waited  patiently  for  25  years.  They
 went  into  the  land.  They  stayed
 there.  They  cultivated  the  land.
 Then,  -what  happened?  In  the  rain,
 they  wera  driven  out.  Their  huts
 were  burnt.

 Sir,  let  alone  land  reform  legisla-
 tion,  should  there  not  be  some  human
 ‘consideration?

 Now  it  is  rainy  season  in  Kerala,  I
 have  seen  families  with  children  of

 ‘one  year  0०008  ahd  8  months  old;  they
 are  just  standing  on  the  road:  They
 are  sleeping  on  the  roadside.  I  went
 and  I  saw  them.  This  is  what  has
 happened.

 So,.even  with  this  legislation,  such
 transferg  have  been.  made.  You
 would  not  get  those  lands.  I  gay,

 and  will  be  got  only  if  you  are  very
 strict.  Although  there  was  a  very
 good  legislation,  this  is  the  experience.
 I  do  not  think  that  land  r2form  legis-
 lation  will  give  what  we  want.  It
 will  not  give  what  Gandhiji  preached,
 what  Nehru  said,  namely,  land  to  the
 tiller—what  we  preached  to  the
 people.  Land  to  the  tiller  is  a  slogan
 which  has  been  watered  down  today
 Land  is.  not  given  to  the  tiller.  In
 the  name  of  land  reform,  you  are  dis-

 .cussing  today  whether  it  ig  to  be  0
 acrés  or  5  acres  or  50  acres,  You
 are  discussing  whether  it  is  to  be  irri- -
 gated  land  or  unirrigated  land  and  all  -
 that

 ——_
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 the  Government  follows,

 -lands  are.

 ‘tnuch  of

 transferred  to-—
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 But,  the  only  consideration’  should
 be  this.  Here  is  9  man  who  has:  got
 80  much  land.  All  right.  Find  out
 whether  he  has  any  other  ‘means  of
 livelihood.  If  that  is  so,  no  ianq  will
 be  given  to  this  man,  There  is  anr
 ether  man  who  has  absolutely  noth-
 ing.  He  hag  no  ground  to  sleep  on
 To  that  man,  land  must  be  given

 But  that  is  not  the  policy  which
 I,  as  a  con-

 gressman,  suffered  many  yesrs  inside
 the:  jail;  I  went  to  the  people.  and
 preached,  I  sincerely  thought  that
 even  after  25  years  of  independence
 excess  land  has  not  been  given  to
 these  people.  Even  the  fallow  land,
 the  waste  land  and  the  forest  land
 that  is  available  today;  is  not  given.
 What  we  find  is  only  some  Collector’s
 order,  to  find.  out.  where  the  fallow

 I  say,  it  can  be  found  out
 within  a  month.  They  can  ask  the
 panchayats  or  the  boards.  to  fing  out
 and  they  will  find  out  and‘  this  land
 can  be  given.  But  this  has  not  been
 done  even  after  25  years  of  Inde-
 pendence.  That  is  why  I  say  that  let
 a  target  be  fixed,  and  let  all  the

 ‘exemptions  ‘be  removed,  and  let  Gov-
 ernment  try  to  get  as  much  land  as
 possible  and.see  that  even  after  so

 delay,  the  land  is  trans-
 ferred  to  the  landless.  Mr.  John,  the
 Revenue  Minister  was  telling  tis  that
 he  was  keeping  8  record  of  one
 thousand  acres  of  land,  but  when  he
 went  to  enquire  about  the  land  he
 wag  tolg  by  everyone  that  the  Jand
 was  in  his  hand.  The  landlords  had
 given  a  chit  saying  that  they  had  got
 excess’  land  ard  the  total  was  one
 thousand  acres...  But  when  the  offi-
 cials  were  sent  to.  find  out  the
 thousand  acres,  each  man  told  them
 that  the  land  with  him  was  only  that
 portion  .  which.  rightly  belonged:  to
 him.  The  pavers  show  that  there  is

 ‘excess  land.  But  where  is  the  excess
 land?  The  excess  land  has  been

 others.  This  is  the
 whole  truth  ard  the  experience  at
 Jeast  in  my  state.  I-ean  say  that  per-

 ‘haps  that  is  the  same  :position  in:  some
 other  ‘states  also:  That  is  why I  say
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 that  if  Government  wants  at  least  the
 remaining  land  to  be  given,  they
 shoulg  fix  up  a  target  and  remove
 all  the  exemptions  and  go  ahead.  2
 read  yn  the  press  the  other  day  that
 in  Tamil  Nadu  about  half  a  Jakh  of
 agricultural  labourers  and  landless
 people  round  about  Madras  city  had
 encroached  on  some  land,  but  they
 were  given  that  land  and  they  were
 not  driven  away  from  that  land.  So,
 I  would  submit  that  those  who  are
 living  on  the  Jand  shoulg  be  assured
 of  that  land.  Mostly,  they  are  Hari-
 jang  and  Adibasis,  and  we  should  see
 that  they  are  assured  of  that  land.  In
 the  Kerala  legislation  it  has  been  said
 that  50  per  cent  must  be  given  to
 Harijans.  But  I  would  say  that  if
 Government  do  not  make  any  changes,
 then  even  the  avalable  amount  of
 land  which  Government  think  today
 can  be  given  wil]  not  be  there  avail-
 able  for  distribution.  I  do  not  have
 much  time  at  my  disposa).  Other-
 wise,  I  would  have  shown  what  each
 Chief  Minister  had  said  when  the
 legislation  was  passed  and  how  after
 wards  they  had  said  that  they  were
 expecting  about  two  lakhs  acres,  but
 actually  when  they  went  and  inspect-
 ed,  they  found  only  40,000  acres.  If
 we  delay  the  whole  thing  by  appoint-
 ing  these  commissions  and  committees
 and  having  discussions,  then  .there
 चका!  be  no  Jand  left  and  what  will
 remain  would  only  be  an  illusion.
 That  ig  why  I  have  said  in  my  rego-
 lution  that  what  hag  been  done  is  a
 hoax  and  it  hes  heen  a  failure  he-
 cause  of  the  biireaucratic  machinery,
 and  because  of  the  unwillingness  of
 the  State  Governments  who  have
 their  own  interests,  some  ह.  whose
 Ministers  also  have  their  own  interest
 to  safeguard  and  because  of  the
 attempts  on  the  part  of  the  landlords
 and  others  who  are  eager  to  see  that
 the  legislation  is  not  implemented.

 all  the  State  Governments  to  enact
 effective  land’  reforms  before  the
 26th  January,  2073  through  which
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 the  land,  monopoly  of  landlords  is
 broken,  all  the  exemptions  are  done
 away  with  and  ceiling  is  fixed  in
 such  a  way  so  that  sufficient  land
 is  made  available  for  distribution  to
 the  agricultural  workers  and  poor
 peasants,”.  ,

 There  are  some  amendments  to  this
 resolution.  Hon,  Members  who  want
 to  move  their  amendments  may  do  so
 now.

 SHRI  JHARKANDE  RAI  (Ghosi).
 I  beg  to  move;

 That  in  the  resolytion,—
 after  “recommend”

 “effectively”.  wm
 insert

 That  in  the  resolution,—
 for  “landiords”  substitute  “land-

 owners”.  (4)

 SHRI  HARI  KISHORE  SINGH
 (Pupri):  I  beg  to  move:

 That  in  the  resolution,—
 for  “effective  land  reforms  before

 the  26th  January,  293  through which  the  land  monopoly  of  Jand-
 lords  is  broken,  all  the  exemptions are  done  away  with  and  ceiling  is
 fixed  in  such  a  way  so  that  euffi-
 cient  land  is  made  available  for
 Gistribution  to  the  agricultural
 workerk‘and  poor  peasants”

 Substitute—

 “expeditiously  comprehensive
 legislation  on  land  ceiling  in  the
 light  of  the  guidelines  drawn  up  by
 the  Government  pf  India  on  the
 basig  of  the,  conclusions  of  the
 Chiat  Ministers’  Conference  on  land

 7  ae
 ९
 ia  &

 32979  and  to
 ar  speedy  and

 effective  tation  of  the
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 DR.  LAXMINARAIN  PANDEYA
 (Mandisaur):  I  beg  to  rhove:

 ¥
 That  in  the  resolutioh,—

 for  “to  the  agricultural  workers
 and  poor  peasants.”

 pubstitute,—

 “by  December,  2973  among  land-
 Jess  Harijans,  Adivasis,  egricul-
 tural  labourers,  poor  peasants  and
 mihtary  personnel”.  (5)

 MR.  CHAIRMAN:  These  amend-
 mentg  are  now  before  the  House.

 SHRI  A.  K.  GOPALAN:  As  far  as
 these  amendments  are  concerned,  may
 I  say  just  now  that  I  accept  some  of
 the  amendments?....

 MR,  GHAIRMAN:  The  hon.  Member
 can  say  that  at  the  end.  Now,  Shri
 K.  Suryanarayana.

 SHRI  ट,  SURYANARAYANA
 (Eluru):  Excuse  me,  Sir,  I  want  to
 speak  in  Telugu.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 The  Andhras  have  become  very  much
 conscious  of  their  rights.

 *suRI  K.  SURYANARAYANA
 @hrw):  Mr.  Chairman,  Sir,  I  am
 glad  that  Mr.  Gopalan  who  was  an
 erstwhile  colleague  of  ours  in  Con-
 gresg  Party  and  who  alse  werit  to  jail
 with  us,  brought  about  his  personal
 experiences  far  as  the

 eh
 tion

 of  the  tand  refortis  are  cor  int
 his  State.  There  is  no  doubt  th  his
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 Government  in  so  far  as  the  question
 ef  land  reforms  is  concerned.  The
 question  of  implementation  is  the
 responsibility  of  the  Government.  In
 this  connection  I  beg  to  submit  that
 several  State  Governments  are  facing
 several  difficulties  in  implementation
 of  these  land  reforms.  I  am  also  to
 state  that  the  Centre  is  in  a  positiun
 to  help  the  various  Governments  to
 implement  these  reforms  successfully
 and  should  do  so.  It  is  not  correct
 to  think  that  we  can  eradicate  poverty
 that  is  prevalent  in  thousands  of
 villages  in  our  country  by  passing
 lavg  for  land  reforms.  We  are  ris-
 taken.  This  is  to  only  a  meth‘d  by
 which  poverty  can  be  eradicated  to
 some  extent.  That  is  my  submission

 Therefore  I  would  humbly  like  to
 submit  to  you  that  I  also  agree  with
 the  ideas  and  suggestions  put  forward
 by  you.  I  would  like  to  state  that
 the  iand  reforms  should  become  a
 stepping  stone  for  anybody  tc  pro-
 duce  more.  While  we  talk  of  refcrms
 we  should  also  think  about  the  various
 inputs  thet  are  required  for  cultiva-
 tion.  It  is  a  well  kriown  fact  that
 the  land  we  have  is  not  enough.  We
 find  that  gevera)  statistics  which  are
 not  probably  correct  are  being  men-
 tioned  in  election  matifestes.  The
 innocent  people  bélieve  all  these  false
 figures  and  expect  much  from  these
 parties.  I  beg  to  submit  that  these
 false  figures  résuit  from  the  manipu-
 lation  of  village  karanam.  The  fault
 does  not  lie  either  ut  the  State  Gov-
 ernment  or  the  Central  Government.
 ॥  congratulate  the  varioug  State  Gov-
 ernments  as  ‘well  as  the  Central ‘  Government  which  are  trying  to  bring
 ‘about  land  reforms,  In  thts  connec-

 saying  that  it  id  not  enough  If  a’party  tfon  I  whuld  Like  to  state  that  there
 in  power  bi

 4  0
 legidtatjon,  “He  are  severe!  big  lahdlords  who  were

 remitided  ,ii8  it  fg  Incimbent  on  give  extaiisive  Wacth  of  lands  by
 any  party  which “ig  in  power

 iti
 ether  way  ‘of  ‘idise.-  They  are  enjoying  the

 it  is  DMK,  CPI,  Congress,td  ste"that  fruits  of  it.  I  have  submitted  several
 the  implementatior

 फै
 theke  jar.4’re-  complaints  to  the’  State  Governtnent

 foo  done
 aa”  कक

 ४४

 h  without  any  result,  In  my  own  dis-

 ele
 Ie  jan  is  Bora

 i
 we
 ase

 “Wrtet”  there  dré  -  abut  4  tb  8  com-

 7 rat  th  gividy  sugiegtiing  YS  the  plaints  of this  nature  pending
 betore

 Faas  chen  a  ia  a  ed  vane  Ca  Heer  we  rT  oe  ad  एप  hs  eel Uatticonlpliihendt
 *The  original apieeh  gan  tielvered  de  Tol  ie
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 the  Government  for  the  last  two
 years.  We  all  know  that  big  zamin-
 dares  are  taking  advantage  2  their
 influence  in  Government  circles,  Re-
 ecéntly  we  had  the  delegates  of  Po-
 land  here.  We  _  understand  from
 them  that  even  in  their  country
 which  is  a  even  their  country  which
 is  a  socialistic  country,  the  viable  unit
 of  land  is  about  50  acres.  I  therefore
 submit  that  the  land  reforms  which
 we  propose  to  carry  out  is  only  one
 of  the  meahs  for  the  evolution  of  a
 socialistic  pattern  of  society.  We  are
 agreed  that  the  richest  should  not  get
 cancenirated  in  the  hands  of  a  few
 people.  We  must  see  that  each  citizen
 in  this  country  hag  reagonable  means
 of  livelihood.

 Shri  Gopalan’s  party  was  in  power
 in  Kerala.  It  was  found  out  even  if
 the  Government  then  wanted  to
 distribute  the  land  to  the  landless
 poor  people,  the  land  that  was  avail-
 able  was  not  enough.  Every  body  in
 thig  country  shoulg  abide  himself  with
 the  progressive  idea  of  land  reforms.
 I  am  sorry  that  an  effort  is  being
 made  on  the  part  of  the  opposition
 Parties  to  state  that  there  are  some
 landlords  and  some  vested  interests
 who  are  against  these  land  reforms.

 It  is  very  unfortunate  to  that  Mr.
 Indrajit  Gupta  while  speaking  or  the
 Mulki  rules  problem  said  that  some
 vested  interests  are  behind  that  agi-
 tation  which  w@  see  these  days.  He
 is  not  correct.  se  particularly  named
 one  community  im  that  respect.  His
 charge  was  that  these  vested  interests
 are  behind  this  agitation  for  separate

 2  Andhra  region.
 I  can  mention  a  leader  of  Shri

 Gupta’s  party  whose  father  purchased
 land  from  a  zamindar  in  a  big
 measure.  The  zamindar  had  no  right
 to  sell  that  land.  He  is  Mr.

 /  Rajeshwar  Rao.  He  transferred  the
 title  of  the  major  portion  of  that  land
 ¢o  his  family.  He  donated  about  5
 acres  of  land  to  the  party  and  talks
 of  socialism  ahd  land  reforms.  I
 therefore  submit  that  we  cannot  make
 a  people  believe  of  hollow  slogans.

 just  to  cheat  the  public.

 “matter,  ‘They  cah

 (Res.)
 MR.  CHAIRMAN:  Let  the  hon.

 Member  please  come  to  land  reforms
 and  the  resolution.  Let  him  net  go
 into  the  Mulki  rules  now....

 SHRI  K.  SURYAANARAYANA:  In
 the  name  of  land  reforms,  each  and
 every  time  there  are  so  many  things
 said  by  my  hon.  friends  in  the  narre
 of  landlords

 SHRI  BHOGENDRA  JA  (Jai-
 nagar):  The  hon,  Member  is  referring
 to  persons  who  are  not  in  a  position
 to  reply  m  this  House.  with  regard
 to  the  charges  that  he  ९  making  oe

 SHRI  RAMAVATAR  SHASTRI
 (Patna):  **

 MR.  CHAIRMAN  That  word  will
 be  expunged  from  the  proceedings,
 because  it  is  unparliamentary.

 SHRI  K.  SURYANARAYANA  I
 would  request  my  hon.  friend  to  agree
 to  an  inquiry.  Since  he  is  saying  like
 that  I  am  _  prepared  to  stand  an
 inquiry.  Let  him  appoint  a  committee
 from  his  own  party.  If  it  is  proved
 to  be  like  that,  then  I  am  willing  to
 apologise.  Otherwise,  he  must  apolo-
 gise  to  me  and  to  the  House.

 SHRI  A.  K.  GOPALAN:  The  ques-
 tion  is  not  whether  he  is  the  son  of  a
 jandlord  or  not,  but  whether  he  has
 lands  or  not......

 SHRI  K.  SURYANARAYANA:  My
 hon.  friends  opposite  are  only  saying
 all  this,  and  Government  are  being
 criticised  by  them  and  they  are  al-
 ways  saying  that  Government  is  not
 siding  with  the  agricultural  poor  but
 they  are  siding  only  with  the  land-
 lords.  That  was  why  I  mentioned  the
 case  of  Shri  Rajeswara  Rao  and  his
 son.  They  878  raising  all  these  things

 Let  them
 appoint  a  committeé  froin  their  own!
 party  and  please  inquire  inte  this

 appoint  sortfebody
 from  their  own  party  to  inquird  irfto
 the  matter  ang  let  him  go  and  see
 frig  family,  share od  '

 **Expunged  as  ordered  by  the  Chair
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 [Shri  K.  Suryanarayana]
 Let  him  please  exeuse  me  for  saying

 this,  Hé  is  a  friend  of  mine  and  I  am
 also  his  friend...

 MR.  CHAIRMAN:  Lét  the  hon.
 Member  come  to  the  resolution.  That
 word  wherever  it  seeurg  will  be  ex-
 ‘punged  ftom  the  proceedings.’  Please
 come  to  the  Resolution,  and  not  deal
 with  Mulki  Rules,  the  Andhra  Com:
 Munist  Party  and  86  6H,

 SHRI  K,  SURYANARAYANA:  I
 will  follow  your  advice.

 SHRI  BHOGENDRA  JHA  rose—

 MR:  CHAIRMAN:  When  your  turn
 comes,  you  can  speak.

 SHRI  RAMAVATAR  SHASTRI:  I
 accept  hig  challenge.

 SHRI  K.  SURYANARAYANA:  I
 accept  it.

 -MR.  CHAIRMAN:  Challenges  may
 be  hurled  outside.

 SHRI  K.  SURYANARAYANA:  We
 all  work  for  the  poor  people.  Every
 government  is  bound  to  work  for  the
 poor  people.  That  is  our  slogan.
 Whatever  be  the  complexion  of  the
 Government,  it  will  always  work  for
 the  poor  people.  That  is  natural.

 SHRI  BHOGENDRA  JHA:  On  a
 point  of  order.

 MR.  CHAIRMAN:  Please  sit  down.

 SHRI  BHOGENDRA  JHA:  He  is
 naming  a  person.  -Tomorrow  it  will
 be  on  the  agenda.  I  will  enquire
 from  him  and  fing  out  if  he  is  stating
 a  truth.  He  has  said  in  the  name  of
 his  wife  and  others,  he  has  kept  2,000
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 SHRI  K.  SURYANARAVANA:  I
 did  not’  say  2,000  acres.  I  said
 acres.

 SHRI  BHOGENDRA  JHA:  He  sald
 it  is  in  the  nameé  of  his  wife....

 है

 SHRI  K.  SURYANARAYANA:  His
 father  and  all  his  family.  They  have
 migrated  from  the  Guntur  district  to
 purehasé  2,000  acres

 SHRI  BHOGENDRA  +  JHA:  Such
 aspersions  cannot  be  made  against  a
 member  of  the  CPI.  It’  cannot  be.
 permitted.  Tomorrow  I  should  ke
 allowed  to  clear  this  up.,  I  will  make
 enquiries  and’  come  with  the  facts.

 MR.  CHAIRMAN:  He  can  speak
 when  his  turn  comes

 “SHRI  BHOGENDRA  JHA:  I  can-
 not  speak  about  it  now  because  I  do
 not  know  the  facts.  I  have  to  enquire

 MR.  CHAIRMAN:  “When  his  turn
 comes,  he  can  reply  to  the  arguments
 now  made.  That  will  also  go  on  re-
 cord.  Why  is  he  interrupting  now?

 SHRI  K.  SURYANARAYANA:  Wil
 conclude  his  speech.

 *SHRI  K.  SURYANARAYANA:  I
 therefore  want  to  reiterate  that  it  is
 not  enough  if  we  pass  legislation
 here  is  also  necessary  that  a  super-
 visory.  machinery  should.  be-  created
 to  see  that  this  legislation  is  properly
 implemented  -in  its-true  spirit.  I
 therefore  submit  that  the  subject  of
 land  reforms  should  be  completely
 taken  over  by  the  Centre.  With  this
 I  coheltide  my  speech.

 *The  original  ‘speech  ‘was  delivered  in  Telugu.
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 aft  dein  at  (अम नगर)  :  सभापति

 महोदय,  माननीय  सदस्य  मे  जो  बात  कही  है,

 उसके  बारे  में  मैं  एक  ही  बात  कहूँगा।  जहां  तक

 चली  पी०  झाई०  का  सवाल  है,  हम  समझते

 हैं  कि  जो  कोई  भी  हमारी  कथनी  कौर  करनी

 में,  हमारे  एलान  और  व्यवहार  में,  एक  को

 बतायेगा,  वहू  हमारी  मदद  करेगा  ।  श्री

 राजेश्वर  राव  हमारे  सबसे  ऊंचे  नेता  हैं  ।

 माननीय  सदस्य  ने  उनके  बारे  में  जो  कुछ  कहा
 है,  उसके  बारे  में  मैं  जाकर  करके  सौ  तथ्यों को
 प्राप्त  करके  इस  सदन  में  कहूंगा  ।

 SHRI  K.  SURYANARAYANA:  I
 did  not  mention  the  Party.

 शी  भोगने  झा  :  माननीय  सदस्य,  श्री

 गोपालन,  ने  इस  विषय  की  ऐतिहासिक  पृष्ठ

 भूमि  को  सदन  के  सामने  रखा  है  ।  उसके  बारे

 में  कोई  दो  रायें  नहीं  हैं  7  इसलिए  मैं  उस

 इतिहास  में  नहीं  जाना  चाहता  हूं  ।  सभी  जानते

 हैं  कि  कांग्रेस  देश  से  झाम  लोगों  में  उस  समय

 गई,  जब  गांधीजी  ने  व्यक्तिगत  रूप  से  कुरूपा-

 रन  के  किसानों  का  नेतृत्व  किया  ।  उससे  पहले

 किसानों  का  कांग्रेस  के  कोई  ताल्लुक  नहीं  था  ।

 श्री  गोपालन  मे  942  के  बाद  का  जिक्र  किया

 है  कि  गांधीजी  ने  लुई  फ़िशर  से  कहा  कि  हम

 जमींदारों  को  बिना  मुआवजा  दिये  जमीन

 को  किसानों  में  बांट  देंगे  ।

 देश  का  सौभाग्य  कहिये  या  दुर्भाग्य,  राज

 देश  में  स्थिति  यह  है  कि  बड़े  भूस्वामियों  के

 प्रवृतियों  का  बड़ा  हिस्सा  जनसंघ से से  निकल

 कर  कांग्रेस में  बला  गया  है  1  लोकसभा  के

 ,  पिछले  चुनावों  के  बाद  बड़े  भूस्वामियों का

 बड़ा  हिलता  भाव-मकड़े  की  पार्टी  में  चला  गया
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 है।  उन  चुनावों  में  लोकहित-बिरोधी  नीतियां

 अपनाने  के  कारण  जनसंघ  शादी  दक्षिणपन्थी

 दलों  की  हार  हुई  भौर  उसके  बाद  बहुत  से

 बड़े  जनसंघी  भूस्वामी  भी  कांग्रेस  में  शामिल

 हो  गये  ।  श्री  वाजपेयी  भले  ही  इस  पर  अफ़्सोस

 करें,  लेकिन  राज  स्थिति  यह  है  कि

 पूड़ी  के  साम्प्रदायिक  काले-प्राम  को  कराने

 वाले  यह  जनसंघ  भी  जरा  बिहौर  से  मिनिस्टर

 हैं जो कि  3!  दिसम्बर,  i97.  तक  विधान

 सभा  में  जनसंघ  के  एम ०  एल०  To  थे  ।

 यही  कारण  है  कि  जब  भी  भूमि-सुधार
 की  बात  पाती  है,  तो  कांग्रेस  में  बड़े  बड़े  भू-
 स्वामियों  के  प्रवक्ता  भूमि-सुधार  के  उद्देश्य  को

 भुला  देते  हैं।  क्या  भूमि-सुधार  का  उद्देश्य  यह

 है  कि  गरीबों  पर  रहम  किया  जाये  ?  मैं  कहना

 चाहता  हूं  कि  थे  ग़रीब  नहीं  हैं--वे  हमारे  और

 बाप  के  पालनकर्ता  और  अन्नदाता  हैं,  जिनकी

 कमाई  पर  हम  जिन्दा  हैं।  जो  भी  बड़ा  स्यामी
 है,  चाहे  बह  किसी  भी  परिवार  का  हो,  मेहनत
 की  कमाई  से  सेकड़ों  हजारों  एकड़  ज़मीन  किसी

 की  नहीं  है,  बहू  लूट  की  कमाई  का  नतीजा  है,

 चाहे  उस  परिवार  में  मैं  पैदा  हुआ  हूं  था  कोई
 कौर  पैदा  हुआ  हो  इस  समाज  व्यवस्था  में  के

 इन्दर  झपती  ईमानदारी  की  मेहतत  के  कोई

 सैकड़ों  एकड़  हासिल  कर  लेगा  यह  असम्भव  है

 इसलिए  वह  सोचा  परिवार  है।  उसमें  पैदा

 होने  बाले  का  कुसूर  नहीं  है  न  भ्रामक  न  मेरा  t

 लेकिन  ह  परिवार  सैकड़ों  एकड़ या  हज़ारों

 MR.  CHAIRMAN:  The  hon.  Mem-
 ber  may  continue  his  speech  next
 time.  We  shall  take  up  the  half-an-
 ‘hour  discussion  new.
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 HALF-AN-HOUR  DISCUSSION
 “Gaant  OF  Pasion  to  Fitetpom
 mos  FIGHTERS  cee  vy  de

 ah  समॉजतार  दोस्ती  पेंटेन)
 सरस्वती  महोदय,  -  मैं  भरा.  की  बहु

 चच्चा  झरने  Ls  नवम्बर,  को'  दिए  “गए

 अतारांकित. जप  संख्या  5i6  से  उत्पन्न

 आंतों  -  पर:  उठी  रहा  हूं  ।राज  से  एक  साल

 पहले  जन  सरकार  नेमत  बात  का  मिलान

 किया  भा.  कि  स्वंतत्रता  संग्राम  के  दिनों

 में  जित  स्वभावत  सेनानियों  ल ेकम  से  कम

 महीने को  सजा  भुगती  थी  उत  के  लिए

 .फैशन  की  व्यवस्था  की  जावेगी  तो.  इस

 ओवण  कत  सभी  लोगों  ते  विल  से  मधन

 किया  बौर  बतलाया  कि  देर  से  ही  सही

 सरकार  प्रिया  काम  करने  जी  रही  है।

 यह  काम  बहुत  पहले  होना  चाहिएं  था  क्यों

 कि  जिने  की  कुर्बानियों के  बल  पर  हेम  पहां

 gees  हैं,  यह  सरकार  कायम  है,  उन  की

 “हिल ने  25  बैंक  बाद.  किया  फिर  भी

 हमें  संतोष  हुआ  ।  लेकिन  जैसे  जैसे  दिखने  बिताते

 जा-रहे हैं  लोगों  के  मन्दर  निराशा.  ग्रा  रही

 है.  बोर  ह.  में  बनी  है  कि  सरकार  ने

 एलान:  शो
 जरूर  किया

 चैकिंग  उस  कार्ला-

 स्थित  कराने
 में

 के
 छुटकी  चल

 से  चल
 रही

 हैप  इस  प्रश्न  के  जवाब  जी जीने जी  ने

 आया  कि  377  प्लेक  पूरे  “देते  से

 ॥  लाश  seen”  ६ -..!....! 3  सेनानियों  के...

 आवेदन  आदत)  जिंस में  से  इन्होंने  52355

 सेनानियों  की  ही  पेंशन  दी  थी  1  हो  सकता

 नमन कन
 शै  जिस  चाल  ते  SOARES

 th,
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 “बेही” खाल  ष्ही्तौ  1... |  (१2  साल  तो

 सभ  जाके  सोनी  को  पैशन  देते  देते
 “भरे इस  और में  हमारे  जी  “बुनें  स्वतंत्रता,
 '
 सोनौली हैं  जिन  को  देखने  से  सरोज  भी

 "हमें  प्रेरणा  सिलती हैं हैं.  वे  इंस  दुनियां  में

 “महीं  रहेगें  ।  70  बे,  80  ह...  60  ष

 'के  ओ  सेनानी  हैं,  वे  कहों  रहेंगे  तो  बड़ी

 कच्छप  गति  से  सरकार  चल  रही  है  और

 झगर  सरकार  नें  जो  यह  भूख  जगाई  है  स्वत॑-

 जता  सेनानियों  के  मरते  में  वह  भूख  प्रेशर  पूरी

 नहीं  हुई  तो  के  बहुते  बेड़ा  अदालत

 बाप  के  खिलाफ  करेंगे।  तो,  बाप  को  लेते

 के  देने  पढ़  जायेंगे.  इसलिए  मैं.  पूछना  चाहता

 हूं  कि  स  अनावश्यक  विलम्ब  का  क्‍या  कारण

 हैं?  क्यों  इतनी  देर  हो  रही  है।  और  आप

 बताईए  किं  झ  तंक  ट्रांप के  पास  कितनी

 करबंबास्नें  कुल  भाई  हैं  ;  राज्यवार  ब्यौरा

 दीजिए  1  साथ  दीं  इसे  का  भी  राज्यवार

 ब्यौरा  दीजिए  कि  कब  तक  कितने  सेनानियों

 को  पैंशन  की  स्वीकृति  दो  गयी  है  कर  तमाम

 लेंगी  की  कब  हैक  भाप  पैशन  प्रभा  दे

 कने  का  विच  २  रखते  हैं  क्योंकि  इसी  प्रश्न  के

 के  उतरें  में  आए  फै बाय  है  कि  एक  साल

 लगेगा  भ्रावदन  पंथों  की  जाँच  पंड ताल  करने

 ६  ती  इसीलिए  में  जनना  चाहता  हूं

 cee  हुई  Me  Ts
 tee

 को  enteral  ऋनगे/शासीऔी  तो  हीर
 के  गया  जिले  के  बैंसी  थाने  के  पुराने  स्वतंत्रता
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 सेनानी  जो  राज  कम्युनिस्ट  पार्टी  मे  ह ैउनको

 खबर  गई  कि  ड्राप  को  पेंशन  दी  जायगी।
 «  लेकिन  जब  ये  पेंशन  को  रकम  लेने  पहुंचे

 तो  तुरन्त  तार  गया  कि  नही,  इन  को  नदी

 जाए।  उनका  है  श्री  सालिग्राम  शर्मा ।

 यह  तो  मैं  मे एक  मिसाल  दी  ।  इस  तरह
 की  बातें  प्रौर  भी  हुई  है  सौर  वही  बातें  तार-

 पत्न  के  बटवारे  मे  भी  हुई  थी  ।  यही  खुद
 दिल्‍ली  में  उक्त  की  बड़ी  चर्चा  है  कि  एक  चोपड़ा

 साहब  है,  मदत  मोहन  चोपडा,  जो  आल  इंडिया
 फ्रीडम  काइट्स  [एसोशिएशन  के  जनरल

 सेक्रेटरी  बने  हुए  है,  उन  के  खिलाफ  बहुत
 सी  पत्तियां  छाप  कर  के  बांटी  गई,  ऐसे
 लोगों  को  भी  झप  ने  ताम्पपत्त  दे  दिया  शौर

 ऐसे  लोगों  कें  मोम  ड्राप  ने काट  दिए  जे

 राष्ट्रीय  श्न्दोनन  के  नेता  ये।  मैं

 मई  बार  इस  सदन  में  कह  चुका  हु  बिहार
 के  बारे  में,  चार  पांच  नाम  मैं  लिख  चूका  हूं
 श्री  किशोरी  प्रसन्न  सिंह  कम्युनिस्ट  पार्टी  के

 टाप मिस्ट  लीडर  बिहार  के  हैं.  .
 श्री  अनन्त  प्रलाद  पुलिया  (बस्ती)

 क्यो  मदन  मोहन  चोपड़ा  पोलिटिकल  सफरर

 नहीं  हैं  ?

 श्री  रामावतार  शास्त्रों  नहीं  है।

 बिलकुल  पाखंडी  है  T  कोई  आदमी  गर्व
 कर  दे  कि  है  ?  नहीं  है  बहू ।  राजनैतिक

 पीड़ितों  के  बयान  निकले  हैं।  परचे  छप
 कर  बढ़े  हुए  हैं।  मेरे  पास  वह  परचा  मौजूद  है

 सो  कई  सूबों  की  तरफ  से  छाप  कर  बिठा  गया  है।

 द्क्ञो  किशोरी  प्रसन्न  सिंह  है;  फिर  फठन्ा,  के

 1... |  फजलुर्रहमान  कांग्रेस  के  पुराने  लेता,  है,

 ,नेह नाम  कार्ट  दिया  गया।  बाय  महेन्द्र
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 जिन्हें  75  साल  की  सजा  हुई  थी  रेपो-

 ल्यू शन री  मुकमल  में  पटना  सिटी  से,  उन  का

 नाम  काट  दिया  गया  ।  इसी  तरह  से  और

 जगह  भी ऐसा  ही  ह्  है,  यह  मैने

 सुना  है।  इसी  सात  के  एक  माननीय

 सदस्य  हैं  उन  के  साथ  मै  ट्रेड  [यूनियन  खरादो-

 ललन  में  काम  भी  करता  हू  श्री  चन्द्रिका

 प्रसाद  जी,  ने  अपने  भाई  को  ताम्रपत्र

 दिलवाया  जो  एक  दिन  भी  जेल  नहीं  गए  जब

 कि  बलिया  के  और  लोग  भी  थे  ।  महानाद

 मिश्र  i942  के  हीरो  i  काग्रेस  सेवा  दल  के

 कमान्डर,  जो भ्रप्रेजों  के  लिए  टे  रख  थे,  जिन  को

 मिर्जापुर  में  पकड़  कर  पुलिस  वालो  नें

 एक  एक  मूछ  उखाड़  ली,  आज  तक

 उन  बेचारे  को  ताम्रपत्र  भी  नही  दियां  गया,

 पेशन  की  बात  तो  दूर  रही  कौर  वह  मर

 गए  ।  ऐसे  स्वतंत्रता  सेनानी  जो  हमारे
 देश  की  घरोहर  है,  उन  का  कोई  ख्याल  नहीं  I

 इतना  ही  नही,  आज  पाकिस्तान  जो

 बन  गया  वहा  के  जो  स्वतंत्रता  सम्राट  के

 सेनानी  रहे  जो  वहां  से  वहां  प्रा  गए  उन  का

 क्या  होगा  जो  देवली के  कैम्प जेल  मे  रह  चुके

 हैं,  हिजली  कैम्प  जेल  में  रह  चुके  है,  बकसा

 फोर्ड  जेल  मे  रह  चुके  है  उन  का  कोई  रेकार्ड

 नहीं  मिल  रहा  है  तो  उन  के  बारे  में  क्या

 होगा  ?  श्राप  कहते  हैं  कि  उपाय  करेंगे  हम
 जानना  चाहते  हैं  कि  झप  कया  उपाय  करेंगे  ?

 आप  कहा  था  कि  जिनके  जेल  के  रेकी  नहीं
 मिल  रहे  हैं  उनकी  वीरें  में  जरगर
 एम.  पी  था  एस  एस ए"  लिखेंगे  तो  इन

 की  पेंशन  भी  आप  हम  व्यवस्था  करेंगे»  |
 अकेले  मैंने  40-आादमिफ्रो  के  बारे  से  लिखा
 था जिन  के  ब  कजे  लों.  में:  रहा  ह:  स्पीकर
 साइब  से  बात  हो  सीने  सीकर;  ह. ल

 त्हससरे  देश:  ते  हबशियों  में:  खाने  जाते  है  ।
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 ी  रामावतार  शास्त्री]

 उन्होंने  बहुतों  को  सिफारिश  की।  उस  की

 सिफारिश  से  भी  अधिकांश  को

 नहीं  मिला  -  बहुत  सारे  लोगों  ने

 इसी  तरह  से  सिफारिश  की॥  की  गया  शरण

 सिंह  दुसरे  सदन  के  सदस्य  हैं  उन्होंने  की  सीमा-

 रिग  की,  प्रा  मे  से  बहुतो  ने  की  होगी।
 मंत्री  महोदय से  कहा  था  कि  एम  पी  था

 एम  एल  ए  जिसके  बारें में  लिब कर देंगे कर  देंगे  मौजूदा
 या  भूत तो तो  उन  की  ध्येय"  वे  करेंगे  |  अत:

 मैं  जाना  चाहता  हु  कितने  एम  पीज  पौर  एम

 एल  एज  ने  लिख  कर  दिया  कौर  नमा  मेंसे

 कितने  लोगो  को  दिखा भाप  ने  इस  बात

 जानकारी  सदर  को  खोजिए  शी  हम

 मसें  कि  एम  री  कौर  एप  एल.  69  की

 कदर  पथ  करते  हैं  ।  मैंने  कई  लोगों

 के  मारे  में  लिखा  लेकिन  भाष  के  एक  सचिव

 हैं-शी  लोहरा-ओ  इस  को  डील  करते  हैं,

 उन  की  सैंतोरिनो  के  पास  चिट्टी  न  जाती

 है  कि  शाप  किसी  एम०  पी०  या  एम०एल०

 एसे  लिखवा  कर  भेजिए  ।  इस  का  क्‍या

 मतलब  है--जब  हम  लोग  लिखते  हैं  तो

 क्या  हमारे  पक्षों  को  कहलाने  में  फेंक  दिया

 जाता  है  या  उन  की  पड़ा  ही  नहीं  जाता

 है,  बरना  शहरा  साहिब  ॥... इ  दयो  लिखते  ?

 बाप  | |  इस  खीज  को  देखिए  कि  जाप

 पेंशन  कैसे  देते  हिंद  कहीं  कहीं  ज्यों  में

 कमेटियां wht  हुई  हैं।  मैं  'चिहार के वारे में के  बारे  में
 जानता  |.  लोगों मे  jenrfior  की  2200
 ऑषानियों  के  लिए:  लेकिन  आन  में  ais  नेता-

 लिखीं करे  ही  हक  क्यों  wi  हर  हो  रहो है।
 सब  वहां दें  होती है  तो

 साव  राज्यों
 में  भरी  देर

 में जानती  आहत  हैं  कि  क्

 श  अली  सेन को  क्या  ही  कि  आज
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 झापने  क्या  मशीनरी  मनाई  हुईं  है  जो  जॉच  पड़ताल
 कर  के  बाप  के  पास  सूची  भेजे  ।  मैं  तो  यह  महसूस
 करता  हूं  कि  बाप  केवल  नौकरशाही  पर

 निर्भर कर  रहें  हैं।  क्‍या  बाप  ने  लेजिस्टेटर्स

 की  या  झाल  पार्टीज  की  कोई
 कमेटी  बनाई  हुई  है,  जैसा  कि  बिहार  में

 बनी  हुई  है।  बिहार  के  लोगों  का  अनुभव

 है--उन्होंने  बहुत  सी  बातें  श्राप  से  की  हैं,
 उन  की  बातों  को  सुनने  के  बाद  भाप  ने

 उन  के  कामों  का  एप्रीशियेट  भी  किया  है-
 तो  मैं  जानता  चाहूंगा  कि  वे  क्‍या  काम  हैं  ?

 एक  बात  मैं  कहना  चाहता  हूं  जिसे

 प्राइवेट ली  भी  मैंने  मंत्री  महोदय  से  कहा  था।

 हमारे  पटना-सिटी  के  एस०  डी०  को

 हैं  ।  उन्होंने अपने  मन  से  डिस्ट्रिकट  मेरी-

 स्ट्रेट  से मिल  कर  चन्दा  -इकट्ठा  किमी-

 पोलिटिकल  सफरस  के  साम  पर  कास्फ्ैस्स

 कर  के  अलग  अलग  लोगों  को  रुपया  बांटा

 कौर  प्रमाणपत्र-ऋषि दिए  ।  आब मैं धाप मैं  पाप  को

 बताना  चाहता  हूं  कि  उतर  में  कितने  गलत

 लोग झा  गए  हैं  कौर  भ्रम  के  उस  अमान

 पत्र  के  आधार पर  केशन  काले कर  रहे  है--
 ऐसे  लोगों  को  कोई  पैसा  नहीं  दिया  जाता

 चाहिए  he  tee  Ta  by

 घनी  जिहार  की  लिस्टें में  एक  बाम

 देखने  को  मिला--कभी  हजारी  लाल  का

 जो  पेटनोॉमसिटी  के  रहते  काने  हैं?  *  करती-
 कारी

 '
 धान्दीलन  के  माजीगराभी >  दमी

 हें,  लेकिन  बला  में एवर  होकर  कौर

 फंस  के  बाद  Peale  लोगों  की  उन्होंतेपिंएक्शार

 ह...  i  पाच  रन  लॉग चीने शोभ ।  [|  के

 हार  | ह.  स्प  हैं, ने  dt  उसी
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 कैस में  थे।  कितने लोगों  को  इन्होंने  पकड़-
 कमा  कौर  कई  लोगों को  झा जन्म  सजा  हो  गई।
 लेकिन  इन  हजारी  लाल  को  भी  200  Fo

 *महीना  दिए  जाने  की  सिफारिश  की  गई  है  ।

 मैं  जातना  चाहता  हूं  क्‍या  श्राप  इन  के  बारे  में

 जांच  करवायेंगे  ?  क्‍या  हम  एप्रूवल  को

 पेंशन  देंगे  जो  हमारे  देश  की  प्रा जादी  की

 लड़ाई  में  रुकावट  बने।  मैं  जानना  चाहता

 हूं  कि  ऐसा  क्यों  हुआ-इस  की  जांच  होनी

 चाहिए  t

 मैं  जानना  चाहता  हूं  कि  भ्रमजाल  हिन्द
 फौज  के  भाइयों  के  लिए  श्राप  क्‍या  करने

 जा  रहे  हैं--उब  का  रिकार्ड  कहां  है?  उन

 का  तो  कोई  रिकार्ड  नहीं  है  |  ग्रा ज़ाद

 हिन्द फौज  की  जो  समिति  है  यदि वह
 सिखाती हैं  तो  श्राप  कहते  है ंकि  इस  से
 काम  नहीं  चलेगा  ।  इसी  तरह  से  जो

 पाकिस्तान  से  हमारे  सेनानी  भाई  जाए  हैं  उन

 के  बारे  से  भी  कोई  रिकार्ड  नहीं  है।  इसी

 सरह  से  जेलों  से  नकल  लेने  में  गड़बड़ी  हो

 रही है  ,  उसमें  भी  पैसा दवे  कर  करें

 ली  जा  रही  हैं--मैं  चाहता हूं  कि  इन  तमाम

 बातों  पर  श्राप  तफ़सील  के  रोशनी  डालें।

 लोगों  के  अन्दर  काफी  बेचैनी  फैल  रही  है।

 बाप  को  ऐसा  मैकनिज्म  तैयार  करना

 चाहिए  जिस  से  यह  काम  जल्द  से  जल्द

 जो पौर लोग मरने न पामें । लोग  मरने  न  पायें  बाप  ने  कहा

 a  कि  ज्यादा  उम्र वालों को  पहले  देंगे--

 हम  उस  जात  का  स्वागत  करते  हैं  लेकिन

 सर  वो  उन  हेन्कुम  उम्र जालों  को  दे  रहे हैं

 अपर कई  बढ़े  ही तो  भ्रम  तक अर  भी  आके

 ं।
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 मैं  चाहूंगा  1: ड  राज  श्राप  सदन
 में  ऐसा  बयान  दें,  जिस  से  हमारे  स्वतन्त्रता

 सेनानियों  का  सन्तोष  हो  उन  को

 विश्वास  हो  कि  सरकार  अपने  वचन

 पर  कायम  है  भ्र ौर  उस  को  वह  पूरा  करेगी
 कौर  इस  में  जो  धांधली  चल  रही  है,  उस

 को  रोकेगी  |

 झा  धन स्त  प्रसाद  रूसिया  (बस्ती)  :

 सभापति  महोदय,  में  गवर्नमेंट  की  तारीफ  के

 लिये  नहीं  जड़ा  हुआ  हूं,  हालाँकि  में  रूलिंग  पार्टी

 से  सम्बन्ध  रखता  हूँ।  लेकिन  सरकार  की  इतनी

 तारीफ  जरूर  है  कि  नहों  ने  25  साल  के  बाद

 स्वतन्त्रता  सेनानियों  को  कुछ  पेन्शन  देने  को

 एलान  किया--लेकिन  स्वतन्त्रता  सेनानियों  के

 लिये  यह  कोई  भ्र हसान  की  चीज  नहीं  है  ।

 जिन  लोगों  ने  आजादी  की  लडाई  में  अपना

 जीवन  भारत  किया,  वह  इस  लिये  नहीं  किया

 कि  उत  को  कुछ  मिलेगा।  उन्हों  ने  वेश  सेवा  के

 लिये  अपना  जीवन  प्रतीत  किया  था  ।  उने  को

 जो  यह  थोड़ी  सी  पेन्शन  दी  जा  रही  है,

 यह  तो  एक  तरह  सें भांसू  पोछना  है  ।  फिर  भी

 मैं  इस  के  लिये  सरकार  की  तारीफ  करेगा

 कि  उन्हों  ने  कुछ  तो  किया  ।

 लेकिन  इस  के  साथ-साथ  मु  दुख  यह  है  कि

 जो  ऐलान  किया  धा-उस  में  बडी  अनियमितता यें

 हैं  मोर  उस  में  बहुत  देर  हो  रहो  है  1  उन  में  के

 अधिकांश  लोग  तो  मर  चुके  हैं,  जो  कुछ  थोड़े से
 बचे  हैं  वे  बहुत  बड़े  हो  चुके  हैं,  बहुत  कमजोर  हैं

 कौर  बीमार  हैं।'  क्या  प्राय इन  को  मर  जाने के
 बाद  दवा  देंगे  ?  क्या  जब  इन  का  जीवन

 समाप्त  ही.  जाएगा  तब  पेशे  मंजूर  करेंगे-

 उस  से  क्या  फायदा  होगा  ?  मुझे  दुख  के  साथ
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 (भी  झमन्त  प्रसाद  रसिया)

 कहना  पडता  है  कि  सरकार  ने  इस  विषय  में

 दूसरे  देशों  से  कुछ  भरी  उदाहरण  नहीं  लिया ।

 दूसरे  देशो  में  किस  प्रकार  उन  की  इज्जत  होती

 है-लेकिन  यहा  पर  बे  ब्रेचारे.  पेन्शन  के  लिये

 दरख्वास्ते  देते  हैं  शौर  दरख्वास्तो  पर  क्या

 विचार  होता  है,  कुछ  पता  नही  t

 अभी  शास्त्री  जी  ने  एक  बात  उठाई  कि

 बहुत  से  आदमी  जो  वास्तव  मे  स्वतन्त्रता  सेनानी

 नही  हैं,  स्वतन्त्रता  सेनानी  बन  कर  फायदा

 उठाना  चाह  रहे  हैं  7 उन  क्या  कहना  बिल्कुल
 ढील  है।  में  भी  यह  जानता  टू  कि  बहुत  से  व्यक्ति

 जो  अबाधित  है,  जा  पोलिटिकल  सफर र्स  नही

 है,  उन  लोगो  ने  स्वतन्त्रता  सेनानी  समिति
 बना  बता  कर  जो  अवांछित  लोग  हैं  उन  की

 दर रु वास्ते  भिजवा  रहे  हैं,  उन  को  पेन्शन

 दिलाने  का  प्रयत्न  कर  रह  हैं  -यह  सब  क्या  हो

 रहा  है  ?

 एक  बात  प्रे  यह  जानना  चाहता  हू  कि

 बाप  किस  को  प्राथमिकता  देता  चाहते  हैं  ?

 जिन  लोगो  न  झपना  जोवन  पित  किया  है,
 दि  खन  को  देना  चाहते  हैं  तो  फिर  इस  काम  में

 हीला  हवाला  क्यो  हो  रहा  है,  देशी  क्यो

 हो सही है?  किस  की  बदौलत  राज  हम  यहां

 भी  wy  fee  (होश् मिर पुर)  :

 नज्म  अपनी  बदौलत  ।

 भी  अगस्त  असद  भूटिया  :  प्रगति  बदौलत

 नही, उस  के  बलिदानों की  बदोलत  यहा  #3
 दर wm

 है
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 जितने  नियम  हस  सम्बन्ध  में  बनाये  गये

 है,  उन  में  बड़ी  शिथिलता  है।  किन  किन॑  को

 पोलिटिकल  सफरर  माना  जाता  है-विभिन्‍न
 राज्यो  मे  भिन्न  भिन्न  परिभाषा  है,  सेन्टर  में

 अलग  परिभाषा  है  ।  क्या  ऐसे  राष्ट्रीय  कार्य

 में  एकरूपता  नहीं  होनी  चाहिये  1  कही  दो  महीने
 के  जेल  गये  हुए  भ्रादमी  को  पेन्शन  मिलती }  है,

 कही  पाच-छ  महीने  वाले  प्राप्ति  को  पेन्शन

 मिलती  है-यह  बिल्कुल  गलत  है।  क्या  देश  के

 लिये  यह  भ्रच्छी  चीज  है  कि  एक  प्रान्त  में

 एक  कानून  हो,  दूसरे  प्राप्त  मे  दूसरा  कानून  हो

 कौर  केन्द्र  मे  दूसरा  कानून  हो  ।  यह  चीज  ठीक

 नहीं  है  ।

 एक  निवेदन  में  यह  करना  चाहता  हू  कि

 आपने  इस  चीज  का  निबटारा  करने  का  काम

 नौकरशाही  के  सुपुर्द  कर  दिया  है-यह  चीज

 गलत  है।  मुझे  भाप  से  यह  निवेदन  करना  है  कि

 स्वतन्त्रता  सेनानी  बेईमान  नहीं  है।  स्वतन्त्रता

 सेनानियो  के  बारे  मे  निर्णय  करने  के  लिये

 बाप  ने  जो  कमेटी  बनाई  है  मगर  उस  मे  किसी

 स्वतन्त्रता  सेनानी  को  नॉमिनेट  कर  के  रखा

 होता  तो  शायद  इतनी  देर  होती  ॥

 एक  भीज  कौर  है  कि  हर  प्रान्त  में भ्रगर  यह  चीज

 हुई  होती  तो  इतनी  ज्यादा  एप्लीकेशन्स  यहा

 पर  नही  भाती,  यदि  एकरूपता  होती  हर  प्रान्त

 में  तो  ऐसा  नहीं  होता  ।

 डा०  लक्ष्मीनारायण  पांडेय  (मंदसौर)  :

 स्वतंत्रता  सलाम  के  सैनिकों  के  बारें  मे

 कोई  निश्चित  नीति  सरकार  की  है,  ऐसा  लगता

 नहीं  हैं।  क्योंकि  करती  सरकार  कहती  है  कि

 6  महीने  को  भावों  तक  जिन्हों  ते  कारावास

 भुगता  हैं  उन  की  पेंशन  दी  जागेगी  कौर  कभी
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 उस  से  हट  कर  कहा  जाता  है  कि  यदि  उस  से  कम
 भ्र वधि  हो  हो  उस  के  बारे  मे  विचार  किया  जा

 सकता  है  जैसा  यहा  सुझाव  भी  शाया  है  ।
 जैसा  कि  कभी  माननीय  सदस्य  ने  कहा
 केन्द्र  स्‍तर  और  राज्य  स्तर  पर  उस  के  लिये
 विचारो  में  भेद  है।  केन्द्र  स्तर  पर  एक  सोचने
 का  तरीका  हैं  स्वतन्त्रता  संग्राम  के  सैनिको
 के  बारे  मे  भर  राज्य  स्तर  पर  जो  तरीका  है
 वह  भिन्न  है।  राज्य  स्तर  पर,  क्लिस्टर्स  बैठकर

 सूचिया  बनाते  हैं।  वहा  पर  कोई  समिति  नही
 है  जो  कि  उस  को  देख  सकें।  केवल  इस  आधार
 पर  कि  अमृत  व्यक्ति  स्वतन्त्रता  सम्रामं  का

 सेनानी  है  उस  की  लिस्ट  राज्य  सरकार  को  भेज
 दी  जाती  हैं  भ्रमर  यदि  उसी  भ्राता  पर  केन्द्र  भी

 एप्रव  करता  है  और  झ्राफिस  में  जरा  जाता  है  तो
 जाच  के  बाद  में  क  १  जाता  है  कि  वह  स्वतन्त्रता

 सुप्रीम  का  सेनानी  नहीं  था  |  ऐसी  स्थिति  में

 यह  देखना  आवश्यक  है  कि  वास्तव  मे  वह  सेनानी

 है  या  नहीं  भोर  उस  के  बारे  में  कोई  प्रक्रिया

 निश्चित  होनी  चाहिये  |  में  मत्री  महोदय  से

 जानना  चाहता  हूं  कि  स्वतन्त्रता  सुप्रीम  के

 सेनांसियो को  पेन्शन देने  कें  बारे  मे  कोई  निश्चित

 नीति,  कोई  निश्चित  क्राई टी रिया  है  या  नहीं  ?

 जैसा  कि  मंत्री  महोदय  में  एक  बार  पहले
 बताया था  कि  गोवा  के  स्वतन्त्रता सप्राम  के

 सैनिकों  के  बारे  में  भी  विचार  करने  जा  रहे  हैं

 तो  बाप  ने  उस  के  सम्बन्ध  में  परिवार किया  है
 अथवा  नही  ?  यदि  विचार  हो  गया  है  तो  मे

 जानना  चाहता  हू  कि  उन  के  बारे  में  जो  विचार

 किया है  यह  या  है  ?  क्या  उसने  को  भी  प्राय
 इसी  प्रकार  से  पेन्शन  देंगे  जैसे  कि  अन्य

 स्वेता  सुप्रीम के  सैनिक को  वेतन  देने

 की  योजना  बनाई है
 ?  मे  भी  उससे  लास सन् कित
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 हो  सकेंगे  अथवा  नहीं  ?  इसके  भ्रतिरिकत

 जैसा  कि  पहले  भी  चर्चा  मे.  प्राय  हैं  कि  उनके

 बारे  मे  जो  6  महीने,  8  महीने  की  सजा  भुगत

 चु  के  है  लेकिन  जिनके  रिकार्ड  जेल  में  नहीं  है

 या  जो  एमपी  और  एम  दल  ०एज  से

 प्रमाणीकरण  नहीं  कुरवा  पाते  तो  उसे  के

 लिए  कौन  मा  एसा  तरीका  है  कि  वे  प्र पने

 आपको  सिद्ध  कर  सके  कि  बे  वास्तव  में  सजा

 भुगत  चके  है  भीड़  वे  भी  इस  पैशन  के  भ्र धि का री

 ह  इसी  प्रकार  जो  सेनानी  भारत  की

 स्वतन्त्रता  के  बारे  मे  या  भारत  के  भ्रम  गोवा

 की  स्वतन्त्रता  के  बारे  में  जेल  गये  थे  कौर

 वे  राज  नही  है  लेकिन  उनके  जो  परिवार  है

 वह  बड़े  कष्ट  मे  है  तो  उनको  भी  किसी  प्रकार

 की  सुविधा  भर  सहायता  देने  की  कोई  योजना

 आप  बना  रहे  है  प्रथा  नही  ?

 नी  विनती  मित्र  (मोतीहारी)

 सभापति  जी,  प्रधान  मत्ती  कौर  गृह  मंत्री

 मत  जी  की  जितना  भी  धन्यवाद  दिया  जाये

 बह  थोड़ा  है।  लेकिन  सवाल  यह  है  कि  जो

 खूबसरती  उन्होने  पैदा  की  वह  अब  पीरे  धरे

 नष्ट  हो  रही  है।  एक  तो  काग्रसजन  जेल  गए,

 मार  खाए,  लूटे  गए  भौर  फिर  सरकारी  नौकरों

 के  दफ्तरों  में  दौडते  दौडते  मर  गए,  सबूत

 मिलते  नहीं  हैं,  कागज़ों  को  कीड़े  खा  गए,

 उनके  कागजात  मिलते  नहीं  हैं  इसलिए  मैं

 पंत  जी  से  कहूंगा  कि  वें  अपने  इनीशिएटिव

 पर,  जिन्होने  दीप्ति  दी  हैं,  केद्रीय  सरकार  से

 स्टेट  गंवर्नमेट्स  की  हिदायत  करे  शौर  नहीं  तो

 स्टेट  गबरनमेद्स  खुद  अक्रम  सहारा।,  रखें

 हर  स्टेट  में  भौर  जलवाने  मे,  कचहरियों  से
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 सारे  सबूत  जुटा  कर  जो  दीप्ति  दिए  हैं
 उनको  पेंशन  दिलायें  ।  वे  दौड़ते  दौडते  मर

 जाते  हैं।  एक  दूसरी  बात  इसमें  बडी  प्रदान-

 जनक  मासूम  होती  है  कि  सरकारी  नौकरों  के

 सामने  वे  जाकर  गिड़गिड़ाये  in  भागलपुर
 जेल  में,  बक्सर  जेल  में  ध्रौर  पटना  की  कोस्ट

 जेल  में  थे  जाते  हैं  लेकिन  कहीं  रिकार्ड  नहीं  है  t

 इसलिए  मैं  कहूँगा  कि  केन्द्रीय  सरकार  ते

 जैसा  इनीशिएटिव  लिया  है  उसी  प्रकार  के

 इनीशिएटिव  पर  शीघ्रातिशीघ्र  इस  काम  को
 भी  करे।

 दूसरी  बात  मह  है  कि  प्रदेश  सरकार  को

 कुवैत  नही  है,  50  हजार  दरख़ास्तें  पटना  में  हैं

 कुछ  लोगो  के  नाम  जाये  तो  पंत  जो  ने  यहां

 कहा  कि  तीन  गूंजा  दफ्तर  को  बढ़ा  दिया  हूँ

 लेकिन  यहां  पर  बढ़ाने  से  कुछ  नहीं  होता  है

 आप  स्टेंट  गवर्नमेंट  से  कहें  रुपया  बाप  का

 है,  स्टेट  गयनेमेंट्स  को  प्रगति  तरफ़  से  कुछ

 हंजार  या  लाख  छह  ६ . अ  करके  उन  सारे

 खोजों  को  भाप  पेंशन  दिलाइये  ।

 जहां  तक  ताम्रपत्र  देने  की  बाते  थीं

 तास्यपन्न  यहीं  पर  ह  ग्रह,  कही  पहुंचे  ही  रही  ।

 झाल  में  मैं  शासन  जी  को  धन्यवाद

 देता  हूं  कि  |  कम  से  काम  उन्ही ते  पोलिटिकल
 सारस  के  अब  हो  वहां  पट  ख़िजाँ  किया

 मोशीन  सब  942  में  ये  हुई  सी  पकड़वाते

 ये  ।,,.«०.-  (AMM)  ,,...

 "
 sir  erect:  को  कह

 48948 में  बैल  मैं कश  ॥  '  ४!
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 Rt  feats  चित्र  :शायर  न्हीं  थे

 सापकी पाही के लोग ने wef  Ly  लोग  थे।  .. .  ,  (व्यवधान)
 ५६०७४

 थी  रामावतार  रास्तों  कोई  नही  था।

 मैं  फनी  पार्टी  का  जवाबदेह  प्राप्ति  था 1

 हां,  मैं  ्ापर्क  नीति  का  विरोधी  जरूर  थाप

 हक  (व्यवधान)

 करो  श्रीमती  किम  :  जोर,  देर  झा पद

 वुरूद  आयद  ।  हमको  कोई  दिक्कत नही  है।

 इसलिए  में  आपको  धन्यवाद  देता  हूं  ।

 एक  बात  शौर  बताना  चाहता  हू  कि

 पेंशन  की  रकम  देने  को  क्‍या  क्राइटोरिया

 होगा  ?  क्‍या  उनके  पास  पैसा  मतनीभाडर  से

 भेजा  जायेगा  ?  या  ज॑से  कि  पेंशनथाफ्ता  लोग

 होते  है  जो  झपने  कागज  लेकर  कचहरियों  में

 जाते  हैं  भौर  वहां  पर  उसको  दो-दो  रोज़  लग

 जाते  हैं,  को  क  भी  देगी  पड़ती  है--

 उसी  प्रकार  के  इसको  भी  पेंशन  मिलेगी  ?

 में  चाहता हूं  कि  उनको  शप  पेंशन  दें  उनको

 सीधे  तीग्राइर  से  मवीबाविए  की  फीस

 काटकर  भेज  दे  ताकि  उसको  भ्र पते'  चर  पर  ही

 सपनो  मिल  आये  भर  & 1...  से  थे  अ्रषते

 बाल  बच्चों  को  जीवन  पावन  कर  सके  q

 यो  waet  माद  किसी:  ब्याइन्ट

 कास  जोश।  मेरे  सी  शास्त्री  जी  ने

 ही  1... ल  लिप  हैं  इसलिये  भूरे  प्रसंग

 कलपॉनेशत  ह ... 2  हैं  ॥
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 MR,  CHAIRMAN:  Not  at  this  tume.

 SHRI  CHANDRIKA  PRASAD:  He
 hag  taken  my  name.  That  is  why  I

 “Have'  to  clarify  it.  I  should  be  given
 a  chance  ‘to  explain.

 मेरे  भाई  विश्वनाथ  प्रसाद  मेरे  चचाजाद

 भाई  हैं।  वह  सन्‌  32  में  पैदा  हुए  और  सन्‌  42  में

 दस  वर्ष  के  हो  गए  1  वह  चार  क्ष  फरार  रहे

 शौर  खुद  6  महीने  जेल  में  रहे  |  उनके  भाई

 जारे  गये  शौर  हम  भी  जेल  गए,  हमारे  फादर

 भारे  गए  भोर  शब  आप  कहते  हैं  कि  वे  जेल

 नहीं  गए---यह  निहायत  गलत  बात  है।

 (स्थिवधान)  ०००

 MR.  CHAIRMAN:  Whatever  you
 wanted  to  say  you  have  said.

 ओ  विभूति  मिश्र  :  शास्त्री  जी  को  पता

 नहीं  है  कि
 8  कौर  2  वर्ष  के  लड़के  ज्याद।

 मार  खाते  थे  t

 शी  रामावतार  शास्त्री
 :  मैं

 दस  ही  वर्ष
 की  उश्न  से  जा  रहा  हूं  जेल  ।......

 (व्यवधान)

 की  विभूति  मिथ :  चस्रशवर  प्रासाद

 स्कूल  में  पढ़ते  थे  शौर  हम  कालेज  ,  में  पढ़ते
 थे  1  वह  जब

 जाते
 थे  भारत  माता  की  जय

 बोलती  मे  ।  हमारे  शास्त्री  जी  को  पता  नहीं

 है  1

 मुझे  यह  कहना  है  कि  ड्राप  यहां  पर

 हुम  लोगों  को  भ्राश्वासन  दें  ।  दो  श्रोब्लम्स

 हमारे  सामने  हैं--एक  तो  बेकारी  जिसको

 बचा हू  से  लोग  हमें  तंग  कर  रहे  हैं  भौर  दूसरी
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 है  यह  पेशन  जिसकी  बजह  से  हम  लोगों  का

 रहना  चलना  मुश्किल  हो  गया  है  1  मे
 चाहुना

 कि  आप  यहा  प्र  आश्वासन  दें  कौर

 अखबार  वालों  से  म॑  कहूंगा  कि  बहु  उसको

 सार  देश  में  छाप  दें  कि  सरकार  जल्दी

 से  जल्दी  ऐसे  कदम  उठाने  जा  रही'  है

 जिससे  कि  उनको  पेंशन  मिल  सके

 *SHRI  M  KATHAMUTHU  (Nage-
 pattinam);  Mr,  Chairman,  Sir,  on  26th
 November,  I972'in  न्ाउफ़ाशरं  to's  Ques-
 tion  tha’  hon.  Minister  steteq  tha?  8960९
 than  a  lakh  o¢  applications  from  ihe
 freedom  fighters  nad  been  received
 ang  decisfons  had  been  taken  on
 5000  applications.  He  further  added
 that  one  more  year  would’  be  requived
 to  finalise  the  deécisions  on  eff  the
 applications.  I  také  ‘this  opportanilty
 to  urge  upon  him  that  this  work  must
 be  completed  expeditidusly.  I  would
 also  suggest  that  a  time  schedule  must
 bé  drawn  up  and  the  whol  work  must
 be  completed  within  the  specified  tar-
 get  date.  The  reasow  for  my  suggést-
 ing  this  course  of  action  is  ‘that  25
 years  after  dur  Independence  the  Cen-
 tral  Government  ha¥d  giveri  “their
 thought  to  this  question.  I  need  not
 impress  upon  you  that  two  and  half
 decades  is  sufficiently  enough  to
 demand  expeditious  pes  on  this
 matter.  It  hag  already’  been

 oe  ted so  long  that  it  cannot  brook  &
 ther  delay,

 I  would  now  like  to  bring  te  the
 attention  of  the  hon:  Minister  ‘certain
 practical  difficulties  being  ineed:  by
 ‘the  freefom  fighters  in  ‘proeessing
 their  applications  ‘for  penslen..-:.For
 example,  it  is  insisted  that:  the  prison
 eertificate  must  haobteined-ani  fur-
 nished  dlong  with  -the~-  application.

 faa  GT  ot

 "The  original  speech  was  dejiyeréd  in
 Tamil
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 When  they  go  to  get  such  a  prison
 certificate,  the  prison  authorities  say
 that  the  old  records  are  not  available
 with  them.  What  can  they  do?  If  the
 prison  certificate  is  not  available,
 then  they  are  required  to  produce  a
 certificate  from  the  distinguished  po-
 litieal  leaders,  MILA’s  and  MP"’s  or
 ex-MLA’s  and  ex-MP’s,  who  were  with
 them  in  the  prison.  I  may  he  permit-
 ted  to  say:  that  this  १8  also  another
 wild-goose-chase.  Here,  I  feel  that

 this  condition  must  be  relaxed  The
 Government  can  say  that  a  certificate
 of  their  imprisonment  can  be  obtained
 from  the  present  Members  of  Parlia-
 ment  or  from  the  Members  of  the
 State  Legislatures.  This  will  help
 them  a  great  deal  in  fulfilling  the  re-
 quirements  imposed  by  the  Govern-
 ments.  I  request  that  the  hon  Minis-
 ter  should  give  his  serious  thought
 to  these  problemg  in  furnishing  the
 required  information  by  the  freedom
 fighters  ang  in  particular  the  Govern-
 ment  should  relax  the  condition  of
 getting  a  prison  certificate.  I  can  give
 you  another  example  in  this  regard.
 During  940—l942  many  yeople  were
 imprisaned  in  Deolali  Prison  which
 was  directly  under  the  vontrol  of  the
 Central  Government.  You  will  app-
 reciate,  Sir,  that  no  records  about  this
 Deolali  Prison  are  available  now  If
 the  freedom  fighters  imprisoned  in
 Deolali  Prison  are  enabled  to  get  a  cer-
 tificate  of  their  imprisonment  from
 the  present  Members  of  Parliament
 or  the  Members  of  the  State  Legis-
 lature,  they  will  then  be  able  to  send
 their  applications  for  pension  without
 inordinate  delay.

 I  would  also  like  to  refer  to  another
 relevant  fact,  The  State  Govern-
 ments  have  recognised  some  f:eedom
 fighters  end  they  are  being  given
 pension.  I  ‘understand  that  their
 applications  also  will  be  further
 ‘werutinised.  I  do  nof  uriderstand  the
 need  for  serntiny  in  such  cases  and
 i  fo  not  necessary  also.  In  the  case
 of  ayelications  sent  by  the  freedom
 fighters  who  have  already  been  re-/
 cognised  by  the  State  Governments
 and  who  are  being  given  pension  by
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 the  State  Governments,  decisions
 ean  be  teken  without  further  scru-
 tiny.

 There  is  another  kind  of  hardship
 being  faced  by  some  of  the  freedom
 fighters.  Some  of  them  have  under-
 gone  imprisonment  intermittently  for
 a  month,  two  months,  three  months
 or  four  months.  Their  total  period
 of  imprisonment  might  be  even  more
 than  a  year.  But  the  condition  for
 getting  the  pension  is  that  they  must
 have  undergone  imprisonment  for
 six  months  at  a  stretch  in  one  conti-
 nuous  term.  [ff  this  requirement  is
 not  met,  they  are  not  eligible  to  get
 the  pension.  Similarly,  thou¢h  one
 might  have  undergane  imprisonment
 at  a  stretch  for  a  period  less  than  six
 months,  say  a  few  days  less  than  six
 months,  then  also  he  is  ineligihle  to
 claim  the  pension.  Sir,  I  strongly  feel
 that  there  ig  need  for  relaxing  this
 condition  also.

 I  think,  Sir,  that  there  is  the  pro-
 cedure  of  deducting  the  pension
 amount  being  given  by  the  State  Go-
 vernment  from  the  amount  of
 Rs.  200|-  sanctioned  under  this
 scheme  There  is  already  widespread
 rumour  that  the  State  Governments
 might  stop  their  penaion,  which  thcse
 people  have  been  getting  for  many
 years  ‘now.  This  will  be  unwarran-
 ted  hardship  for  the  freedom  fight
 ers.  I  strongly  urge  upon  the  hon
 Minister  that  some  solution  should
 be  found  out  to  this  problem.

 Before  I  conclude,  I  would  request
 that  the  hon.  Minister  should  bear  in
 mind  the  problems  being  faced  by
 the  freedom  fighters  in  forwarding
 their  applications  and  he  must  ensure
 expeditious  disposal  of  their  applica-
 tions.  As  I  have  suggested  earlier
 on,  the  conditions  need  not  be  80
 rigid  and  wherever  some  relaxation
 is  required.  it  must  be  looked  into  by
 the  Government  without  any  further
 delay,  because  the  freedom  fighters
 te  the  torch-bearers  of  छाप  freedom
 movement.

 ८...  these  words,  T  conclude.
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 गह  संत्रालय  सें  राज्य  मंत्री  (थी  कृष्ण
 छह  प्त:  सभापति  महोदय,  श्राधा  घटा

 ्तो  हो  गया  है।  भ्र भी  जितनी  बाते  कही  गई  है
 उनके  बारे  में  मेरे  पास  तथ्य  भी  है,  कुछ  सूचना
 भी  देनी  है,  इसलिए  भोड़े  से  समय  में  मे  जितना

 बतला  दू  उससे  मदद  मिलेगी

 MR  CHAIRMAN  You  can  be  as
 brief  as  possible.

 tt  कृष्ण  चन्द  पन्त  :  श्री  शास्त्री  ने

 योजना  के  बारे  में  जो  घोषणा  का  स्वागत

 किया  और  जो  कहा  कि  लोगो  के  दिल  में

 खुशी  हुई,  सब  जगह  इसका  स्वागत  हुआ,
 तो  यह  सही  बात  है  कि  इससे  कुछ  सन्तोष

 हुआ  सारे  देश  में,  विशेषकर  स्वतन्त्रता

 सेनानियों  और  उनके  परिवारों  के  बीच  में

 इससे  बड़ी  खुशी  हुई,  इसका  बढ़ा  स्वागत  हुआ  V

 जगह  जगह  से  लोगो  ने  सरकार  को  पत्र  लिखें

 कि  आपने  एक  अच्छा  कदम  उठाया  है  t

 ठीक  है  कि  देर  से  किया,  लकन  एक  अच्छा

 कदम  उठाया  इससे  उन  लोगो  को  कौर  उनके

 परिवारों  को  राहत  पहुंची  है  जिनकी  उम्र

 बहुत  बढ़  गई  हैं  भोर  जिनकी  जिम्मेदारियों

 की  निभाने  में  इस  सें  सहायता  मिली  है  ।

 इस  सें  जो  देर  की  बात  कही  गई,  उस

 सम्बन्ध  में  मै कहना  चाहता  हूं  कि  बहुत  भ्र धिक
 संख्या  मे,  एक  लाख  से  ज्यादा,  आवेदन

 पतन  प्राप्त  हुए  ।  उन  में  से  पिछले  महीने  तक
 पांच  हजार  पेंशन  मजूर  हुई  थी  1  अब  वह

 संख्या  बढ़  गई  है  कौर  6  हज़ार  कुछ  हो  गई

 है  लेकिन  इसके  बावजूद  वह  सख्या  कम  है  I

 यह  स्वाभाविक  है  कि  बहुत  से  लोगो  के  दिलों में
 एक  हांका  उठी  है  कि  क्यों  इतनी  देरी  हो  रही

 है,  क्या  बात  है  कि  हमने  मई  के  मदीने  में

 354
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 ast  दी  थी,  लेकिन  हमारे  पास  कुछ  नहीं
 बाय पगी।  यह  स्वाभाविक  बात  है,  लेकिन

 यह  सही  नही  है  कि  इसमे  दस  वर्ष  लग  जायेंगे,
 जैसा  श्री  शास्त्री  ने  कहा  ।  जभी  हमारे  मित्र

 ने  कहा  कि  समय  निर्धारित  होता  चाहिये
 जिसके  अन्दर  इस  पर  कोई  निर्णय  लिया  जा

 सके  ।  समय  निर्धारित  करने का  हमारा
 इरादा  है।  इसी  जयंती  वर्ष  के  इन्दर  जितने

 भी  भावेदन  पल्  शाए  हैं  हम  चाहते  हैं  कि

 उन  सब  की  जांच  ह्म  कल्  में  कर  लें  ।  हो
 सकता  है  कि  इसमें  सब  को  ने  मिल  पाये,

 हो  सकता  है  कि  कुछ  ऐसे  लोग  भी  हों  जिनके

 बारे  में  पूरी  सूचना  उपलब्ध  न  हो  या  पुष्टि
 करने  की  आवश्यकता  हो,  राज्य  सरकारों

 से  पूछने  की  आवश्यकता  हो  ।  यह  तो  देखते

 पर  ही  मालूम  पड़ेगा,  लेकिन  हम  अपनी  जांच

 पूरी  कराने  का  लक्ष्य  5  भ्रमित,

 973  तक  रक्खे  हुए  हैं  -  इसके  लिए  हमने
 स्टाफ  भी  बढ़ाया  है,  भौगुना  बढ़ाया  है

 ay  जानते  हैं  कि  झ्राजकल  सरकार  का

 स्टाफ  बढ़ाना  कितना  कठिन  है  t  झ्रापको

 मालूम  है  कि  कैबिनेट  तक  जाता  पढ़ता  है

 झगर  एक  आदमी  को  भी  बढ़ाना  पढ़े  ।

 इसमें  जागना  स्टाफ  बढ़ाया  गया  है  सेकित

 कैबिनेट  के  सामने  जब  झा कड़े  रक्खे  गये

 तो  उन्होंने  उसको  स्वीकार  किया  कौर  इस

 कोस  को  करने  का  पुण्य  कमाया  |  यह

 झावश्यक  है  कि  भ्रध्तिक  आदमियों  को  रक्खा

 जाये  और  चौगने  भादमी  हमने  रखे  ।

 इसके  बाद  दूसरी  कठिनाई  कराई  ।  उनके

 लिये  जगह  नहीं  मिली,  एकदम  से  कमरे  नहीं

 मिले  ।  उसकी  व्यवस्था  भी  हो  गई  है  भौर

 इसका  काम  बहुत  तेजी  से  शुरू  दो  जायेगा  t



 1.  Pension  to

 [श्री  कृष्ण  चर्च  प्त]

 के  भी  बह  ता  हों  हीं  है,  लेकिन  इसमें  दौर

 री  परक  में  समक्षता  हूँ  कि  इससे  ध्रापको

 तंसरली हींग पौर lie  elk  इसके  बारे  में  हम  लोग  भी

 अधिक हैं  कि  इसमें  ज्यादा  देर  न  हो  1
 कके  fe

 ।  ी  बात  माननीय  सदस्य  ने  कही  कि
 हो  रही  है।  पार्टी बाजी का  इसमें

 कोई  ि  ही  नहीं  है  ।  जो  कायदा  हमने

 प्र पता या  है  बहु  ग्रह  है  कि  जिसका  झावेदन  पत्र

 पहले  भागे  उसी,  क्रमानुसार  उसको  लें  भौर

 उसी  हिला  से  पेंशन  दी  जाये।  पहले  राज्यों

 को  बांट  दिया  गया,  फिर  जिस  राज्य  ने  पहले

 क्या,  बड़ा  भादमी हो हो
 या  छोटा  हो,  जैसा  भी

 हो,  उसका  झा वे दत  कब  फ्ल  देखा  जाता  है
 शौर  डसी  को  पहले  पेंशन  दी  जाती  है  ।

 हमारा  बिचार  है,  कौर  जैसा  बहुत  से

 साथियों
 ने  भी  ग्  कहां,  कुछ  ऐसे

 स्वतन्त्रता

 अपन
 mon

 जल्दी  निर्णय

 9  +  MES  +o
 के  | क  राज्य
 छल, जे हूँ।  दूरी  सरकार,  को  एक

 अर
 जनकों। देखता  है भौर  सा  पता,

 गोल
 i  book  '  Did  ar

 जितने  हि...  सकता  है  देखता  है  ताकि  बह

 थ्

 पक  है.  हों  के  हने 1
 "के

 Yu

 नही  पर  पुष्य
 क

 ‘J
 ्

 ~  हि  है
 हो  चार्ज  और  दूसरे  राज्यों  के  पड़े  रह  जायें  ।

 ॥  की  i  ही  $  कर,  Oe  4
 a हर  जगह  ड्  मे  कुछ  पेंशन  i
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 at  हंसने  यहं  तरीका  भ्र पना या  है।  प्यार  बाप

 इसमें  कुछ  सुधार  सुझाव  रख  सकते  हैं  ती

 सुझाये  i  में  समझता  हूं  कि  काफी  काम  हुआ

 हैं  कौर  इसमें  जब  जरा  कौर  तेजी  भायेगी

 पौर  जल्दी  से  जल्दी  हम  पेंशन  मंजूर  करेंगे
 तो  मेरी  धारणा  है  कि  इससे  सतीष  होगा  ।

 श्री  इ्यासमन्दभ  लिंग  (बेगूसराय)  :

 अपने  दफ्तर  में  श्राप यह  भी  देखे कि  इस  नियम

 को  अमल  में  लाया  जा  रहा  है  या  नहीं  ।

 श्री  कृष्ण  चना  पन्‍त  :  प्रापकौ  मालूम
 पड़े  कि  नहीं  हो  रहा  है  तो  हमें  बताएं  शौर

 हम  इसको  देखेंगे  ।

 शी  रामावतार  शास्त्री  :  लिस्ट  भी

 दी  है  कौर  बताया  भी  जा  सकता  है  ।

 श्री  कृष्ण  चना  मस्त  :  हो  सकता  है
 शास्त्री  जी  ने  ताम  दिया  हो  भौर  उसकी  बजह
 से  जल्दी  हो  गया  हो  ।

 श्री  रामावतार  रास्ती  :  गलतफहमी
 ने  पिलाएं  ।  मेंने  चालीस  की  सूची  दी  थी  ।

 उसमें  से  तीन  चार  को  ही  पेंशन  मिली  है  1

 ी  ग  चली  पत्ते  :  उनको  शिकायत

 हो  सकती  &  कि  कहें  पर  भी  जल्दी  नहीं  कर

 सके  हैं

 ay  रामावतार  ज्ञासी  :  अभी  भी

 है।

 सी  एमए चने  क्ले  :  बह  इसे  | |  का

 सेक  है  कि  काम  ठीक  मे  बल  हु  हैं  |  इस

 कार्य  ह्री  कर"  का  हमारी  की फेंशा  है।
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 मंशा  हमारा  यही  है  कि  जल्दी  हो  भोर  छातबीन
 भी  जल्दी  हो  जाए  ।  किसी  ने  कहा  है  कि

 स्वतन्त्रता  सेनानियों  को  संदेह  की  नज़र  से

 न  देखा  जाए,  जो  बे  कहते  हैं  उस  को  मान

 लिया  जाए।  मेरी  अपनी  भी  यही  धारणा  हे,

 यही  भावना  है  |  लेकिन  राज  आपने  खुद
 कहा  कि  गलत  आदमियों  को  मिल  गया  है  1

 गलत  प्राप्ति  भी  आवेदन  पत्र  दे  रहे  हैं
 जब  हमने  पहले  कुछ  पेशन  मंजर  की  थी

 तब  भी  इस  तरह  की  कुछ  शिकायतें  राज्यों  से

 शाई  थीं  |  बिहार  से  भी  शाई  थीं।  इसका

 नतीजा  यह  हमा  कि  जहां  हम  उसको

 सान  कर  चल  रहे  थे  वहां  हमको  उसमे  कुछ
 भ्र ौर  एहतियात  बरतनी  पड़ी  कौर  कुछ  और

 बारीकी  से  देखता  पड़ा  ।  जिन  नामों  पर

 एतराज़  हुआ  उनको  वापिस  भेजना  पड़ा  ।

 इस  वास्ते  दोनों  चीजें  साथ  साथ  नहीं  हो
 सकती  हैं  ।  बारीकी  से  देखें  शौर  एहतियात
 बरतें  कि  गलत  झ्रादमी  को  न  मिले  तो  थोड़ी

 देर  होना  स्वाभाविक  है  ।  इसके  अलावा

 हमने  एक  भर  चीज़  कौ  हैं  ताकि  गलत

 प्रेमी  को  न  मिले।  आपने  कुछ  ताम  लिए  हैं।
 स्त्री  होता  कि  बाप  नाम  न  लेते  कप  हमें
 बता  देंते  अगर  ग्रापको  किसी  पर  सन्देह  था  तो  ।

 अगर  किसी  पर  सौ  संदेह  किसी  माननीय

 सदस्य  को  है  या  या  और  किसी  को  है  और

 उसका  कोई  आधार  है  तो  हम  उसकी  जांच  कर

 सकते  हैं।  जाच  करने  के  लिए  हम  हमेशा

 तैयार  हैं।  भ्राता  जानकर  खुशी  होगी  कि

 जब  यह  शिकायत  कराई  और  मुझसे  कह  माननीय

 सदस्यों  के  कहा  तो  हम  लोगों  ने  तथ  किया  कि

 'जो  भी  पैशन |.  मंजूर  करें  बह  चीज  स्थानीय

 समाचार  बों  में  प्रकाशित  भी  करें  कौर  जगह
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 जगह  उसकी  खबर  पहुचाई  साथ  ताकि  लोगों
 को  मालूम  हो  इसके  बारे  मे  7  इससे  स्थानीय
 जनता  को  मालूम  होगा  कि  फला  फला  की  पैशन
 मिली  है  शरीर  वह  देख  सकेगी  कि  गलत  आदमी
 को  तो  नही  मिली  है  और  भ्रमर  उसको  मालूम
 होगा  कि  मिली  है  तो  वह  हमें  कुछ  कहेगी।
 इससे  अच्छा  तरीका  मुझे  और  नूह  लगता  है  a,

 शास्त्री  जी  ने  जो  कहा  कि  एस  डी  ओ  ने  पैसा
 लेकर  प्रमाणपत्र  दिया  उसके  बाद  मैंने  सोचा
 कि  ऐसा  उपाय  होना  चाहिए  जिससे  इस  तरह
 की  चीज  रुक  जाय  1  इसके  अलावा  हम  सदस्यों
 को  भी  सर्तक  रहना  चाहिए।  नाम  बताएं  जाए
 तो  अवश्य  हम  उन  केसिस  में  रोक  देते  है।

 एक  माननीय  सदस्य  सही  आदमी  छूट

 गए  है।

 श्री  कृष्ण  चन्द्र  पन्त  बह  भी  बताए।

 एक  लाख  के  उपर  रजिया  है।  एक  लाख  एक

 हो  जाएगी  ।  उस  मे  कोई  तकलीफ  नही  होती  है

 बिहार  में  शल  पार्टीज  कमेटी  का  जिक्र

 भी  झापने  किया  है  ।  दूसरे  राज्यों  में

 भी  इस  तरह  की  समितियां  हैं  या

 नहीं  यह  आपने  पूछा  है।  मैं  नहीं  इसके  बारे  मे

 कह  सकता  हूं।  लेकिन  सात  राज्यों  में

 समितियां  बनी  हैं,  महाराष्ट्र,  बिहार,  मैसूर,

 राजस्थान,  दिल्‍ली,  गोवा  शौर  बुरा।

 हम  राज्य  सरकारों  से  पुष्टीकरण  मांगते  हैं।

 अगर  वे  किसी  के  बारे  में  हमलों  स्िफिकेट  दे  दे

 या  क्राई टी रिया  के  अनुसार  कोई  केस  खरा

 उतरता  है  तो  हम  उनको  मान  लेते  हैं।  जहा

 कोई  दिवगंत  होती  है  तो  राज्य  सरकार  को
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 हम  कहते  हैं  कि  आप  छानबीन  कर
 के  और  झपने  को  सै टि सफाई  करके

 बता  दें  श्र  उसको  हम  मान  लेते

 है

 at  द्यामनस्दन  सिम  :कभी  तक

 यह  प्रोसीजर  नहीं
 था  कि  राज्य  सरकारे  सीमा-

 शशि  करें|

 श्री  कृष्ण  चक्र  पन्त  था,  आज  भी  है  कि

 यह  एक  अर्जी  वहा  देनी  पड़ती  है  राज्य
 सरकार  को,  एक  केन्द्रीय  सरकार  को  ।

 लेकिन  हम  राज्य  सरकार  को  सिफारिश
 के  लिए  रुकते  नहीं  है  |  भ्रमर  हम  उसकी

 सारनी  मे  ठीक  लगता  है  तो  उसको  हम

 मंजूर  कर  लेते  हैं,  प्रा विजन ली  मंजूर  करते  है  ।

 राज्य  सरकार  की  तरफ  से  उसका  पुष्टि
 करण  हो  जाए  तब  उसको  फाईनली  मंजूर  किया
 जाता  है  1  लेकिन  हम  उसके  लिए  नही  सकते
 कि  राज्य  सरकार  अपनी  सिफारिश  भेज  t

 झगर  हम  ठोक  लगता  है  तो  हम  उसमें  कारें-

 वाही  करते  है

 tt  ध्याकतमग्दन  मिश्र  :  -एक  लाख
 में  से  कितनी  दरख़्वास्तों  को  राज्य  सरकार  ने

 अपनी  सिफारिश  के  साथ  भेजा  है  ।  मगर
 बाप  हमें  यह  जानकारी  दें  तो  हम  उनकी
 गर्दन  पकड़ेने  ्

 शी  कष्  का  पिता  :  बाद  में  बताएंगे  |

 यह  भी  कहा  गया है  कि  किसी  एप्रूवल
 को  मिले  गई  है  ।  साम  भेजें  तो  इसको भी
 देखें  ।  राज्य  सरकार  की  जो

 समिति  है  उससे  ली  कुछ  बाँका  अपनी
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 व्यक्त  को  यो  एक  दफा  कुछ  नामों  के  सम्बन्ध

 में  तो  हमने  रोक  दिया  था  t

 जो  रामावतार  शास्त्री  :  चिटठी  लिखीं

 थो।

 श्री  कृष्ण  चन्द्र  बस्त :  नियत  हमारी

 और  आपकी  एक  ही  हैं  ।  गलती  हुई  है  तो

 उसको  देखा  जा  सकता  है  शौर  ठीक  किया

 जा  सकता  है

 क्रि  राम  धन  (लालगंज)  :  संसद

 सदस्यों  को  भी  इसकी  सूचना  भेज  दिया  करें

 तो  ज्यादा  अच्छा  होगा  |

 श्री  कृष्ण  ही  पन्‍त  राज्यवार  अभी

 नही  चल  रहें  है।  हमको  सारी  लिस्ट  बनाती

 है।  कोशिश  यह  कर  रहे  है  कि  हर  काम  करने

 के  बजाय  जल्दी  से  फाइन ला इज़  करें  इस  वक्‍त  |

 श्री  दरबारा  सिह  :  फाइनेंशल  कंसिड्सत

 तो  बीच  में  नही  जाएगी  -  ॥

 'भीडष्स चाब पन्त . wa  .  जो  नहीं।  जितने

 पैसे  कि  आवश्यकता  होंगी  दिया  जायगा  |

 शी  रामावतार  शास्त्री  :  पांच  हजार

 रूपया  सालाना  की  आमदनी  के  कारण

 एम  पीज  को  नहीं  मिलेगा  ?

 भरी  ह्व्दा  बना  इस  :  नहीं  जी

 att  रामावतार  कस्तरी  :  बाद  में  एम०पी०

 नहीं  रहेंगे तो  भाप  देंगे  ।

 ही  हम्स  बसा  Wet:  तब  शायद  जरूरत
 ही  न पड़े  ।

 भी  eevee  red  :  git  पड़ेगी

 में  जानता  हू,  ।
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 श्री  &..... द  चार  पन्‍त  प्रश्न  उठाया  गया

 है  कि  एकरूपता  नहीं  है  काइटीरिया

 के  सम्बन्ध  में  |  एकरूपता  इस  लिए  नहीं  है

 कि  पहले  केन्द्र  से  नही  दिया  जाता  था  राज्य

 सरकार  से  दिया  जाता  था  ।  उन्होने  अपने

 जपने  नियम  बनाए,  अपना  अपना  क्रास-

 सीरिया  रखा  ।  उसी  ग्रा धार  पर  वे  देती  थी  ।

 972  %  सेन्ट्रल  गवर्नमेंट  ने  पहली  बार

 केन्द्रीय  योजना  बनाई,  सारे  देश  के  लिए  एक

 ऋडइटीरिया  अपना  रखा  ।  जो  राज्य  सरकारों

 ने  क्राइटीरिया  बनाए  हुए  है  वे  पहले  से  बने  हुए
 हैं।  इसी  बजह  से  इसमें  एकरूपता  नही  है  ।

 शी  इयामनग्दन  निभ  एकरूपता  तो

 जरूर  होनी  चाहिए  ।

 श्री  कृष्ण  चन्द्र  बात:  इस  में  एकरूपता

 इस  तरह  से  श्र  सकती  है  कि  अगर  राज्य

 सरकार  पचास  रुपये  देती  है  तो  हम  डेढ़

 सौ  दे  देते  हैं  शौर  दस  तरह  से  दो  सी  रुपया  हो

 जाता  है  1
 ७

 SHRI  KARTIK  ORAON  (Lohar-
 daga):  May  I  put  one  question  to
 the  hon.  Minister?  It  is  very  impor.
 tant.

 MR.  CHAIRMAN:  If  I  allow  the
 hon.  Member,  then  I  shall  have  to
 allow  80  many  other  Members  sitting
 here.  Under  the  rules,  we  have  only
 four  Members  to  ask  questions.  Now,
 the  hon.  Minister  should  be  permitted
 to  finish  his  speech.  If  the  hon.
 Member  has  got  any  suggestions  to

 an,
 he  can  write  to  the  hon.  Mini-

 SHRI  KARTIK  ORAON:  Kindly
 give  me  just  one  minute.

 MR.  CHAIRMAN:  No.  Let  the
 hon,  Minister  continue.

 AGRAHAYANA  17,  894  (SAKA)  Freedom  Fighters  3f2
 (HAH  Dis.)

 श्री  कातिक  उरांव  :  जाना  भगत  में

 कितनों  को  दी  है।

 श्री  कृष्ण  बन्द  परत  लिस्ट  कम  वक्‍त

 मेरे  पास  नही  है।

 पाड़े  जी  ने  सवाल  पूछा  है।  मुझे
 लगता  है  कि  उन्होंने  स्कीम  को  पढ़ा  नहीं
 ध्रौर  ग्राम  पढा  होता  तो  दो  तीन  सवाल  जो

 उन्होंने  पूछे  है  उनको  न  पूछते  ।

 Oo  महीने  से  कम  वालों  को  देने  का  कोई
 प्रश्न  नही  है।  हमारी  स्कीम  बहुत  स्पष्ट  है  ।

 जो  दुनिया  मे  नही  हैं  उनके  परिवारों  को  देने  की

 बात  भी  स्पष्ट  है।  स्कीम  से  कितना  रुपया

 देगे  यह  भी  स्पष्ट  है।

 डा०  सलक्ष्मीनारायणश  पॉकेट  गोवा
 सेनानियों  के  बारे  में  मैंने  पूछा  था।

 बहा  जो  लोग  शहीद  हुए है  उनके  परिवारों
 पर  लागू  है  या  नही  :

 श्री  कृष्ण  मा  पर्त :  उन  पर  भी  लागू  है।
 पहले  से  दूसरी  स्कीम  है।  इससे  पहले  वह
 मंजूर  हो  चुकी  है।

 चा  लक्ष्मीनारायण  पाँडे :  कोई  कब
 मरे  कुछ  पता  नहीं  है,  उनके  परिवारों  का  क्या
 होगा  ?

 श्री  क्ट्ष्ण  थमन  पन्त:  लिख  कर  मुझे
 श्राप  बता  दें  उनके  बारे  में  1

 मिश्र  '  से  कहा  कि  केन्द्र  को  राज्यों  की

 हिदायतें  देनी  चाहिए  कि  जो  जिले  के  अधिकारी

 हैं  व ेसहायता  करे  रिहाई  वगैरह  इकट्ठा  करने
 के  लिए
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 जी,  1  eur  पत्त)  के  लिए  राजी हो  जाएँ,  वो मुग़ी दारे  पैसा

 यह  हिदायत दी  जा  चुकी
 है।

 जब  पहले  पूल.
 जा  सकता  है।  मगर  इसमें  सहूलियत  हो,

 हमें  मालूम  हुआ  कि  स्वतंत्रता-सेनानियों  को.  तो  हम  बैंक  की  भी  बात  सोच  सकते  है,  लेकिन
 दिक्कत  हों  रही  है,  तो  हमने  राज्य  सरकारो  को.  उस  में  सर्विस  चार्ज  पढ़ते  हैं।  भ्रमर  इस  बारे
 कई  महीने  पहले  लिख  दिया  कि  वे  भ्रषने.  में  माननीय  सदस्य  कोई  व्यावहारिक  सुझाव
 जिलाधीशों  में  कह  दें  कि  वे  इस  क्राम  से विशेष  देंगे,  तो  हम  उन  पर  विचार  करेंगें।  अभी  तक

 रुचि  ले  और  अगर  जहमत  हो,  तो  वे  खुद  जाकर

 जेल  के  रिकार्ड  ,  देखे  1

 शी  विभूति  मिश्र  बह  मही  हो  रहा  है  1

 श्री  कृष्ण  चन्द  पन्त  :  झगर  शौर  लिखने

 की  शझ्ावश्यकता  होगी,  तो  राज्य  सरकारो  को

 लिखा  जा  सकता  है।

 श्री  लिली  मिथ .  हर  जिले  मे  जिला

 मजिस्ट्रेट  झाई०  ए०  एस०  हैं।  वे  केन्द्रीय

 सरकार  के  मातह॒त  हैं।  मंत्री  महोदय  उन  को

 हिदायत  दें  t

 थी  ह...  बणा  परत  :  भाई०  To  एस०

 झा फि सजे  राज्य  सरकारों  के  भी  मातहत  होते  हैं  t

 यह  भी  एक  सवाल  है  कि  किस  तरह  से  यह

 पैसा बांटा  जय  v  श्राम  तौर  पर  तैसा  कचहरी  या

 ट्रेजरी  बैग रा  से  बँटता  हैं।  मनी-आर्डर  से

 बांटने  का  सुझाव  दिया  गया  हैं।  भ्रमर  सौ

 रुपये  तक  पैसों  मनी-अ्रार्डर  से  भेजा  जाय,

 तो  कमीशन  नहीं  पड़ता  हैं,  लेकिन  सौ  रूपये  से

 अधिक  ढाई  सौ  रुपये  तक  कमीशन  पडता  है  1

 मगर  कोई.  लेता
 चाहे,

 तो.  हस  गाज  सरकार  के

 एकाउंटेंट-जेने रत
 को  भेजते  है,  ज़ब  ,जह

 स्वतंत्नता-सेनानी को  लिखें,  तो उस  बात  मगर

 अर्ह  कहे कि  हमें  मती>क्रार्डर  ले  फैंस  भेजा

 न्हप,  को  छौ  कम  जा  सकता  है  :  यह  ह... ड

 आस  a  4  अगर  वे-यती  आह  1...  कैसे
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 तो  ये  तीन  तरीके  हमारी  समझ मे  प्रियें  हैं।

 श्री  कामुक ने  जो  बातें  कही  हैं, उन  का
 जवाब  तो  मैंने  «  दिया  है  t  उन्होंने  स्कूट्रनी
 के  बारे  मे  कहा  है  कि  मगर  राज्य  सरकारों  से

 शा  जाये,  तो  सकी  पुटिनी  =  यों  रोती  है।

 स्क्रूटिनी  साथ  साथ  होती  है।  राज्य  सरकार

 भी  करती  है  और  केन्द्रीय सरकार  भी  करती  है  |

 हम  राज्य  सरकार  के  लिए  सकते  नही  हैं।

 जरगर  हम  को  ठीक  लगे,  तो  हम  पहले  ही

 सैंशन  कर  देते  है।

 सैं  समझता हूं  कि  मैंने  सारे  प्रश्नों का
 जवाब दे  दिया  है।  मुझे  बड़ी  खुशी  हुई  है  कि
 इस  मसले  पर  यहां  चर्चा  हुई।  मुझ  को

 इससे  बडी  सहायता  मिलती!  है।  सांबा-

 ट्लेहानियों , को ,की  जो  व्यावहारिक  कठिनाइयां

 हैं,  मगर  माननीय  सदस्यों  द्वारा  वे  हम  को

 मालूम हो  जाएं  और  अगर  माननीय  सदस्यों  के

 सुझाव  “बदने: मास भम्में.वी  इसे  सरकार
 को

 कढ़ी  पदक  |...  है।

 ’  ‘18.54  Hew, ret  st

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Monday,  De-

 cember  wh
 Soa.

 we,  r894
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